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Thursday, August 19, 1993/Sravana 28,
1915 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
| Translation)

Import of Oil

*321. SHRI MADAN LAL KHURANAj
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the attention of the Govern-
ment has been drawn to a news-item appearing
in the Hindustan Times dated June 10, 1993
under the caption ‘India’s oil imparts to be
doubled’;

‘(b) if so, the amount of foreign exchange
required to be spent by the Government as 2
result of increase in oil import during 1993-94;

() the steps being taken by the Govern-
ment to acheive self-sufficiency in the oil
sector; and

(d) the time by which self-sufficiency is
likely to be achieved?

[ Epglish)

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI KAMAL NATH) :
(@) Yes, Sir.

(b) The likely import bill for crude oil and
petroleum products during the year 1993-94
will be about US $6958 million.

(c) Besides promoting conservation of pet-
roleum products in various fields, a number
of oil and gas field development projects
are being implemented to enhance produc-
tion of crude oil and natural gas. Government
have also offered certain oil/gas fields for
development by private companies. Efforts
are being made to increase the refining capa-
city by taking up expansion of some of the
existing refinaries and by setting up of new
grass root refineries both in the Joint Venture
and Private Sector in order to reduce imports.

(d) Self sufficiency will d on our
investment in exploration and development
of resouscos.

1

[Translation)

SHRI MADAN LAL KHURANA :
Mr. Speaker, Sir, The Environment Minister
has read out a written answer here, but my
submission is that the original question re-
Jates to the Ministry of Petroleum and Natural
Gas whereas it is being replied by the En-
vironment Minister who is not at all con-
cerned with Petroleum and Natural Gas in.
any way. That is why, Mr. Speaker, Sir, 1
suggest that my question be better postponed
to some future date before the Hon’ble Minis-
ter replies that the information would be
provided later on.

SHRI KAMAL NATH : No, I'll reply
to your entire satisfaction.

SHRI MADAN LAL KHURANA: Mr,
Speaker, Sir, part ‘A’ of my question is, whe-
ther the production of ONGC has increased
or decreased during the years 1992-93 and
1993-94. I want to know specifically about
ONGC. I am not asking about JIOC or
Bharat Petroleum. If the production has

eased then what are the reasons for it.
What are the steps that are being taken by
the Government to increase production. In
part ‘B’ of my question I want to know the
number of crude oil wells in our country-
and how many of them have been closed down.
Is it a fact that these wells were closed down
because they were not being properly main-
tained and looked after?

SHRI KAMAL NATH : So far as the
years 1992-93 and 1993-94 are concerned,
the production of Indian Oil was 26 -95 million
metric tonnes and 27 17 million metric tonnes
respectively.

SHRI MADAN LAL A :1am

KHURAN,
asking only about ONGC and not the total.
production.

SHRI KAMAL NATH : Plsase listen the
entire thing first.

SHRI MADAN LAL KHURANA : Yes,
tell me, what you are talking about.

SHRI KAMAL NATH : I am talking
about ONGC and OIL, L

SHRI MADAN LAL KHURANA : But,
I have ask=d you specifically abont ONGC.
M-. Sreaker, Sir, Mr. Minister is talking
about both.

6 MR. SPEAKER : Let the reply be complete
rst. -

SHRI MADAN LAL KHURANA ; ‘Heis
talkirg about both whereas I have asked -
about ONGC. : e

«

,’242
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SHRI KAMAL NATH : Ill tell you only
when you listen to me. ONGC has the maxi-
mum production and the production of
Oil- India is quite less and marginal as com-
ed to ONGC. I was telling the hon’tbl::

Member. .. .(Interruptions). .. .1 have
slip with me. It is true that the production
has decreased and there is no doubt about
it. So far as production of oil wells is con-
cerned, it has really decreased. Those oil
wells needed some repair and maintenance
and this has been the cause of the decrease
in production.

MR. SPEAKER : So far as the statistics
are concerned that will be sent in writing
and here we will talk about policy matter.

SHRI MADAN LAL KHURANA : I
have asked why it has gone down.

MR. SPEAKER : This is his first question.

SHRI KAMAL NATH : I will tell, the
reason is that the rectification measures that
were to be taken in the oil fields of Bombay
have been taken now. The second reason is :

[English)

In the Bombay High Oil fields, “the reser-
voir comes to strength in oil fields. There
is reservoir constraint in Gujarat oil fields.

- [Translation)

And the third reason is that we faced some
difficulty due to the Law’and Order problem
in Assam....(Interruptions). ...

SHRI MADAN LAL KHURANA : There
are three steps—potentiality, exploration
production and refining. You are proposing
to give concession to foreign and private
companies in all the above three aspects.
I would like to know as to what is the number
of schemes that have been implemented and
what is the total potertiality and its percentage
offered by you to private companies and
joint ventures. Wnat is the percentage of
that and how many schemes were formulated
by you and how many out of them have been
implemented?

SHRI KAMAL NATH : This is a new
scheme : of liberalisation. We have held dis-
cussions but production has not yet started
in these projects. Production as the imple-
mentation in your words has not taken place
in the private sector. -

SHRI MADAN LAL KHURANA : My
question is how much has been offered and
how much has been implemented. Pleass
get me an answer.

SHRI KAMAL NATH : So far as the
non-private sector is concerned, the new

being set up ....

‘SHRI' MADAN LAL KHURANA : 1
bave “asked about both private.sector and

joint ventures. You have said in your reply... -

MR.SPEAKER: It is acontinuous question,
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SHRI KAMAL NATH : If the Hon'ble
Member wants to know, then, I'll tell him
about the new refineries.

[English)

The main refineries are :—

MR.P.L., Mangalore —3 millionjtonnes per
annum.

Panipat Refinery, Karnal—6 million tonnes
per annum.

East India—6 million tonnes per annum.
West India—6 million tonnes per annum.
Central India—6 million tonnes per annum.

Reliance Industries—9 millicn tonnes rer
annum.

Ashck Leyland (Private Sectoi)—6 miliion
tonnes per annum.

Essar Industries—9 miliion tornes per anrum.
- These are the on going projecis.
[Trarslation)

Production has uot started in these re-
fineries.

|English)

SHRI SHARAD DIGHE : Mr. Speaker,
Sir, the hon. Minister has neither confirmed
nor denied whether India’s oil imports are
doubled. You have given the figures but
whether they amouut to double figures or
not, is not confirmed. I would like to know
if that is the serious situation that oil imports
have now doubled, then wither the Govern-
ment has fixed any targ:is for achieving self-
sufficiency within & particular period.

What is the investment which the Govern-
ment proposes to make within that period
and in what manner? What is the schieme
far ultimately achieving that self-sufficiency
within that period? Is there any scheme with
the Governmeni?

SHRI KAMAL NATH : Sir, it is not a
fact that the oil imports have doubled. In
fact, the crude oil imposts during 1992-93
were to the tune of 29 -2 million metric tonnes
whereas the crude oil imports in 1993-94 are
projected to be 28,900 TMT. The question
is in terms of value. Even in valug, they have
not doubled. The dollar-rupee party deter-
mines it. But in terms of fiscal amount this has
not doubled. 'In fact, where crude oil is
concerned, it has gone down.

With regard to self-sufficici.cy, there have
been somz problems in the past because of
the resource constraint.  This resource
constraint is being bridged by the liberalisa-
tion policy, by investments in the private
sector. Self-sufficiency also has a very im-
portant element, that  is, the reserves.
must not only be explored but also they must
be physically existing. So, with the extensive
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exploration efforts that are being made both
in the private sector and in the public sector,
itis expected that in future, based on_the
indications available and not on the basis of
proven reserves, we will be able to achieve
self-sufficiency sometime in the future. It is
very difficult to say because exploration is
going on. But all efforts are being made in
this direction.

[Translation)

MR. SPEAKER : Vaghelaji, I'm allowing
you to ask and this question relates not only
to Gujarat but to the whole of India.

SHRI SHANKAR SINGH WAGHELA :
I want to know from the Hon’ble Minister
whether there is a case of an import worth
7 thousand million U.S. dollar in ONGC.
1 think you are not vary serious in this
matter., India has been facing problems in
importing gases, in drilling and refinery.
How many private companies have applied
for import of gas and setting up of refineries;
and how many applications have been
received from Joint Ventures as well as
private companies for exploration ? What
was the cri'eria adopted by you for clearing
those applications and how many afpli-
cations have been cleared and when will the
result be declared? Import of gas was cleared
and now it is being imported. Then you
have said that it is being exported. You
have also talked z2bout the refineries; when
will their resu't b: declared? What is the
critcria adopred for allowing the private
people in this field ?

SHRI KAMAL NATH : Sir, it has been
undertaken very reseatly. If we propose
‘o impor* the gas, we would have to create
porc: facilities at ficst. Ii is not an easy task
to make a decision to import gas and
to import it practically. It requires Icts
of resources aad ways and means. It requires
crea*ion of po:t facilizies and a complete net-
work. It is not a matter of couple of months.
Wre cannot d» it by takinga decision only
or making a policy alone. Unless the complete
infrastructure is set up, achievements cannot
be made. Its policy has been formulated
during the last one or two months and about
380 private parties have submitted their
applications for the same. We are having
discussions with them. However, decisions
have been taken on some applications and
some are still under consideration. There
are various kinds of applications.

SHRI PRAKASH V. PATIL : Mr.
Speaker, Sir, I would like to submit that
in place of the imported oil, Ethyal Alcohol
or.absolute Alcohol can be used. It is being
used in Brazil mixing it with petrol and its
percentage is 20 there. It is sufficiently
available in India also. We can save rupoes
two thousand crores by reducing import
of oil. In the circumstances, I would like

to. know' the..opinion of the Gom

in this regard?
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SHRI KAMAL NATH : This question
pertains to crude oil,

MR. SPEAKER : Yes, you need a separate
notice for this.

(Interruptions)
[ Translation}

SHRI HARI KISHORE SINGH : Mr.
Speaker, Sir, the G)vernment is making
all out efforts in this direction. Licences
have also beea issucd to some reputed compa-
nics, however the issuance of licences is
much controversial. I would like to know
from the hon. Minister wheiher the Ministry
of Environment has given its clearance to
the action taken by tiiz Ministry of Petroleum_

[English}

MR. SPEAKER : This is a friendly question
and you answer it outside the House.

{ Translation)

SHRI KAMAL NATH : I can aaswer
this question here itself that the clearance
has been graated.

{English)

SHRI M.O.H. FAROOK : So for as
Cauvery Basin is concerned. I would like
to know from the hon. Minister whether
the Government has got any proposal to
give the conirac:s for the petroleum products
to any private company which they are
contemplating today.

[ English}

SHRI KAMAL NATH : Cauviry Basig
is a newer basin which has a very little produc-
tion at the moment. Efforts are being made
and in pursuance of thesc cfforts if private
sector is to be involved to bridze the resource
crunca problem, then this mai.er will be
considered.

SHRI ANIL BASU : According to 2 study
of the Planring Coramission, the rrojected
demand of crude oii around Z000 or ~ 2001
would be around 105 million m:ric tonunes
and the anticipated production would be
around 47 million metric torines. The state-
ment which was made by the Minister just
now says that we are producing fitiy per cent
of the crude oil, that would not be ihcie in the
near future. And our present expenditure for
importing of crude oil which is around
47 million metric tonnes would fusther in-
crease. (Interruptions).

MR. SPEAKER : You do not have {0 giva
information. You put the qucstjon; o

SHRI ANIL BASU : So the question of
sclf-sufficiency does not arise at all. My
uestion is, to incrcasc the production .of
e crude oil, exploration in the new areas or
commissioning ‘of the wells are very mmsch



7 OralAn:m

. So far, information is available that
the Government has completed the fourth
round of bid inviting indigenous -explorers
and foreign explorers in the field of explora-
tion. However, in the fourth round of bid...

MR. SPEAKER : If you do not have the
question, you need not ask it also.

SHRI ANIL BASU : Which are the com-
panjes which have participated in the fourth
round of bid and which have made successful
bids, in what areas, were the contracts given?
In small and medium sized exploratory areas,
Government has given contracts for the de-
velopment of the medium and small sized
areas also. Which are the companies. . .
(Interruptions).

MR. SPEAKER : Mr. Basu, if you de not
conclude, I will disallow your question.

SHRI ANIL BASU : ...... for the de-
velopment of small and medium sized areas
and which are the areas identified so far?

SHRI KAMAL NATH : With regard to
his question about self-sufficiency, it is
true that presently our self-sufficiency is only
of the order of 41 per cert. And we hope that
by virtue of extensive exploration efforts
and also by involvement of private scctor
and with an increase in our efforts of explora-
tion, we will by the year 1996-97, be able to
achieve self-sufficiency to the extent of
51 per cent. But one key factor in this is thai
we must have success. Based on our indicative
reserves, we do believe and we do hope that
success from ojl exploration efforts would
lead us closer towards self-sufficiency in the
future in the year 2000. The demand in 2000 is
likely to be as high as the hon. Member has
said. But this really depends on the success
of our exploratory efforts in this direciion.

Regarding these bids. these bids are under
consideration. 107 bids have been reoeived
in this regard.

SHRI ANIL BASU : What about small
and medium sized bids?

- SHRI KAMAL NATH : 117 small and
medium sized bids have been received.

[ Translation)
Coal Stocks and Production

€322. MOHAMMAD ALl ASHRAF
FATMI : Will the Minister of COAL be
pleased to state :

(a) whether any Committee has been
constituted to enquire into the present
system of measurement of coal stocks and

production;
(b) if so, the details thereof;

() whether the said Committeo has sub-
mitted its report; :

" (@) if so, the details thereof; and - .
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.(e) the action -taken by the Government.
thereon? . -

[English] _ .
OF STATE IN THE

THE MINISTER
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) : Yes, Sir.

(b) The Board of Directors of Coal India
Ltd. (CIL) in their 113th meeting held on
22-12-1990, appointed a Sub-committee to
review the existing practice and procedure
for firm measurement of Overburden Removal
(OBR) and coal stocks. )

(©) Yes, Sir.

(d) and (e) : The Sub-committee, after a
detailed study, submitted its report. The
report of the Sub-committee has been
accepted by the Board of Directors of Coal
India Ltd. (CIL) with some mgdifications.
The recommendations, as accepted, have
been codified and circulated by CIL to its
subsidiaries for strict implementation. The
code prescribes methods to be adopted for
measurements of coal and OBR in open cast
mines, measurements of coal production
in underground mines, norms for issue of
coal for colliery consumption and investi-
gation and action for stock shortage cases.

[Translation)

SHRT MOHAMMAD ALI ASHRAF
FATMI : Mr. Speaker, Sir, the reply made
by the hon. Minister does not mention as
to what precentage of total production of
coal is being stolen there. But instead of
giving the required information, thereis a
mention of a Sub-committee in the reply
of the hon. Minister. The CI.L. awards
contract to pile the stocks for loading pur-
poses and the officers of the C.I.L. are hand
in glove with mafia gang there who are
instrumental in the pilferage. There is
regular pilferage of coal which is the wealth
of India and is sold in the market. This
pilferage is done in connivance with the
mafia gang private contractors and the
officials of the C.LL. The Sub-committee
has submitted. report. I would like to
know whether some persons have been
spared in the Report or not.

[English]

"SHRI AJIT PANJA : Sir, the Sub
committee did not indicate anything about
the pilferage but, the Sub-committee identified
the methods by which there can be a core-
lation between the position of the actual
stocks and book stocks. Three points were
made. They are, methods adopted in
measurement of coal and open cast over-
burden removal, measurement of coal
production in; underground mines and norms
faw issue of coal for colliery consumption.
But, so far ag pilferage is concerned, ver
any such case is detected, an FIR is lodged
and .accordingly action is taken by the state
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SHRI MOHAMMAD ALl ASHRAF
FATMI : Mr. Speaker, Sir, this is not
an exatt reply. There is some definite volume
of the underground diggings or the ground
surface. The concerned officers know the
weight of the coal and through it they know
as to how mueh they are going to dig and
how much has been dug. After that coal
is stocked on a large scale for the purpose
of pilferaging only standard, and thus by and
by the coal is being pilferaged from there, As
per the international standard, the coal stock
for the Thermal Power Station should be
for 45 days, whereas in India it is for 15 days
only. Despite this demand for coal in
India, the stock piles of coal are made in the
collieries. It is not being sold in time
deliberately so that its pilferage may be made
easier. Therefore, coal production should
be restricted to avoid the stock-piling.
It should also be ensured that coal should
‘be sent to market on a regular basis.

[English]

SHRI AJIT PANJA : This is a suggestion
for action. I have noted it.

MR. SPEAKER : It means an assurance.

SHRI AJIT PANIJA : This was a suggestion
for taking action. I have noted it. -

MR. SPEAKER : You are not ‘giving
an assurance.

SHRI AJIT PANJA : No, Sir.

SHRI NITISH KUMAR : Mr. Minister,
you have already given an assurance,

MR, SPEAKER : He has made it clear now.

[Translation)

_SHRI NITISH KUMAR : Mr. Speaker,
Sir, the reply made by the hon. Minister
Is evasive. Some hon. Members sitting
here have also good knowledge about the
functioning of the coal field. T ey also know
as to how coal mafias flourish there and
one of their sources of income is to cheat
th:] people during the process of weighing
coal.

They load 12 tonnes of coal but in records
they show it to be 10 tonnes only. Thus
half tonne of c?al }; emb!}ezzled by 1tlhe pgx:rons
in mana . this way they ive
the benegtu?}nl tonne of coal. This is the
ratio of embezzlement. The report of the
committee set up by the Government states
that there is no case of pilferage of coal;
but I claim that it is certainly a case of
pllfexag:. It is a loot going on in the
coal fields. The system of .weighing s
faulty. So I would like to ask the Govern-
ment whether it will tx(? to make this weighing
system foolproof and prevent looting of

SRAVANA 28,1915 (SAKA)
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{énglish]

. SHRI AJIT PANIA : Sir, so far as the
production is concerned, the system is that
1t is measured in volumetric terms and
despatch is measured according to weight
because at-the time of making production
it cannot be measured according to the weight,
but, at the time of despatch, it ig mcasured'
according to the weight. The difference
that comes is not necessarily for that reagon-
but the difference comes, sometimes, becapse
of our system of measuring the coal produced
and weighing the coal despatched to our
customers. We have been able to cover
only 70 per cent by the modern coa] weighing
bridges etc. By the next March, we are setting
up the plants in such a manner that by using
computerised weigh bridges, this difference
between volumetric production .and. also
the weight despatch could be reduced ag
far as possible. But, so far as making the
system foolproof, it has not yet been evolved
Besides this, we have taken certain other
cheks like how much movement js taki
place which indicates what is the volume of
production so that some checks and balances
are inbuilt. Like this, we are also countj
the number of tubes raised, the number of
dumpers trips and Skips raised and algo
ascertaining the weight by the belt weighing
machine. Thus the production figure is
reﬁhecé(ed and there will at least pe astructure
whereby we can try to find

is the production. out what really

The next one is with regard to
and pebbies which are regﬁ; intef'g;?xeetsit m
the coal. We are trying to eliminate those
things through installing coal handling
plants.

So far as Mafia is concerned
already answered, whenever any' s?xschl fave
Is noticed, detected and ‘comes to the notice
of the CIL or the General Manager, action
is taken by lodging an FIR and the State
machinery concerned takes the action.

Subarnarekha Mum-PnrposePro;eq

*323. SHRI SUDHIR GIRI : wi
MINISTER OF WATER R.ESOURY({,‘ISS tll::
pleased to state:

(2) whether any time-fram i
mentation of the Snvama? oo 'l:l:lﬁltol:

purpose project has ‘been fixed;
(b) if so, the details thereof;
(c) the progress of the project till date;

(d) the reasons for longi
the progct. g prolonging the start of

(e) the estimated cost and the
due to escalation ? . actual cost

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI P. K. THUNGON) : (a) Yes. Sir.
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(b‘) to (M) : A statement is laid on-the
Table of the House.

(e) The project was originally appraised
in 1932 at an estimated cost of Rs. 4809
crores. The latest estimated cost is about
Rs. 1428 -8 crores at 1990 price level.

STATEMENT

Target for completion of important compe-

nents of the project and physical progress

achieved up to 3/93 reported by the State
. Government is as below

Sl. Component of  Schedule of Progress

No. Suvarnarekha comple- achieved
Multipurpose tion up to
project 3/93(%

1. Chandil Dam 1992-93 97
2. Icha Dam 1994-95 30
3. Galudih Barrage 1992-93 98

4. Kharkai Barrage Not started —
5. Chandil Left Main Canal 1996-97 70
6. Icha Left Main Canal 1994-95 30
7. Icha Right Main Canal 1993-9¢ 50
8. Galuiih Right Mzain 1994-95 70

Canal

9. Galudih Left Main Not —
Canal fixed up

10, Kharkai Right Main Not 25
Canal fixed up

11. Kharkai Left Main Not —
Canal fixed up

AUQUST 19, 1993

NOTE.—These targets are fixed on the as-

sumption of availability of funds.

SHRI SUDHIR GIRI : Mr. Speakar, Sir,
the Suvarnarekha multipurpose project was
originally estimated at Rs. 480.9 crores
subsequently. the cosi has been escalated
to Rs. 1,423 -3 c.ores and it willescalate furiher,
if estimated at the present price level. So
if the projoc. can be comple:ed in the Eighth
Plan period, it will be good for the Centre
as well as for the State.

'So, may I know from the hon. Minister
specifically :—

(a) What will bz the time limit for the
completion of the entire project keeping in
view the price factor and benefits to the
peasants?

(b) What is the total amount of money to
be required by both the S:ates and the Centre
to complete the project?

() I would like to know whether the
Ministry of Environment and Forcsis has
cleared the entire project and if not, what
steps have been taken by the Ministry to
get it cleared.

MR. SPEAKER : A very clear cut question.
A crystal clear answer is requir:

Oral Answers 12

.SHRI P. K. THUNGON : So far :as.. en-
vironment is concerned, the respective State
goyern'mmtp hahx;e ito take lthe clearance.
it 1s a project having several components
like Chandil Dam, Icha Dam, Galudih
Barrage, Kharkai Barrage, etc. Some of the
clearances are already there; some of the
clearances shall have to be taken. So far as
allocation of 8th Five Year Plan is concerned,
that is from 1992-97, Rs. 335 crores have been
allocated for tl';l;s project. At;?ult’ethe conlxpleeé
tion target, this project wi complet
by the 9th Five Year Plan.

SHRI SUDHIR GIRI : We all know ihat
the Suvarnareckha multipurpose project is
being partly financed by the World RBank-
May I know firstly whether this stipulated
whole World Bank money has been placed
at the disposal of the Central Government;
secondly what is the total quantum of the
World Bank money paid as a percentage to
the total provision of the entire project; and
thirdly the total number of families to be
resettled on completion of the project.

SHRI P. K. THUNGON : So far as the
first part of the question is concerned, the
World Bank has provided loan, assistance
to the tune of 127 million US dollars. Re-
garding the second part of the question,
T'have not yet worked out the percentage of the
amount of the loan, assistance from the
World Bank; I can work it out and give it
to him. So far as the RR families are con-
cerned, that is the displaced families, the total
xlngxgggr of displaced families is going to be

SHRIMATI GEETA MUKHERJEE :
The Minister, while replying to the question,
did not make it clear as to which part the
Environment Ministry has objected. May
I know from the Minister through you whetk '
the Eovironment Ministry has objected to
that part of ths Midnapore Disirict through
which the Suvarnarekha flows. If so, wiciirer
he would tell the Environment Ministry the
fact that this area is such that if Suvarnarekha

roject is actually implemented, thsre will
ge more forest, mo:c earning of foreiga
exchange because casiiewnuts in pienty will
be produced there. May I know wht is the
position?

SHRI P. K. THUNGON : As I have said,
the whole component consist of severai pro-
jects like dams, barrages and all that. The
hon. Member has asked a question with
particular reference to West Bengal. So far
as West Bengal project is coacerned, clearance
of environment has not yei bzea obtained.

Appraisals are going on. I can just read
it out.

«“The Project was found accepiable by
technical advisors at a cost of Rs. 226-8
crores at the 1937 price level, subject to the
clearance from the Department of En-
vironment.” R
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This was thé position. That is why, the

praisal is going on. The hon. Member is
very right that we will have to request the
Environment Minister to give the clearance
as early as possiblc. Just now, he told me
gat there was some correspondence going

MR. SPEAKER : If you agree to plant
equal number of trees, then he wih give you
the ‘clearance.

[ Trarslation]

_SHRI SURAJ MANDAL : Mr. Spzaker,
Sir, the Subarnmarekha multipurpose project
eoncerns three States viz. Bihar, Orissa and
Bengal. Earlier, the World Bank provided
funds for this project and latter it refused
to provide any more funds, What are
the reasons for it.? As the Fon. Minister
said just now that 13,000 displaced persons
are yet to be rehabilitated. Apart from
this there are still 85 villages and 70,000
people to be resettled. Perhaps due to this
anamoly the World Bank refused to provide
any more finance, Secondly, because of
the laxity on the part of the Government
to take a decision on the agitation being
launched in this region, the project which
was started with an estimated cost of
Rs. 100 crores. ...

MR. SPEAKER : I could not understand
what you are asking, if the hon. Minister
is also not able to understand, how the reply
will come. Then you will say that reply is
Bot coming.

SHRI SURAJ MANDAL : World Bank
has said that the cost of the project has
eéscalated from Rs. 100 crores to Rs. 100
billions. The problem of displaced persons
has not been resolved and the project has
not yet been completed. It has stopped
giving money. I would like to know from the
Government as to the scheme by which it
is going to complete the project within the
time limit of the current Five Year Plan
ﬁmdsm the World Bank ig refusing to provide

t English)

SHRI P.-K. THUNGON : Sir, as I have
statod, whatever assistance the World Bank
has given, it has already been exhausted.
But, then, the Bihar Governmeni has taken
up for further loans from the World Bank;
and the appraisal is vgcm'lg on. The hon.
Member is right, the World Bank has made
& few observations that RR problerns—the
vesottlement and rehabilitation problems
should be taken up actively and also the
optimum utilisation of water should be

d ds also the forest and eavironment
protéction. So, this hds been taken up and
the hon. Member will be glad to know
yhiat the World Bank has fixdicated that zbg
#ill donsider this proposal sémewhere
the year 1994, ‘
2—113 LSS/ND/94.
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DR. KARTIRFSWAR PATRA : $ir,
I want to know this categorically from the
hop. Minister. The multipurpose Project
on river Subarparekha was originally
estimated at Rs. 480 crores; but, it has
been said now that the revised estimate
will go upto Rs. 1428 crores. It is a multi-

urpose Project and an Inter-State Project.
%‘bat is why, the Government of West Bengal,
the Government of Orissa and the Government
of Bihar are very much concerncd. Their
sharcs are not given and the Project is
delayed. May I know whether it is a fact
andif so, what steps are being taken by
the Czntral Government to complete it in
tims for which a lead has been furnished by
the hon. Minister?

SHRI P, K. THUNGON : It is a very
relevant question. I am grateful to the
hon. Member, I wou!d also like to impress
upon the respective State Gevernments to
pay their share-money.

The situgtion is like this. The total ex-
penditure up to March, 1993 on this project
is Rs. 374-098 crore<. This is a shareable
expenditure. The share of Orissa is Rs.
259.352 crores. The share of Government
of West Bengal is Rs. 10.678 crores. The
amount paid by the Government of Orissas
up to March, 1993 is oniy Rs. 110.156 crores.
The amount paid by Government of West
Benga! up to March 1993 is only Rs. 3.90
crores. Naturzlly, there is a backlog. It
may real ly pu* the project in difficulty because
of want of money.

Dr. KARTIKESWAR PATRA : What
neps,have been tzken by the Central Govern-
ment?

SHRI P, K. THUNGON : So far as we
are concerned, we are constantly in touch
with the State Governments so that they
can take necessary steps to pay their share-
money.

Oil Wells ¢f Rudrasagar

*324, DR. ASIM BALA : Will the Mini-
ster of PETROLEUM AND NATURAL
GAS be pleased to state :

(@) whether the Oil and Natura] Gas
Commission has taken any initiative to
resuscitate the old oil welis of Rudrasagar
in Assam for gas production; X

(b) if so, the details thereof;

(c) whether the gas coming out of thess
wells is economicaily viable; end

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) :
There is no suth proposal with ON
dt present, .
(b) Does not arise.



.(c) and. (d) The - viability--of oil and
associated gas is assessed together. = .

. DR. ASIM BALA : Sir, the first question
is really contradictory of (c) and (d). It
is mentioned against part (a) : There is no
such proposal with ONGC at present. And
against (c) and (d), the reply is : The
wiability of oil and associated gas is assessed
together.

Tt is just contradictory. I do not know
what reply the Minister will give.

1 would like to know whether it is true
that the Project Development India Limited
is executing a gas leak compressor plant.
If so, what will be its cost? ,

Secondly, thereis a mention of assessment
about the viability of oil and associated gas.
What will be the result of that assessment?

SHRI KAMAL NATH : Sir, there is
no contradiction in what T have answered.
The hon. Member’s question is very clear
in as much as it talks about the resuscitation
of -the old oil welis from gas production.
That is what it says. The gas and oil both
come out from the oil well. So, it is not
only a question of oil coming out or only
gas coming out. Sometime; there are
constraints. There are some blockages.
There are technical problems where oilis
blocked or water comes in. Whatever it
may be, 'his happens.

Where the question of production is
‘concerned. there bas been gas production and
gas is also being flared. - About 70 per cent
of the g~s is being flared. This shows that
with this -high- figure of 70 per cent being
flared, there is a sho-t upliftment. The
apliftment of gas, which is coming out,
is  not bzing taken by coasumers. T rzfore,
no proposal has been made .to resuscitate
the gas .production from the old oil wells.
.. Smce this question is on gas, I have
answered it where gas s concerned,
Moreover, the oil wells in this particular
area cannot nroducz free gas which is non-
associated gas.

_ DR. ASIM BALA : I also want to know
about the cost of production of gas which
is not mentioned here. Even if we get the
gas, what will be the area-of operation or
supply of that gas in that particular area?

" SHRT KAMAL NATH : If we get non-
associated pas, then we will come to prices,
At the moment, there is no non-associated gas,

, SHRI RAMESH CHENNITHALA : Sir,
ONGC is-the world seventh highest oil
producing company. The total demand of
oil in the Eighth Plan will be 89.12 million
tonnes and the total production in the country
is- around 37 million tonnes.  That means
we have to import about 43 million tonnes
of oil.. The main failure of ONGC lies
In- the inability. to discover new sources.
S0, T woiil like to know from the hon, Minl.
ster where there is any detailed exploration
diogamme of ONGC in this Eighth Plan,

o AUGUST 19, 1983 .
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I oil wells, - ; This tucation a-aboll
[ Translation).

SHRI BHOGENDRA JHA : . Mr.
Speaker, Sir, just now it was about the new
sources of oil and gas that...

MR. SPEAKER : No, the question is
about old wells. -

SHRI BHOGENDRA JHA : Sir, I am
talking of the same thing only. Exploration
was done in Dulli Patti in Madhubani district
and Raxaul in Northen Bihar. I have just
come to know that these wells are being
closed and its office at Patna is also being
sh-fted. T would  therefore, like to know from
the hon. Minister whether the Government
proposes to stop work on oil and g:s and
whether there will be no more exploration
of gas and oil in northern Bihar in the Tarai
region of Himalayas.

SHRI KAMAL NATH : Sir, exploration
can be done only at the site where there are
chances of availability. It is not a question
of Bihar or any other State but depends
upon geological characterjstics.

{English)

_SHRI KABINDRA PURKAYASTHA -:
Sir, as per the prognosticated report,
Assam is very rich in oil and natural gas.
The Minister says that there is no such
proposal to resuscitate Rudrasagar oil wells.
1 want to know.from the hon* Minister: the
number of wells that have been dug in the
State of Assam and how much of gas is
availzble from them totally. Secondly. is there
any intention of the Government to construgt
gas turbine from the gas available. in
Adamtilla and Banskandi of Assam? -

MR. SPEAKER : If you thirk that figures
‘are available with you can give. o

SHRI KAMAL NATH : I can give him
some figures but T do not know whether they
will satisfy him, or not. If they do .not
satisfy him, I willsend it to him. In" Upper
Assam, including OIL and ONGC. the total
prognosticated resources are 2690 million
tonnes; as on 1-1-92, the geological reserves
of oil and OEG are 1245 million tonfies
and the ultimate recoverable reserves as on
1-192 of oil and OEG come to 426 million

[Translation] o
_ Central Ground Wa‘er Bo:rd

#325. SHRI ARJUN CHARAN SETHI:
Wil the Ministcr of WATER RESOUR
be pleased to state :

(@) Whether the progress and achieve-
m-nts made by the Central Ground W:ter
Board duting the' last three -years .especially
in.'_respect. of ‘Reappirzisal Hydrogeological
Surveys and: Hydrograph arc.Jess than the
targets fixed; R A

Vo e
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“.1b) - 50, the details thereof and -tho
reasons therefor; and - . -
(c) the remedial measures taken/proposed
to be taken by the Goverment in this. regard?
[English) . : .
"THE MINISTER®~ OF STATE IN THE
‘MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINI-
STRY OF WATER RESOURCES (SHRI
-P; K. THUNGON) : o
(@) Yes, Sir. ’

SRAVANA. 28; 1915 -(SAKA)
@) - A -Statetilent is laid on the Table
e House fie Table of
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. (¢), Remedial measures include the moder.
nisation of and increase in the number of dril-

_ing equipment, trajning of personnel in the

latest techniques of ground watar exploration
and development and consideration of the
recommendations contained in the report of
the High Level Mulii-disciplinary Committes
Wha:fsh wals’.set_ up to r?ivieW the organisational
goals, objectives and the structure of

Central Grourd Water Board, the

STATEMENT

The details of targets and achievements under Reappraiqal Hydrogeological Survey,
Hydrograph Network Stations and Ground Water Exploration during last three Years

Sl Year Aciivities

No. Reaporaia Hydro- Hydr—cs)—gr;ii%l; Network ~Ground Water
Target  Achieve- Target Achieve- Target Achieve-

ment ment ment
(Areas in lakh sq.km.) (No. of stations)  (No. of boreholu)_ )
Lo19%91 . . . 214 1-07 1600 1197 867 691
20199192 . . . 2-58 235 1600 1349 831 782
3. 099293 . . . 212 2-08 1070 933 837 851

The shortfall was due to the fact that
more emp)>1isis wis given to completion
of systematic Hylrog:oiozical Survey of the
Country and attending to ths wrk of szlection
of sites for village w ter supply under the

. Technology Mission for Drinking Water and
. due to - operational difficulties.

SHRI ARJUN CHARAN SETHI : Sir,reap-
praisal hydrogeological surveys alongwith hy-
drograph sctwork are very essential today
because it is revealed that in different parts
of the country, th: water table is going down
alarmingly anl it is ve'y much esscntial to
recharge. In this coatext, I would like to know
from the hon. Minister as to what is the amo-
unt earmarked in the Eighth Five Year Plan

- and what is the quantity of area earmarked
or artificial recharging so that the water table
which is going down, can again be rechargsd
for the benefit of the people.

SHRI P, K. THUNGON? Sir, though this
question does not exactly relate to recharging,
1.will try to satisfy the hon, Member. The
Reappraisal Survey for the years 193091,
1991-92 and 1992-93, shows an improvement
in the achievement trend, In 193091 the
target was 2.14 lakh sq. km. and achigvement
was 1.07 lakh sg. km. in 1991-92, against a
target of 2 58 lakh sq. km., achievement was
2.35 lakh »q. km. and in 1992-93,  while
the target was 2.12 lakh sq. km. the achieve-
ment was 2.08 Jakh sq. km. The precentage of
athievement shows "an improvemeat.

Recharging of grouad water is a lengthy
and rechaical procsss. Raspaciive S:ate Gove-
rnmeats miy seal cheir proposals to us aal
w2 mike aa app-aisal of sz propasals.
Ths S:ates allo: moaey from th: S.aze fuads
for the purpase of recairging work. Th:zrefore,
itis very Jiffizult 02 my pact to give ‘ha ds-
tails of moaey altocated by Siate Govarnmats,

SHRI ARJUN CHARAN SETHI: Sir, ths
question is regarding th: C:airal Grouadwa-
ter Board. I think th: diy of th: Caaural
Groundwater Board is to make a reappraisal »
the hylrogeological survey as well as to make
use of waatever survey thay have malz, in

orler to avoid any fuither i.lier nfe
nate use of water table which is already goi
down. in this context, I huve also askne‘s
:lvhqt is tll:e aiimourl;t tl?at tf$y have earmarked

uring the Eighth Five Year plan for
Central Groundwater Board.... P the

MR. SPEAKER : Please try to understand

- that this has to bs done by the States also,

SHRI ARJUN CHARAN SETHI: T am
asking about the Central Groundwater Board,
I do understand that the State  Groundwater

s are also to be associated with 1ig
work. However, I would like to know about
the amount that they have earmarked for.3
Central Groundwater Board to advise - 1)
States and to _co-ordinate the work of diff.rent
State Groundwater Boards so that there il
not be any inliscciminate use of water-reggie -
I00s.
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. 1 would also like to know from the hon.
‘Minister whether it is a fact that the Central

oundwater Board as well as the Ministry
of Water Resources have circulated a Model
Bill to the. State Groundwater Boards so
ghat they adopt the Bill and carry out all
their work ip a coordinated manner,

' SHRI P. K, THUNGON : Sir, so far as the
" groundwater survey of the country is concer-
-ned, this is a very important subject. You
“will be glad to know that a systematic hydro-
‘geological survey has been completed by
the Central Groundwater Board in March
1991, This shows the importance that we
have accorded to the water table and under-
ground water resources. Another specific
question that the hon. Member wanted to
ask was about the Plan provision made in
this Board for coordination and for advisory
and assisting work.

Under the 8th Five Year Plan this Board
has been allocated Rs. 257.8 crores. As I
bave already said, I cannot do anything with
the a}locauonma,de out of the State Governe
ment’s Budget.

So far as water table and importance of
utilisation of these maps are concerned, gene-
ral Survey Maps have already been prepared
for the States like Assam and Tripura and
they have beea used exteasively and beneficia-
lly also. We are in the process of preparing
an Atlas for the other States also. I am sure
this will satisfy the Member. It is very impor-
tant for agriculture.

[ Translation]

SHRI TEJSIGHRAO BHONSLE : Mr.
Speaker, Sir, it is true that the survey was
conducted and the hon. Minister has
acszp::l hat casre were certain shortfalls.
In Maharashtra the sanction has been
accorded upto 200 feet. ..

AUQUST 19, 1993
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the hosg' I cifically I
not ¥now ;?;gtnht;ryheﬁ%ge?i;fg or pgf
[ English)

SHRI TEJSINGHRAO BHONSLE : I
am not goingto ask any specific thing.

“{ Transiation)

I am asking about the policy matter. Aocerding
to the present policy loan will be given only
after digging wells upto 200 feet, but in that
area, especially in_Vidarbha region the level
of ground water is quite low. One has to dig
below gunwara rocks upto about 500 feet.
So I urge the Central Government to raise

the level of sanction from 200 feet to upto
500 feet.

[English}
SHRI P. K. THUNGON: Sir, this subjcct

is doalt with by the Ministry of Agriculture,
I would not be able to give a proper reply. '

[Translation)
Power to Coal Projects

*326. SHRI KASHIRAM RANA : Wil
the Miaister of COAL bz pleased to state:

(@) the ta:ai pywsr demind of coal proj-
ec:s during 1931-92 aad 1932-93 and the
total paw:r supplied to them; and

(b) the efforts made by the Government
to persuade the powar suppliers for supply
of adequate power to these coal projects ?

[English]
THE MINISTER OF STATE IN THE

MINISTRY OF COAL (SHRI

PANJA) : (a) and (b) A Statement islaid
on the Table of the Housc.

STATEMENT

(a) CoalIndia Ltd. (CIL) have informed
that the powar requiremants of all their sub-
didiazies are being mat in full except in the case
of Bastern Coalfields Limited (ECL), Bharat
Coking Coal Limited (BCCL) and C:atra]

Coaliialds Limited (CCL). The details regsy-
ding demin1 and actual sapply of power in
respect of ECL, BCCL and CCL during the
years 1991-92 and 1932-93 are as below :

. ﬁameofsubsidiary Company 1991.92 1992-93

;;, .o 120 976 120 039
BECL . . . . . 261 1926 261 1868
c.c,:L. . e . e . 1 1096 185 106-3
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() The efforts being undertaken to
ensure adsquate power supply are a8 foliows:

(@) Sezregation of feeders, sc as to draw
diréct  power supply from DVC sour-
ces, has been taken up. In this tes{,ct,
80% tzdm in Central Coalfields Ltd.
bave already been segregated. In case
of Bharat Coking Coal Ltd., 60%
Feeders have been segregated. Action
plan has been drawn to segregate all
the feeders by 199495, This has
resulted in improved power supply in
the scgregated feeders.

(i) Under-frequency relays have already
been installed in all the feeders fo avoid
system failures.

(iii) Priority feeders have been identified to
ensure better supply to these areas.

(iv) Most of the pumps are being run
during off peak periods.

(v) Captive power
set up in the
[ Translation)
SHRI KASHIRAM RANA : Mr. Speaker,
Sir, production of coal in the coal projects has
been falling day by day due to power shortage.
Coal production has come down by
114 lakh tonnes from e1987-88 to 1991. The
hen. Minister has accepted that during 1991-
93 out of the total demand of 509.5 MVA of
power, only 399.8 could be supplied and in
1992-93, out of the total demand of 509.5
only 287 MVA could be supplied. The bon.
Minister has accepted that power generation
has been going down day bﬁaday, at the some
time the coal companizs have been assured
that power supply will be raised as per their
demand. Under the circumstances. I would
like to ask whether the Government has made
any arrangement to monitor proper imple-
mentation of the steps suggested for raising
geaeration and supply of power.

{English]

SHRI ANT PANJA: Atthe Government
level we have 2 Coordination Committee which
meets regularly every week, or in between
whenever the nezd arises, in which represen-
tatives of power, coal and railway sectors sit
together so that the infrastructural co-ordina-
tion is maintained. In that meeting the rep-
resentatives of both the sides—the Coal India
and the Ministry—exchange their difficulties.
So far as power is concerned, if they have
any difficulty, we try to resolve the problem
and monitor the things accordingly.

[Translation]

SHRIKASHIRAM RANA : Due to shortage
of power coal projects have been affected ba-
dly, mines are being closed and labourers, are

»huwdeted jobless. Al ich this safety
of 1 ers has also been affected. Without

proper power supply the target of 308 million
tonnes Coal production will not be achieved.
?ﬁ report reveals that with the present rate
ot power su%x:ly only 270 million tonnes of
coal could be produced during the Eighth

lants are also being
ds areas.

SRAVANA 28, {915 (SAKA)
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Five Year Plan. In the light of this %
nce the World Bank has refused to give loan
What are the steps that the Government is
going to take during the Eighth Five Year
‘Plan for supply of required quantity of xowu
to achieve the coal production target as° %
demand for power is going to reach 1
MVA mark from 930 MVA. What is the
Government’s plan to fulfil this requirement

of power.

SHRI AJIT PANJA : Sir, there should be
no apprehension. We bave enough coal not
only in the stock but also the supply positian
has been sireamlined. We are emphasising
on production, produciivity, despatch and
also profitabtity. Therefore, there shculd be
no apprehension. if coal is required, it will
be supplied but, of course, we are facing
difficuliies regarding power supply, we are
adjusting it.

—

WRITTEN ANSWERS TO
QUESTIONS
[ Translation)
Production of LPG

*327. SHRI DATTATRAYA BANDARU:

Will The Min's:t of PETROLEUM AND
NATURAL GAS. be nleased to state:

(?) the quantity of LPG produced during
each of the last three yea.rsl;)

9 Wlﬁr the té)tal requirement of LPG
in the country is being met by indigeno
production; Y "

(c) if net, whether the Government have
formulated any new scheme to increase
the production within ths country; and

(d) if so, the details therecf?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) : (a) The quantity
of LPG produced from indigenous sources
during *he Jast three years is given below:

Years Production (Figs. in Thou-
sdnd
Metric Tonnes)
1990-91 2150
1991-92 2439
199293  (Prov) 2570
(b) No, Sir.

. (©) and (d) Additional quantity of LPG
is proposed to be produced and ~obtaiged
from the nine new Grassroot refineries, by
m of capacity of five of the existing

ries and by setting up of ten now Gas
Fractionating plants.



23 " Written Answers
R S
o Tubewell Project
*328. SHRI ~SANTOSH KUMAR

GANGWAR : Will the Minister of
WATER RESOURCES be pleased to state:

" '(a) whether the Government of Uttar
Pr. has submitted Third U. P. Public
Tubewell Project for World Bank assistance;

-(b) if so, the details thereof;
Sf) the response of World Bank thereto;
an

(d) thestepstakan by the Union Govern-
ment for its early clearance ?

THE MINISTER OF WATER RESOUR-
CES AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA). (a) to (@) “The Government
of Uuar Pradesh had submitied the
Third Uttar Pradesh Public Tubewells
Project for World Bank assitance which
envisages construction of 1020 new
tubzwells of 150 Cubic Metre per hour capa-
city in 16 districts, 1500 existing tubewells to
be connected with dedicated electric feeder
lines and modzrnisation of existing 500 tube-
wells with dedicated electric feeders at an
estimated cost of Rs.195.30 crores. This
project was posed to ths World Bank for
assistance. The world Bank has raised a2 num-
ber of issues, inter alia, relating to performa-
nce of tubewells installed with World Baik
assistance earlier, farmer’s investment in
shallow wells and transfer of owtership of
existing dsep tubswells to farmers groups.
Water Users, Associations or Panchayats,
very high subsidies on rural electricity and
the danger of over exploitation of ground
water.

The World Bank is not satisfied with the
steps taken by the Government of Utter
Pradesh to resolve :he issues. The Government
of Uttar Pradesh has given point-wise clari-
fications on the issues raised by the World
‘Bank on 5th November, 1992.

These were considered and in view of
World Bank’s reactions towards ‘his project,
the Government of Uttar Pradesh were advi-
sed to explore the pissibilities of getting the
assistance from some other on-going World
Bank assisted projects”.

[ Translation)

Comprehensive Liberalised . Compensation
Package

*329. SHRI RAM TAHAL CHOUD-
HARY: wWill the Minister of .COAL be
pleased to state:

. (d) whether the Government have taken

any decision on the compsehsnsive liberalised

tomponsation package for the oustees of
t coal projects;
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®) if so, the details thereof; and
(©) if not, the reasons for the delay?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI -AJIT
PANJA: (a) No, Sir. ¢ =

() Does nct arise.

() Consultations with other ministries
have not corcluded.

~ Control of Blindness

*330. SHRIMATI  GIRIJA DEVI b
SHRI RAJENDRA KUMAR :
_ SHARMA
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state: -

(a) whe'her the Government have revie-
wed the implementation of the National
programme for Control of Blindness;

(b) if so, the outcome thereof;

() whether the objective of controlling
glltl;dness would be achieved by the target
ate;

(d) it not, the reasons therefor; and

(e) the steps taken to expedite the imple-
mentation of this national programme? -

THE MINISTER OF HEALTH AND
FAMILY WZLFARE (SHR1 B SHANKA-
RANAND): (2) and (b): Yes, sir. The
implementation of the programme is reviewed
at regular intervals to inter-alia evalaate: tHe
performance with regard to: o

—Upgradation of ophthalmic facilities at
PHC, Districtand Regional Centre levels.

~—Number of Cataract surgeries performed.

~ —Training and re-orientation of ophthalmic

manpower. .
—Utilisation of funds.

A aumber of weaknesses in the programms
have been identified like sub-optimal utilisa-
tion of infrastructure, equipment and training
facilities. Necessary corrective steps have
been initiated in this regard.

. (©to (e) : Atits presentlevel of performance
it will be difficult to clear the backlog of
cases. In order to give a thrust to the programme
a number of measures have been introduced
which include s'rengthening the Ophthalmic
infrastructure in . the Medical ~colleges,
Dis:jsict Hospitals and rural areas and
the establishment of District Societies and
Mobile Units to provide an impetus to cye
camps. The financial outlays provided
by the Central Government have been incre-
ased substanrially and a project has beeh
posed for Wor'd Bank assis.ance to intensify
efforts in 7 states in the country. i
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Bl o
o Tapti Gas Fields

*331. DR. K. D. JESWANI 1.
SHRI HARISINH CHAVDA [ *

Will the Minis‘er of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the development plans to
produce gas from the Tapti Gas Fields have
been finalised;

(b) if so,the details therof;
(©) if not, the reasons therefor; and

(d) the natural gas of Tapti Gas Fields
proposed to be allocated to power stations
at Piapavav ?

THE M'NISTER OF STATE IN THE

IN'STRY OF PETROLEUM AND
NATURAL GAS (CAP. SATISH KUMAR
SHARMA) : (a) to (c) Mid Tapti and
Sou'h Tapti F'clds have been offered for
development and exploitation: by JVC for
which negonatlons are in progress.

(d) Tt has been decided that the gas from
Mid and South Tapti F-elds has to be brcught
to Hazira to meet -he existing commitments
ex-Hazira and along the HBJ pipzline.

[ Translation] - -
Cancer Cure

*332. SHRI ARJUN SINGH YADAVY °
SHRT RAM LAKHAN SINGH & :
YADAV |

Will the Minister of HEALTH AND FA-
MILY WELFARE be plzased to state:

(a) the number of cancer deaths reported

in the country annually;

-(b) the number of deaths due to cancer -
during the curreat year upto June 30, 1993,

state-wnse, .

(c) the steps taken by the Umon Govern-
mcnt to Fight cancer;

(d) whether the Government have formula-
ted any programme to provide free medleal
axd to cancer patients;

‘(e) the number of cancer hospitals. in the
country upto June 30, 1993, State-wise,
and the funds allocated to thm duri ing 1993;

NG whether the Government have formu-
lated any sch me to set up acancer_hospital
m' ~ach district during the Eighth Five Yem'
Plan; an

& if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a? and (b) Detai'ed infor-
ma.tlon 1: not avai able It Is however estl-
meted that each year more than 3 lakh deaths
taxa place due to. cancer.

SRAVANA 28, 1915 (SAKA)
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“the 8th"plan, under Nafional
Cancer Control Programme the emphasis is
on prevention, early detection aud augmenta-
tion of treatment facilities for which a
number of new schemes have been initiated.

(d) In Government hospitals, treatment
is provided to cancer patients ei‘her free or
at a subsidised cost depending on the financial
status of the patients.

(¢) The number of cancer treatmcnt
centres State-wise is as follows:—

S. No. Name of No. of
State/U.T. Cancer
Treatment
Centres
1.  Andhbra pradesh 12
2. Assam 2
3. Bihar 3
4. Chandigarh 1
5. Delhi 4
6. Gujarat 5
7. Haryana 1
8. Himachal Pradesh 1
9. Jammu & Kashmir 3
10. Karnataka | 8
“11." Kerala " 4
12. Madhya Pradesh 6
13, Maharashtra 14
_ 14, ~ Manipur Tt
..15. Meghalaya 1
16. Orissa - 3
17.  Pondichurry 1
18. Punjab 4
19.  Rajasthan 3
20. Tamil Nadu 16
" 21.  Tripura 1
22. Uttar Pradesh 10
23,  West Bengal 7
111

During the year 1992-93, financial assis-

tance provided to the Regxona Cancer
Centres by this Mlmstry is as fol{ows -

Name of the Institution -(Rs. in
. . lakhs),

1. Kidwai Memorial Institute - 50.00"
of Oncology, Bangalore

2. Gujarat Cancer Research  50.00
Institute, Ahmedabad

3. - Cancer Hospital and 50,00 °

) Research Instlture, Gwalior oo

4, Cancer Insutute. Madras 50, 00 .
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(B ) )]

s. Reglonal Cancer Centre, 50.00 '
Trivandrum

6. Regional Centre for Cancer 50.00
Research and Treatment
Society, Cuttack

1. Chittaranjan National
Cancer Institute, Calcutta

8. Institute Rotary Cancer 465.00
Hospital, New Delhi
(f) No, Sir.
() Does not arise.
[English)

'299.00

Health Programmes
*333, DR. KRUPASINDHU BHOI : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

AUGUST 19, 1993
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(a) whether sever: lhealth prografiies ssd

being implemented in the country under
DANIDAP ﬁl :

(b) if so, the details thereof;

(c) the States where those projects are
being implemented; and

(d) the assistance reccived for these
programmes, so far?

THE MINISTER OF HEALTH AND-
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) and (¢) Yes, sir.

(b) and (d) The following projects are
béing implemented in the country undet
DANIDA Phase-II

SI.  Name of the Project Name of the States where Amount  received
No. the Project is imple- from DANIDA
mented (As on 17-8-1993)
1. DANIDA Health Care Project, Madhya Pradesh Rs. 10-34 Crores
Madhya Pradesh, Phase II.
2. DANIDA Health Caze Project, Tamil Tamil Nadu Rs. 14 -76 Croges
Nadu, Phase I1.
3. Nationa! Programm: for Eradication Tamil Nadu, Rs. 23 Crores
of Leprosy, DANIDA Assistance, Orissa,
Phase II. Pradesh
4, National Programme for Control of Uttar Pradesh. Rs. 168 Crores
Bhndnmss, DANIDA Astsistance, = Maharashtra
Phase IT. Bihar
Karnataka,
Tamil Nadu

NoTz -—DANDIA-~(Danish International Development Agency).

¢ Translation)
Underground Prejects
*334, SHRI CHHEDI PASWAN: Will

the Minister of COAL be pleased to
state:

(@) whether the Gove.amont are  contem-
plaing to  givs pnon*y to underground
projects besidas coking coal projects;

@) if so, the details thereof; and

thcwo‘;k mda—takenbg the Gov;rctn
in regar to undcrgroun mine pro; S
m the quantity of undergromd coal
produced during the Jast three years ?

THE MINISTER OF STATE IN THE
MINTISTRY OF COAL (SHRI AJIT
PANJA): (a) to (<) The choice of m=thod
of mtmng is primdrily decided on the basis of

c and geomining
pmdzstm e,Gowmam are awordmg

priority to all the kcy areas of development
within the resources available for increasing
coal ;;rsctductwn flxoc{n um]!(ergmurld minés,
opencast mines including coking coa! 1ects.
During the years 199091 to 1992

(50) underground projscts with a total tar}
ted capaaty of 13.48 miillion tonres per
annum ave been sanctnoned in Coal India
Limited and Singareni Coflierics Cbmpany
Limited.

During the la.st three years the underground
coal production from Coal India Limited/
Singareni Collieties Company Limited has
been as follows:—

(in million tonnes)

CIL

scCCL
1990-91 55.84 11.12
199192 56.63 12.30
199293~ 56.88 13.51

(Brovisionsl) (Providoenty
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- Jharkhand Issue
#338. SHRI BHUBANESHWAR PRA.
SAD MTHT. .

v A,
SHRI SHIBU SOREN
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a tripartite meeting on the
Jharkhend issue was held on April 28, 1993;

“(b) if so, the details thereof;
m%c) the decisions taken at the said meeting)

(d) the taken/being taken to imple-
ment these'msions? 8

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : (a) Yes, Sir.

(b) to (d) The meeting was held by the
Minister of State in the Ministry of Home
Affairs. The Chief Ministers of Bihar and
various leaders of the Jharkhand movement
attended the meeting which was concerned
as a part of the on-going proc=ss to find and
agreed solution to the Jharkhand issue. It
was a meeting for developing a consensus
on the proposed Jbarkhand Autonomous

o

Bearing in mind the points that emerged
during the discussions, the Government of
India has sent dstailed suggestions to the
Government of Bihar for ing the
Jllgglkhand Area Developement Council Bill,

[ English]
Sale Of Human Organs

*336. PROF. UMMAREDDY VENKA-
TESWARLU - wili the Minister
of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the World Health Organisa.
tion has directed member countries to take ap-
propriate measures to prevent purchase and
sale of human organs for transplantation;

(b) if so, the datails thereof;

(v) whether the Government bave taken
steps to motivate people to voluntarily donate
organs or b:queath them to the Goverament
for distribution after their death; and

(d) the measures iaitisted to educate the
Apublic on organ donation ?

THE MINISTER OF HFALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) ‘and (b) No, Sir. However,
the Forty-fourth World Health Assembly
: a resolution endorsing and recom-
mending some guiding principles to member
countries for framing policies in this behalf.

(c) and (d) Apart from promoting eye do-
nations, suitable enabling provisions have
been made in the Transplantation of Human
Organs Bill, 1993, which has been passed by
‘the. Rajya Sabha and is due to be taken uj

and _passage by the'

3—113 LSS/ND/9%4.

SRAVANA 28, 1915 (SAKA)

Written Answegs »
Ground Water Developmenl

*337. SHRI RAMA KRISHNA KONA-
THALA : Will he Minister fof WATER
RESOURCES be pleased

| to state:
w(:z.ke up th3 ter development m
ground water
with 100 per cent Central assistance in the
eastern States; .

(b) if so, the details thepeof;

() whether the said scheme is proposed
to be to some other states; -

"(d) ifsothedetails thereof; and
(¢) if not, the reasons therefor?

Central Ground Water Board 0,
lated a scheme for the invatinti:nm
development of Ground Water Resources in
West Bengal, Orissa, Bihar and eastegnn
parts of U:tar Pradesh. The estimated cost
of the Scheme is Rs. 67.75 croresout of
which Rs. 36 crores is pro; to be
cheantral share and Rs.31.75 croges State
share. '

(c) to (¢) The proposed scheme incluces
only the fi tate i i
toi:an(:;n;nd%b.;mm“m

[Translation)
1 Oil Projects Of Gujarat

*338. SHRI N. J. RATHVA : Will the
Minister of PETROLEUM AND TURAL
GAS be pleased to state: NA

(a) whether some oi! projects/schemes of
Gujarat_are pending fi appr with
Un%rn Government; or the ove

(b) if so, the detai i
whe:)nhmarepmdmg'ls;wum

(c) the time which  these )
schemes are likelyb{o be approved rw

THE MINISTER OF STATE IN THBE
MINISTRY OF PETROLEUM AND?Q‘ATU.
RAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) to (c) The following
to be located in Gujarat are at m
stages of processing in the Ministry:

(i) setting up of a marketing m
at Sikka Bharat Petroleum Corpo-
mmu&yu,

i) expansion of crude processing cape-

city by 3.0 MMTPA 2 ]
o ety e
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[ Eng Y=
4‘-* ' mc Cdmmee on Popolution.

l.(wq B4
“i339." SHRI SARAT CHANDRA PATTA-
NAYAK Will the Minister of HEALTH
m:mmv WELFARE e pleased to

(a) the mommendmons made by the
National Development Council (NDC)
Committee on population; and

_{b) the action taken by the Gavemment for
thm implementation?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
1@ and () The Com-

mittee made

wide ranging recom-
n-datmr such as strengthenmgqu“ fof infras-
sruoture for improving ity of services,
&% of mmpg:wer strengthening of multi
¢ pordinition, communi 'ge involve-

sed planning etc. question
wm on the recommendation of
pulation will

considered

> Gommittes on
¢ he Report has

o COMPRESSED NATURAL GAS

'#340. SHRI ATAL BIHARI VAJPAYEE :
Will the Minister of PETROLEUM AND
NA'[URAL GAS.  be pleased to state:

( ) - whether any research project has been
initiated for running different types of vehicles
with compressed natural gas;

(b) if so, the details thereof;

(¢) whether anv plaat has been set up for
nwmfmurmg wnvers:on kits; and

dy 4f so; -the comparative cost of running a
car, truck and a bus on petrol, diesel, CNG
and LPG per km.

‘IHE MINIS‘I'ER OF STATE OF THE
MIN'ISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b) An experimental
programme  to use compressed matural
gas (CNG) in lieu of petrol and diesel in
sutomohiles has been taken up. The first
of the programme involving conversion
of 220 mrol powered &'\;;hs het?B tl"unCOon
ng implemen me
oG it u mesam and Tripura, and by
% Autbomy of India Limited in Delhi,
md Baroda. In addition, the Madras
m Limited and the Delhi Transport
Corpotation-tespectively are operating 8 and
6 CNG converted buses with a view to gene-
rnh udmeconom!c data.
REESRIY I 139U SIS
(c) Mh‘l‘nnunet Limited are manufac-
tnrmg CNG eorwxs'on kits in tke country.
cost of running

&:& tm d’ v-!ﬁcles on CNQG, petro
and diesti-cAn be.worked out only after the

O AUGUST-19; 1993 - -
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vaxlnble theo;’plettonoﬂi‘:.mm.
a on
- Besides, since LPG .is not
'penmtted to be used as an sutomotive
?oi:oat data on the use of LPG as automoﬂvc
uel is a X

[Transiation)

Alleged Use of Svb-standard Material in
Barbed Wire Fencing

3494. SHRI VILAS MUTTEMWAR : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Unstarred
Qu:estlon No. 7626 on April 23, 1992 and
stal

vi (al) whether the investigation by ttlil: Clelntnl
igilance Commission regardin,
use of sub-standard material mg b:d e
fencing work on the Indo-Pak border has
since completed;

() if so, the outcome thereof;

(c) the number of persons found guill
and the action taken against them; “%m o

(d) if not, the reasons for defay in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI RAJESH PILOT) : (a) to (d) The
matter has been mvesngatcd by the CPWD
m;:‘ltatlon with the Ccntra:d'\‘:;%lnl]:ce

In persuance, ts
have been made for the deficiencies noticed
at few places in some of the material used for
the fencing work under phase-l. By
doing so, Government have not suffered any
financial loss and no unauthorised benefit
hasaccmedtothecontractors As per the
advice of the Central Vigilance Commission,
further appropriate action was taken against
the concerned officials.

[English}
Welfare of Minorities

3495. SHRI B. DEVARAJAN,
SHRI MANIKRAO HODLYA GAVIT
Wi&ttl:e Minister of WELFARE plaud

t°

(a) thenamﬁofCommrwons/Bodm/Con:’-
esently engaged rotect an

saf mgerests of the mill’lonua and
sectlons of the society; .

(b) the expenditure incurred the
Gow)snment on ofthuebod:esbt’l'urm
the last two years; md

( numbatofrepommbmimdb
tnagsndthem bytheGmy
ment thereon ?
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THE MINISTER OF WELFARE (SHRI SITARAM KESRI) : () t0 (©) S
, STATEMENT Haems
. ﬁmam/nodw  Espenditure incuned  Nutubes of
No. . Commitics "R inlakds)  mitted
19192 199293
Commission for Scheduled 170-00 . 133:00 'Ihe Natiogal ('&mm

L

4,
5.

7.

. Commissioner for Linguistic Minori-

and Scheduled Tribes (set Lp * (incurzed by .
under the amended article 338cnthe the ersiwhiic

12th of March, 1992 as a statutory National

Scheduled
v Scl.cdnkd Trites m
" yet sutmitied 8:7 um

Commission
for SC/ST—a .

non-statutory

body).

ties, Allahaba

Minorities Commission (Reconsti-
tuted as the National Commission
for Minoritics under the National
Commission for Minorities Act, 1992
on 17th May, 1993).

Central Wakf Council

Durgah Committee, Ajmer
. Advisory Committee to Naznm .
Maulana Azad Education Foundation

23-00

60 -95

So far 30 Annual Reports
bave been submitted -to
the Government ' by
Commissioner for L
Mmonues. out of wlnch29
Annual Reports have .al-
ready been placéd on (hé
tables of Lok Sabhi and
Rajya Sabha. Copies of:
these reports
been sent to Statu[l}'l's for
necessary action. .

The Minorities Comm:ssnon
has so far submitted 1 m;
nual Reports out of

the first 10, along with
the Action Taken Memo-
randa on the recommenda-
“tions concerming the Central
Govt.. have been placed in
both Houses of Parliament.

Not required to submit any
Report. .

ek
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Deaths In Family Planning Operations
3497. DR. VASANT NIWRUTTI PAWAR:

Will the Minister
FAMILY

of HEALTH AND
WELFARE be pleased to state:

(&) _the number of cases of deaths in Family
planning operations reported during 1992;

FAMILY WELFARE
RANAND) : (a) to (c)

(b) the reasons therefor; and
(c) the steps taken to arrest this trend?

1HE MINISTER O P HEALTH AND

36 doathis have ‘becn

reported due to family planning

during.1992

operations
onaooomofvanousretm

smhtvebemtakmtompmwtheux

vices through better training and pcmion

oﬁm ‘equiipments.

[Translation] .
* Hospitals In M. P.

3498, SHRI KHELAN. RAM JANGDE.:
Will ike Minister - of HEALT] AND
FAMILY WELFARE be pleased to- m <+

@) whethg' the Slovcmmarn &

and expand scme of .t m
in Madhya Prade‘;h *

- (b) if so, the details thereof; .

(©) whetker there is any MW“
ncw)hospnals wilh the Wotklt'o m
in rural areas of Madhya Pradesh ; aad

() if so. the locations thmof'l

THEE MINISTER OF HEAL'I;R AND
KARAN, NAND) =(®) NO.t sir. . A'n‘.“, '

®)- Do-qotmu.

(©) :No, Sir. . -

(V% Donijol nn-. .



s.'s i“iiin .“.u.u
(Englich)
Ol Spill Chemical m-'pemm Used to

3499, SHR! ATAL BIBARI VAJPAYEE:
Will the Mxmsta of PETROLEUM AND
NATURAL GAS be pleased to state:
{) the particuldrs ’bfthed:emicaldispersanu
d by the Codst Guards to combat
reont oil cpill;in'l!ombay High and Bay
of Bengal ‘sometithe back; and

) th,',ﬁmm“h‘ cbogm.ldu%
used are toxic causing long term
lems of tonatyyto plants, animals and humans?

THE MINISTER Og TE’(I‘)&% L(J)F THE
LHNISTRY OF Pl AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : ;w ) and (b)Thz chemical disper-
autsmedbyt Coast Guard Organisation to
corhbat oil spills are non-toxic and mee:
ititernational standards. The dispersants used
lathe Coast Guard have been analysed by
the National Institute of Oceanography
&nd cledred for The dispersant
used is known as *

atsea.
TLAS O

{ Translation)
Aids Coutrol

3500. ’ROF. PREM DHUMAL : Will the
Pof HEALTH. AND FAMILY

WELFARE be pleased to state :

‘(@ whether the Government propose to
legislate a law and to make it compulsory to
t each and every citizen blood examined

ot AIDS virus;
(b) if so, the details therefor;
the number of beds freserved in the
Gt(v?snmem hospitals for the AIDS patients;

whether the medicines and equipments
gmq«enoteasuyavadable in the

- (e) the steps taken by the Government in
this rogard ?

E MINISTER OF HEALTH AND
MY ‘WELFARE (SHRI B. SHAN-
RARANAND: (a) No, Sir.

{6) Does not arise.
. Bedg are provided to AIDS patients
ﬁww required.

ipments for testing HIV
(Jl tgd te(set)mg?;‘tru trsc available in the

m,s, no drug to either prevent
aanAlDShaa been discovered. Medicines
treat opportunistic ajlments ariging out of

are generally swailable.

EB
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likely to be completed and
e.p.ém

Written Answers %
Canceliation of LPG Agencles in Gujsrat

3501. SHRI MAHESH KANODIA : Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(@) whether a number of LPG agencies
and petrol pump distributorships have been
cancelled in Gujarat during 1992-93 and

(b) ifso, the demls t.bereof md the
reasons for such eanceuatwns

THE MINISTER OF STATE OFTHB
MINISTRY OF PETROLEUM
NATURAL GAS (CAPTAIN SATISH
KUMAR SHARMA) : (a) and (b) Yes
Sir. The dealerships of one LFG agency and
three Retail Outlets have been terminated in
Gujarat during 1992-93 due to serious ma].
practices.

[ English]

Assistance For Construction of Walls

3502. SHRI UDDHAB BARKMAN : Will
the Ministcr of WATER RESOURCES be
pleased - to state :

(a) whether Unicn Government have rec-
eived any request for financial assistance from
the Government of Assam for construction
of walls at Guwahati along the river Brahma-
putra to prevent erosion;

(b) if so, the details thereof; and

©) the action taken by the Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : (a) No, Sir.

(b) and () Do not arise.

[ Translation) ‘

Irrigation Projects of Madhya
Pradesh

3503. SHRI SATYANARAYAN JATIYA :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) the details of major and medium on

going projects in Madhya Pradesh alongwnh
their projected cost;

(b) the present status and the amount
spent thereon so far; and

(© thetimebywhichthese ojccts are
theg irrigation
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MINISTRY OF URBAN DEV

AND MINISTER OF . STATE IN. THE
MINASTRY OF . WATER RESO!
(SHRI P. K. THUNGON) : (a) to (c) -

‘Details Of Ok Going Irrigation
Pojects Of h:gl’.

N MAJOR MEDIUM

1. Number 23 32

2. Latest estimated 7179.97 837.82
cost (Rs. crores)

3. Expenditure till 2279.66 423.48
3/92 (Rs. crores)

4. Outlay, for VIO 1257.78 181.04
Plaa (Rs. crores)
5. Aaticipated Ex- 310.41 54.14

penditure  during
92-93 (Rs. crores)

6. Outlay of 93-94 as 274.14  45.34
recommended by
Working Group of
Planning Commis-
sion.

7. Ultimate Irrigation 2424.70 232.8
Potential (Thousand
hectares)

8. Potential created 471.5 561
© . till 3/92( Thousand
hectares)

9. Target po'ential 368.50 120.8
for VIII plan (Thou-
sand hectares)

10. Anticipated achie- }71.4 15.2
*43; vement  potential
.22 1992-93 (Thousand
hectares)

1. Number of pro- 6 5
jects Scheduled for
completion in  VIII
plan.

Eye Treatment

3504 : DR. LAXMINARAYAN PANDEY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether eye testing and treatment rela
modern cquipments are not.in  sufficient
numbers in the Dr. Rajendra Prasad Institute
of Opthalmic Sciences, Delhi;

(b) if so, the details thereof; and
(c) the remedial steps taken by the Govern-
ment in this regard? 1

¥ THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH GHA-
‘TOWAR} : (@) No, Sir.

() and (c) Do not arise.

- Wrien Anivers 38
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3505. SHRI YELLAIAH NANDI : will

the Minister of HEALTH AND FAMELY
WELFARE be pleased to state:

.. (a) the names of medicines promoted f
achieving population control inptthe colnﬁ;!’:

(b) whether the farnily planning for
use of males have beeuprolzecleﬁ'ne‘ét‘}rvl:s;s

(c) if so, the details thereof; and
_(d) the time by which the Government gre
likely to commercially introduce such drugs
in the country ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
_KARANAND) : (a) Contraceptives in use
inchude oral pills, ITUD’s and condoms.

(b) No, Sir.
(¢) Does not arise.
(d) Research is on going.

[Translation)

Supply Of LPG In Gujarat

3506. SiiR1 DILEEPBHAI SANGHANI :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the number of agencies detected by the
( rnment involved in black marketing and
irregular supply of LPG in Gujarat during
the current year; and

(b) the action taken/proposed to be tak y
the Government in this regard ? en by

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPTAIN SATISH
KUMAR SHARMA) : (a) and (b) While
no distributor was found involved in black
marketing of LPG. one case of delayed
supply of refill to the custemers was detected
fr.om_ Gujarat during the current year. The
distributor was suitably cautioned.

Women Police Personmels

3507. SHRI SURENDRA PAL PATHAK :
Will the MINISTER OF HOME AFFAIRS
be pleased to state :

(a) whether attention of the Government
_ been drawn to the news-item ‘Mahila
Police ~ Karmiyon Ki _Sthiti Dayniay’
lggaanng in ‘Navbharat Times’ for July 3’.
1993; and
2 i{o so, the m:gsc takeglgyl" t’}i:;f Govern-
police personnels in Delhi ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED) : (a) Yes, Sir.

(b) The Delhi Police has reported that
there is no discrimination of police women
in the matter of postings. About 63%
of the police women are posted in the dlstnct
police, Crime Branch, Crime Against W
Cell and the Traffic Unit.. The number of
police women is approximately 13,000 out
of a total strength of around 52,000. The
nature of the duties of the police depart-
ment requires prolonged hours of presence.
In the case of police women they are deployed
only on such emergent duties as cannot be

_avoided. They are also being given the
weekly offs. As regards accommodation,
out of 702 police v\omen, who have requested
for the allotment, 258 have already been
allotted Govemmem accommodation though
the overall availability of the Government
accommodation is sufficient to meet the
;equiremmts of only 17% of the total police
orce.

[English)
Family Welfare Ceatres
3508. SHRI SYED SHAHABUDDIN :

Will the Minister of HEALTH3j AND
FAMILY WELFARE be pleased to’state :

AUQUST 19, 1993

-..'.MJ‘WS [ ]
 the sumber of utban md ‘rara
@ w bm

welfire céntres, sul
i Putum centres at district and ubdms oaal
evel, separately as on March 31, 1993. Sﬁbl
Union Territory-wise; :

(b) the _staffing norm - for .cach unit
separately;

(c) the jurisdiction morm in terms of
.population of each;

(d) the percentaze of staff actually in
position as on April 1, 1993 in- the country,
State/Union Tantory-w:se, and

(e) the phystcal achicvements of the
family welfare programmes during each
of the last three years, State/Union Terri-
tory-wise?

THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI B.
SHANKARANAND) :(a) A Statement I
is attached.

- (b) and. (c) A Statement-II is attached.

(d) Information is given in ’Staterﬁent-nl
attached. :

(e) Statement-IV is attached.

STATEMENT 1
Statement in reply to Lok Sabha Unstarred Question No. 3508
SI. Name of the State Urban  No. of No.of  District  Sub-distt.
No. F.W. Centres RFWCs Sub-centres Level PPCs Level PPcs
1 2 3 4 5 6 7
I. Andhra Pradesk . . 176 420 7894 28 55
2. Arunachal Pradesh . 6 0 178 0 0
3 Assam . 29 146 510 1 30
4. Bihar . 587 14799 37 54
5.Goa . . . . 0 13 173 4 0
6. Gujarat . . . 104 251 T2m4 3 55
7. Haryama . . . 6 89 2299 13 20
8. Himachal Pradesh . 89 77 1851 11 22
9. Jammu & Kashmir . 12 2 17180 11 6
10. Kamataka . . . 6 T2 13 39 o4
1l Kerala .. . . 0 "6y T s094 . 22 )
12. Madhya Pradesh . . 62 460 1910 4 75
13. Maharashtra . . 74 428 . 9377 52 70
14. Manipur . . . 5 31 420 _ 1
15. Meghalaya - 1’ 23 96 - 1
16. Mizoram . . . 1 14 z“ ' , Ceo2 4
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'STATEMENT 1—Contd.

1 . - T : " . .
17. Nagaland - 0 7 201 1 1
18: Orissa . 10 314 5426 19 60
19. Punjab . - 23 129 2964 19 35
20. Rajasthan 79 232 8096 35 100
21. Sikkim . I £ 142 1 2
22. Tamil Nadu . 244 383 8681 32 87
23. Tripura. 11 35 534 1 3
24. Uttar Pradesh 109 907 20153 72 147
25. West Bengal . 115 335 8126 27 55
26. A. & N. Islands 0 0 9 1 0
27. Chandigarh . 3 1 12 2 0
28, D. & N. Haveli 0 2 34 0 0
29. Daman & Diu 0 2 19 0 0
30. Delhi 69 8 42 9 5
31. Lakshadweep 0 0 14 0 0
32. Pondicherry . 1 12 76 3 0
33. Central Sector 208 0 12 0

ToTAL 1529 5435 131118 550 1012

*Under Ministry of Railways, Labour, ctc.

STATEMENT 11

Statement mentioned in reply to pan;s (b) & (c) of the Lok Sabha Unstarred Quesmn

No. 3508 for 19-8-1993

Si. Centre
No.

Staffing Norm

Population Norm

1 2

3

4

1. Rural Family Wel- Asstt. Surgeon

fare Centre

Block Ext. Education

Lady Health Visitor

Family Planning Health Asstt.
Computor]

Auxiliary Nurse Mndwne
Accountant

Driver :
Voluntary Worker

1 RFWCs were established
1 at all the Block level PHCs
1 sanctioned upto 1-4-1980.
4 Since after 1-4-80. Family
1 Planning services are being
1 provided through integrat-

1 ed facilities at PHCs, no

1 further RFWCs = were

. | sanctioned.

e ———
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1 2 3 4 '
2. Sub-centre . Female Health Worker 1 5000 population in plain
(ANM) areas and 3000 in hilly,
Male Health Worker 1 tribal and backward area.

(MPW) - K1X2X3X4 ol
3. Post Partum Assist. Prof./Reader (OB.& 1 o0 0 0 Districtlevel PP Centres
centre GYN) are expected to cover at®

Lecturerin Hzalth Education 1 0 0 O least a population of
50000. No norm has been
Lecturer in Statistics and 1 0 0 0 fixed for PP Centres at
Demography/SPM Sub-divisional level.
Lecturer in Paediatrics . 1 0 0 0
Anaesthetist (Asstt. Surgeon 1 0
Gr. D
Projectionist-cum-Mechanic 1
Medical Officers (1 Male, 2
1 Female)
Sr. Medical Officer
Public Health Nurse/LHV
Auxiliary Nursas Midwife
F.W. Worker (male)
Store Keeper-cum-Clerk
Steno Typist
LDC
Driver
Attendant
O.T. Nurse
0. T. Attendant
Cyto-Technician
Lab. Technician
4. Urban Family Auxiliary Nurse Midwife
Welfare Centre’ F.P. Ficld Worker (Male)
F. P. Exicnsion Educator/
LH.V.
F.P. Fic:d Worker (Male)
Auxi'iary Nurge Midwife
Medical Officer (Pref.
Female)
Lady Health Visitor
Auxiliary Nurse Midwife
F. P. Field Worker (Male)
Store Keeper-cum-clerk

-
(]

0
2%%

N =
[S I

O = OO e e N O
OO OO = = = N e
OCOC OO0~ OO =0

1000 to 25000

o e O o e O OO e e = O

25000 to 51200

LB

Above 32130

—— N

Nots :

Xt A-Type Teaching P. P. Centres at Distt. level.

X2 A-Type Non Teaching P. P. Centres at Distt. level.
X3 B & C Type P. P. Czntres at Distt. level,

X4 P. P. Cantres at Sub-Distt. level,.

*s | Pagdiatrician & 1 Gynaecologist.
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Staff Position at
SL. Name of the State Urban - RFWCs & District Sub-distt.
No. F. W. Sub- Level Level
\ Centres Centres PPCs PPCs
(¢)] @)
1. Andhra Pradesh . 80.33 75.29* 94.79 82.35
2. Arunachal Pradesh 15.62
3. Assam 15.56 91.76%* 86.55 66.00
4, Bihar . 98.35 64.142 88.74 85.00
5. Goa . . . 62.50 96.55F 43.88
6. Gujarat .. 76.51 -83.44+* 80.23 72.67
7. Haryana . . 89.73 -83.31* 87.18 73.12
8. Himachal Pradesh 12,41 82.61 51.54 38.89
9. Jammu & Kashmir 57.27 76.82@ 70.75 80.00
10. Karnataka . 92.50 91.52 68.48 76.90
11. Kerala . 85.91 98.49 87.12 86.36
12. Machya Pradesh . 94.95 89.35* 76.73 71.43
13. Maharashtra - 72.13 97.05 84.20 78.06
14. Manipur 85.71 87.40 64.28
15. Meghalaya . 81.82 90.22 74.19 80.00
16. Mizoram 83.89 — 83.33 60.00
17. Nagaland -- 85.71 -- 10.00
18. Orissa 99.43 83,544 72.24% 90.61
19. Punjab 70.28 91.33F 64.59 75.00
20. Rajasthan 88.12 95.61 71.51 71.33
21. Sikkim —- 82.25 — 70.00
22. Tamil Nadu. .70 .47 73.6% 87.53
23. Tripura 62.70 74.31F 80.00 20.00
24, Uttar Pradesh 77.92 99.05 65.59 68.71
25. West Bengal 91.72 93.02 81.13 79.62
26. A & N Islands 51.54 — 22,22
27. Chandigarh 100.00 100.00 '57.58
28. D & N Haveli 73.91
29. Daman & Diu —-
30. Dethi . 31,30 78.74 95.00
31. Lakshadweep 22.22
32. Pondicherry 85.71 65.57 34 .48
33. Central Sector - 33.

Total .

* As on 31-3-1985
** As on 3]-3-198¢
@ As on  30-6-1980
F As on 31-3-1990

$ Staff position at UFWCs including those atteched to PPCs.

1 Out of ths 1012 Ceatres, only 519 have reported the staff.
4—113 LSS/ND/94
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Statement mentioned In reply to part (¢) of the Lok Sabha Unstarred Question No. 3508 for 19-8-83

No.

st - State/U. T./Agency -

Sterilisation

1990-91

1991-92 1992-93

Achievement

Achievement$ Achievement$

1. MAJOR STATES (Population 1 Crore or more)

1. Andhra Pradesh

. 456983 483532 522572
2. Assam . . . . 64369 66323 27101
3.Bhar . . . . . . 268429 212631 303656
4. Gujarat . . e . 240520 257335 256735
5, Haryana . . e 89498 100760 98047
6. Karnataka . ... 282628 301639 331468
7. Kerala .. .. 190547 173599 136327
8. Madhya Pradesh . . . . 285860 317137 - 329952
9. Maharashtra . . 552241 538127 500880

10. Orissa . . . . . 144981 187299 127720
11. Punjab . . . . . 92021 85502 118251
12. Rajasthan . 148480 178809 195819
13. Tamil Nadu . . 382512 364525 364770
14. Uttar Pradesh . .. 479612 375771 483250
15. West Bengal 370480 327115 303915
1. SMALLER STATES/U. T.

1. Himachal Pradeh 32574 38143 40164
.2, Jammu & Kashmir . 12406 11688 14884

. 3. Manipur 3550 4005 1852
4. Meghalaya 538 606 589
5. Nagaland 1225 1018 2408
6. Sikkim 889 1295 1015
7. Tripura 8066 7573 6493
8. A & N Islands 1099 1911 1832
9. Arunachal Pradesh ) 1718

10. Chandigarh 2510 2967 3081
11. D & N Haveli . 712 809 718
12. Delhi 88868 37176 38561
13. Goa . 4841 4105 4888
14. Daman & Diu . 420 376 ) 368
15. Lakshadweep 22 28 39
16. Mizoram . 4048 47 4672
17. Pondicherry 7818 8222 8024

I OTHER AGENCIES
1. M/O Defence . 1977 21820 21016
2. M/A Railways . 30881 27075 29629
All India 4125555 4089738 - 4241829

sFigures are provisional,
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CC USERS
) 1990-91 1991-92 1992-93
Sl. State/U.T.fAgency
- Achiecvement  Achievement$ Achievement$

No.

I. MAJOR STATES (Population 1 crore or more)

1. Andhra Pradesh . . . . 806691 790891 884868
2. Assam . . . . . 36642 38662 37778
3, Bhar . . . . . . 156405 105277 110670
4. Gujarat . . . . . . 809596 776622 751162
5. Haryana . . . . . . 519466 487806 427253
6. Karnataka . . . . . 231500 255298 265457
7. Kerala . . . . . . 305889 296358 272861
8. Madhya Pradesh . . . . 1348720 1035238 1069804
9. Maharashtra . . . . . 1110315 1089466 1112982
10. Orissa . . . . . . 307959 267879 265283
11. Punjab . . . . . . 493369 537822 505056
12. Rajasthan . . . . . 306884 375524 367218
13. Tamil Nadu . . . . . 296977 290872 232893
14. Uttar Pradesh . . . . . 1541280 1609470 1826738
15. West Bengal . . . N . 315987 342552 342012
II. SMALLER STATES/U.Ts
1. Himachal Pradesh : . . 74368 73525 81005
2. Jammu & Kashmir . . . . 11708 10835 18977
3. Manipur . . . . . H 2509 2711 1820
4. Meghalaya . . . . . 1649 1443 1655
5. Nagaland . . . . 12 12 1
6. Sikkim . . . . . : 512 382 346
7. Tripura . . . . . 4445 2654 2380
8. A & N Islands . . . . 1845 2411 2658
9. Arunachal Pradesh . . . . 1211 1168 988
10. Chandigarh . . . . . 8028 18644 11644
i1. D.&N. Haveli. . . . . 59 521 78
12Dethi . . . . .« 298593 363152 415834
13. Goa . . . . . . 14170 14683 14183
14. Daman & Diu . . . . . 388 868 1027
15. Lakshadweep . . . . . 192 166 156
16. Mizoram . .. C . . 1473 2362 1213
17. Pondicherry . . . . . 8368 11765 9516

Id. OTHER AGENCIES

1. M/O Defence . . . . . 64760 72674 46210
2. M/O Railways . . . . . 324651 342336 323150
Commercial Distt. . . . . 5328472 4650694 5500694
Alllndia . . . . . 14735093 13872743 14909710

$ Figures are provisional.
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1990-91 1991-92 1992-93
Sl State/U. T./Agency
No. Achievement Achievement$ Achievement$

I. MAJOR STATES (Population 1 crore or more)

1. Andhra Pradesh . . . . 257450 290120 294417
2. Assam . . . . . . 28471 28347 24983
3. Bihar . . . . . .. 201095 - 184302 . 179199
4. Gujarat . . . . . . 451694 343780 348974
5. Haryana . . . . . . 158279 146975 133102
6. Karnataka . . . . . 209483 - 233390 238058
7. Kerala . . . . . . 119747 115446 95517
8. Madhya Pradesh . . . . 380091 - 323289 272651
9. Maharashtra . . . . . 472034 467889 472041
10. Orissa . . . . . . 167697 149275 142013
11. Punjab . . . . . . 406098 358610 355799
12. Rajasthan . . . . . 180855 158648 169209
13. Tamil Nadu . . . . . 419197 431766 392332
14. Uttar Pradesh . . . . . 1585467 - 833516 1213887

15. West Bengal . . . . . 140226 168186 149512

1. SMALLER STATES/U. T.s

1. Himachal Pradesh . . . . 41796 47401 53886
2. Jammu & Kashmir . . . . 15516 10547 10897
3. Manipur L. 7728 ’ 5536 3667
4, Meghalaya . . . . . 2015 1789 1581
5. Nagaland . . . . . 881 644 1152
6. Sikkim . . . . . . 1568 931 1327
7. Trpura . . . . . . 2731 2502 1808
8. A & N Islands ... 1694 1805 1506
9. Arunachal Pradesh . . . . 7 2716 2405
10. Chandigarh . . . . . m 2262 6821
iI.D&NHaveli . . . . . 231 299 223
122Delbi . . . . . . 71454 78148 78657
13. Goa L e 3533 3456 3464
14, Daman&Diu . . . . . 162 211 215
15. Lakshadweep . . . . . 120 141 90
16. Mizoram . . . . . . 2570 988 978
17. Pondicherry . . . . . 4236 4152 4030
I0. OTHER AGENCIES
1. M/ODefence . . . . . 13978 14968 13809
2. M/O Railways . . . . . 14224 13751 15224 °

All India . - . . . . 5370274 4355031 4683347

- $=Figures are Provisional.
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OP USERS
1990-91 199192 1992-93
Sl State/U. T./Agency;
No. Achieve- Achieve- Achieve-
ment ment$ ment$

L WOR STATES (Population 1 Crore or more)

1. Andhra Pradesh . . . . 193325 196123 180821
2. Assam . . . . . . 9854 11797 10052
3. Bihar . . . . . . 47589 35711 35159
4. Gujarat . . . . . . 114566 114063 90523
5. Haryana . . . . . . 37647 36604 31462
6. Karnataka . . . . . 75148 83402 80755
7. Kerala . . . . . . 40651 38970 31698
8. Madhya Pradesh . . . . 270011 260268 203415
9. Maharashtra . . . . . 430283 379815 258716
10. Orissa . . . . . . 65750 61495 44091
11. Punjab . . . . . . 62929 72059 61256
12. Rajasthan . . . . . 60177 60225 46108
13. Tamil Nadu . . . . . 176786 157222 94999
14. Uttar Pradesh . . . . . 223215 251871 237849
15. West Bengal . . . . . 110816 131044 125581

II. SMALLER STATES/U. Ts

1. Himachal Pradesh . . . . 13002 14910 15616
2. Jammu & Kashmir . . . . 4083 3750 4637
3. Manipur . . . . . . 521 144 462
4. Meghalaya . . . . 1100 1239 923
5. Nagaland . . . . . 93 70 €4
6. Sikkim . . . . . . 1619 2117 2133
7. Tripura . . . . . . 3073 3528 2641
8. A & N Islands . . . . 483 606 409
9. Arunachal Pradesh . . . . 1016 1184 1045
10. Chandigath . . . . . 294 290 511
11. D & N Haveli . . . . . 220 128 154
12. Delhi . . . . . . 5612 7997 8148
13. Goa . . . . . . 2380 2178 2466
14. Daman & Diu . . . . . 140 119 208
15. Lakshadweep . . . . . 58 53 46
16. Mizoram . . . . . . 1106 1135 611
17. Pondicherry . . . . . 1080 1035 936

II. OTHER AGENCIES

1. M/O Defence . . . . . 5079 3558 2271\
2. M/O Railways . . . . . 5032 4680 4309
3. Commercial Distn. . . _— 1160923 1336769 ‘1439538

All India . . . . . 3125161 3276159 3020113

$=Figures are provisional.
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[Zranslation]
Demand of Coal for Industry in Madhya
Pradesh

3509. SHRI SHIVRAJ SINGH
CHAUHAN : Will the Minister of COAL
be pleased to state :

(a) the number of indents received for
coal to be used in industry and power sector
in Madhya Pradesh during current financial
year;

(b) the actual quantity of coal supplied
to Madhya Pradesh so far; and

(c) the remaining quantity of coal to be
supplied during the said period?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT PANJA}:
(a) to (c) The requirements of coal for
the powers sector are assessed by ithe Central
Electricity Au-hority. The pro-rzia supplies to
be made to the power houses in Madhya
Pradesh during the period April-July, 1993
was 80-10 lakh tonnes. Agzinst this the
actual despatches during this period have
been 87-731akh tonnes (provisional).

Thz requirements of coal for all sectors
including industry are not assessed Statewiss,
they arz assessed sectorwise. The supplies
of coal for use in industry are made against
linkages and sponsor ships after completion
of requisite comme-cial formalities. The
programmes for rail movement have also
to be sanctioned by the railways. The total
of such valid indents received from “cther
industry” in Madhya Pradssh was for 2335
lakh tonnes (Provisional) for the period
April-July, 1993. The total despatcies to
“other industry” during this period 18-14
Jakh tonnes (provisional). The quantity
remaining to be supplied is 5-21 lakh tonnes
(provisional).

[English}
Production and Consumption of Oil and Gas

3510. SHRI BAPUHARI CHAURE :
Will the Minister of PETROLEUM AND
NATURAL GAS bepleased to st te:

(a) the consumption of boih oil and gas
in the country;

(b) whether in view of the excess avaii-
ability of gas, the Government propose
to switch over to gas run industries and
automobiles; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) The consumption of crude
oil and natural gas in 1992-93 were 53°5
million MT and 16-21 Billion M?* approxi-

tely.

(b) and (¢) The demand for natural gas

ceeds its availability. However, a project

. AUGUST 19, 1993

Written Arnawors s6
to study the feasibility of using

y compressed
- patural gas in automobiles has been taken up,

Rajmahai Colliery Project

3511. SHRI SANAT KUMAR MANDAL :
\tn:y the Minister of COAL be pleased to
state :

(a) whether the Central Bureau  of
Invéstigation (CBI) has detected major irregu-
larities in the agreement between the Coal
India Limited and the ian Commercial
Corporation for the implementation of
Rojmahal Colliery Project of the Eastern
Coalfields Limited;

(b) if so, the details thereof and the action
taken or proposed to be taken by the Govern-
ment in this regard; and

(c) the implications of the flaws in the
agrcement, technical and financial, in the
successful execution of the Rajmahal Colliery
Project ?

THE MINISTER OF STATE Or THE
MINISTRY OF COAL (SHRI AJIT PANJA) :
(2) There has been no report from any of
the branches of the Central Bureau of
Investigation in this regard.

(b) and (c) Do not arise.
Rehabilitation Centres for Juveniles

3512. SHRI MULLAPPALLY RAMA-
CHANDRAN : Wiil the Minister of
WELFARE b: pleased to state :

(@) the_numder of rehabilitation centres
for juvenile delinquenis and women accused
in Kerala;

(b) whether the Union Government propose
to allocate funds for these centres; and

(c) if so,the details thereof ?

THE MINISTER OF WELFARE (SHRI
SITARAM  KESRI) : (a) There are
19 Observation Homes/Juvenile Homes/
Special Homes set up under the provisions
of the Juvenile Justice Act, 1986in Kerala
for the rehabilitation of Juvenile deiinquents.

(b) and (c) The grant-in-aid are provided
to tne Obsecrvaticn Homes/Juvenile Homes/
Special Homszs on the basis of proposals
reccived from  States/Union  Territories.
During the year 1992-93, a sum of Rs. 5.47
lakhs was provided to the State Government
of Kerala for this purpose.

[ Translation)
Additional Gas to Maharashtra

3513. SHRI GOVINDRAO NIKAM
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(2) whether the Government of Maha-
rashtra has sought additional gas from Union
Government; and

(b) if so, the decision takem by the Union
Government ? . S
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) Yes, Sir.

(b) Considering the availability of gas
and the allocations already made, further
allocations of gas is not fcasible at present.

C. G. H. S. Cards to personal Staff of
b M.Ps

3514. SHRT BARE LAL JATAV : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleaszd to state :

(a) whether the Government have any
proposal to issue C. G. H. S. gards_to the
personal staff of the Members of Parliament ;

(b) if so, the details thereof; and
() if not, the reascns therefor ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B,
SHANKARANAND) : (a) No, Sir.

(b) Does not arise.

(©) Personal staff of MPs are not cove
red under the CGHS Scheme.

[English]
Seizure of illega! Arms in Delhi

3515. SHRI R. SURENDER REDDY :
Will the Minister of HOME ATFATRC be
pleased to state:

(2) _ whether the Delhi police have recently
busted a gang of illegal arms manuficturers
and suppliers in Delhi as reporied  in
various newspapers of the Capital on July
31, 1993;

(b) if su, the details thereof;

(c) the number of persons arrested in
this connection;

(d) the type and quantity of arms seized;

(e) the places where such arms were
being maaufactured;

() whsther it is a fact that the members orf
the gang have been operating in a number
of States and selling various kinds  of
automatic weapons to criminals and anti-
social elements to create disorder and
communal strife; and

(g) ifso, whether the State Governmente
concerncd bave been cautioned to keep
close watch on the manufacturers and
suppliers of illegal arms ?

THE MTNISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS (SHRT
P. M. SAYEED) : (a) Yes, S'r.

®) Following information  that three
persons would be coming to Nabj Karim in
Delhi for supply of arms and ammunitions,

SRAVANA 28, 1915’ (SAKA)
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a ial Team was depufed by the Dolhi
Po??:: and two persons were arrested. The
third member of the gang managed to
escape with his stengun. On the bagis of
informaticn obtained from the interrogation
of the arrested persons, several raids were
conducted at various places in UP & Delhj
and three more persons .
Three cases have neen registered against
%e]s;:. accused persons at P.S. Nabi Karim,
elhi.

(©) Five.

(d) 5 Stenguns, one .12 bore single barre]
gun, 1 coun‘ry made revolver, 1 mouser, 7
live cartridges and 1 emp:y cartridge ware
seized. Besides, some par:s like 5 Nals and
8 Iron Pattia used for making country made
pistol have also been recovered.

(€©) Muzzafar Nagar (U. P.).
() Yes, Sir,

(8) Yes, Sir. The concerned Senior Superin-
tendeats of Police have been  informed
abou: these criminal activities.

[Zranslation)

SC/ST Families above Peoverty line

3516. SHRI KALKA DAS : Will the
Minister of WELFARE be pleased 1o
s ate:

(a) the number of families of Scheduled
Castes and Scheduled Tribes brough: above
pover.y line under the Special Component
Plan during each of the last three years,
5tate/Union Territory-wise;

(b) whether all the States hive spent the
entire sanc'ioned amoun* ezrmarked for
the special Cemponent Plan;

@ if not, the reasons therefor; and

(d) the other steps taken/proposed to be
taken to bring the families of SCs/STs
abeve the poverty line ?

THE MINTSTER OF WELFARE (SH
SITARAM RESRI : (a) The numtg:r l})}‘
families economically assisted to enable
them to cross the poverty line, State/Union
Tcrrxgory-}visc, during the last three years
are given in the attached stetements | &1,

(b) No. Sir. Not all States have been
able to spend the entire sanctioned amount.
Details are given in the attached statment ITT.

(¢) The reasons for the inability on the
part of the States/Union Territories to spend
the entire sanctioned amount include am,
others, absence of viable and relevant schemes ,
inadequacy of investments and “ non-partij-
cipation of the target groups in the formuy-
lation of the schemes.

(@) The main components of the Govern
ment of India’s strategy for the develop
ment and upliftment of Scheduled Cast,
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Scheduled Castes Development Corporations
and Tribal Development Co-oparative Corpo-
ritions and various cconomic dcvelopment
programmes assisted by National Scheduled

and Scheduled Tribes Finance and

STATEMENT 1

Development Corporation.

programme during 1990-91, 1991-92 and 199293

Statement Scheduled Castes Families Economically Assisted under point 11(a) of 20 point

S, States/UTs 1990-91 199192 199293
No. (Upto March
93)
1._ Andhra Pradesh 315970 333670 343407
2. Assam 20241 24442 11102
3. Bihar 237322 187377 163189
4. Goa 1167 760 604
5. Gujarat 50989 56069 58999
6. Haryana . 33736 36539 38238
7. Himachal Pradesh 17998 19742 24616
8. Jammu & Kashmir . 2225 1351 784
9. Karnataka 104555 119426 130290
10. Kerala 151610 60733 52056
11. Madhya Pradesh 193755 226816 200000
12. Maharashtra 118349 125594 1183¢1
13. Manipur . 166 .. 545
14. Orissa 65574 52011 51955
15. Punjab 48876 48344 45181
16. Rajasthan 118308 144616 135200
17.. Sikkim 1793 1943 1700
18. Tamil Nadu 226920 257994 253421
19. Tripura 5530 5647 5i24
20. Uttar Pradesh 348777 348703 3i5738
21. West Bengal 160755 128574 105345
22. Chandigarh 401 567 445
23. Delhi 6277 4439 5252
24. Pondicherry 2327 2474 2495
TotAaL . 2239627 2187836 2065987
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‘STATEMENT II

lnlllelwall Assisted under point 11(b) of 20 point programme
1990-91, 1991-92 ald 1992-93.

61 Wristen - Ansvers

MMW
during

S. No. States/U.T s 1990-91 1991-92 1992-93
1. Andhra Pradesh . 85630 95580 99760
2. Aunm . . 25111 37645 14286
3. Bibar . . . 122768 130911 133267
4. Gujarat . . . 83685 90146 92638
5. Himachal Pradesh . 2872 2472 2623
6. Jammu & Kashmir . .. 1000 62
7. Kamna . . 9326 8645 9661
8. Kerala . . 16248 3353 3235
9. Madhya Pradesh © 222416 223662 227533
10. Maharashtra . 89928 100061 100470
11. Manipur 6055 5186 2146
12. Orissa . 87626 74382 80528
13. Rajasthan 68928 72249 64967
14. Sikkim 7818 2951 3058
15. Tamil Nadu 8321 8450 8759
16. ipura . 8324 10049 8827
17. Uttar Pradesh 474 4251 3878
18. West Ben| . 42010 37601 24530
19. A & N Islands 390 496 476
20. Daman & Diu. 817 678 563
ToTAL 892747 914768 881267

suuwmhgmysmnxpenﬁm under Special Component Plans during VI, VII Five

Plans, 1990-91 and 1991-92.

(Rs. in Crores)

"SI States/U.T.s VI Plan (1980-85) VII Plan(1985-90) 1990-91 1991-92
No. . . . [ SCP__sCcP_SCP SCP SCP SCP _ SCP SCP
Outlay Expen- Outlay Expen- Outlay Expea- Ou‘lay Expen-
diture diture diture diture
1. Andhra Pradesh . 426,63 334.61 756.62 632.14 144.04 132.17 155.78 144.19
2. Assam . . 2261 22.52 120.31 107.21 42.12 33.35 45.02 41.49
3. Bihar . 262.65 190.75 585.69 450.34 153.18 122.28 289.92 121.08
4, Goa . . 823 095 487 435 1.5 145 1.81 1.1
5. Gujarat . 112.44 102.20 160.73 159.71 40.94 47.86 58.98 57.96
6. Haryana . . 147.11 121.15 229.89 209.36 77.83 72.40 $3.26 72.21
7. Himachal Pradesh . 59.80 59.03 126.05 121.24 42,05 42.05 49.50 43.50
8. Jammu & Kashmir 16.50  9.25 76.97 76.52 28.23 32.33 45.40 47.70
9. Karnataka . 29913 266.20 469.79 402.91 89.14 87.32 138.51 110.33
10. Kerala .. 104.16 88.36 203.35 181.45 59.36 G0.21 80.18 76.14
11. Madhya Pradesh . 238.85 217.67 448.89 451.41 1!30.30 i41.04 246.52 232.42
12. Maharashtra L 171-14 153-45 384-02 46591 160-61 140-51 16095 22311
13. Manipur . 1118 302 295 702 202 1% 027 027
14, Orissa . . 114-3% 128-48 354-73 300-96 193:86 180-43 210-60 168 -48
15. Punjad . 11735 10891 144-69 142-14 74-14 68-57 11903 62-70
16. Rajasthan 196-83 181-94 469:62 213-78 157-83 156-65 193-83 194-22
17. Sikkim. . . 1.8 030 6-25 454 040 040 047 0-51
18. TamilNadu . . 151-09 264:26 771-12 774-09 221-27 253-81 272-67 293-30
19. Trippra . .. 2353 2279 6938 59-79 23-28 18-08 21-42 2097
20. Uttar Pradesh . 638-93 468-81 1458-12 130270 449-00 362-15 466-43. 339-51
21. West Bengal . 20497 121-10 419-52 392-05 137-34 127-33 163-74 165-36
22. Chandigarh . 469 414 1782 1651 350 671 1025 875
23. Delhi . . 66-40 78-30 11312 133-16 69-82 36-28 97-05 13-4
24 Pondicherry . 1424 1220 3785 3563 10-81 10-69 13:16 13-41
" ToTAL 3614 66 2978 -90 7431 -35 8916 92 2375 -41 2109 -83 202475 2521 -53 -

5—113 LSS/ND/%4.
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[ English)
Shifting of CRPF Centre
3517, SHRI TAYIL JOHN ANJALOSB

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government propose to
shift the CRPF Centre at Pallipuram, Trivan-
drum to some other place;

(b) if so, the reasons therefor; and
(c) the name of the exact place where this
Centre is proposed to be shifted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) ; (a) No, Sir.

(b) and (¢) Do not arise.

Irrigation Projects in Orissa
3518. SHRI SRIBALLAV PANIGRAHI :
Will the Minister of WATER RESOURCES
be pleased to state:
(a) the details of major and medium
rrigation projects operating in Orissa;

'AUGUSE 17, 1908
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(b) the amount of Oentul usimmce for
theso projects; -

(c) whethet the Gmnmcnt have come
across cases for diversification of uﬁnm
for other purposes; and

(d) if so, the steps taken:by" the chem-
ment in this regard ?

THE MINISTER OF, STATE IN THE
MINISTRY OF URBAN DB’VBLOB
MENT AND MINISTER OF STATE
IN THE MINISTRY OF. WATER
RESOURCES (SHRI P. K., THUNGON) ¢
(a) and (b) A statement giving details of
on-going Major and Medium Imwlon
Projects is attached.' o

(¢) No proposal for diversification of

funds have been reocxvcd from State
Government during the eutrent ﬂuancml
year. : il

(@ Does not arise.

STATEMENT -
Datails on-going of Major and Medlum Irrigation projects in Orissa

(Rs. in crorss)

Latest

. of Project VIII  Expendi-  Antici- Outlay
Nsol. Name ’ Bstimated plan  ture upto- pated for
cost Outlay 3/92 Expendi- 1993-94 a¢
turc du- recomm-
ed by--
1992-93 Whrkmg
Group of
Planning
Commi- .
ssion.
W e T @ e ©® @
1. MAJOR PROJECTS
1. Upper Indravati Dam . 17616 50 -00 98 -22 2500 20 -00
2. Upper Indra Irrigation project 33817 25600 72-85 28 -00 20 00
3. Upper Kolabi Irrigation project 160 00 76 -00 80-86 2800 2000
4 Subarnarckha (Inter State) project 109700 79500  180-97  68-00. 6800
5. Rengali Irrigation project . 147500 480-00 14192 24 -00 24 :00.
6. Mahanadi Chitrotpala pro;ect . 9307 8700 662 4-50 700
7. Ong Dam (Chitoli) . 102 -00 10 -00 227 —_ —_
8. Lower Indra . . 11452 30-00 1-08 — -
9. Kanupur 268-52  100-00 248 200 40,00
10. b . . . 3 . . 228 -48 10-00 0-38 — -
11. Lower Suktel . e o o 102-58 30-00 046 — -
12. Bagh Barrage . 2877 08 29 -00 0,31 0-13 011 5: .
13. Samakoi . . . . . 8235 400 662 4:5° 700
14. NarageBarrage . . . . 12453 8000 — — =
15. Pottery Irrigation project .. .  102-39 ~ 7135 365 NA.
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Uazralatioa of Geuneral Hospitals

3519. SHRI ANNA JOSHI : Wili the
Minisier of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Union Government have
decided to upgrade five General Hospitals
in the country to the level of super-specia-
lity services Hospital;

(b) if so, the details of the propcsed
hospitais; and prope

(c) the time by which these
are likely to be upgraded ?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PA'BAN SINGH
GHATOWAR) : (a) No, Sir,

(b) and (c) Do not arise.

Quality Coutrol of Herbal Beauty
Care Products

hospitals

3520, DR. RAVI MALLU : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the herbal beauty care
‘ducts manufactured for export ax’!e 'mbjecpft:d:

to any check and quality control;

. () if so, the details thereof;

" () if not; the reasons therefor; and
;zdg.,‘m; steps taken by the Government

FA%Y WBL;EBO S B. SHANMKA-
RANAND) : (a) lnd(

HRI B, 8k :
(6) All cosmetics

F_HEALTH AND.

3) @ ¢ © Ny

0. MEDIUMPROJECIS ' - L
4. Badamalla . - ., . . . 9200 1200  43-54 675 1025
2. Harhatiore . . . . 5119 1800  31-44 4-00 700
3. Harbhangi . .. . . . 9600 2221 4397 700 900
4. Upper Jonk .- . 8500 1900  31-57 6-75 950
S’ BhaguaStage-ll . . . 2896 1800 1035 300 5-50
6. Birupa Ghunghati Island . 10-00 320 602 1-50 300
7 D6 . . . . . . 5223 500 129 100 400
‘8, Baghalati .° . . . . 2502 2200 - 2-58 160 300
‘9. Sapuabadjore . .- . . 3321 3300 . 223 1-50 400
10. Titlsgath . . . . . 1960 1020 011 0°50 0-50
#1. Telengii . . . . . 3625 500 —_ — -
12. Katea . . . . . 232 200 - - 100
13. Menjore . . .. 3620 2000 — - -
l o o o . .

& s“&'fi‘fs Im‘.mon. pm’?';t(nfmf 4-52 — 185 160 NA.

*Funded under Central Sector.

whether for domestic use or for export
can be manufactured only under a Manufac-
turing Licence granted by the State Licens-
ing Authority. The Drugs and Cosmetics
Act contains various provisions for ensuring
safety of the cosmetics. No specific quality
control is exercised for cosmetics meant
for exports.

(c) and (d) Do not arise.

[Translation)
Crimes in U, P. and M. P.

3521. SHRI ASAT BHUJA PRASAD)
SHUKLA

SHRICHINMAYANAND SWAMI l} :
SHRI SHIVRAJ SINGH
WUHAN :

CHA :
will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of cases of murders,
attempted murders, Kidnappings, loo’ings,
thefts, dacoities, theft of vehicles, bomb
blasts, chain snatching, abduction of traders
and bank robberies which took place in
Uttar Pradesh and Madhya Pradesh, sepa-
rately, during 1990, 1991, 1992 and
1993 so far; )

(b) the number of cases solved and those
peading;

(c) the number of persons arrested in
connection with such cases ? -

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P. M. SAYEED ; (a) A statement is
attached. Information about number on
bomb blasts, chain snatching and abduction
of traders is net collected by the National
Crime Records Burcau (NCRB).

. () A siastommat is attached.
€¢) A statement is attached.
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STATEMENT
WNWMh&O_&Mdwawmmmﬁ

§}. Crime Head Uttar Pradesh Madhya Pradesh
0.
1990 1991 1992 1993 . 1990 1991 1992 1993
n ) 3) @ & @ (Y] ® ® o
1. Murder . 8151 9994 9923 NR 2904 3415 3545 NR
2. Attempt tocommit murder 8284 9588 9535 NR 2979 3395 3345 NR
3. Kidnapping . . 3878 4944 4278 NR 1307 1241 1081 NR
4. Robbery (Lootings) . 7368 7695 7309 NR 2576 2650 2328 NR
41 Bank Robberies 1 4 5 NR 1 3 NR
5 Thefs . . . 46949 50861 48912 NR 43311 42526 37024 NR
5-1 Theft of Vehicles . 2687 3844 4161 NR 2736 2847 2863. NR
6. Dacoities . . . 2864 2353 2076 NR 333 342  S57 NR
Note : 1. NR stands for ‘Not received’.

2. Based on information collected by the NCRB.

Duponlofvﬁmmemuby?olieemthesutesofUmrmwMﬁlyaPndsh

2. Information for M. P. for 1993 is not available.
3. ‘Based on ﬂwmfotmﬁoncollecwd by the NCRH..

during 1990 to 1993.
Sl. State/Crime Head 1990 1991 1992
No.

° Cases Cases Cases
Forin- Sol- Pen- Forin- Sol- Pen- Forin: Sol- Pen-
vesti- ved ding- vesti- ved ding vesti- ved ding
gation gation gation
(inclu- (inclu- (inclu-
ding ding ding
pending pending pending
from from from
previous previous
year) year) year)

()] ) ) @ ©® ©) ™ (8 ©® (o) ay
UTTAR PRADESH ' '

1. Murder 9725 7730 1995 11989 9937 2082

2. Attempt to commit murder 9038 8053 985 10573 9794 779

3. Kidnapping . 4470 3758 712 5656 4961 695

4. Robbery (Loonng) 8471 7108 1363 9058 8046 1012 .

5. Thefts . . 50600 46625 3975 54836 50590 4246

6. Dacoity 3427 .2321 1106 3459 2913 . 546

MADHYA PRADESH ) S S

1. Murder. . 3219 2823 396 3811 3318 493 4038 3614 524

2. Attempt to cormmt mar- 3200 2840 360 3755 3414 341 3686 3261 425

der .

3. Kidnapping . 1451 1293 158 1399 1262 137 1218 1104 114

4. Robbery (Looting) 13880 3635 245 2895 2658 237 2565 2333 232

5. Thefts . 47468 46459 1009 43545 42638 907 37931 37134 797

6. Dacoities 430 339 91 433 333 100 657 291 366

Note : 1. Information for U. P. for 1992 and 1993 is not available.



Minister of HOME AFFAIRS be pleased
“to state:

(2) whether the Government have approved
a project for setting up a computerised
l::dormatlon system on crime and criminals;

(b) if so, the salient features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
P. M. SAYEED) (a) Yes, Sir.

(b) The Government of India have approved
a project for setting up a _nation-wise
computerised criminal information system.
The project is estimated to cost Rs. 29.12
crores. It involves installation and network-
ing of computers at the district, state and
national Apart from data bases
relating to crimes and criminals, the system
would provide for storage and "retrieval of
mformation on vehicles and as
woll as for a computerised portrait build-
ing system.

Revenue Deficit in Autonomous District
Councils

3523. DR. JAYANTA RONGPI: Will the
L'{i:lis!er of HOME AFFAIRS b= pleased to
state :

(eﬁf‘” quantum of revenue dificit in each

Autonomous District Councils in the
Nosth-East - constituted under the Sixth
Sehedule of the Constitution which was
- reflected in the memorandum placed before
the Union Governmt durma each of the
last threo years; =

(b) the quantum of award received by
-«each such council from the - Union Govern-
ment during the above period ?
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Number of Persens arrested for Committing various Crimes in the States of Uttar Pradesh and
Mulllya Pndesll during 1990 to 1993
%}. " Crime Head Uttar Pradesh Madhya Pradesh
0.
1990 1991 1992 1993 1990 1991 1992 1993
) ) @A) @ ®) © @) @) @ o
1. Murder . . . 22598 25336 NR NR 6911 7809 8639 NR
2. Attempt to commit mm'der 16800 20016 NR NR 7960 9091 9261 NR
3. Kidnapping . 7158 9442 NR NR 2130 1940 1977 NR
‘4, Robbery (Looting) 10814 99499 . NR NR 3165 3389 3057 NR
5. Thefts 24244 29358 NR NR 21617 84242 21678 NR
6. Dacoities . 10010 10004 NR NR 1288 1646 1820 NR
Note : 1. N.R. stands for “Not received”.
2. Based on information collected by the NCRB.
[ English) THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
Compoterised information System on P. M. SAYEED): (a) The Planning Commis-
Crime sion while approving outlays for the
352'1 SHRI S. N. VEKARIA : Will the States, takes into consideration the quan-

tum of revenue deficic of the State
whole and not district-wise.

(b) The outlay that has been approved by
the Planning Commission under the Hill
Area Development Programme for the two

a a

Hill Districts of Assam during the last 3
years is as follows:—
(Rs in
Crores)
Year State Special
Plan flow Central Total
Assistance
1991-92 56.48 38.87 95.35
1992-93 67.20 38.87 106.07
1993-94 70,84 42.05 112,89

Other Autonomous Dis:cict Councils in
the North-East are not covered under the
Hill Area Development Programme and
hence break-up of the outlays in respect of
them is not available.

Ban on Smoking

3524. SHRIMATI CHANDRA PRABHA
URA : will the Ministcr of HEALTH
AND_ FAMILY WELFARE be pleased to

(a) whether some of the State Governmts
hge already banned smoking in Government
offices;

(®) if so, the States notified have banned
smoking in its Government offices;
(c) whethar the Union Government have
banned smoking in all Central Government
S5
(d) if not, the reasons thorefor; and

(e)thcnmobywhlchbanwlll .come to
apply ?
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THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND FAMILY

WELFARE : (SHRI PABAN SINGH
GHATOWAR) : (a) Yes, Sir.

(b) As per available informations, State

Governments of Rajasthan, Haryana and
Nagaland have banned smoking in Govern-
ment offices.

(¢) to (¢) No, Sir. Government of Indja havs
however issued administrative instructions
prohibiting smoking in certain public places
like hospitals, education:] institutions,
conference rooms, domestic air flights,
air conditioned chair cars and air conditioned
sleeper coaches in trains and suburban
trains and air conditioned buses.

Black-Listing of Manufacturing of Drugs

3525. SHRI TEJ NARAYAN SINGH :
Will the Ministcr ¢f "HEALTH AND
PAMILY WELFARE be pleased to state:

(a) whether the Government have reczived
any complaints from the Siatc Level Food
and Drug Administration on defaulting
manufacturers of drugs during the last year;

(b) if so, the details thereof, State-wise; and

(c) whether the Union Government have
instructed the State Governments/Municipal
owned hospital and other procuring agencies
to black-list such wman.facturers from
purchasing the drugs ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! B. SHAN-
KARANAND) ; () No, Sir,

(b) and (c) Do not arise.
[ Translation

Killings of Scheduled Castes in Karnataka

3526. SHRI RAM VILAS PASWAN :
Will the Minister of WELPARE be pleased
to state:

(a) whether the incident of kiilings of
Scheduled Castes in Balanbale village in
Karnataka in March 1993 is being investi-
gated by the Central Bureau of Investigation;

(b) if so, the time by which the report is
Hkely to be reccived;

(c) whether all the main accused in this
incident have been released on bail by the
Court dus to failure in filing the charge-
sheet within the stipulated period;

(d) if so, the reasons therefor; and

(e) the details of the special measures
being taken by the Government against
he persons pirpetutting atrocities against
the weaker sections?

THE MINISTER OF WELFPARE (SHR|
SITARAM KESARL)I (a)to (¢) The infor-
mation is under xc:;lectlon from the State

of K
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‘Comducting of Gemsus © :::."*

3527. SHRIMATI SAROJ DUBE:
Will the Minister ¢f HOME AFFAIRS ge
pleased to state:

(a) whether the Government propou
conduct the census in the country after
every five years to ascertain the actusl
number of voters before every General
Elections; P

(b) if so, the details tbereof

(c) whether the employees engaged in the
work of census are on permanent basis; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M SAYEED) : (a) No, Sir. There is no
such proposal under consideration.

(b) Does not arise.

(c) and (d) During decennial census ope-
rations, employees of Central Government,
State Governments, Local Bodies, etc., are
engaged on a part-time basis under the
Census Act to attend to the work of cengus
enumeration in the field. For manual
compilation and tabulation of the data,
persons on consolidated salaries are engaged
on purely temporary basis for specified
short periods. Besides, regular employees
of the Census Organisation attend to
all other works of census which mclude
planning, supervision, computerised data
processing, publication and dissemination of
census

| English)
Review of Property Tax Structure

3523. SHRIB. L. SHARMAPREM 1:
SHRI PHOOL CHAND VERMA
Wiil~bc Minister of HOME AFFAIRS
be pleased to state:-

(a) whether any representanons regarding
enhancement of property tax from residents
of Delhi have been received during 1992-93;

(b) if so, the action taken by the Govern-
ment thereon;

(c) whether the Governmeat propose to
review the property tax structure;

(d) if so, the dexails thercof ; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
. M, SAYEED): (@) Yes, Sir.

(b) No specific acuonhas been taken on
these representations. The report of a
Power Committee’ earlier set. up by
Delhi  Administration to, interaha, {ook
into property tax structurp in s being
M by the Ministry. o! lnn nnp-
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(¢} Until & final view is tdken in the
matter by the Ministry of Urban Develop-
mthnoumnﬁtmentcanbem in this
regard,

v('d) and (¢) Do not arise,
[ Translation}
Shortage of Pharmacists

3529, SHRI SURESHANAND SWAMI :
Will the Ministir of HEALTH AND
FAMILY WELFARE be pleased to state:

(8) whether there is 2 acute shortage of
pharmacists in the bospitals of Delhi Admini-
stration;

(b) if so, the number of pbarmacist posts
lying vacant in each of these hospitals at
present; and

(c) the steps taken by the Government 10
fill up these posts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH
GHATOWAR : (a8) No, Sir.

(b) and () Do not arise
Foreign Contributions

3530. SHRI PARASRAM BHARDWAJ :
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of voluntary organisa-
tions receiving foreign contributions from
the United States of America, State-wise;

(b) the amount received by these
organisations during the last two years,
State-wise; and

(c), whether these organisations are
submitting their accounts to the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : (a) and (b) Information
for the year 1990 is given in the Statement-I.
Provisional figures for the year 1991-92
are given in the attached Statement-II.

(c) Yes, Sir.
STATEMENT-I

List of Associations and Amount sateﬂu
which have reported Receipt of Foreign Contri-
butiony from U. S. A. for the Year, 1990

State No. of Amount
Associ- (Rs. in
ations  thou-

sands)

Andhra Pradesh . 282 170310

Assam . . . 24 12584

Bihar . . . 83 59388

Gujtat” . . .. "03 38021

Kerala . . . 501 188202
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Madhya Pradesh . 81 39676 ~
Tamil Nadu . . 436 436321
Maharashtra . . 263 250798
Karnataka . . 251 171274
Orissa . . . 37 8600
Punjab . . . 19 13174
Rajasthan . . . 21 11459
Uttar Pradesh . . 124 80695
West Bengal . . 159 213009
Jammu & Kashmir . 5 522
Nagaland . . 9 7057
Haryana . . . 12 3643
Himachal Pradesh . 12 6747
Manipur . . . 9 6782
Meghalaya . . 24 8945
Sikkim . . . 1 283
Dzlhi . 126 303798
Andaman & Nicobar . 2 382
Goa, Daman and Diu 20 2944
Pondicherry . . 10 2242
Chandigarh . . 3 1100
Mizoram . . . 3 487
STATEMENT-II

Provisional list of Associations and amount
state-nise which have reportcd receipt of
Foreign Contribution from U.S.A. for the
year 1991-92

State No. of Amount
Associa- Rs. (in
tions Tkou-

sonds)
Andhra Pradesh . . 21 2901
Assam . . . . 28 17783
Guijerat . . . 97 50905
Kerala . . . 447 208268
Tamil Nadu . 466 786477
Maharashtra . . 258 283871
Karnataka . . . 1 433
West Bengal . . . 2 89
Jammu & Kashmir . 3 701
Nagaland . . . 11 7561
Haryana . . . 12 7941
Himachal Pradesh . 14 34626
Manipur . . . 11 16582
Tripura . . . 1 1,
Meghalaya . . . 29 13559
Sikkim . . . . 1 1794
Delhi . . . . 53 2911
Andaman & Nicobar . 3 728
Goa, Daman & Diu . 22 3714
Pondicherry . . . 10 3728
Chandigarh . . . 4 1315
Mizoram . . . 3 . %42
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LEnetish)
Dealer Network by I. O. C.

3531. SHRI MANORANJAN BHAKTA :
Will the Minister of PERTROLEUM
AND NATURAL GAS be pleased to
state:

(a) whether the Indian Oil Corporation
been properly monitoring its dealer
network°
(b) if not, whether any inquiry has been
made in this regard;
(c) if so, the outcome thereof; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) Yes, Sir.

(b) to (d): Do not arise.
[ Translation)
Training to Security Personoel
3532. USHRIMATI MAHENDRA{_

KUMARI
SHRIMATI KRISHNENDRA ¢{ : Will

KAUR (DEEP
the Minis'er of HOME AFFAIRS be plea-
sed to state:

(a) whether there is any specific scheme
to impart training to the Jawans of secunty
forces before their deployment in the
Kashmir Valley;

(b) if so, the details thereof;

(c) whether training would also be
imparted to the personnel already deployed
in the valley;

(d) ~whether the personnel are also
apprised of the Human Rights Law and
the Rights of Citizens during the training;

(e) whether the personnel have been
provided with the latest weapons for comba-
ting the terrorists; and

() if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : (a) to {c) The personnel
of the Central Para Military Forces induc-
ted in the Kashmir Valley are given pre-
induction training of 1-4 weeks depending
upon their requirement. The syllabi of the
training includes weapon training and
training in counter-insurgency operations.
The personnel already inducted in the
Kashmir Valley are also given training on a
rotational basis. In respect of .the Army,

nel, the Army has a scheme to
impart formalised orientation  training
induction training and on-the-job train-
ing for the troops being employed for
coun'er-insurgency operatlons in the
Kashmir Valley. The training is imparted
under local arrangements of the formations
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deployed m the Kashmir- chey and it
comprises 3-4 weoeks pre-induction and on- -
the-job training. IRV

(d) The security personnel are nmparted
training on Human Rights and Rights of
Citizen asa part of the training package
mentioned above.

(¢) The security personnel are anned
with appropriate weaponary. .

(f) Docs not arise.

[English)
LPG Agencies and Petrol Pumps

3533. SHRI RAMASHRAY PRASAD
SINGH
SHRI K. PRADHANI
SHRI SURYA NARAIN YADAV [
SHRI MAHESH KANODIA
SHRI ANNA JOSHI

Will the Minister of PETROLEUM

NATURAL GAS be pleased -to state:

(a) the number of apphcatlons received
for allotment of LPG agencies and petrol
pumps during 1992-93 and 1993-94 separ-
ately State-wise;

(b) the number of applications clwed
so far; and

(c) the time by which the remanmnx
applications are likely to be cleared ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) to (c) Applications are
being invited by the Oil Marketing compa-
nies through advertisements  throu,
their regional offices from January, 1993
against the vacancies pending from previous
Marketing plans and 575 LPG distributor-
ships and 997 RO dealerships from the
current Marketing Plans for selection of
dealers and distributors through the 0|I
Selection Boards.

Selection of dealers/distributors has been
finalised in respect of 68 retail outlets and
24 LPG distributorships till July, 1993.
Selection against the remaining vacancies is
likely to be complcted in one to two vear’s
time.

National Medical Education Policy
3534. SHRI HARISH NARAYAN
PRABHU ZANTYE
SHRI C. P. MUDALAGIRI-
YAPPA
SHRI LOKANATH
CHOUDHURY

Will the Minister of HEALTH
FAMILY WELFARE be pleased to stats:

(a) whether a three day meeting of the
Central Council of Health and Family
Welfare to discuss and endorse draft of the .-
National Medical Education Policy lns
recently been held at New Delhi;
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if so, which of the national represen-
gzive orga’niutiona ware invited and actually

attended;

ot

ial representation of

the composition of official and non-

Medical Council

of India (MCI), Dental Council of India
(DCI), Nursing Council of India, Pharmacy
Council of India (PCI) and Central Council
of Health and Family Welfare (CCHF); and

@

W\
the steps taken/proposed to fill up the

vacancies by elected representatives of
various medical specialities on these National
Councils ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE

(SHRI PABAN SINGH

GHATOWAR) : (a) Yes, Sir. The National
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Medical Education Policy was one of th®
items discwssed during the Conference.

(b) A statement is enclosed at Annexure-1.

() A copy of the constitution of the
Central Council of Health and Famil{
Welfare in the Statement II is attached.
The membership of the Medical, Dental
Pharmacy and Nursing Councils is set out
in the respective Acts governing each
Council. Although the Councils are not
represented on the Central Council of
Health and Family Welfare, they attended
the inaugural function as well as the
Sessions according to the invitation extended
to them.

(d) In view of (¢) question does not
arise.

LS US Q. 3524 for 19-8-93
STATEMENT 1

SL,
No.

Invited

Status Attendéd

I

S o

21. -

President, Indian Medical Association.

President, Indian Council of Child Welfare.
Chairperson, Central Social Welfare Board.

President, Federation of India Chambers of

Commerce and Industry.

President, All India Organisation of Employers.
Dire:tor General, Indian Councial of Medical
Research. .

President, Medical Council of India.
Secretary, Medical Council of Indi a.

President, National Board of Examination &
National Academy of Medical Sciences.

. Director, National Institute of Health and

Family Welfare.

Director, All India Institute of Medical Sciences.
President, Central Council of Indian Medicine.
President, Central Council of Homoeopathy.

Director, Central Council for Research in
Ayurveda and Sidha.

Director, Central Council for Research in Unani
Medicine.

o

. Director, Central Council for Research in

Homoeopathy.

Director, Central' Council for Research in Yoga
& Naturopathy.

President, Dental Council-of India

President, Pharmacy. Council of. India
Prasident, Indian Nursing Council

Member in the Council |
President, Family Planning Association of India

Special Invitces

All the organisa-
tions were repre-
sented at the Con-
ference as per
invitation extend-
ed to them.

T

E3]

Invitees for thein-
augural Function

’:’(Rw J

6—113 LSS/ND/94
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_STATEMENTH . P

ConstitutlonoftheCelmal ComcﬂofHealth&Fmﬂdeﬁu )
The Coincil consist of :

(8) The Union Minister for Health and Family Welfare . . . : Chairman
) The Union Minister of State/The Union Deputy Minister in the Mi- : Vice-Chairman/
nistry of Health and Family Welfare. : Person

(c) Member, Planning Commission . . : Member

(d) Ministers In-Charge of the Ministries of Health&. Famlly Welfare, : Members
{Vledlcal Education and Public Health in the States/U.Ts. with legis-
atures.

(e) A representative each of the Administrations of Delhi, Dadra & Nagar : Members
Haveli, Chandigarh, Andaman & Nicobar Islands, Daman & Diu and

Lakshadweep.
(f) Members of Parliament : Members
1. Shri K. H. Muniyappa (Lok Sabha)
2. Smt. Dipika H. Topiwala (Lok Sabha)
3. To be notified (Rajya Sabha)
4. To be notified (Rajya Sabha)
{g8) Non-Officials
(i) Representatives from Health and Family Welfare Sectors : : Members

1. President, Indian Medical Association (ex-officio capacity)

2. President, Family Planning Association of India, Bombay (ex-
officio capacity).

3. Presilent, Indian Council of Child Welfare, New Delhi (ex-officio
capacity).

4. Chairperson, Central Social Welfare Board, New Delhi (ex-officio
capacity).

5. The President, Federation of Tndian Chambers of Commerce &
Industry New Delhi. (ex-officio capacity).

6. Director- General, Indian Council of Medical Resca:ch New Delhi
(ex-officio capacity).

7. President, All-India Organisation of Employers, New De1h1 (ex-
officio capacity).

(ii) Eminent Individuals : .. ! Members
1. Dr. P. C. Reddy. Chairman, Apollo Hospntal Hyderabad (AP) :

2. Dr. N.H. Antia, Director, Foundation for Research in Community
Health, Bombay.

3. Hakim Abdul Hameed, President, Hamdard Research Fo ‘ndation,
New Delhi.

. Mrs. Thankamma Stephen, Former Member Mmonhes Commis-
sion, NOIDA (U.P.)

. Swami Harinarayana Nand, Pres’det, Bharat Sewak Samaj, Patna,

. Shri S. S. Dhanoa, Former Secreiary to the Government of India,
Ministry of Healch & Family Welfare, New Delhi.

. Dr. M. Ishag Jamkhanwale, President, Anjuman-i-Islam, Bombay,
Mrs. A. B. Wadia, President, Family Planning Association of India,
Bombay.

m Oﬁclals

1. %c{?tary, Department of Health, Ministry of Health & Family : : Member
elfare

. Secretary, Department of Family Welfare, Ministry of Health & : Member
Family Welfare.

. Secretary, Department of Education .

. Secretary, Department of Women and Child Deve]opment
. Director-General of Health Services. . . . e
. Joint Secretary, Department of Health, ... e e e

F-S

®a ow

N

Member

Member .
Member
Membct-Sectetlry

.

Nwnbhw
oe oo o0 e
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" .. €. G.H.S. Facilities

3535. SHRI BHAGWAN SHANKAR
RAWAT :Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
states :

-(a) . wh ther a new series of CGHS Cards
was issued recently;. :

' (b) . Whether income limit of Rs. 500/-has
been fixed to avail the CGHS facilities for
the parents of the Government servaa:s;

(c) if so, when this limit was fixed;

(d) whether the Government propose to
revise this income limit; and

(e) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! B.
SHANKARANAND) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The limit was fixed after the implemen-
tation of the 4th “ay Commission.

(d) and (e) Yes, sir. The proposal is under
consideration of the Govt.

[ Translation]

Criteria for setting up Oil Refinery

. 3536. DR.PARSHURAM GANGWAR :
Will the Minister of. PETROLEUM AND
NATURAL GAS Dbe pleased to-state:

(a) whether the Government have any
plan for the expansion of oil refineries in
Gujarat during the Eighth Five Year Plan
period; . . .

(b) if so, the details thereof; and

(c) the criteria fixed for setting up new
oil refinery in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS  (CAPT.  SATISH
KUMAR SHARMA) : (a) Yes, Sir.

(b) The total capacity of the Refineryis
proposed to be‘expanded by 3 MMTPA.

(¢) The criteria for setting up of oil refine-
ries include supply, demand, balance of petro-
leum products, techno-economic factors,
availability of suitable infrastructure etc.

[

English)
Cauvery water dispute
3537. SHRI. K. THULASIAH
VANDAYAR

SHRI SHARAD DIGHE j"
_ . SHRI RABI RAY .

Will the Minister of: WATER RESOUR-
CES be pleased to state:
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(a) whether the Government have
recently held talks with Chief Ministers of
Karnataka and Tuamil Nadu on Cauvery
Water dispute;

(b) if so, the outcome thereof;

(c) whether the Government have appoin-
ted a Monitoring Committee in this regard;

(d) if so, the details thereof;

(e). whether the Government have also
appointed a high level committee for imple-
mentation ol interim award given by the
Cauvery Water Tribunal; and

(f) if so, the terms of reference and
composition?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MI-
NISTRY OF WATER RESOURCES (SHRI
P. K. THUNGON) : (a) In the wake of fast
undertaken by the Chief Minister of Tamil
Nadu, the Union Minister for Water Res-
ources and P.rliamentary, Affairs visited
Karnataka and Tamil Nadu and discussed
the matter with their Chief Ministers on
21st July, 1993.

(b) The Chief Minister of Tamil Nadu
broke her fast.

(c) to () In response to suggestion
made by Temil Nadu, Central Government
has agreed for mechanisms to monitor
ground data with reference to implementa-
tion of the interim order of the Cau
Water Disputes Tribunal. The details are
being finalised.

Treatment at AITMS, New Delhi

3538. SHRI VUAY KUMAR
YADAV PROF. UMMAREDDY § :
VENKATESWARLU

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government propose
to provide accommodation for the poor
families, who have to camp outside the
premises of AIIMS, 2w Dz:lhi to take
care of thzir family members admitted as
indoor patients;

(b) if so, the details thereof;

(c) if not, the reasons thzrefor; and
.(d) the tims by which the accommoda-
tion is likely to bz providsd for such
families ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH
GHATOWAR) : (@) to (d) There is
already one Vishram Sadan situated in the
Campus of ALIMS providing accommoda-
tion as under : :

Dormitories —80 beds.
Single rooms—36 beds.

Suits —14 beds. '
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. Extra land for extension of this building
has been earmarked and the work will be
taken i the availabiljty
of funds
[ Translation)

Fencing and Flood Lighting in J. & K.

".3539. SHRI NAWAL KISHORE RAI

' SHRI K. D. SULTANPURI| .
SHRI SHRAVAN KUMARfT *
PATEL

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Government of Jammu
and Kashmir has requested the Union
Government to erect barbed wire fencing
and arrange flood lighting of the Indo-
Pak border in the State and along the
Line of Actual Control;

(b) if so, the details thereof including
the period when such request was received;

(c) whether the Union Government have
-taken any decision in this regard;

(d) if so, the details thereof; and
- (e) if not, the reasons therefor ?
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAJESH PILOT) (@) to_.(e)

No formal request has been received from
the Government of Jammu & Kashmir in

this regard. Border fencing and flood light-

ing is a continuous process and several

factors including threat perception and

availability of funds are being kept in

view for arriving at a decision to fence/

ggoai lit vulnerable stretches on Indo-Pak
rder.

Lathi-Charge in New Delhi
3540. SHRI RAM PUJAN PATEL:

Will the Minister of HOME AFFAIRS
-be pleased to state:

" (a) whether the Delhi Police has resorted
to lathi-charge on a number of occasions

- on the members of the Bharatiya Bhasha

Sanrakshan Samiti, staging a dharna before

‘the office of the Union Public Service
- Commission in New Delhi;
(b) if o, the details of each such

incident;
(c) the reasons for taking such action ?

THE MINISTER OF STATE IN THE
OF HOME AFFAIRS

MINISTRY
(SHRI P. M. SAYEED) : (a) No, Sir.

* (b) and (¢) Do not arise.

Life Expectancy

.. 3541, SHRIRAJENDRA AGNIHOTRI :
o will the

i Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the life expectancy in the
country is very low as compared to develop-

~ed countries;
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if the life expectanoy in '
su(a) at pr‘&ent; and° ' sach

_ (c) the steps taken by the Governmeat to
increase the life expectancy in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI

GHATOWAR) : (a) -Whereas the
expectancy is relatively lower than in deve-
loped countries, it is comparable to and
higher than the life expectancy at birth in
some other Asian coumries e. g. Bangala-
%eslt)l;] Pakistan, Indonesia, Myanmar and

epal.

(b) A Statement is enclosed.

(c) Increase in life expectancy is related
to several factors which inter-alia include
containment of diseases, particulatly thoss
effecting infants, children and women,
access to safe drinking water, improved
nutritional status, proper sanitary faeilities
etc. Several Schemes ard being implemontsd
by the Central and State Governments
covering all these areas. As a result of these
efforts life expectancy in India has increased
significantly from 54.4 years in 1980 to
58.6 years in 1991.

STATEMENT
Expectation of life at birth (in years)
emales in

for males and f major States
with'population 10 million and above-1986—90

States Males PFemales
Andhra Pradesh . . 58.2 60.4
Assam . . . . 53.6 54.2
Bihar . . . . 55.7 53.6
Gujarat . . . . 57.0 58.8
Haryana . . . 6.2 6.2
Karnataka . . 60.4 62.6
Kerala . . . 66.8 72.3
Madhya Pradesh . . 53.7 53.0
Maharashtra . . 61.2 63.5
Orissa . . . 54.6 54.0
Punjab . . . 64.7 66.9
Rajasthan . . . 55.2 56.2
Tamil Nadu . . . 60.0 60.6
Uttar Pradesh . . 54.2 52.5
West Bengal . 60.2 61.2

Source—Registrar General of India.

New Coal Policy

3542. SHRI RAJESH KUMAR } :
SHRIMATI SHEELA GAUTAM
Will the Minister of COAL be pleased to
state:

~ (a) whether the ‘Government propose to

' "announce a new coal policy; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OF COAL (SHRI AJIT PANJA):
(2) and (b) Consistent ‘with the liberalisation
policy of the Govt. following major policy
decisions have recently been taken regarding
¢oal industry:

(i) to permit private sector participation
in coal mining operations for the
purpose of captive consumption for
power generation and other end uses to
be notified as well as for setting up of
washeries. This will augument the
availability of coal for core sectors of
the economy in coming years. The Coal
Mines (Nationalisation) Act 1973 has
beﬂen amended on 9-6-1993 to this
effect.

(if) Liberalised Sale Scheme {LSS; has been
further improved to extend the benefits
to a larger cross section of buyers.
Interested buyers under ‘LSS’ have
been categorised as under:

1. Actual users.

2. Mini Traders.

3. Whole Sale Traders.
4. General.

First preference in order booking and
despatches under Liberalised Sale Scheme
would be given to actual users who can
draw coal for their own use in addition to
the normal suppliss bzing received by them
against sponsorshipz/linkages.

Second preference would be given to
the Mini raders registered with coal
companies. Coal India Limited (CIL) have
given wide publicity inviting application
for registration as Mini Traders. They will
be registered on a continuous basis. Appli-
cations received upto 14-8-1993 would be
registered in the first batch. Mini Traders
would be supplied coal upto 100 tonnes per
month subject to availability after meeting
the orders bookzd by actual users. Third
preference would bz given to the Whole
Sale Tradsrs appointed by the coal compa-
nies subject to availability after meeth}%
orders booked by first two categories.
soms quaatity is still available, it would
be allocated to other interested buyers.

[English)
LPG Connections
3543. SHRI HARIBHAI PATEL

DR. RAMESH CHAND TOMAR
SHRIMATI BHAVNA CHI- | ;
KHALIA

SHRI ARJUN SINGH {YADAV
SHRI HARIKEWAL PRASAD

‘Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government have deci-
dad to release LPG connections to those
consumers who are registered five years ago;
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(®) if so, the details thereof;

(c) whether the directions issued by the
Consumer protection Forum in this regat
are being followed; and

(d) if not, the reasons therefor ?

. THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b) New LPG
connections are released to waitlisted
applicants according to the serial order of
registration, depending on new customer
enrolment allotted to a distributor based on
the stock available with the distributor,
waiting list and product availability.

(c) Orders of all the competent autho-
rities are implemented.

(d) Doess not arise.
Fire in Kathara Colliery

3544. SHRI BASUDEB ACHARIA: Will
the Minister of COAL bz pleased to state:

(a) whether the Government are aware
that a large quantity of coal in the Kathara
Colliery of the Central Coalficlds Limited is
being wasted due to fire;

(b) if so, the details thereof;

(c) since when it has been taking place
and the total loss incurred so far; and

(d) the steps taken by the Government
to control fire?

THE MINISTER OF STATE IN THE Mi-
NISTRY Oi* COAL (SHRI ANT
PANJA): (a) to (d) According to the infor-
mation received from the Central Coalfields
Limited (CCL), there is no fire either in
the coal seam or in the coal stock of
Kathara Coiliery. As such, there is no
question of any loss of coal. However,
the waste rock, namely, the overburden
material is on fire due to pressnce of layer
carbonacious  material which catches fire
due to the inherent property of spontaneous
heating. In order to coatrol this fire, the
overburden material is being dozed and
covered by a layer of non-combustible
soil and matti. In this process the spread
of fire has been controlled.

Ganga Basin

3545. SHRI CHITTA BASU: Will the
Minister of WATER RESOURCES  be
pleased to state:

(a) whether at least 40,000 cusecs of
water for the Calcutta port and an addition-
al minimum quantity of 15,000 cusecs of
water for river Ganga is required at Farakka
for stabilising irrigation in the Ganga basin
in West Bengal;

(b)  whether this requircment of the
State is not being fulfilled due to the
excessive tapping of water from -the river
Ganga in the upper reaches;
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(c) whether the situation would further
worsen,  if the proposed barrage on the
river Ganga at Kanpur and wnother one
on the river Yamuna are constructed; and

(d) if so, the steps taken or proposed to
‘e taken by the Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OFSTATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON): (a) to (d)
Precise water requirements [or various
beneficial uses in Ganga basin are not
finalised. A National perspective for water
resources development prepared by Govern-
ment, among other things, envisages inter-
linkages between various Himalayan rivers
for trensfer of water from water rich
basins to water sho:t basins for optimum
utilisation of water resources. Government
has established National Water Development
Agency (NWDA) in 1982 to firm up the pro-
posals. A total of 19 links in Himalayan
components have been identified by NWDA.
Office studies of all these links and investi-
gation of thr:e links have been included in
the VIII plan programme of the Agency.

-+ -AUGUST 19, 1993

Written Answers 88
Grants to Voluntary Organisations in Assam

3546. SHRI PROBIN DEKA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the voluntary . organisations in
Assam which were provided - grants by
the Union Government for family welfare
duwring each of the last three years and
current year;

(b) the amount given to each such
organisation;

(c) whether the Government monitor the
utilisation of this expendicure; and

(d) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND). (a) and (b) Details are given
in the  Statement-I attached.

In addition, lumpsum grant is made
available to the State Government for
assistance to voluntary organisations, de-
tails of which are given in the Statement-1I
attached.

(¢) Yes, sir.

(d) The utilisation of funds is checked
by getting audited statement of accounts
and utilisation certificates.

STATEMENT I

tement referred to in reply to Parts ‘a’ and ‘b’ of Lok Sabha Unstarred Question No. 3546
Statem il for reply on 19-8-1993

Sl Name of the Organisation
No.

Graats released during
199091 1991-92 199293 199394

1. Assam Imdadiya Hospital Committes Guwabhati

(under PVOH 1I).

2. Jigyasu Tribal Research (Under Mini Family

Welfare Centre Scheme).

9,14,850 5,75,000 3,00,000 2,59,150
36,850 .. .

STATEMENT II
ljstofANMhainingSchwlsgeﬂingGmminAidtomANMmininnggmmmh

1. Post partum programme
" Indian Red Cross Society,
Chandmner, Guwahati

199091 1991-92
3272 35-00

ANM Training Schemes
2. Training Institute,
Indian Red Cross Society,
District Branch Silchar, Assam.

3. Assam Imdadiya Hospital Committee, M. Timur

Building, Hatigaom Road, Guwahati.
4. Catholic Hospital,
Borgong, Darrang District,

Assam. .
5. Indian Red Cross Society,
~ District Branch,

Guwahati. -

Amount allocated in lakhs

1992-93, 1993-94
59 -90 8900

1’ The release to State Govt. is approximately
Rs. 320 lakh per annum per organisation.
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T ALIMCO

"~ 3547, SHRI KESHRI LAL: Will the
Minister of WELFARE be pleased to
_state: .

(a) whether Kanpur based Artificial
Limbs' Manufacturing Corporation of India
(ALIMCO) is suffering heavy losses;

() if s0, the details thereof:

(c) whether the Government have
conducted any enquiry to find out its
financial stability;

(d if so, the outcome thereof; and

(e) the steps taken by the Government
to make the ALIMCO economically viable ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRD): (a) Yes, Sir.

(b) During the year 1991-92, ALIMCO
has suffered a loss of Rs. 256-76 lakhs (cash
loss-Rs. 234.11 lakhs). The cumulative loss
upto 31-3-92 is Rs. 2088.95 lakhs (cash
loss-Rs.1838.19 lakhs),

As per unaudited provisional accounts
the loss during 1992-93 is Rs. 330.25 lakhs
(cash loss Rs.307.70 lakhs).

(©) and (d) Yes, Sir. The following
Ieports on the functioning of ALIMCO
‘have been received during the years 1991-92
and 1992-93:—

) A report by Mr. B. R. Basu,
CMD, NSFDC (october, 1991)

(ii)  Report by Committee consisting
of representatives from Ministry of
Welfare, Derptt. of Public Enterprises,
Ministry of programme Implementation
and ALIMCO (February, 1992)

iii) A consultancy report by prof. Ashok
G Korwar, IIM,  Abmedabad. ' (Feb

(iv) A report by a Committee headed
by prof. K. K. Singh, AIIMS, Delhi.
(May, 1993)

The above reports have given different
suggestions for the financial stability of
~ the Corporation.

‘ O A Volustary Retirement _Scheme to
reduce the number of porsonnel in ALIMCO
has been formulated,

[ English)

- Flaring of Natural Gas at Mehsana

3548. DR. A. K. PATEL: Will the
Minister of PETROLEUM AND NATURAL
G be pleased to state:

. .(a) the quaintity of Natural Gas flaring
per day from the Mchasana ONGC project
in Gujarat; k K
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(b) whether the Government . have
received any proposal to supply this flaring
Fas through pipeline to LPG customer.
or domestic purpose; . :

(¢) if so, the details thereof; 2nd
(d) if not, the reasons therefor ?

THE MINISTRR OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) : (@) During April-
June, 1993 approximately 0.23 MMSCMD
83s has been flared from ONGC’s Mehsana
project. i

() No, Sir.

(¢) Doesnot arise.

(@) Itis expected that with the comple-
tion of compression facilities flaring of gas
at Mehsana would be limited to technical
flaring only.

Special Para-Military Force to Fight
Terrorism

3549. SHRI  SHRAV, K
PATEL : Will the Mivister of HOME
AFFAIRS be pleased to state:

(a) whether the Government have chal-
ked out detailed plans to raise a special
para-military forcq to fight terrcrism in

in the face of ferrorism, extremicm znd
seccessionism rampant in various parts of
the country ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR]
}(AJF.;I;I{ P{{L?;I‘):(a)F No, Sir. The exis-
in a-Military Forces ar, ipped
amli; trained to handle these probl:ms.:qm

(b) Does not arise.

[Translation)
Purchase of Drugs

3550. SHRI K. D. SULTANPURI: will
the Minister of HEALTH AND FAMILY
WELF, be pleased to state:

(@) the number of dry manuf: i
companies in the coungr;:g mm

(© the companies whose dr - . were
found sub-standard during the last o"ﬁ year ?

(
GHATOWAR) : (@) As per information
available, there are about 10,000
Marufacturing  Companies in the
Scale Sector and about 200 Units in the
Organised Sector. : .
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@) 199091 — Rs. 74 crores
199192 — Rs. 80 crores
199293 — Rs. 89 crores.

(©) As per list attached as Statement-I.

STATEMENT

List of Companies whose Products found
Sub-Standard During the Last one Year
(1992-93)

1. M/s Vishal Therapicare, Delhi.

2. Mjs Mark Pharma, Ahmedabad.
3. M/s Noble Drug Indore.

4. M/s Indochem, Meerut.

5. M/s Evlyn Lab,, Ghaziabad.

6. M/s Novus Pharma, Bombay.

7. M/s Earnest & Co, Indore.

8. M/s Tuton Pharma, Ahmedabad.
9. M/s Tablet India Ltd., Madras.

10. M/s Chem Pharma, Delhi,

11. M/s Commercial India, Calcutta.
12. M/s Dubon Lab., Hyderabad.

13. M/s Kylsans Lab., Delhi.

14, M/s Deep Lab., Hyderabad.

15. M/s Natural Health Pharma, Dethi.
16. M/s Hab Pharma, Bombay.

17. M/s Alpine Industries, Bombay.

18. M/s Kirti Industries, Bombay,
~19. M/s Dua Pharma, Bahadurgarh.
20. M/s Macleods Pharma, Bombay.
21. M/s Piya Pharma, Ghaziabad.

22. M/s New Life Pharma, New Delhi.
'23. M/s Sri Vijay Pharmacy, Hyderabad.
24. M/s Rhydberg Pharma, Sonepat.
©25. M/s Targof Pure Drug, Hyderabad.
26. M/s Crystal Pharma, Ambala.

27. M/s RKG Pharma, Faridabad.

28. M/s Joy Pharma, Indore.

29. Mjs Health Plan Lab,, Delhi.

80. M/s Unisure Pvt., Ltd,, Sonepat.

[ English]
ONGC Office in A. P,
3551. SHRI BOLLA BULLI RAMAIAH\
SHRI R. D. VENKATESWARA RAO
Will the  Minister of PETROLE
AND NATURAL GAS .be pleased to
state:

(a) whether the Union Government have
agreed to set up an Institute for Delta
studies at Andhra University;

() if so, the details thereof;

(c) whether the Government of Andhra
Pradesh have also requested the Union
m(iomnment to open ONGC office in the

e; and

() tfso.thereaetion of the Government

in this regard

AUGUST 19, 1993
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THE MINISTER OF STATE 1N m
MINISTRY OF PETROLEUM
NATURAL GAS (CAPT. SATISH KUMA.R
SHARMA): (a) and (b) There is no such
proposal with the Ministry.

(¢) and (d) ONGC is already operatinc
in Andhra Pradesh with its project Head
Quarters at Rajahmundry ONGC also
has a forward base office at Hyderabad for
liaising with the state Governt.

[ Translation]

Digging of Wells in M. P,
3552. SHRI YOGANAND SARASWATI :
Will the Minister of WATER RESOURCES
be pleased to state :

(a)_the details of wells dug by the Cen-
fil:;lh Ground Water Board in Madhya Pra-

(b) whether there is any proposal to
dig more wells in near future;

(¢) if so, the details thereof; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTRY OF STATE IN
THE MINISTRY OF WATER RESOU-
RCES (SHRI P. K. THUNGON) : (a) The
Central Ground Water Board under its
Scientific progromme of Ground Watgr
Exploration . has drilled 927 boreholes in
Madhya Pradesh upto March. 1993, of which
515 are Exploratory Wells, 382 Observaﬂon
Wells, 7 Slim Hole wells and 23 piezometers.

(b) and (c) The Board proposes to drill
117 Boreholes during 1993-94 in the State,
of which 50 will be exploratory wells, 42
Observations wells and 25 Slim Hole wells.

(d) Does not arise.

Stampede in M. P.

3553. DR. RAMKRISHNAKUSMA-‘\
RIA DR. LAXMINARAYAN
PANDEYA

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a number of persons

hlled and injured in the stamp;ade i
g on the occasion of Songatl Ama.

ya air  or, in Omkareshswar
Jyotllmgam in md.hya Pradesh rosemtly;

(b) if so, the details thereof;

(c) the amount of compensation paid £
the affected persons/families; *

(d) whether any lnquu-y has been ordered
into the incident; and

() if so, the details thereof ?

THE MINISTER OF STATE IN '!'HB
Ml'NTSTRY OF HOME AFF.

RAJESH P
is being collected mg) ill lg)luil M
Table of the House.
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[ Boglish) : L
Decline in Consamption of Petroleum Products

3554. SHRI SHARAD DIGHE : Will

the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether there has been a decline in
consumption of petroleum products during
April and May in the current financial dyear
as compared to the corresponding period in
the previous year;

(b) if so, the details thereof; and
(c) the factors which led to such decline ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) : (a) Yes, Sir.

(b) The details are given below:

Month Qty. (TMT) ¢ Growth

(1993) (Provisional) oAver previous
year

April 4811 —1.3

May 4907 —2.1

(¢) The decline in consumption of naph-
tha and furnace oil was the main contribu-
ting factor.

Loan from Asian Desvelopment Bank

3555. SHRI A.JAYAMOHAN : Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(@) the amount of loan expected to be
given by the Asian Development Bank to
the ONGC to implement the scheme to
reduce the quantity of natural gas being
flared; and

(b) the places where such a scheme
would be implemented ?

'‘®&THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) An amount of US § 300
millions is expected from the ADB to ONGC
for this scheme;

(b) The scheme will be implemented at
the Bombay High fields and at Hazira,
Gujarat.

Arrest of Gangsters

3556. SHRI RABI RAY )
SHRI BAPU HARI CHAURE
SHRI MANIKRAO HODLYA [ :
GAVIT Al
Wil the Minister of HOME ... FAIRS be
pleased to state :

(@) whether it is a fact that the Crime
Branch. of Dethi Police has arrested five
:ggmadea Bombay  gangsters on July 23,

m aam w e oaavem s

SRAVANA 28, 1915 (SAKA)

- Writtem. Angvers 94

(b) if so, the details thereof;
(¢) the action taken against them; and

(d) wheiiter they are involved in the
Bombay blast incidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED): (2) and (b) Yes, Sir.
Five members of Daud Ibrahim gang of
Bombay were arresied by the Crime Branch
of the Dethi Police on 23-7-1993. Four, of
them were carrying arms and one of them
was carrying a hand-grenade;

(¢) Five criminal cases have been regi-
stered against them under the Arms Act,
TADA(P) Act, and the Explosive Substan-
ces Act at P. S. Preet Vihar on 23-7-1993.
Investigation of the cases has been transe
ferred to the Central Bureau of Investiga-
tion;

(@ It is not possible to draw any
definitive conclusions at this stage.

AIDS Virus

3557. SHRI GEORGE FERNANDES:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether scientists in the country
have come 10 know more about HIV than
about any other virus in history;

(b) if so, whether they have found that
how incidious the virus that causes AIDS
really is;

(c) whether scientists have identified the
proteins of the virus and the jobs they
perform inside human cells; and

(d) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFAR= (SHRI B. SHAN-
KARANAND) : (a) Knowledge about
HIV is increasing almost every day.

(b) Studies Liave shown that virus can
remain latent for a long time and manifest
the Ciseas: after a long incubation period;

(¢) and (d)  The virus contains the
following proteins :—

(i) Two glycoproteins-gp 120 & gp 41
in the outer membrance. Gp 120 acts.
as outer knob which attacks the CD
molecules and gp 41 attaches gp 120
to the cell.

(i) P,y & Py, They are internal
core proteins and act as  ultimate
proteo?ytic substances of virus for the
break-down of the host cells.

(iti) Reverse  Transcriptase-Enzymatic
protein in the cenire inner to the internal
core. It converts viral RNA to comple-.
mentary DNA and thus enables the
virus to manufacture DNA from RNA
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Royalty .to States on Crude Of

-3558. SHRISHANKERSINH VAGHELA:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether there are a number of
States whicl} have not been paid the royalty
on crude oil;

(b) if so, the details thereof and the
reasons therefor; and

{c) the steps taken in the matter ?

“THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR

SHARMA) : (a) to () Royalty on crude
oil has been paid by Oil and Natural Gas
Commission and Oil India Ltd. to the
concerned State Governments except the
Government of Nagaland which has yet to
communicate the authority to whom royalty
is to be paid.

[ Translation}
’ Thefts in Hospitals

3559. SHRI BRIJ BHUSHAN SHARAN
SINGH : Wil the  Minister  of
HEALTH AND FAMILY WELFARE be
pleased to state :

(a) the number of cases of medicine
thefts in Government hospitals have been
brought to the notice of the Government
during the current year;

(B) if so, the number of persons arrested
in this regard;

the quantity of medicines recovered
(:) q y and the valuo 5
an

(d) the steps taken to check the thefls of
medicines in these hospitals?

THE DEPUTY MINISTER IN. THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN - SINGH
GHATOWAR (@) to (d) Information
is being col ected and will be laid on the
table of the House.

[Enghish] | |
Demand of Coal by APSEB

3560. SHRI SOBHANADREESWARA
RAO VADDE : Will the Minister of
COAL be pleased to state : )

(a) the total quantity of coal demanded
by various Power Houses under Andhra
Pradesh State Electrity Board (APSEB)
during each of the last three years;

(b) the total quantity of coal actually
supplied to them during the said period: and

(c) the steps taken by the Government to
supply the required quantity of coal to these
Power Houses?

THE MINISTER OF STATE IN THRE
MINISTRY OF COAL (SHRI AJIT PANJA):
(@ and (b) The particulars of demand
and actual supply of coal from Singareni
Collieries Company Ltd. and Coal India Ltd.
to the Thermal Power Stations of Anchra
Pradesh State Electricity Board during the
years 1990-91 to 1992 93 wege as follows :

(Pigures in lakh tornes)
- Data Provisional

l}’hme of 1990-91 1991-92 1992-93

ower

Houses ~ - >mnd Sunply Demand Supply Demand Supply

Kothagudem 35.14 26.31 32.80 31.46 34.89 35.7

Vijayawada 41.70 34.69 45.60 39.72 43.73 41.64

Ramagundem ‘B*  3.11 2.54 3.04 2.25 2.75 2.40

Nellare 1.70 0.48 1.75 1.23 144 0.97
Asl .65 64.02 83.19 74.66 82.81 80.72

The above data indicates that the percentage
of demand satisfaction for the Thermal Powe,
Stations of Andhra Pradesh State Electricity
Board has been steadily increasing and was
97.5% in 1992-93.

(c) Highest priority is being accorded fo
movement of coal to Power Stations in the
country including Power  Stations of
Andhra Pradesh State Electricity Board.
Supply of coal to power houses is being
monitored closely and corrective acuon is
taken whenever necessary.

.
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Paraffin Wax to Gujarat

3561. SHRI ARVIND TRIVEDI : Will
the Minister of PETROLEUM . AND
NATURAL GAS be pleased to state:

(a) whether the Government of Gujarat
has been allocared less quota of
during the current year;

(b)kif so, the reasons therefor; and

-(c) the action taken to supply the Paraffin
wax to the State as per their requirement?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) to (c) Paraffin wax is a
deficit product and allocation to States
depends upon the availability of the product.
Presently the availability of paraffin wax is
for less than the total requirement of various
States/Union Tertitories including Gujarat
and, therefore increased allocations could
not be made.

Arms and Ammunition Sent to J & K

3562. SHRIMATI BIBHU KUMARI
DEVI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) Whether the Government have any
information regarding the value, quantity
and type of arms and ammunition that

t have been sent by pakistan to Jammu
Kashmlr during the last three years and
the current year so far; an

(b) if so, the details thereof ?

- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) and (b) : Militants in
Jammu & Kaahmir have been regularly
getting arms and ammunition with active
help and assistance from Pakistan. It is
difficult to precisely estimate the quantity of
arms so smuggled into the State from
across the border. During the period since
1990, following recoveries have been made
from the militants in the State:

Machine Guns 565
Rocket Launchers . 500

) ;&i&s«m & Sniper 9163
Pistols . . . 2942
‘Guns . . . 27
Rockets . 1038
Grenades/Bombs . 13370/3044

Mines . .  . 1933

Around 10,91
mromdsu'
WISets , . .

SRAVANA. 28, 1915 (SAKA)

Floodeh'ol

3563.. DR. K. V. R. CHOWDARY: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the total area in And.hra pradesh
decla)lred as flood affected. area;

(b) the details of schemes formulated
by the Union Goverment to control the
flood in Andhra Pradesh; .

(c) the total amount spent on these
schemes during the last three years; ‘and

(d) the estimated amount to be incurred
?l?er th??l schemes at present with detmls
€0}

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVEL-
LOPMENT AND MINISTER OF STATE
IN THE MINISTRY OF WATER RESO-
URCES (SHRI P. K. THUNGON) (a) The
area prcne to flooding in Andhra Pradesh
is 1.39 million hectares.

(b) No schemes have been formulated
by Union Government. ve °

(¢©) and (d) Do not arise.

Sterilization Units in Rural Areas

3564. SHRIMATI SUSHEELA GOPALA-
LAN: Will the Minister of HEALTH AND
F&MILY WELFARE be pleased io
state:

(2) whether thare is a Central Gove-
rnment scheme to give financial assitance to
pnvate medical  practitioners to set up
sterilization units in rural  areas;

(b) if so, whether target
are allotted to them; gets ot quotas

(c) if so, the datails thereof; and

(d) the protective measures envi
to prevent coercion and profiteering ?

THE MINISTER HEAL’ AND
FAMILY WELFARE (SHRI T%HAN-
: (@ Yes, Sir.

(b) and (c) The organisation is expeptod
to perform atleast 75 sterllls"uon operancns
per bed per year, in addition to IUD  inser-
tions, MTPS, dnsttilmtion of oral pills and
com.raoepuves.

(@ The Family welfare | i
a volun programme an the::n?' l':

mxon any eoorcnon. The activities "di
o,)ects are to Imedu,



‘Aylrmlic and ‘ﬂbﬂlbebpl!hlc Dispemnnes
3565. SERY MAM PAL ]
: SINGH MALIK

SHRI RAMCHANDRA VEERAPPA
Will the Minister of HEALTH A
FAILY WELFARE be pleased to state;

(a) whether the Government propose to
.oren more Ayuryedic and Homoeopathic
ispensaries under C. G. H. §. in Delhi/ New
during 1993-94 in view of the inci-
demand and preferences of the

benc iaries;

() if so, the details thereof; and

(c) the total amount likely to be spent

. these dispensaries in the country
&urmg the Eng‘hth Five Year plan ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANK.-
-ARANAND:

(@) Yes, Sir.

{b) Two Ayurvedic and two Homoeopa-
thic units;

(c) Rs. 450 lakhs (Approx.).
[ Translation]

Leprosy Hospitals

3566. SHRI CHINMAYANAND
SWAMI : Will the Minister of HEALTH
A.N'D FAMILY WELFARE bz pleased to

(a) the places in Uttar Pradesh and
Rajasthan where leprosy hospitals have
been opened during 1991-92 and 1992-93;

(b) whether the forelin assxstance has
been provided to these hospitals

() if so, the assistance provxded during
the above period; and

(d) the hospitals proposed to be opened
during the current Year ?

THE DEPUTY MINISTER IN THE
MAINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH
GHATOWAR: (a) During 199192 and
1992-93, no leprosy hospital has been
‘opefted in thc States of Uttar Pradesh and

(b) and (c) Do not arise;

. (@) Thereis no proposal to open Leprosy
haspital under Natgonal Leprosy Eradica-
tion programme during the current year.

Smuggling of Hearbs

3567. SHRI MANGAL RAM PREMI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

a) ‘woether several herbs are di
ﬂfm from the jungles of Uttar %
aad Himacha] Pradesh ;

AUGUST 19, 1’93
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(b) if so, the reasons therefor;

(c) whether these herbs are being striugg-
ted out of the country on a large ggle,

(d if so, the details thereof; and

(e) the steps taken by the Goverament to
check the smuggling of these herbs ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANI
KARANAND) : (a) and (b) It is reported
that avallabxhty of some herbs of medicinal
value is diminishing due to over exploitation
in some areas.

() to () No reports of large scale
smuggling of herbs have to the notice
of the Government. However, a few impor-
tants steps taken by Government of India te
prevent smuggling of herbs include foll-
owing:

(i) The Indian Forest Act, 1927, hus
been amended from time to time in
order to keep theft of forestry species
and forest products under control.

(ii) There is a complete ban on the
export of all forms of wildlife (which
include wild plants) including their
parts and products as per Expori-
Import Policy of India, as applicable
from 1-4-1993.

(iii) International tradec in endangered
species of plants and animals and
articles made thereof is regulated under
the provisions of the Convention of
International Trade in_ = Endangered
Species of wild Fauna and Flora(CITES).

(iv) Raids are carried out by the Wild-
life Authorities whenever information
of illegal trading in wildlife products
is received.

(v) Cooperation of Customs, Revenue
Intelligence, Coast Gua and Army
authorities is being taken in apprehen-
ding the illegal traders.

Medical Colleges in Maharashtra

3568. SHRI = VILASRAO NAGNA-
THRAO GUNDEWAR: Will the Minister
of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of Government and
private Medical Colleges in Maharashtra;

(b) whether the Union Government have
reccived any proposals from the state
Government/private institutions for opening
more medical colleges in the State during
1993;

(c) if so, the details thereof; and
(d) the action taken‘thereon ?
THE DEPUTY MINISTER IN THE
TRY OF HEALTH AND F/ Y
(S RI PABAN
GHATOWAR) : (a) the position in tlns
regard is indicated herein below;
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Melicsl colleges t  Mharashira

(Government) (Private)’

Recogniseds 12 4
Unrecogniseds 3 12
Total : 15 16

\
(b) to (d) No application has beer.
reccived in the form of the Scheme referred
to in the Indian Medical Council (Amend-
ment) Act, 1993. The form of the Schem is
under finalisation and all applications will
have to be preferred accordingly once the
Scheme is notified.

[ English)
Strike in C. I. L.

3569. SHRI BHUPINDER SINGH
HOODA : Wi]] the Minister of COAL be
pleased to state :

(a) the number of times the strikes took
place in the Coal India Limited during
1992-93 and 1993-94 so far ;

(b) the loss in terms of mandays an9
production due to these strikes; and

(c) the steps being taken by the Govern
ment to prevent such strikes in future ?

THE MINISTER OF IN STATE THE
MINISTRY OF COAL (SHRI AJIT PAN-
JA) : (a) and (b) The number of strikes,
mandays lost and production lost in CIL
is as under : -

1992-93 1993-94
(upto June)
Number of strikes 57 16
Mandays lost 1,18,2114 8,958
Production los/ 1,69,569 67,913
(M.T.)

(c) Thefollowing steps have been taken
by CIL and iis subsidiaries/Govenment
for promoting harmonious industrial rela-
tions in coalfields and thus prevent strikes:

(i) Expeditious scttlement of individual
and collective grievances of the emplo-
yoes through bilateral discussions with
the trade unions.

(ii) Holding of periodical meetings of
the Joint Constltative Committees at
co!liery, area and company levels.

@iii) Deciding the wages and allowances

. asd ‘welfare amsnifies through the
Joint Bipartite - Ostismittee for Coal
Tdustry. - :
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(iv) Improvement in the leaving condition
of Workers through a massive welfare
programme including construction of
houses, water supply, health c, e
education and recreation facilities,

Capacity of Tihar Jail

3570. SHRI AMAR ROYPRADHAN

. . SHRISYED SHAHABUDDIN [ :
Will the Minister of HOME AFFAIRS "~ b,
pleased to state:

(@) the capacity of the Tihar Jail fc
accommeodating the prisoners; lor

(b) the actual numbor of risoners
being accommodated in the TibarlJ Jail at
present;

(¢) the remedial steps the Government
propose to take to reduce the over crowding
in it; -

(d) the proportion of prisoners who
are under trials and the number of undert-
rials who have neen imp1isoned for moje
than five years; and

as(e) ltthedx:un:ber o}fl . cl:’ases of custodial
sault and torture which came int i
during 1992-93 ? 0 motice

THE MINISTER OF STATE
MINISTRY OF HOME AFFAIRSH:Q(S}.-I}II&
P. M. SA.YEED).: (8) and (b) The num-
ber of prisoners in the Tihar Jail was 8412
as on 15593 as againsi its capacity of 2487,

() The capacity of the Tihar Jail is
being increased by constructing two more

jails.

(d) Out of 37956 undertrials as on
15-8-1993, 81 undertrials have been in
jail for more than five years.

() Nil

Purchase of Ayurvedic Medicizes

3571. SHRI BHEEM SINGH PATTL:
Will the Minister of HEALTH AN]IS
FAMILY WELFARE be pleased to state:

(a) whether any irregularities in purch-
ase of Ayurvedic medicines by the Mediczal
gtore;h Depotshundcr D. G} H. S. have been

rought to the notice of the Government
during the last three years; . -

®) if so, the details thereof; and

(c) the action taken against t i
Officers ? = he guilty

(b) and (c) Do not arise.
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[Translation)
Irrigation Projects of U.P.

3572. SHRI RAM PAL SINGH : Will
the minister of WATER RESOURCES be
pleasedto state :

(a) the details of the major and medium
irrigation proj of Uttar Pradesh pending
with the Union Government for clearmee
alongwith their projected cost;

. AUGUST 19, 1993 -
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'(b) since when thoss projec,ts are -pending

(c) the time by whon these projects are
likely to be cleated?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON):

(3) to (c) A statement is attached.

STATEMENT
Sk Name of Project Beneﬁtted Bstlmated Date of Status
No. receipt
(hecta.re)) (Rs lakhs) in Central
Water
Commission
1 2 3 4 5 6

A. Pr})z:cts for Up to Advisory Committee and accepted subject to observations.
Ma|

1. Maudaha Dam . . . 217,700

2. Raising Meja Dam . . 47,960

3. Iacreasing capacity of Zamina 31,821
Pump 1 .

4. Bewar Feeder Project . . 9,800

5218 3/92

3981 -2 4/83

2791 9/88

6682 3/90 The State Government is

required to comply with the
observations of appraising
agenciesand secure environ-
ment and forest clearance
from Minisitry of Bnviron-
ment and Forest.

State Government is required-

to obtain environment clear-
ance from Ministry of En-
vironment and Forest.

State Government is requir-
ed to obtain environment
clearance from Ministry of
Environment and Forest.

State Government is re-
quu'ed to obtain environment
cicarance from ministry
of Envirsnment and Forest.

B. Projects put up to Advisory Committee but consideration Deferred.

Major

1. Bansagar Canal . 1,50,132

33019 6/89

The project was considered
by the Advisory committee
in 7/90 but deferred for
want of resolution of some
water sharing issue. State
Government is required to
obtain clearnace from Mi-
nistry of Eavironment and
Forest.

c.rm-ic:onwmsmamummmmﬂymomm:
Ma .

1. Rajghat Canal Project

1,09,050 7828 9/88

gn?tle Government has to
alise croppi pattern
first and ther;‘?ter

comments onlmgatlon and
cost aspects. Stawe Govern-

environmental ea,rame
from

.mﬂllndmo{ -

T
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1 2 -3 4 5 6
2. Providing Khariff channels 8,50 2981 4/93 State Government is to
in  Hindon Krishni Doab. : scttle basic planning and
Inter- state issues.
3. Lining of channels in Bundel- 24,480 4887 5/92 |State Government is (o
khand and Bhagalkhand

region.
Y

comply with observations of
Central Water Commission
on irrigation, canal design
construction machinery and
cost aspects. State Govern-
ment is required to obtain
environmental clearance
from Ministry of Environ-
ment and Forest.

Note.—Clearance of the project depends on how soon the State Government complies with the ob-
servations of Central appraising agencies and obtains environment and forest clearance

from Ministry of Environment and Forest.

[English]
C & A G Report on CGHS Functioning

3573. SHRI JEEWAN SHARMA :
Will the Ministerof HEALTH AND FAMILY
WELFARE be pleased to refer to the ans-
wer given on April 28, 1992 to Unstarred
Question No. 8268 and state :

(a) whether the issues raised in the
C & AG Report on the CGHS functioning
have since been examined;

(b) if so, the outcome thereof; and
(c) theaction taken on each of the issues?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) Yes, Sir.

(b) & (c) The deficiencies pointed out
in the report are being rectified and the
facilities continuously upgraded.

Sale of Kidney

3574. SHRI HARIN PATHAK : will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether there is & rapid increase in
the sale of kidney in the country;

) whether foreign nationals are
also visiting India for kidney transplantation,

(c) if so, the number of cases of kidney
transplantation to these foreign nationals
reported during last three years; and

(d) the steps taken or proposed to be
taken by the Government to effectively pre-
ent the sale of kidney to foreign nationals?

v

THE MINISTER OF HEALTH AND FA-
MILY WELFARE (SHRI B. SHANKARA-
NAND : (a) The Government is aware
of sale of kidneys in the country.

() & (¢) Government have seen reports
qn)rdina,usen of foreign nationals visiting

India for kindey transplantation. However
Government does not have any datc in
this regard.

(d) With a view to, inter-alia, preven
the sale of human organs, appropriate pro-
Visions have been made in the Transplanta-
tion of Human Organs Bill 1993, which has
been passed by Rajya Sabha and is due
to be taken up for consideration and passage
during the current Session by the Lok Sabha.

Agreement betweem Iran and India for laying
Pipeline

3575. SHRI  ARVIND TULSIRAM
KAMBLE : Will the Minister ¢f PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) whether India and Iran have agreed
to undertake a feasibility study for laying
a gas pipeline between the two countries;

(b) if so, the details thereof; and

(c) the time by which feasibility study
i, likely to be tzken up? Y study

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b) A Memorandum
of Understanding (MOU) has been signed
betwee 1 the Governments of Iran and India
which inter alia covers the study of the feasi-
bility of bringing natural gas from Iran
to India.

(¢) The feasibility study is likely to be
taken up in August/September, 1993.

Pipeline from Kuwait to Gujarat

3576. SHRI V. DHANANJAYA KU-
MAR : Will the Minister of PETRO.
LEUM AND NATURAL GAS” be plcased
10 state :

(a) Wether the Government have accor-
ded approval for laying a gas pipeline from
Kuwait to G\‘l!;a.rat coast for supply of na-
tural gas; an
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF PETROLEUM AND NATURAL
GAS (CAPT. SATISH KUMAR SHARMA) :

(a) No, Sir.

(b) Does not arise.
[ Translation]

- Deaths dne to Measles

3577. SHRI SHYAM BIHARY MISRA :
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state :

(a) the number of children died due to
measles during the last year in the coun-
try

(b) the number of Primary Health Cen-
tres in the country wherein vaccines for six
major diseases of children are not availa-
ble;

(©) the reasons therefor; and

(d) the remedial steps taken by the Gov-
ernment in this regard?

THE MINISTER OF HEALTH AND FA
MILY WELFARE (SHRI B. SHANKARA.
NAND) () According to available re.
ports from State Health Authorities, 814
deaths following measles were reported
during 1992.

.(®) to (d) Adequate quantities for cove-
ring 1009, infants against six vaccine pre-
ventable diseases are supplied to the State
under the Immunization Programme. Fur-
ther distribution of the vaccines to the Pri-
mary Health Centres and other health fa-
cilities is done by the State Health autho-
rities.

[English]

Purchase of Modern Equipments

3578. SHRI DHARMANNA MON-
DAYYA
ASDULSHRIMATI SURYA |
KANTA PATIL

Will the Mizister of HEALTH AND
FAMILY WELFARE be pleased to state :

(2) whether the Government Medical
College and Hospital, Nagpur has submitted
any proposal for purchase cf equipments
through Government of Maharashtra to the

Union Government for financial assistance;

(b) if so, the details thereof; and

() the decision taken the Union
Government thereon? by

THE DEPUTY MINISTER IN THE -

MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH GHA-
TOWAR): (a) and (b) Yes, Sir. Government
Medical College, Nagpur have sought Central
assistance for upgradation of medical cace
facilities. and equipping the hospital with.
suber-speciality services.

- ALIGUST 19, 1994
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There is no Central scheme for up

g:s(:{)ation of tlime medical col}eg:, svtval;"f:\

& primeity responsibitity o

The Ministry of Health would, however

provide technical assistance in case the State

Government so desired.

Tele medicine

3579. SHRI GURUDAS KAMAT :
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to siate :

(a) whether the Government propose to
gtart Telemedicine villages in metropolies

(b) if so, the details thereof; and

() the numbe of telemedicine villages
likely to be set up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH GHA-
TOWAR):

{a) No, Sir.
(b) and (¢) Do not arise.
Tribal Development Schemes

3580. SHRI GOPI NATH GAJAPATHI :
Willthe Minister cf WELFARE be pleased
to state

(a) whether the tribal development scheme -
are not making satisfaciory progress in
scveral States ;

(b) if so, the rcasoms therefor; and

(c) the steps taken / proposed to imple-
ment those schemes effectively ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) No, Sir.

{b) and (c) : Do not arise.

Extension of Sixth Schedule Provisions

3581. PROF. M. KAMSON : Will the
Minister of HOME  AFFAIRS be
pleased to state

(a) whether the Government have received
any request for theextension of provisions
of the Sixth Scheduale of the Constitution
to the hill districts of Manipur;

(b) if so, the details thereof;
(c) the action taken thereom; and

(d) the time by which such provisions
are l!l';zly to be extendcd to the abowe siid
areas?

THE MINISTER OF STATE TN THE
MINISTRY OF HOME AFAIRS
(BHRI P. M. SAYEED) : (2) aul (b
A number of memoranda and representa-
tions have been received from the Members
of Manipur Hill District Council, Members
of Parliament, and other public leaders
for extension of the: Sixth Schadule of the
Constitution to Manipur,
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"(c) _ The imatter was.referred to the Mani-
. t)gu-mG:vanm who have not yet agreed

(@ It is not possible to indicate any
specific time limit a decision in this regard.
Assistance to Blood Bank

3582. DR. GUNWANT RAMBHAU
SARO%.I; - Will the Mirister of
HEAL AND FAMILY WELFARE
be pleased to state :

(a) whether the Government of Maha-
rashtra have requested the Union Govern-
ment to grant financial assistance for moder-
nisation of the blood bank run by the Red
‘Cross Society at J-Igaon; and

(b) if so, the action taken by "the Union
-Governmnet in the matter?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND : (a) No, Sir.

(b) Does not arise.
VTranslation) '
Production by Barauni Oil Refinery

o ST, SRATAS, SOE
) [+ A~
TURAL GAS be pleased to state : ..

(a) whether the production targets hove
o e et B Bre 01 R
er ue to
of crude oil to it; g0 Of suppy
(b) if so, the reasons therefor;

-{c) the year-wise details of the crude
;;la ::pp&ag to the refinery during last three

(d) the comparative figures of crude oj
supplied to other refineries? erude oil

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a and (b) There has been
omf ilm ref ]mg capacity because
Nornort, supply of crude oil from

() and (&) The year-wise crude pro-
by various refineries including Barauni
;nmeﬂnery during the last three years is as

. (000 Tonnes
Crude Processed during

‘Name ofthe 199091 1991. -
. 1 99192 1992.93
I0C, Guwahati . 783 856 815

10C,Barauni . 2416 2262 2287
10C,Gujarat . . 9334 9379 9778.
8—113 LSS/ND/84,

10C. Haldia 2835 © 3021 3048
IOC, Mathura . 7808 8231  78M
I0C,Dighoi . 566 546 547

BPCL,Bombay . 6957 ~ 6940 ' 7233 :
HPCL,Bombay . 5766 4729 . 5849.
HPCL, Visakh . 3464 3920 4527 -

CRL,Cochin . 5006 4846 5122
MRL,Madras . 5608 5529 5323
BRPL, Assam . 1139 1164 1116
(English) ;
Job Racket
3584, SHRIMATI VASUNDHARA
RAJE : Will the Minisler

cf HOME
AFFAIRS be pleased to state: .

(a) whether attention of the Government
hasl lbeen d;awnd to thcbnewsiiteg\ captioned
“villagers duped in job racket’ appearing
}1;9 ;he Hindustan Times dated Avgust 3,

’ - .

(b) if so, the facts thereof;

(c)  the action taken or proposed —to..lgj
taken against the culprits; and -~ - _.
(d) the measures taken to smash the
racket-? . - - -~ . -
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED) : (a) Yes, Sir. N
(®) and (c) Delhi Police has reported
that- no such complaint has been -received:
by them. -
{d) A copy of the news item, which ppea-"
red in Hindustan Times in its issue of 3-8-93,
has been circulated to all the Deputy Co-?
mmissicners of Police, including the Dy.-
Commissioners of I.G.I. Airport and Crime
& Railways, Dethi. for taking suitable action
against the culprits as and when they come
to their notice. .

AIDS Control

3585. DR. VASANT NIWRUTH
PAWAR Will the Mi ister [
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether various State Governments™
have not fully utilised the assistance given
b “;c;rld Bank in controlling AIDS during -

(b) if so, the details thereof;; .
(c) whether there was any diversion
of funds by the State Governments; and -
(d) if so, the action taken by the Union "
Government thereon? .
THE MINISTER OF HEALTH AND
FAMILY ‘WELFA(R)Bt (SI'(ISI B. SHAN-
KARANAND) : (a) to According -
to the procedure agreed upon betwoan -tha:

~

7
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Qovernment »nd the World Bank, admigsible
expanditure incurred by the Central Govern-
ment' and the State Governmsnts - out

{ their own funds are subs Juen'ly
mulmrsed ‘by the World Bank, Many
the State Gavernments could not fully unhse
the budgetary grants available to them due
to the late start of the programme in 1992-93.
The order to ensure that such grants are
fully . utilised during the current year the
Central Government has revalidated all
the. sanctions and urged the State - Govern-
ments to take up the tmplementatlon of
the programme vigorously.

Ultra-Sound Machine

~ 3586. SHRIMADAN LAL KHURANA :
Will the Mi-ister o!‘ HEALTH AND
FAMILY WELFARE be pleased to tofer
to the answers given to Unstarred Question
Nes, 1928 and 8269 on July 21, 1992 and
April 28, 1993 ‘respectively and state:

(a) whether any decision has been taken
to provide ultrasound machine at the C.

GH.S. Matermty and Gynaecological Hos-
11:1::11 at R. K. Puram and to upgrade the
ospl :

('b) if so, the detalls thereof and
gr.) if not, the reasons therefor ? .. .

THE . MINISTER OF HEALTH AN’D
FAMILY WELFARB (SHRI B. SHANKA-
RANAND) : (a) .to .(c) Yes, Sir." Orders
for purchase of -an - Ullra-sound machine.
for the CGHS Maternity and Gynaecologi-
cal Hospital at R. K. Puram have already
boen -placed. However, there is no proposal
to wpgrade the hospital- due to financial-
cngtramts at present.

Health Care fo Orissa

3587. SHRI ARJUN CHARAN SETHI
Will the Minis‘er of HEALTH AND
FAMILY WELFARE be pleased to state:

{a) whether under the British Aid Pro-
gramme some districts in Orissa have been’
inden*ified to make available the Hea]th
Care to the people;

®) if 0, the distriets ldentiﬁed under’
the programme; and

(c) the total assistance pronded so for
under the programme?

THE 'MINISTER  OF HEALTH AND
FAMILY WELFARE (SHRI B, SHA‘NKA
RANAND .(a) Yes, Sir. -

(B Sunderearh, Kmqihar,
M,ayurbham and Dhenkanal...

(e§ 9n far, ascistance of Re. 32,16 crorés’
has boen’ prov:dod for mplemenha
prajoot, <

Sambalpur,

onofm
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Smlrﬂ:hd M&M’r

“y%8s SHRL N, 3 RATHVA 2. G
the Minis'er of ” gAPE'l'RO]:.EUM

AND NATURAL:GAS be nleased a sm

(a) whether an agreement “has ' “béen
reached -between :Indian . Qil Corpoiation
and Reliance Industries Limited regarding
the supply of feed stop for the proposed
Reliance” Cracker_ Pro_;ect at_ Hazira; auq

" (b if so, the sa.hent features theteof?'

.THE . MINISTER OF STATE -QF THE
MINISTERY  OF. PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b) -Memarandum
of Understanding has been signed.-between
Indian Oil Corporatlon and M/s. Reliance
Industries Limited for -t supphes of “the
total requirement of feedstock of --
project from Hazira and other sources at
prices prevailing - from t!me to -time, -

Translation) oL
Fake Sterilisation Cases in Utm Pradq!l
3589. SHRI SANTOSH KUMAR
GANGW.

i SHRI MANGAL RAM PREM!
W'l the  Minister~ of ' HEALTH AND
FAMILY. WELFARE bg pleased. fo statc :
(8) the details of- fake sterilisation -gases:
camé to ‘the notice. of the Government :in
Uttar Pradesh during the last three years;
- (by -the -action" taken - against- the" persohs
found puilty - in " this wegard' and - ERtY
“{c)- the steps taken ‘by the Go{
to check such type of cases 7=~ - &
THE DEPUTY. MINISTER -IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN_ - SINGH
GHATOWAR) : (a) The numbpr of - fake
sterilization cases reported by the" Govern-'
ment . of Uttar Pradesh dllrmg the Jast
three ‘years is as . fojlows —

1990-91 114
19919277 0 88T
1199293 ... . 23 -
('b) Some officers” have aiready béeri ™

suspended and action against : those found'
guilty is- under process. -

(c) Steps taken by the State Govemmen'
1o check such cases include periodjc verlﬁ
cation of cases, regular monitoring at varjous
levels and ‘punitive action ~againgt thosg™”
inculging in such practices. - L

[Englich). .. ..
Dmgs and Comeﬁes Act, 1940
NA I-"

SHR YEL
wn Mirister of HEALTH.
FAMTLY WELFARE be pleased to state :

(@) whether the Government hase lmended
tlt;oor(t,_vxswns m?f ?rugs an;i Casmetics Qie;'
or corduc _join lnspet;_,

réspect ofqmne p i83; : 95"3
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(6~ if 50, the - detaits-vf- such notifteations

the Treasons therefor;

(c) whether ‘the Government have ade-
quate staff to meet the requirements of new
provisions; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI. PABAN SINGH GHA-
TOWAR) : (a) and (b) In order to exer-
cise effective control, Govenrment _through
Gazette Notifications-<GSR ~ 923(E) and
86 (E) dated 14-12-92 and 26-2-93 have
made it mandatory for licences for cerrain
items viz. Whole Human Blood and Blood
Products, Large Wolume Parenterals (L.
V. Fluids) and Sera ‘and Vaccines to be ap-
proved by the Drug Controller (India).

(¢) and(d) -The staff of the Central Drug
Control Standards . Organisation has bzen
_augxg:;ztcd through the creation of 71 posts
11 3 .

National Malaria Eradication programme
3591. SHRI SYED SHAHABUDDIN :

Will thz Ministat of HEALTH AND
FAMILY WELFARE be pleased to refer

SRAVANA 28, 1913°154K4)
‘1o ‘feply to Unstatiéd Question No. 6501

- Jivirien MASWErs m

cn April 22, 1993 and state:

(a) the average incidence of malaria in
terms of population unit in the country as -
a whole and State-wise, for ths last year
for which the data are available;

(b) the expenditure on the National
Malaria Eradication programme, State-wise
during the last three years;

(c) whether new insscticides and medi-
cines have been developed in order to off-
set the resistance to the insecticides and me-
dicines in common use} and

(d) whether the programme has its own
field organisation and personnel or op -rates
through normal public health and health
care systems

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) and (b) Infoma‘ion is
given in the satatemeats I and II enclosed.

(c) Yes, Sir.

(d) The Programme is being implemented
through Public Health Infrastructure,

ST STATEMEMT I
Shte#lse Statement showing Annual Malaria (ll;;rza;ite) incidence per thousand population (APT)—

%o a Name of the States/Others A.P L
1) 2) @3)

1. Andhra Pradesh e e 1-32
2. Arunachal Pradesh . 2374
3. Assam . . . . . 4-00
4, Bihar N . . . . . . . 0-59
5. Goa . . . . . . . . 0-72
6» Guj&\'at . . . . . . . . 850
7. Haryana 0-93
.8. Himachal Pradesh . . . 1-76
9. Jammu & Kashmir . . . 0-34
10. Karnataka e e e e e e e 143
i1, Kerala . R . . . . . . 0-28
12. Madhya Pradesh . . . . . . 381
13.  Maharashtra . N . . . . . . 2-50
f4. ‘Manipur- - ., ., . . . . . . 116
i5.. Meghalaya . 624
16. Mizoram 30-69
17. Nagaland ., . . 143
18.. Orissa e e e e 1125
19.” Punjab e . ce e . 110
20. Rajasthan. . ., . . . . . . 2.77

. . . 080

@4, Sikkim ;.0 ., L.

s il
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-.. (l) . . (2) » . L .V (3) ,. R W ! )
f22 TaxpilNadu e e e 2-66
'23. Tripura e e e 262
24, Uttar Pradesh e e 097
25. WestBemgal . . . . . . . . 049

 Union Territories
1. A &N.Islands e e e e 547
.2 Chandigh . . . . . . . . 2660
. 3.-Dadra& Nagar Haveli . . . . . . 4838
4. Daman & Diu e e C1187
S5 Delhi . . . . L. 120
6. Lakshadweep . . . . . . . . 002
" 7. Pondicherry .. . . . . 1-28
8. Coal fields . . .. . 0-00
INDIA 248
(Provisional)

STATEMENT II

Statement showing Statewise expenditure on National Malaria Eradication
(Rs. in lakhs)
Name of the States/UTs 1990-91 1991-92 1992-93
-1, AndhraPradesh . . . . . . 59760 48325 476-65 -
2. Arunachal Pradesh . . . . . . 40-50 2417 6575
4, Assam . . . . ... 415-40 520 -01 16183
4 Bihar .. . . . . ... 507 -60 6353 374 -41
5. Goa - - . ... 640 307 1114
6, Gujarat . . . - . . .. 518 -40 40076 82468
7. Haryana L. 8920 125 06 90-28
8. HimachalPradesh . . . . . . 4060 11916 111-37
9. Jammu & Kashmir T, 11610 7515 7264
10. Karpataka . . - -« . . 181-30 250 -90 31835
11. Kerala L. e 2500 . 10-11 42-59
12. MadhyaPradesh . - . . . . 909 -40 931 68 1203 13
13. Maharashtra ... 99160 91767 1066 -13
14. Manipur T~ 1499 4544
15. Meghalaya . . . - - . - 10-10 7572 86-40
16. Mizoram .. L. 60 -00 54-40 51-74
. Nagaland . . . - - . - 59-90 6664 2228
:.8,. Orissa e 301 -80 36473 29719
19. Punjab P 60610 269 71 39602
20. Sikkim R S 220 277 1347

21. Rajasthan . . et . . 428 90 666 -20 54653
22, Tamil Nadu . . . B 78 -40 14075 194 04

23, Tripura . . C .. .. .. 14810 - 77-63 43 .69
24. Uttar Pradesh’ . . . . . . 842 -00 828 97 616-13
25. West Bengal = . . . . . . 439 -60 243 09 172-14
26. Pondicherry e 590 123 868
27. A.& N Islands . . . . . . 5030 5803 61 99
28. Chandigath - . . . . . 2480 46-64 . 3395
29, D.&N. Haveli . ST T . ‘11-50 - 40-06 . 1942
$0. Daman & Diu - X 2:32 - 682 .
31, Delhi . . . . . . . 6180 . 12317 - 5069

33 Lakshadweep " . T vt T v . - 2e80 149 330
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{Transiation)
AIDS Among Prisoners

3592. SHRI SURENDRA PAL PATHAK:
Will the Minister of HOME AFFAIRS
be pleased to state :

. (8) whether germs of AIDS have been
detected in the blood of some prisoners
in the Tihar jail;

" (b) if so, the details thereof;

(c) whether medical facilities to take care
of such patients are available in the jails;

(d) if not, the steps being taken by the
Government in this regard;

(e) whether any cooperation is being
sought from the National AIDS
Control Organisation in this regard; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED) : (a) and (b) The Delhi
Administration has reported that no such
case has been detected. However, the blood
sample of a prisoner suspected for HIV
positive, has been sent for examination.

(c) No, Sir.

(d) to (f) The Dircetorate of Health
Serviecs, Delhi  Administration, has  been
approached by the Jail authorities for
providing medical facilities.
[English)

Re-organisation of CRPF

3593. SHRI R. SURENDER REDDY :
Will the Minister
be pleased to state

(a) whether there is any proposal for
re-organisation of the Central Reserve Police
Force on zonal basis;

(b)-if so, the salient features thereof; and

(c) the time by which the proposed scheme
is likely to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : (a) to (c) Government
has advised CRPF to work out re-organisation
of its Force on zonal basis for better opera-
tional efficiency.

Irrigation Development
3594. SHRI THAYIL JOHN ANJALOSE:

Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether the Government of Kerala
have sought additional funds during current
finwngial year for development of lmgatlon
. in the State &

(b) if so, the demls thereof; and

SRAVANA 281915 (SAKA)
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©) thedccmon takenby the-Union Gwem-
ment thereon?

MlNISTER OF STATE IN THB
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER URCES
(SHRI P. K. THUNGON) (a) No, Sll'

Nl and” (c) Do "not " arise. o
‘ Vigilance on Indo-Pak Botdﬂ' L

3595 SHRIMATI CHANDRA PRABHA
- ¢ Will. the Mi ister of HOME
AFFAIRS be pleased fo state :

(a) whether the Governments of Gujarat
and Rajasthan have requested the Union
Government to incerase the vigilance on
the Indo-Pak border;

(b) whether a joint Rs. 68 crore Border
Security Plan has been accepted to increase
the vigilance on the said border;

(c) if so, whether the above plan has been
jmplémented; and -

(d) if not, the reasons thcrefor ?
THE MINISTER OF STATE IN THE

- MINISTRY OF HOME AFFAIRS (SHRI

RAJESH PILOT) : (a) Yes, Sir.

(b) to (d) Th: Siate Governments have
requested  for  financial  assistance in
various items and these proposals are  consi-
dered keeping in view the wurgency and
availability of funds.

Artificial Recharge of Ground Water

3596. SHRI RAMA KRISHNA KONA-
THALA : Will the Minisier of WATER
RESOURCES be pleased io state :

(a) whether the Univa Government have
received any proposal for a:tificial recharge
of ground water through ‘Check Dams m
Andhra Pradesh;

_(b) if so0, the details thereof' and

(c) the actnon taken by the Union Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : (a) and (b)-
The Cential Ground Water Board
received a note from the State Ground
Water Department on the proposal for
taking up Operational Recharge = Project
in Andhra Pradesh. The total cost of the
project has been worked out as 300
crores. In addition to the conventional and
proven’ techhiques and methods of artificial
recharge as found appropriate under the
conditions obtaining in Andhra Pradesh
like percolation tanks/percolation ponds/
check dams,the project envisages certain non-

' _:g;venhonal aruﬁcxal recharge tcchniquu
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@) The  CEWB have  foriaulated
Oantra.lly Sponsored Scheme for assisting ﬂu

% s o The 300 teteahaTk vkks
® bodnlty.

Upiiftment of Scheduled Castes in Delhi
3597. SHRI KALI DAS : Will the
Minister 8f WELF. bé pléasd 1o state :

4) the names of the sohernes started by
n«sm. Administration fof the sconomic and

: AUGUST 17,1993 -
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social development of the persois: belongilg
to Scheduled Castes in Delhi and the amount
spent on them during eagh of the -last three
years; - and

{b) the amount allocated dgnng 9§3—
by Delhi Administration for the upl

of this class and the items on whlch it ll to
be spent?

i

THE MINISTER OF WELFARE {(SHRI
SITARAM KESRI) (a) and (b) Statements
I and 1 are enc osed :

STATEMENT I

‘Settorwiss expenditure on Special thpmuu Plan Schieines for SC during 1990-91, 1991-92, 1992-93 .
and ‘butlay for 1993-94-

®s. in 1akh.s)‘ :

g}‘." Namé of Sector Actual expeﬁditure Approved ‘
e 1990-91  1991-92 199293 1993-94

1 2 3 4 5 8, .

1. Agricuture & Allied Services 1836 3901 9634 13344
2. Rural Development . 18-50  690-00 399:15  297-50

3. Co-operation . . . .

4. Energy . . . . . .
5. Industry & Minerals . . . .
6. General Education

7. Technical Bducation . .

8. Medical .

9. Water Supply&.Sa.mtatlon

10. Howsing . . . . . .
11. Urbah Development

12. Welfare of SC .

li Labour & Labour Welfare . N .

14, Social Welfare . .
15.  Nutrition

lB;'Sports&YouthSemces . .
17. - Minor Irrigation . . .

Graxp Toftar

2196 2426 18-54  32:43
4500 255 342 5900
11698 4825 4614 3423

1137-5¢ 1441-62 1371-43 1827-53
164 -56 6322 75-33  102-86
327-84 63397 79560 569-10

92-00 B 8543 72-00
34572 42168 51738 - 64460

3219-60 3327-86 4186-68 480373

344-42 27578 473-90

. 48500
2516 3778 8-18 610
460 319 7-81 080

110-58  314-69 - 38220 49763
881 90
398 :
5997-10 732386 849134  9575.05 ..

z

it B -
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I e - STATMENT-IT . - "‘""‘,'
achievement-of SpedalConMBln Sechemes for Scheduled Castes during &ewﬂ
1990-91, 1991-92, 1992-93, and approved outlay DRAFT SCP during 1993-94 -

i (Rs. in lakhs)

Sl Name of the scheme/sector Actual Expenditure Approved

No. : : Oslélay

b T T 199091 1991.92 1992.93 (1993-94

! 2 3 4 5 6"

1. Soil conservation of Agri. land 217 240 010 2-0Q.

2. Grantfor land improvements supply of pro- 014 017 031 100

duction inputs & Agri. implements. .

3.. Assistance to SC candidates for poultry farming 0-05 005 ac4. 006

4, Dev. of community parks and gardens in 1600 36-39 2124 6009

~ Haiijan Basties/Villages in Delhi. I

S. Stg.of Agri. Extn.(2 dv) under National Exten. New Sciicmes . 050 0-5q

" Project. 8l. Ne.5to 16 .

6. Dlstnbutlon of sludge & manure. 078 -223

7. Rural Food Processing & Nutrition Extn. programmes 1197 ,;g_oq

8. Stg. of preservation of fruits and vegetablm/dlstnbutlon

.. ofmuukx for SC .. 026 943

9, Imp. of Irrigation faclhtwsto Fa.rmers . . 088.. 159

10, Integrated horticulture & vegetable Dev. Pragtammp oo 497 448

11. Plantation of Trees . . . e e . 35 -35. - 31-28:

12: Publicity & awareness schemes. . . - . -40 L o 25

13: Scheme for 1mprovement vetenna.ry services & control ' : :

.. of contageous. . . . : 699 ll 25.

14, Key villages A. L. through frozenscmen . 1:50 - 158

15. Schemeforprovxdmgfacﬂltxesforcontrolof contadlsean : FN

in dairy colonies. 686, 268,

16. Re-organisation of inland ﬁshenes actmtles 442 438

II. Rural Development i

1. Constn. of shaupals for SCs through MID, , . B

2. Dev. of vill. wells. « »18-560 690-00 399:15 297.50

3. Integrated Dev. of Rural vxll‘.ges . ST

4, Consumptioncredi: SC . . .. . . 10.00 10.00 10.00 10.00"

2. Labour Co-operative 038 06:20 010 0300

3. Leather Co-operatives . 040 ' — 0-4 023

4., Handloom Co-operatlves/MDA scheme opemng of show- _

room for Handloom. . 11-28 1400 1104 22 0b°

3, Asstt. of Primary consumer Coop store - - = T

6. Delhi State Co-op. leather federation. . . ' — - = L=

1. System Imp. in Rural area & prov. Tube-wells. . . 500 037 106 18 m

2, Electrification of Harijan Basties/Pockets. . 10-00 —_ — 500

ra.r HounsforTlemtf e e e e .. X090 218 7963000

e et
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1 2 o I 3 4 s 6
V. Indostries '

1. Seven FIE at Pa‘parganj . . . . . . 860 4-85 957 115§
2. FIE for Electronic Okhala.. . . . . . 0-75 —_ — 375
3. Seven FF Rani Jhansi Road. . . . . . 100 150 045 1-50
4. Rebate on sale of Handloom cloth. . . . . 3300 9-35 33:00 13-75°
5. Grant-cum-loan for Moderngsatlon of looms. . . 09 097 082 0-82
6. Handloom weavers Welfare. scheme. . . . . 037 021 o041 041
7. Promotion of Handicrafts. - . . . . 0-18 017 0-25 020
8. Six FF for Group Industries Okhla . . . . 089 1-08 145  2:25

for schems=s Sl. No. 9to 24 Sce Annexure ‘A’
VI. Directorate of Edication

1. Elementary Education . .
1. Stg. of Book Banks . . . N . 153 234 270

1-80
2. Free Supply of Uniforms . - . . . . . 504 649 630 650
3. Free Supply of Textbooks . . 044 1-80 180 0-90
4. Pree Tpt. faculltnes to Glr!s students of the Rural Areas 090 090 09 0:9
5. Opening of N. Middles school . . . . . 0-07 125445 90-00 101-00
6. Chpital Works . . . . . . . 23400 180-00 — 180-00
II Secandary Education o :
7. Stg.of Book Banks . . . . . . . 102 19 162 09
8. FPreo Supply of Uniforms . - . 104 270 260 0.9
9. Free Tpt facilities of Girls students of Rural Areas . 013 09 0.9 0-90
10." Provision of Addl, Schoohng facilities to tlw age‘group : o
. 14 to 17 y=ars. . 2664 72:39 117-00 16200
11. Capital works for Sec educatlon PRI . .. 171-00 — — 162-00
12." Opening of New Degreec College.- . S5 . 60-00 54-00 6300 63-00
13: Adult Literacy Programme . . . .- . 2.5 8.0 270 7.30
14. Merit Scholarship to SC students. . . . . 900 900 761 10-00
15. Open merit sch. to SC students. . .. 09 093 091 100
16.  Conversion of Sec./Sr. Sec. schodl in to composlte school
from class Ist to XITth. . . 15-00 7-48 - 1315 45-00
17. Specialised coaching facllities for talcnted student inclu-
dmg SC students educationally back-ward students for ’
competitive examinations.” . . . 1000 o0-®2 022 10-00
18. Remedial teaching/Coaching fac;lmes to SC . . 0085 001 012 10-00

19. Study camps/centrcs including study centre for student
residing in rural areas/J.J. colonies. .

- 0-40 — 072
20 SCERT & STV GIA 'of rroduction .

10.88

21.. Educational tour of student. . — —_ 1-80 141
22.. Bstt. of Evening Shcool . Part time class/Adult Edn in . ) .
secondary/Sr. Sec. Schools. - — — 090

23.. Improvement of teachmg of Sclence thtoughout school

~ stag. . — — 540 5.40
24, Recrgn & Expn of Tea.chmg of science through school .

- = 2:16 3‘60

25, Implementatnon of Agrwultural Educatlon in rural scbool 092 342

26, Vocation Education in schools. . . — — 2160 27-00

27." Appointment of Socia! worker & non-formal educatxon :
“(P/T noon classes) . . — — 002 009

28, SaturanonthaacyProgammo O,
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1y ) %)) "’('4) T® (6)
29, Edycation T. V. . . . . . — — 0!7 .144
30. Stg. of Correspondence course. . . . . . - — 450 5-40
31. Populaion Edu, cell e — — 144 180
32. E.V.G.Servicesinschool . . . — — - 07
33, Imprquement of level of Edycation in rural q;;lwols . - - — —

. 33,(A) Coaghing fagility to SC . . Lo12s - - =

3 t .
LW ° scmns in view of thqn of boys ft;pds 500 _ L

B. Mupicipal Corpn. of Delhi

34, - Exp. of pre-primary education. . . . . . 240 6-40 — 15-00
3% Expansion of Primary Education . . . . 8100 98-60 — 29850
36. Imp. of Primary education. . . . . . — 500 — 7-50
37. Imp. of sciencg teaching . . . . . . — 5:50 922-31 7-50
38. Welfare Schemes . . . . . . . 64-00 81'S0 — 108-00
39. Stg. of Inspectorate staff . . . . . . — 1.30 — 600
40. Capital Education . . . . . . . 40000 560-70 — 510-00

C. New Delhi Municipal Committee
41. Welfare schemes including scholarships & other incentive 901  9-03  8-41 10-60

42, Expansion of elementary education (6—11 years) . . — — 210 3-15
43. Expansion of elementary education (11—14 years) . — —  2.51 292
44. Expansion of Nursery Education (3—5 yea.rs) . . — — 124 1-80
45. 10+2 pattern of education . N — — 1411 15.75
46. Qualitative Improvement of Elementary Educatlon . — — 134 2.08
47. Expansion of Social Edu-ation . . . . . — — - 1400
48. Capital works . . . . . . . . 368 6505 58-89 —

VII. Techalcal Education—Directorate of Technical Education

1. Stg. of facilities to students of SC category (SCP) . 300 +00 300 500
(@), Construction of Polytechnic (DITE) . . . 750 — — —
1(b). Construction of Building (Delhi Institute of Techno-
logy) . . . « . . < .« . o225 —_ = —
Belhi College of Eagineering
2. Coaching classes for SC . . . . . . 030 060 060 0-60
3. Book Bank Scheme . . . . 0-80 100 1-00 100
4 Constn, of hnmfor D:lhi olle e of Engmeerm at
Rawang Rgad coTee ¢ . 4636 5561 68-39 88-55
5 Bxpapgion.of Edn, f-cllmq ... .o 1545 150 072 360
6. Part-dimeDegreccourses . . . . . . — 036 147 39
6k Nowcgurses of studies. . . . . . . 100 —_ - -
Delist College of Art

1. Sc Apademic Development of SC student  of
MMSCQ c.". '.°‘. ® ous 015 015 0-15

$—113 LSS/ND/94.
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- (3) (4) (s) ‘(vG)'

VIL Medical
Die. of Health Services

1. Expn. of 100 bedded SGM Hospital at Mangolpuri

2. Lal Bahadur Shastri Hospital at Khichripur.

3. Babu Jagjiwan Ram Hospital at Jahangxrpurx

4. Opening of Health Centres

5. Construction of building for Dispy. Health Oentre Bldg

6. Mobiles Vahs dispensaries for J.J. Clusters.

7. Constn. of Guru Govmd Smgh Hospltal of Rag.hubir
Nagar .

8. Coastn. of 100 bsdded Hospotal at eraspur

9. Opening of Homoeopathic Disp. .

New Delhi Munnicipal Committee
10. Opening of MCW Hospital at Lodhi Colony.

M.C. D.
11. Maternity Child Welfare Centre.

IX. Water Supply & Sanitation

1. Rural Water Supply (MNP)

2. Water supply in Unauthorised colony
3. Rural Sanitation
X.

Housing
1. Land & Building Department . . .
1A. Low Income Group Housing scheme.
1B. Middle Income Group Housing scheme

Development Department
2. Housing sites for landless labourers (MNP) .

Mumicipal Corporation of Delhi
3. Construction & Improvement of Dhobi ghats
4, Construction of Staff Quarters for Employees of MCD..

5. Construction of House for Safan Karamchanes on hlre
purchase basis. .

6. Night Shelters .

New Delhi Municipal Committee
7. Construction of Staff Quarters. .

XI. Urban Development

Municipal Corporation of Delhi

1. Addl. facilities in JJR Colonies . . .

2. Dev. of Unauthorised conlonies . ; :

3. Dev. of regularised unauthorised colonies
Dev. of Rural Villages .
Environmental improvement in Jhugg: Jhopn clusters .

Strengthening & Mechanisation of Conserva.ncy & sa-
nitation services. . .

Sanitation in J. J. clusters

Environmental improvement in I-Iaman Bast:es . .
. Mechanisation of sanitation & Garbage removal scheme
0. Environmental improvement in 3. J. clusters, . .

C® 2 ouma

630 032 458 3000
9845 157-10 326-33 140-00
83-50 247-65 15621 80-00
1010  0-51 11839 1720
— 68:3¢ 71.73 " 8000
6100 9355 92-41 12000

1624 013 19-98 10000

— 002 — 070
~ 120 _ 120

1800 2490 597  —
425 402 — @ —

1200 — 8543 7200
7500 —_ — —
5-00 — —_ =

021 0-40 — —_
0:36 0-40 — —

0.12 — — 5-00

1000 1100 1195 10-00
10200 87-00 107-85 112-60
20000 31300 365-19 50000
1500 — — —

1800 9-88 32-40 18-00

. 525-00 1501 00 1349 -97 1500 -00

3000 3700 4994 70-00
22500 37500 269-90 297-00
— 22500 27890 300-00
500-00 - — 33836 62500

. 1100-00 1100 -00 1518 -96 1500-00:

181 -00 — 308-64 33173
2200 2368 1328  —
9660 66-18 2773 10500

— —_ = 7500
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L. Direction & Administration )

1. Strengthening of Dte for the welfare of SC . . . — 190 058 700
II Educational Development o

Vocat!on&Techmcal scholarship to SCs. . . . 09 150 200 2-00

2.

3. Meritorious scholarship to SC student. . . . 250 305 400 3-00
4. Hostel for SC Boys at Madipur . . e . . 165 175 275 200
5. Hostel for SC Girls at Kirti Nagar . . 08 079 0-8 1-00
6. Free supply of books & stationery to SC students. . 7551 74-39 15700 85-00
7. Book bank for SC . . . . — —_ — 426
8. Dr. Ambedkar meritorious scholarshlp to SC . . — — — 024
9. Meritorious scholarship to OBC . . . . —_ — 550 7-00

" III. Economic Development

10. Subsidy for Small & Cottage Industries (Fmancml Assxs-
tance to SC’s for self employment) . 1575 — — 1-00

11. Delhi S.C. Financial & Dev. Corporation (16 sehems) 5300 5381 71-80 90-00

1V. Health Housing and Others. . . .« .
12. Housmg subsidy to SC for Rural Areas . . . 065 020 009 100
13. Housing subsidy to SC for Urban Areas. . . . 171 164 -043 100
14. Graat-in-aid to non-official Organisation. . . 515 669 867 700
15. Legalaidto SC’s . . . . . . — —_ — 050
16. Improvement of living condition of SCs . . . —_ — —  0-50
17. Improvement of Harijan Basties.. . . 6440 6695 — 7000
18. Const. of building for SC boys & Glrls Hosml PBCC & :
Sanskar Ashram .. . 9123 3236 5100 10-00
19. Economic Rehablhtatlon . . . . . —_ — —  0-5
20. Special Tour programmes for SC person.s . . . — 100 129 4.5
21. Special assistance to outstandmg PIayers/Sportsma.n ' ‘
be longingto SC. . . .. =— 018 0407 o0-5
22. Special coaching facilities for SCs. . . . . - - — 600
23. Margin money loan for purchase of three wheeler . 2400 2600 1662 40-00
24. Self-employment of SC through mini/big buses. . . . — — 150-00 90-00
25. Housing complex in Urbanised villages for SCs. . . — — — 100
26. Liberation & Rehabilitation of scavengers. . . o T ==t L e 45400
N. 'D. M. C. B o
27. Improvement of dhob1 ghats <+« « . 050 232 o0-10 200
'28. Construction of Kiosks/Tharas for SCs. . . 1350 — 120 1-00
29, Construetion.-of press platforms. -~ - . - -, . . 500 0-75 — 200
XIII. Labour & Labour Welfare
1. Training. to SC labourers through short-term Courses : :
for self-employment. . . . . 149 1.94 293 430
. at Nand i '
2 gocacr)hmg-cum guldanoa centre for sSC : Nagr 161 12 160 140

3. ComtrmtlonofI.T.IJBTC. - . . . . 1500 2763 - =
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N.D.M.C.

4, Opening of Technical Training Instt for women at
Netaji Nagar by NDMC. . . — — 360 —_

Employment Department

5. Opening of stenography and typing centre for SC. . 200 200 — —_
Labour Department

6. Maternity beniefits to the SC female workers. . . 500 500 — —
XIV. Social Welfare ‘
Directorate of Social Welfare

1. Prevention & early detection of handicapped. . . — 099 o4 ‘oo

2. Urban Social Services complex. . . . . . — 005 020 o040

3. Old Age assistance . . . . . 460 305 @ — -

4. Cfo Home for aged persons Netajl Nagar . . . — — 700 —

5. CJo Working girls Hostel. . . . . — —  0-13 —
XYV. Nutrition

Social Welfare Department
1. Supplementary Nutrition Programme (SNP) by DSW. . 52-88 243 87 22845 297-00

Mid Day Meals
2. Dte. of Education . .. 2T 282
3. Municipal Corporation of Dethi. . . . . S$500 65:80 151 25 1§z §o

4. New Delhi Municipal Committee - . . . — 2% 2% 513
XVL Sports & Youth Services '
1. Improvement of phiysical Education Cjo Sports Com-

plex-cum-mini stadia. . . . . . . — — 881t 960
XVIL Minor Irrigation

1. Installation of 50 shallow cavity tube-wells for SCs. . 398 — — —

@) to (b):

ANNEXURE A
smmmmmm1mluwnmmmm
(Rs. in lakhs)
% Name of Sector/scheme Actual Expenditure
* ] 1990-91 199153
&) @ - [5) @
V. Industry & Minerals
9. Construction of Industrial work cemtres. . . . 870 003
10. Four FF for group industries JHilmil, Tahirpur 30 J—
11. Construction of weavers work shed ciifti réfidéntial .
accomodation for handlgoth weavers of Nand Nagri. . 0-55 ~ b-ss
12. Subsidy fotln&ustrialwork plot to wtakarmwn of : )
society. . . . . . 046 -
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. A!Qtstﬂwe to SC for uftmz up expans:on of . '
" san T
14. Construction of work shad in Rural Areas . . 0-75 —
15. Six FF for group Industrial Fhilmil. . 3-00 3-00
16. Five Pné at Ghnroll athid zicqmsmon and dcvelopmcnt of 50 450
17. Constrictit 6‘!'Industnal Sork sheds (DSIDC) ) 7-50 345
18. Weavers colony at Bharat Ngr. . . 0-82 1-50
19. Block loom. . 3:60 3-60
20. assistance to Modernisatlon unall scale in-
w 0-90 0-54
21. ‘Hanﬂloqn developmt at Namd Nagn. . . 1:10 100
22. Improvement of Industrial Estates by DSIDC. ., . 15-00 —
23. Promotion of I-Iandlooms 1-65 1-65
24, Handloom Handicraft leather Development Corporauon 15-00 10-00
ANNEXURE B
Schemes in Implementation during 1990-91 but discontinued thereafter
(Rs. in lakhs)
@ (03] (©)} @
XL Urlln Development
M C D.

8. Construction of Pay use Jansuv:dha Oomplcxes

taining toilets. .

con- . .
200 -00 —

9. Provi Delvelopmt plot for Self help housing to
,low:‘:,' %ts of society EWS mcludmg squatters linked

with affordasility. . .
L. S. G. Department
10. Urban Basic Services Programme.

250-00 —_

90 -00 —

[Translation)

3598. snng HOKASMEmRAAF}lo:l RAN, Qe : Will
Mmlstet [0 'AIRS pleeseu
tt(;he state_the niber. wgf itl(l,cgama%la?gu
ts repatria giadesh by
e e 0 ¢

OF STATE IN THE

M!NBTR
RAJESH "PILQ Detecti PO
tion of fomgn nahonals staying illegally
in M:shlns a contu::ms process, tﬂ}egal
Banglad immigran repatria
Bangladesh as n as they are detected.
At js not in public interest to divulge this

CM!’CPMMLPG
Dealers

-y QWDATIAMYA mARU
Pﬂe ."Minister. .of . “PETROLEUM
GAS be pleased to state :

(a) the number of times the Goverament
had increased the prices of pewol and LPG
during the last three years and the extent
thereof each time;

(b) whether the Government had . ako
increased the rate of commission being give
to the petroleum and LPG dealers dunng
the said period;

(c) if so, to what extent; and

(d) if not, the reasons therefor ?

THE MINISTER IN STATE OF 'IHE
MINISTRY OF PETROLEUM AND
TURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) The pnces “of vanous
petroleum  products
the last 3 years on 15-10-90 25-791 & 16-{92

(b) to (d) There is an inbuilt formula
for revision of dealers comiission for MS. &
HSD :on evety price ingrease, LPG, -
g’ten goommiscion was increased wi ct
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3600. SHRIMATI GIRIJA DEVI: Will
the Mmister of HOME AFFAIRS be
pleased to state : :

(a) whether the Border Security Force

(BSF) has recovered several ancient idols
being smugg:!ed out of the country from its

Eastern border ;
~ (b) if so, the value of such idols recove-
red during each of the last three years and
the current year so far; and

(c) the countries to which such items
were being smuggled ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED) : (a) Yes, Sir.

(b) The relevant information is as follows :

betaad (i Takhe)
1990 —
1991 ; —
1992 —
1993 Rs. 73.49
(upto July)

(c) The recovered idols were being smug-
gled to Bangladesh.
[English)
Joint Sampling of Coal
3601. DR. K. D. JESWAN] : Wil

the Minister of COAL be pleased to
State : : : :

(a) whether the Government of Gujarat
and Gujarat State Electricity Board have
requested not to shift the venue of joint
sampling of coal from power station to loa-
ding end; and

(b) if so, the reaction of the Union Gov-
ernment thereto ? )
THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(@) Yes, Sir. A communication had been
received from Chief Minister, Gujarat for
continuing the Joint Sampling of coal supplies
to Power Stations of Gujarat State Electri-
eity Board at the Power Stations end.

) Coal companics are responsible for
mg,)ly of correct quality and quantity of
coal at the pit heads. This is also the point
where the property is transferred to the
" consumers of their transport agants, The
quality and quantity of coal supplies have
to be verified by the consumer at the point
where he or his agent takes posseession and
any discrepancy regarding weight and quality
should be sorted out on that basis. The legal
responsi bi lity of the lier casees as soon
as the property is transferred. This is also
the position undsr Sales of Goods  Act.

* 'Government has also taken a decision
hat an independent third party inspection

. - AUGUST, 18 1984
Recovery of Anclent Idols .. . -

agency for. quality. assurance.in-coal should
be established, preferably through the "Coal
Contoller’s . Organisation .on. . a. self finan-
cing basis. All such quality inspections
should be done at the colliery and before
despatch and not at the consumers end after
receipt.

[Translation)

Ganga Action Plan

3602. SHRI BHAGWAN SHANKAR
RAWAT : Will the. Minister of WATER
RESOURCES be pleased to state :

(a) whether any proposal to construct
barrage on the river Yamuna in the second
phase of the Ganga Action Plan has been
received by the Union Government;

(b) if so, the action taken by the Union
Government in this regard; '

(c) the total number of barrages pro-
posed to be constructed all over the country

in the first and the second phases of the
Ganga Action Plan;

(d) whether the Government of Uttar
Pradesh had sent any proposal for sccking
World Bank loan for this purpose ; and

(e) if so, the action taken by the Union
Governrment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER : OF STATE IN THB
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : (a) No, Sir.

(b) Does not arise. :

(c) Nil.

(@) and (¢) Does -not arise.

Sub-Standard Coal
3603. SHRI ARJUN SINGH YADAYV;
Will the Minister of COAL be pleased to
state :
(a) whether the production of sub-stan-
dard coal is increasing;

(b) if so, the reasons therefor;

(c) the percentage of sub-standard coal
in thc total ?roductlon of coal produced
during each of the last three years;

(d) whether any technique is being used
by the Government to convert sub-standar
coal into good quality coal; and - -

(e) if so, the details thereof?
THE MINISTER OF STATE OF THE

MINISTRY OF COAL(SHRI AJIT PANJA):
(a) No, Sir.

(b) to (¢) Does not arise.

However Coal companies are taking the
!oglowing steps to improve the quality -of
coal. :

(i) An action plan for installation of
foeder breakers and coal handling plant
‘is being _implemented to ensure that

- -sized coal is supplied to the consumiars .
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Stones are being segregated at the
(mtime of loading of coal.

@ii) Slow moving picking belts are being
provided in handling plants for
picking up of shale & stone pieces.

(iv) Better supervision is being ensured at
the time of loading to maintain qua-
lity of coal and developing quality
copsciousness among workers, super-
visors and executives.

(v) Modification and modernisation of
existing coking coal washeries.

(vi) Setting up of new washeries for
washing of coking coal for use of
steel plants.

(vii) Setting up of coal beneficiation
projects for supply of  bzneficiated
coal for some of the distant power
stations located more than 1000 Kms
from coalfields.

[English]
CWC Regional Offices in States

3604. DR. KRUPASINDHU BHOI:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the Government have any
proposal for opening some regional offices
of the Central Water Commission (CWC);

(b) if so, the places in States where such
offices of the CWC have been opened or
proposed to be opened;

(c) whether any proposal for opening
of regional office of CWC in Orissa is pen-
ding with the Union Government;

(d) if so, the details thereof and since
when it is pending; and

(¢) the steps taken by the Government in
the mattcr ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOUR-
CES (SHRI P. K. THUNGON): (a) Yes Sir.

(b) The Cadre review proposal for Cen-
tral Water Engineering (Group A) Service
envisages opening of regional offices at
Bhubaneswar, Faridabad, Lucknow, Nagpur,
Bhopal, Jaipur and Bangalore. No regionaj
office of CWC has been opened so far under
this propoesal.

(©) to (¢) The proposal for opening
regional office at Bhubaneswar is linked up
with the cadre review proposal of Central
Water Engineering (Group A) Service. Due
$0 economy constraints, it has not yet been
sanctioned.

SRAVANA 8, 1915 (S4K4)

" Written- Answers 138
[ Translation)]
Replies to Letters From Mps

36051 SHRI CHHEDI PASWAN: Wil
the Munister of PETROLEUM AND NA-
TUR AL GAS be pleaged to state:

(a) whether final reply is not given to
the letters received from the Members
of Parliament by his Ministry and by
the other officers under its control;

(b) if so, the reasons therefor;

(¢) the total number of letters received
from Members of Parliament from July 1
1992 upto March 31, 1993;

(d) the total number of those letters
whose final reply has not been given so far;

(¢) whether the Government have fixed
the responsibility of any officer in this re-
gard; and

(f) if so, the details thereof;

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b) As far as possijble,
efforts are constantly made to send final
replies to the references received by the
Ministry from the Members of parliament
with in a period of three months. However,
some of the references which raise issues
necessitating detailed examination/enquiry in
consultation with the public Sector Under-
taking cnd other agencies tale longer
time for disposal. As regards references
received by other officers, it may be men-
tioned that this Ministry has no subordinate
or attached office. The disposal of the re-
ferences received from the Members of
Parliament_are regularly reviewed at diffe-
rent levels in the Ministry for taking neces-
sary remedial action.

() and (d) During the period from
st July, 1992 to 31 st March, 1993 the
Ministry had received 4008 references from
the Members of Parliament and Ministers.
Of these, 2385 references were replied to by
31 March 1993 l_eaving a balarce of 1623, a
majority of which has been disposed of
subsequently.

(e) and (f) Do not arise in view of reply

to (a)r (b)v (c) & (d) above.

[English]
Backward Classes Commissions

3606. SHRI RAM VILAS PASWANI :
SHRI SRIKANTA JENA
Wil the Minister of WELFARE be pleased
to state:

(a) whether the State Governments were
required to set up Backward Classes
Commissions and directions were issued by
the Government to this -effect; i
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() if so, the State/Union Tegtiteries
which have set up these Commissions;,

¢) the composition of the Backward
Olgs)ses Commission and the peicentage of
the backward classes therein, StatgfUnion
Territory-wisc; and

the reasons for not setting up such
ng‘l)missions by the remaining States ?

- THE MINISTER OF WELFARE (SHRI
SITARAM KESARI) : (a) In terms of the
directions given by the_ Supreme Court in
its majority judgment in Mandal case to
the Government of India, State Government
and the Administrations of Unicn Territo-
ries, the State Governments are required to
constitute a permanent body for entertaining,
examining and recommending upon requests
for inclusion and complaints of over-inclus-
ion and under-inclusion in the lists of other
backward classes of citizens. The Governm-
ent of India also had brought the directions
of the Supreme Court to the notice of the
State Governments and Union Territories.

(b) As per the information available in
the Ministry, the States of Karnataka, Ker-
ala, Madhya Pradesh, Maharashtra, Rajas-
than, Tamil Nadu, West Bengal, Gujarat,
Uttar Pradesh, Goa and Bihar have set up
Backward Class Commissions. The Union
Territories of Delhi and Pondicherry also
have set up Backward, Class Commissions.

(¢) This information is being collected
from the State Government/Union Terri-
tories.

(d) The States of Nagaland and Aruna-
chal Pradesh and the Unjon Territory of
Lakshdeep have stated that there are no
Backward Class population ® in their States
UTs. As such the question of setting up/
Backward Class Commission does not arise.
The remaining States/UTs have not so far
intimated to the Ministry of Welfare about
the steps taken by them for setting up
Commissions.

[ Translation)
Shortage of Coal in SEBs.

3607. SHRI RAJESH KUMAR :
SHRIMATI SHEELA GAUTAM

Will the Minister of COAL be pleased to
state:

(a) whether the Electricity Boards in the
Easiern Region have been facing an acute
shortage of coal;

(b) if so, the details thereof and reasons
therefor;

(c) whether the Electricity Boards of the
Western Region have submitted any report
to the Union Government for seeking coal
on priority basis;

(d) if s0, the details thereof; and

(e) the actual quota for '
e Sehunt quota. fiad for oach Stets

AUGRST 13, 1993

: OF COAL®)
(a) and (b) According to
recelred ‘frqi:ln Coal India
supplies to the power houses in
regn%n have been substantially. hi
the first half of the calender year 1993.
The despatches to the power houses in the
eastern region during January. to June, 1993
have been of the order of 10°9F million
tonnes as against the despatches of 9-03
million tonnes during the corresponding
period last year. Because of higher despa-
tches, stocks have gone up at most of the
power houses. The Central Electricity Autho-
rity have also reported that in general
there were no shortages of c¢al for rower
stations in the eastern region.

(c) and (d) The power stations in Wes-
tern region received 32-11 milliqn tonnes
during the period January, 93 to June,93
from CIL as against the despatches of 28-41
million tonnes during the same period last
year. State Electricity Boards do approach
Ministry of Coal in case of difficulties in
obtaining adequate coal supplies. Highest
priority is accorded for movement of coal
to the power houses in the country, incl-
uding the power stations in the eastern and
western regions. Supply of coal is closely
monitored and corrective action is taken
whenever necessary.

(e) The demand of various State Electrij-
city Boards for the year 1993-94 as assessed
by the CEA is given below:

(Figs. in’000
tonnes)

Name of SEB/Utility 1991-94
National Thermal Power Cor- 43580
poration
Damodar Valley Corporation 5033
Ahmedabad Electric Company 1575
Tata Electric Company, Trombay [ 650
Calcutta Electric Supply Com- 2265
pany A
Delhi Electricty Supply Under- 1790
taking
Haryana State Electricity 3130
Board
Punjab State Electricity Board 6040
Rajasthan State Electricity 3200,
Board
Uttar Pradesh State- Electricity 12798
Board
Guijarat Electricity Board 11780

Madhya Pradesh State Electricity 1002
Board

Maharashtra State Elegtricity
Board

Andhra Pradesh State Electricity: ar
Board ;
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: ~(Rigs. ia %000
toanes) .
Tamil Nadu Electricity’_noard . 9970
Karnataka Power Corporation - 3010 -
. Bihar State Electricity Board - 3360
Orissa State Electricity Board 1320
Onssa.\P()wer Generation Corpn. 70

West Bangal State Electricity 1755
Board: ; ’

West Bengal. Power Development 3870
Corporation-

Durgapur Project Limited 820
Assam State Electricity Board 605

“Total : . 160000
[English] -

Mlxing of Stones with Coal

"3633. ' SHRI BASUDE3 ACTARIA :Will
the Minister of COAL be pleasad to state:

(a). whether the Governmont have recei-
ved -any comndlaint regarding mixing of
sto12s with coal in Kathara area and mixing
of stcam ccal with rejected coal to show
more production; and

(b) if so, the details thereof and steps
taken by the Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b) A printed pamphlet circulated
by -som: Trad: Uaions has been_ received
in th: Ministry of Coal rewariling over
repa:ting of coal productioa etc, in Kathara
Colliery.

Coal Inlia Limited have pointed out
that thare is 10 sadstantiat:d _crmolaint of
mixing of stones in coal in Kathara Ar-:a.
They ar= also of deaicd stones and/or rejects
being mixed with coal to show more pro-
duction 'in Kathara Area.

Coal as it occurs in nature, is inter-banded
with layers of shale, stone etc. Inspite of the
best efforts mads, it is not possible -to fully
segregate shale, stoae, ete. from coal in the
process of mining and handli ing. However,
in ordsr to ensure dzspatch of coal free
from extraneous materials, coal companies
‘have taken the following steps : R

(i) . Stones are bemg segre ted at the
time of -loading of 8

- (i) Slow movmg rlckmu belts. are bemg
provided in handling plants for
picking up of shale & stoae pxeces.

(iii) Better supervision is being ensured

~ at the time of ‘loafing to maintain
quality of coal and developing' quality
consciousness among) ‘wotkm. lupem
sors and executives.

10—113 LSS/ND/94.

B. Barua Cancer Institute- -

3699 'SHRIPRI3IIN DIKA:Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whasthsr the Govarament of- Am
have sabnitted aay proposal for conversion
of B. Barua Ci1zar Iastitute into a Regma
Cancer Centre;

(b) if so, the details thereof; and
(c) the steps taken for the clearance of*
the. proposal ?

4

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH
GHATOWAR):(a) Dr. B. Barooah Cancer
Institute, Guwahati is already recogmsedas
a Regional Cancer Centre.

"(b) and (¢) Do not arise.
Regional tax Collection District Ofices

3610. SHRI B. SHARMA PREM:
Will the Miaister of HO\&B AFFAIRS be
pleased to state:

(a) whether areas under the Muaicipal
Corporation of D:lhi have been divided
into a numbar of districts for establishing
regional tax collecuon dlstnct offices; a

(b) if so, the detalls thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED):(a) and (b) The Muni-
cipal Ccrroration of Delhi has reported
that the Assessment & Collection Depart-
ment of the M. C. D. has its offices in all
the 12 zomes. In addition, there are sub
offices in 3 zones, a Snecial Assessment
Unit at Minto Road. and a Special Cell
at HQs. property tax is being collected at
all these 17 offices.

Cbmplalnts Regarding Underweight Gas'
Cylinders

P3611. DR. A. K. PATEL:Will the Mini-
ster of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of complaints recﬂved
by the Government regatdmg underweight
gas cylinders in Gujarat during 1991, 1992
and 1993 so far;

(b) the action taken against the erring
agencies; an

c) the steps taken/pro to be taken
hy() owxi’;ment to such mal-
practice ?

MIETRY OF SETROLEUM AND
GAS (CAPT, SATISH KUMAR

NATURAL

SHARMA) (a) Oil companiesha ve reported
that they ve received 12.complaints regar-

ding under- eyli during the
period in_g
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(b) WheHever complainfs were established
ths. cylindsrs ‘were replaced free of cost and

the, distpibitors were ‘warned.

(c) Thete are clearly laid down procedu-
reg to ensure correctness of weight of LPG
cylinders at the bottling plants. As and
when specific complaints about the sale of
under-weight cylinders are received, appro-
priate action is taken by the Oil Marketing
Companies against the LPG distributors
under the Marketing Discipline Guidelines
and also by the State Government through
their Weight & Measures departments.

Children in Tihar Jail

.3612. SHRI SHRAVAN KUMAR
PATEL : Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether children are held in prisons
without trial for petty offences;

(b) if so, the dstails thereof indicating
the number of children in Tihar jail without
trial for over a year, over six months and
over one month; and

(c) the steps taken to minimise such
atrocities on children ?

“THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. ‘M. SAYEED) : (8) Under the Juvenile
Justice Act, 1986, children are not to be
held in prisons.

‘() Nil
() Does not arise.

Supply of Sub-standard Coal

3613. SH}I BOLLA BULLI RA-
M

TAH .
DR. D. VENKATESWARA :
RAO

Will the Minister of COAL be pleased to
state :

- (@) whether the Government  have
received . any complaints regarding supply
of sub-standard coal to Andhra Pradesh
during the last two years;

“+(b) if so, the details thereof; and

‘(c) the remedial measures being taken
by the Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY.-OF COAL (SHRI AJIT PAN-
JA) : (@) to (c) Most of the coal requirements
of Andhra Pradesh are met by Singaremi
Collieries Co. Ltd. (SCCL). According to
8CCL, Coal as per the required grade is
‘being supplied to Core and Non-core sector
‘gonsumers in Andhra pradesh. Eligibility
. of the grades are decided as per the norms
fixed by the Technical Advisory committee
.gonstituged "by the Government of Andhra
Pradesh in 1983. The doclared grades.dre

monitored by taking reguldr samplos as por

" 'AUGUST 19,-1993 . . !

th'ev'furoeqa‘ ocedura lail down by the Toal Cone
troller, Cajcutta and have been found to be
within the prescribed rangs. ; ,

Some quantities_of coal are also being
supplied by Coal India Limited (CIL) to
the consumers in Andhra pradesh. ' Since
coal produced by the subsidiaries of CIL
is mostly from opencast minds, marginal
grade slippages can not be ruled out. Any
specific complaint regarding coal qualiy
can be referred to the Coal Company itself
or the Coal Controller for r ial action,
Measures taken for ensuring supply of good
quality coal to consumers includz the foll-.
owing : .

() An action plan for installation of
feeder breakers and coal handling

- plants is being implemented to ensure
that sized coal is supplied to the con-
sumers.

(i) Stones are being segregated at the
time of loading of coal.

(iif) Slow moving picking bsits aro being
provided in coal handling plants for
picking up of shale and stone pieces.

(iv) Better supervision is being ensured at
the time of loading to maintain quality
of coal and developing quality consci-
ousness among workers, supervisors
and executives engaged at Railways
Siding.

(v) Appropriate steps have been and
still are being taken to finalise quality
& quantity at pit-head Railway or
Road siding (at loading point) to
avoid complaint latter on resulting in
loss and inconvenience to buyer and

seller. .-
Terrorist Activities
3614, SHRI RABI RAY: Will the

Minister of HOME AFFAIRS be pleased
to state:

(a) whether there has been a rise in the
terrorist activities in Delhi recently;

(b) if so, the details thereof;? 1

(¢) the number of terrorist incident
rleuportcd in Delhi during the last four mon-
ths; .

(d) the number of terrorists [arrested
du_n'ing the above period; and

(e) 'the special measures being taken to
check such incidegts in Dethi ? :
. THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEB‘D) 2 (a) No, Sir.

‘() Does-hot arise..
(© Ope.
@ 1s.
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e) Steps taken to curb terrorist acti-
in the Capital mcludo formatijon of an

Anu Terrorist Cell in each Police District;
deploymeat of armed pickets at vulnerable
strategic_points; intensive mobile pat-
rolling, distribution of educative literature
amongst the people to make them more
\:tplam, deplayment of spotters; displaying
photos of known terrorists at public

places; stationing of PCR vehicles at stra-
‘gmes and, coordination meetings
with adjoining States.

[ Translation)
Sura Tragedy in Delhi

3615. PROF. PREM DHUMAL:Will the
tMintlszr of HOME AFFAIRS be pleased
0 state:

(a) the number of officialsin Uttar Prade-
esh found guilty by the Jagdish Chander
Enquiry Commission regarding the sura
tragedy in Delhi ;

(b) the action taken against them ; and

(c) the steps being taken to implement
the recommendations of the Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED) : (a) Three officials have
been_ held negligent by the - Commission in
the discharge of their duties.

(b) The Govt. of U. P. has reported
that the following action has been taken
against the 3 officials.

(i) Shri L. K. Tripathi, Excise Inspector,
Ghaziabad, been punished after
depattmental enquiry.

(ii) Dr. Anand Bhushan $harma, Medical
Officer, Unani Hospital, Brijghat, Gha-
nabad has been suspended and a

charge sheet has been served upon him.

(iii) Explan.atnon of Dr. Shiv Raj Singh,

Director, Ayurvedl and Unani Servi-

ces, has been soughton the charges
made against him in the report.

(c) The recommendations of the Commis-
sion have been sent to concerned depart-
ments/agencies for appropriate action.

[English)
International Standard of Grading

3616. SHRI GEORGE FERNANDES:
Will the Minister of COAL be pleased
to state:

! (a) whether the Govern are of the
. view that coal has to be of Mternational
standard to meet the growing quality con-
 sciousness of the clunta.

). ﬂn,whethmtthonllndu anted
[ an agrocment with a US based
v‘;nwnyfor settmgmanauonu standar

SRAVANA 28, 1915 (SAKA)

Written Answers 146,
s e B et
(©) if so, the details thereof ?

THE MINISTER OF STATE OF. THE
MINISTRY OF COAL(SHRI AJIT PANIA)
(@) Coals are internationally traded.
the basis of Gross Calorific Value (GCV)’
ash content, moisture content and sulphur
content. Indian coals in which the inherent
ash content is much higher as compared
to internationally traded coals are graded
on the basis of the Useful Heat Value (UHV)
for non-coking coals and for coals classified
as coking coals is the ash content and further
for coals classified as semi-coking and weakly
coking, the ash plus moisture content of
such coals. The concept of Useful Heat
Value (UHV) was propounded by the Cen-
tral Fuel Research Institute in ea.rly 1950%
and the Tariff Commission recommended
its adoption in 1967. However, it was
adopted in 1975 as the basis of coal grading.
Prior to that, coals were graded on the
basis of ash content only in case of low
moisture of the coals and ash plus mojsture
content in case of high moisture coals. Coals
gsfsmsgarem areas were ungraded till

i The Bureau of Industrial Costs and Pri-
ces (BICP) has recommended switching
over to Gross Calorific Value (GCV) as
the basis of coal grading. For this purpose,—
a Technical Committee under the irman-
ship of Coal Controller and representatives
from various organisations like the Central
Electricity Authority, Central Fuel Research
Institute, Bureau of Indian Standards,
Tata Energy Research Instituie, Coal India
Limited, Central Mine Planning and Design
Institute etc. was comstituted to look into
all the related aspects of switching over
from UHV to GCV system of coal grading.
As no consensus could be reached amongst
the members of the Commitiee, the Com-
mittee has recommended thatin the first
instance the width of the bands in the pre-
sent grading system may be narrowed down.

The Government are of the view that the
coal companies must ensure despatch of
coal of agreed quahty/grades to various
consumers. The coal companies are, there-
fore, taking following sieps so that cgal
supplies conform to agreed grades :— -

(i) Segrewxon of stones and shales at
time of loading;

R Mamtenance of sufficient stock. at
the siding

so that picking can be
ensured before loading;

(iii) FJ:surmz better supervision to main-

tain quality control and developing
quality consclousnmd among workers,
supervisors and executives- engaged
at Railway sidings;
@v)_ Steps are also being introduced in
washeries for improving-quality
as per the recommendations of -an
Expert Committee * for su[gul
__-washtdcokmgcoalofﬂi- [1) ;M
content to steel plan o
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() No, Sir. (b) No, Sir.

:' (9 Does not arise. (©) Does not arise.

t (d No, Sir.

| ’v ranslation] with Asian Bank (¢) Does not arise.
Agroement ; [Translation]

3617. SHRI RAJENDRA AGNIHO-
TRI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) whether the Indian Oil Corporation
Bas recently signed any agreement with
Asian Development Bank and its associate
ﬂlpnnyfornshonmmloanfor import

td

(b) if so, the terms and conditions of
c¢) the value of oil imported during
1952.93;" and '

(@) the quantity of oil out of which the
payment was made out of this loan ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETROLEUM
AND NATURAL GAS (CAPT SATISH
KUMAR SHARMA) : (2) No, Sir.

(b) and (d) Do not arise.

c) The value of crude oil and petroleum

g&m:u imported duricg 1992-93 is about
gs $6078 million.

{English)
- Assistance for Fire Control

'3618. SHRI SARAT CHANDRA PAT-
- TANAYAK : Will the Minister of COAL
be pleased to state:
(ag whether fire in Raniganj Coalfield is
; for a long period;
(b) if so, whether external assistance has
been sought to control the fire in the past;

(¢) if so, the details thereof;

(d) whether World Bank has been ap-
proached to provide financial assistance to
control fire; and

(o) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COAL (SHRI
AJIT PANJA) : (a) No, Sir. However,

Security Personnel in J & K

3619. SHRIMATI SAROJ DUBEY
SHRIDILEPBHAI SANGHA- §:
) NI SHRI G. MADEGOWDA
Will the Minister of HOME AFFAIRS
pleased to state:

(a) the number of police personnel,
para-military personnel and jawans killed
and injured in violence in Jenmu axd Kash-
mir during the current year, force-wise; and

(b) _ the details of assistance given to the
families of the victims ?

THE MINISTER OF STATE IN THE

'MINISTRY OF HOME AFFAIRS (SHRI

RAJESH PILOT): (a) As per available in-
formation, 113 Police and security force
personnel have been killed and 601 have
been injured in Jammu and Kashmir in the
current year. It will not be in the larger
public interest to disclose more details in
this regard.

(b) Under the existing policy of the
State Government, in cases of death, ex-
gratia relief is paid @Rs. 1.25 lacs and
amounts varying from Rs. 500 to Rs,
25,000 are paid to injured personnel
depending upon the nature of injuries.
In addition to this, relief under
Central Govt. Employees Group Insurance
Scheme, Family Pension Scheme, etc. are
also paid as per the normal rules of the
State Government and the concerned

Organisations.
[English)
Police Stations in Delhi

3620. DR. R. MALLU: Will the Mini-
ster of HOME AFFAIRS be pleased to
state: )
gﬁ} the number of police Stations in

15

(b) the total strength of Delhi police,
category-wise and the numter out of them
belonging to SCs/STs;

(c) the number of posts for SCs and STs,
categor?ise, lying vacant at present; and

(@) the steps taken to fill up these posts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED) : (a) There are 105 Police
Stations in Delhi _including 3 at the L G. 1.
Airport and 2 at Railway Stations. )
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(b) The total of :Delhi palice,
category-wise and police personnel
belonging to SCs/STs is as under :—

S.No. Rank of the post No.of SC ST
Posts

1. Commissioner  of b
Police .
2." Addl. Commis- o .. ..

sioner of Police
3. Dy. Commissioner 53 9 5

of Police
4. Asstt. Commissio- 187 135 9
ner of Police
5. Inspectors 695 104 52
6. Sub-Inspector 4078 612 306
7. Asstt. Sub-Inspe- 4279 641 321
ctey (including
) Steno.)
8. Head Constable 11401 1710 855
9. Constable 30554 4583 2292

(c) The number of posts for SCs/STs ca-
tegory-wise in the ranks from Constable to
Inspector, lying vacant in Delhi police at
present is as under:—

SC ST
Inspector . . 27 29
Sub-Inspector . 104 106

Asstt. Sub-Inspector . 223 326
Head Constable . . 22 497
Constable . . 362 197

LR WDN -

The posts in IFS and Delhi, Andaman &
Nicobar Police Scivice are not exclusively
for Delhi.

(d) To fill up the backlog in the quotas
of SC/ST, special recruitment drives are
being held from time to time. All efforts
are afoot to fill up the backlog of SC/ST
on availability of suitable candidates.

[ Translation)

Prohibition in Delhi}

3621. SHRI BRISHIN PATEL: Will the
. Minister of WELFARE be pleased to
‘state:

(a) whether a demonstration to prohibit
the liquor in Delhi was held recently under
the leadership of a Union Minister;

(b) if so, the details thereof;

(c) whether the Government pro to
enforce prohibition in Delhi; pose )

@ if so, the details th‘ereo.'; and
(o) if not, the reasons’ therefor 2 .
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THE MINISTER OF .WELFARE (SHRI
Sl'l‘.ARALlixy KESRI) : (a) and A(b) Inta;
national ' against Drug Abuse an
Drug trafficking was celebrated on 26-6-93.
Three voluntary organisations namely Asso-
ciation ~for National Brotherhood and
Social Welfare, Association for Social Health
in India and Delhi Police Foundation -
nised a Padhyatra rally at Rajghat, &'ﬂ.
ster of Staie for Welfare Shri K. V. Thangka
Balu participated in the programme.

., (€) to (¢) As Prohibition is a State subject
it is for Delhi Admi 'u-’ation to t.:ke a

view in this matter.

Supply of GAS to Madhya Prades

3622. DR. LAXMINARAYAN -
DEYA : Will the Minister of PETROLIE’?JI&

NATURAL GAS be pleased to
state:

(a) whether there is any scheme to dou-
ble the present surrly of ges thicugh H. g
J. gas pipeline durirng the Fighth Five Year

Plan period;

(b) whether the Government hag given
;gy da::hmfmu to t%g. Government of Madhya
a or providing gas for
and other projects; and Power plants

(¢) if so, the present iti i i
regard 7 ) position in this

THE MINISTER OF STATE THE
%E_ISTRY G?\l; (CXETROLEUM N
RAL PT. SATISH KUMAR
SHARMA) : (a) Yes, Sir. There is
proposal for upgredation of HBJ gas pi
line capacity from its present l¢ el of 18.2
MMSCMD to 33.4 MMSCMD. )

(b) No, Sir.
(©) In view of the commitment:
made any further allocations of gsa: lﬁﬁﬂi
the HBJ pipeline are notfeasible.
Check Dams in Gujarat

3623. SHRI DILEEPBHAI SAN: -
NI : Will the Minister of wf'r“ﬁ
RESOURES be pleased to state:

(a) whether the Government of ujara
have sent any proposal for Central ass(x;stance‘
for construction of Check Dams :

(®) if so, the details thereof; and

(c) the action taken by the Union
ernment in [this regard 7 Gov-

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN VELO
AND MINISTER A

F ST,
MINISTRY OF WAmRA%-:s%qu
. N) @) : No, Sir.

(b)and (c) Do not arien.



(8§11  Whritten Aniwers
' Section 151 of IPC
624. SHRI BHEEM SINGH PATEL:
Wsill the Minister of HOME AFFAIRS be
pleased to state:
ber of cases registerd re-
gu(:l}nzmthen“&snse of the Section 151 of
the Indian Penal Code in Madhya Pradesh
during each of the Last theree years and
the current year so far;
the action taken by the Government to
chg)k the misuse of this Section;
(¢) whether periic.a\h‘revicw has been
made in this connectio  and
(d) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS (SHRI
P. M. SAYEED) : (a) to (d) The Central
Government compiles data in respect of
major categories of IPC crimes. It does not
maintain information on the numner of
cases registered regarding misuse of Section
151 of the Indian Penal Code.

Registration investigator and prosecution
of cr?:m is the responsibility of the Statc
Governments due to ‘Police and Public
Order’ being State subjects. Any misuse of
the legal power, it-self constitbses an cffence
for which both administrative and legal
remedies are available to a complainant.

[English]
Seminar on City Health Scheme
. SHRI ARVIND TULSHIRAM
Kzﬁsnmg . Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

hether a seminar on City Health
Scﬁ’e)mewwas recently held in Delhi;

(b) if so, the main decisions arrived at
the seminar; and

{c) the steps taken by the Government to
implement these decisions ?

MINISTER OF HEALTH AND
FATIleiIFiY WELFARE (SHRI) B. SHAN-
KARANAND): (@) Yes, Sir.

The main recommendations inter-alia
incal,z)xde, formulation of strategies to ensure
effective convergence of services being pro-
vided by Health and related sectors, the
need to develop an Action Plan for monito-
ring and evaluation with necessary re-orga-
nisation of existing local body systems and
training, capacity building and empowerment
of local communities. It also recommended
formulation of a Plan for resource mobili-
satiyn in partnership with NGOs and com-
unity groups. .

(c) The recommendations of the
National Consultation will be kept in
view while im?lemeqtmg in the 4 metro-
politan cities of Delhi, Calcutta, Hyderabad
and Bangalore, the VIIith Population Pro-
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Celebeation of Golden Jubilee  of Azad
’ Hind

3626. MAJ. GEN. (RETD) BHUWAN
RA KHANDURI: Will the
Minister of HOME AFFAIRS be pleased
to state:
(2) whether the Government have recei-
ved any request/memorandum Tegarding
celebrating the Golden Jubilee of setting up
ol-fi the “Provincial Government ‘of Azad
n IQ;
(b) if so, the reaction of the Government
03
1 T, o, i
on displaying p! of late
Shni Subhas ghandra Bose in thl; Govern-
mrent offices; and

(d) if so, the details thereof and the reasons
e efor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED): (a) Yes, Sir. .

(b) The Government have decided to
extend finnancial support to the Golden
Jubilee Celebrations.

(©) and (d) No, Sir. ,
Dihang and Subansiri Dam Projects
3627. SHRI UDDHAB BARMAN : Will

the Minister of WATER RESOURCES be
pleased to state :

(a) whether the Government have cleared
the Dihang and Subansiri Dam projects:

(b) if so, the details thereof;

g:) the estimated cost of these projects:
an

(d) the time by which-construction work
ont projectslsﬁkelyto commence ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : (a) No, Sir,

(b) to (d) Do not arige.
[Translasion)

Computerisation in Coal Projects

3628. SHRI SHIBU SOREN : ‘Will the
Minister of COAL be pleased to state :

(a) whether the Government have intrody-
ced computerisation in some major coal
projects;

(b) if so, the details thereof;

(c) the number of coal projects which
have .not been . computeri so far; and

the steps taken f isation i
m(“). steps or computerisation in
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MINISTER OF STATE  .IN THE
'MINISTRY OF COAL (SHRI AJIT PANJA):
(@) to_ (d) Yes Sir, terisation has
been introduced in some of the major coal
projects. The syxtems tcalledaMIgitg)yaht:Sd
Mines Management System
been introduced at Gevra Project (SECL),
Rajmahal Project (BCL, and Piprwar Project
of CCL. Such systems are also under develp-
ment in some other major projects of Coal
India® Limited and Singareni Collieries
Company  Limited.  Other 'computerised
gystems introduced include the following :

(a) Financialaccounting, payroll and person®
nel information systems are operational
in all the projects under Coal India
Limited. }

(b) On-Line Material  Management
Systems are operational in some of
the projects of Northern Coalfields
Limited and Eastern Coalfields Limited.

(¢) Maintenance Management System has
also been introduced in some of the
projects under Coal India Limited.

(d) Monitoring of production performance
and machine productivity is being done
through computer at Ramagundam OCP-I,
Manuguru OCP-I, GDK-11A, Longwall,
VK-7 Longwall and GDK-10A (Gallery
Blasting) projects of Singareni Collieries
Company Limited. .

[Englisk]
Indira Gandhi Nehar Project.

3629. SHRI S. N. VEKARIA _: Wil
the Minister of WATER RESOURCES
be pleased to state st

- (a) the present status of the Indira Gandhi
Nehar project; -

(b) the total AXbendinne incurred thereon
vp to June 30, 1993; and :

' (c) the total aréa covered under irrigation
bythgprobct so far ?

. THE MINISTER OF STATE IN THE
"MINISTRY OF URBAN DEVELOPMENT
-AND MINISTER OF STATE IN THE
“'MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : (a) Indira
Gandhi Nehar Project is being executed
in two stages. Stage I of the project has
been completed. The main canal of Stage
1T has also been completed and the -works
on the distribution system are in hand.

(b) the expenditure incurred on the projecy
upto June, 1993 is around Rs. 1002 crores
on the canal works and Rs. 587 crores on
area development works. .

(c) Culturable command area of S.25 lakh
ha, in StageIand 3. 22 lakh ha. in Stage IT
has been covered. oo e
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-Written. Answers

Nursing Home

3630. SHRI MADAN LAL KHURANA
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the Government propose to
construct a full-fledged nursing home in
the precincts of Safdarjung Hospital . for
the benefit of the Government employees s

’
(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH GHA.
TOWAR) : (a) There is no such ‘Propoosal
at present.

(b) Does not arise.

(c) Priority s being given for improving
facilities for the poor patients within
limited resoptces available. ' the
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\Translation)

vGovernment during the last thr,

& K Jails
3631. SHRI N. J. RATHVA : Will the

- Minister of HOME AFFAIRS be pleased to

state :

(8) the number of incident igging
tunnels in the jails of Jammu :.ng flgashmir
which have come to the notice of the

: ee years;

(b) whether inquiry has

in e ether, quiry been conducted
©) if so, the details thereof; and

(d) the remedial steps being t
Government to check th iy
such incidents?

THE MINISTER OF STA
MINISTRY OF HOME AF!;IEIRISN (STI-E{Bi
RAJESH PILOT) : (a) to (@) _According
to information made available by Government
of Jammu and Kashmir, two incidents of
digging tunnels in jails took place at Kot-

by
¢ recurrence of

" Bhalwal, Jammu and the Centra] Jail; Jammu.

In both these cases, criminal cases hay, been
registered and - after investigations clfallans

- have been filed in the Court,

To prevent such security arrar -

. gements within and outsice the jails have ‘been

" ward . duties in

- (English)

" 3632. SHRIMATT

tightened.. These include deployment

use of trained police personnel for watch ::g
vard the jail pr lises, improved
lighting arrangements, patrolling outside the

jail premises, and more effective screening

arrangements basides occasional searches.

LPG Receiving Facllity . .
CHANDRA PRAB

URS . Will the Minister oRfé Pl’l’fl‘l{!O-A
4 mAND NATURAL_'GAS'be pleased
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(a) whether there is any proposal to provide
docking with LPG receiving facility on the
West t of Karnataka; and

() if so; the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA : (a) and (b) M/s. Hindustan
Patroleum Corporation proposes toset up
LPG Import facilities at Mangalore,
Karnataka at an estimated cost of Rs. 17,565
crores, including a foreign exchange component
of Rs. 17-90 crores, with an annual
import capacity of 6 lakh MT.

Gas-Based Projects in U, P.

3633. SHRI SANTOSH KUMAR
GANGWAR : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state H . :

(a) whsther the Union Governm:nt. have
received any proposal from the Government
of Uttar Pradash regarding allocation of
gas to gas-based power projects in the State;

(b) if so, ths dstails thareof; and

-(c) ths action taken by Governmant
thereon?

THE MINISTER OF STATE ™ THE
MINTSTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) to (c) Yes, Sir. Keeping
in view the availability of gas and commit-
‘ments already made along the HBJ pipeline, o
further allocation has : 3

been - mad:.
[Translation)
Coal Production

3634. SHRIMATI GIRIJA DEVI : Will
the Ministor of COAL be pleased to
state :

(a) whether the Governmant are considerin
to adopt a new oolicy to increase the coal
produstion in the country during the Eighth
Five Year Plan; :

(b) if so, the details thereof; aad

(c) the time by which the gap between
profustion and eomsumption of coal s
likely to be bridged?

THE MINISTER OF STATE "N THE
_MINISTRY OF COAL (SHRI AJIT PANJA):
.(a) to (c) Govt. have formulated Eigth Five
Year Plan in consultation with Planning
Commission, with objective to increase coal
production. :

Coal production target the terminal
year of 8th Fiva Year Plan (1996-97) has
been fixed a* 308:00 m.t., with an annual
growth of 6-08 percent. .

- The estimated demand by terminal year
of 8th Five Year Plan is 311 -00 m.t. against

. AUGUST: 19, 1993... ..
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the. above “prodiictibn farget.” The 4§ of
3 m.t. is pro to.be met by itaport of
coking coal for steél plant and draw down

- of pit-head stock in case of nén-coking coal.

[English) ‘
Joint Sampling of Coal

3635. DR. K. D. JESWANI : Will th>
Minister of COAL b: pleased to state :

(2) whether the Government have stopped
the joint sampling of coal at the power
_stations;

(b) if so, the reasons therefor;

(c) wether the venue of joint sampling
of coal has shifted from unloading and to
loading end;

(d) if so; the reasons thgrefor;

(¢) the names of State Electricity Board
who have agreed to participate in joint
samphng at loading end; and

(f) the facilities likely to be provided to
SEBS to participate in the joint sampling
at the loading end?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT PANJA):

(a) to (d) : Yes, Sir. Coal companics are
responsible for supply of correct quality and
quantity of coal at the pit hsad. This is
also the. point where the property in coal is
transferred to the consumers or their transport
agents. The quality and quantity of coal
supphes‘hgve to ‘be verified by the consumer
at the point where he or his agent takes
possession and any - discrepancy regarding
weight- and ‘quality should be sorted out on
that basis. The legal responsibility of
supplier ceases .as .soon -as the property is
transferred. This is also the position under
Sales of Good Act. ’

Government has also takgn ‘a decision
that an_independent third party inspection
agency for quality assurance ig_coal should
be established, preferably ihrough the- Coal
Controller’s Organisation on a self financing
basis. All such quality inspections shnuld
be done at the colliery en! before despatch
and not at the consumers end after receipk

(e) According to information received from

. Coal India Ltd, following power stations have

agreed for joint sampling at loading end. —

1. Tanda -

2. Unchahar

3. Anpara

4. Singrauli STPS
5. Rihand ’

6. Vindyachal

7. Amarkantak .
8. Korba East
9. Korba West
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-10. Korba STPS
11. Chandrapur
-12. Koradih

13. Khaperkheda
14, Sarni

15. Bokaro

16. Cbandrapura (DVC)
17, Talcher

18.' Farakka

19. Obra (B)

20. Patratu TPS
21. Durgapur TPS

(f) AUl facilities required for samplin
at the loading enls have been created.
Whoarever State Electricity Boards (SEBs)
come forward to participate in the sampling
process at the loading end they are
provided with all the facilities required for
joint sampling.

Mahanadi Coal Fields Limited

3636. DR. KRUPASINDHU BHOI:
Will the Minister of COAL be pleased to
state:

(a) whether it is a fact that a large num-
bzr of workers engaged in coal mining acti-
vities in thz coal mines under the Mahanadi
Coalfields Limited are going to be retrenched;

(b) if so, the number thereof, mine-wise ;

(ccl) the reasons for such retrenchment;
an

(d) the steps takan to provide them

SRAVANA 28, 1915 (S4KA)
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THE MINISIER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT
PANJA) : (a) No, Sir.

(b) to (d) Do not arise.
[Translation}

Transportation of Coal

3637. SHRI RAJESH KUMAR )
SHRIMATI  SHEELA 5
"GAUTAM J

Will the Minister of COAL be pleased to
state:

(a) whether the transportation of coal
and coal products from the Singareni collie-
ries Company Limited by railway is decrea-
sing every year;

(b) if so, the reasons therefor; and

(c) the quantity of coal and coal produ-
cts transported by railway from the Sin-
gareni Collieries Company Limited during
lggg—%l, 1991-92 and 1992-93 till June 30,
1 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT PANJA ):
(@) No, Sir. According *o Singareni Coli-
eries Company Ltd. (SCCL) the quantity
of coal and coal products transported by
rail is increasing every year.

(b) Doss not arise.
(c) Particulars of coal transportation by

rail from SCCL for the last three years
and the current year till June, 1993 are as

alternative jobs? N under:
(Lakh tonnes)
(Data Provisional)
1990-91  1991-92  1992-93 1993-94
(till June)
Coal transported by Railways 102-06 103 -96 110-84 3025
Coal transported by captive Railway system of NT-

PC. . . . . . . . 2994 37-70 43-29 13-90
Total coal by Rail 132-00 141 -66 541.13 44 -15
Coal products (coke & coke fines) transported

by Rail . . . . . . 0-01879 0-08201

0:09376 005595

[English)

Tasra Colliery

3638, SHRI BASUDEB ACHARIA :
will tatthe Minister of COAL  be pleased
to state:

(a) whether ths Tasra Colliery under
Bharat Coking Coal Limited is being reo-
pened; and

(b) Aif so0, by when ?

11—113 LSS/ND/4.

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI ~ AJIT
PANJA) : (@) and (b) Tasra Colliery is an
opencast mine of Bharat Coking Coal Li-
mited (BCCL) producing non-coking coal.
It is situated very close to Damodar River.
In 1988 due to heavy inrush of water from
Damodar River the mine got drowned. Pre-
sently there is no proposal to open the mine
for regular working. However, after the
current monsoon secason BCCL would try
to recover already exposed coal.
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Cinfirmation of SC/ST  Einployees
' Noonn ati Refinery (Assam)
3639. SHRI PROBIN DEKA : Will

the Minister of PETROLEUM AND NA-
TURAL GAS be pleased to state:

(a) whather the reservation policy for
the Scheduled Castes and Scheduled Tribes
is bzinz followed in the Noonmati Refinery
(Assam);

(b) if so, the reasons for not promoting
those employees who are overdue for pro-
motion; and

(c) the time by which the temporary
employees belonging to Scheduled Castes
and Scheduled Tribes are likely to be
confirmed in the Refinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) Yes, Sir.

‘(b) Reserved vacancies are filled by
promoting eligible SC/ST employees to the
extent of thsir availability in, respective
feeder cadres. .

. () No temporary employees are engaged
in the Refinery and therefore, the question
91_' confirming temporary employees bslong-
ing to SC/STs doss not arise.

[Translation)
Funds for de-Addiction
3640. SI'!:RVI{ B. L. SHARMA hl

PRE :
- SHRI JAGMEET SINGH BRAR.}
Will ‘the Minister of WELFARE be Dplea-
sed to state:
(a) ths amount allocated by the Govern-
ment for ds-addiction during each of the
last three years;

(b) the mode of disbursing the fund; and

(c) the steps taken to ensure the proper
utilisation of this fund ?

THE MINISTER. OF WELFARE (SHRI
SITARAM KESRID) : (a) Amount allocated
for de-addiction in last three years are as
follows:—

Amount allocated

(Rs. in lakhs)
1990-91 464.30
1991-92 707.30
1992-93 803.00

(b) The Ministry provides grants to
voluntary organisations forvarious program-
mes in the field of drug abuse prevention
to the extent of 909 of the total approved
expenditure with 109, borne by the organi-
sation. In case of Universitics, Institutes
of Social works, and Institutes of higher
learning the quantum of assistance is 100%.
Grantee organisations are released
two equal instalments, )

. AUGUST 19, 1993. .
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(c) Proper utilisation of funds is emsu-
red through following steps:— - .
(i) Requirement of submission of utili-
sation certificates and audited accounts
duly certified by Chartered Accountant
every year by grantee organisations.

(ii) Annual Inspection of grantee organi-
sations by State Governments/UTs Ad-
ministrations concerned. On the basis
of their Inspection reports the organi-
sations are released second instalmient
of the grant. .

(iii) Periodical Inspections by officers
from the Ministry.

(iv) Audit Inspection of grantee orga-
nisations by Internal audit Unit.

[English)
Cuncer Hospitals
3641. DR. A. K. PATEL :
Minister of HEALTH AND
WELFARE be
(a) whether there are any proposals to

start super speciality/cancer hospitals in
various States; '

Will the
FAMILY
pleased to state:

(b) if so, the details thereof; and

(c) the locations identified for this pur.
pose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH GHA:
TOWAR) : (a) No, Sir. .

(b) and (c) Do not arise.
Increase in Import of Crude Oil Bill

3642. SHRI BOLLA BULLI )
RAMAIAH :
SHRI D. VENKATESWARA RAO

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether import bill for crude oil
has further increased during 1993-94;

(b) if so, to what extent the oil import
bill will increase in comparison to
previous year; and

(c) the measures being adopted to re_duce'
the consumption of crude oilin the country?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b) As _against an
import bill of US$ 6078 million during
the last year, the likely import bill for
crude and petroleum products will be about'
US$ 6958 million in 1993-94.

(c) The measures include adoption of
practices for increasing fuel-efficiency: im
the transport sector; upgradation of lubri-
cants, replacement of inefficient boilers and
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furnaces, promotion of fuel-efficient equip-
ment and practices in the industrial sector;
rectification of pump sets in the agriculture
sector; development and promotion of fuel
efficient kerosene and LPG stoves in the
domestic sector; and launching multi-media
awareness campaigns and imparting of edu-
cation and ftraining to the various target
groups of oil users.

* Tankage of Oil Facility

3643. SHRI ARJUN CHARAN SETHI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to refer to
the reply given to Unstarred Question No.
3505 dated the 12th December, 1991 and
state:

(a) whether the land has been handed
over to the Indian Oil Corporation in the
meanwhile alongwith the other necessary
infrastructures for tankage of oil facility in
Orissa at Paradip; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b) Land measuring
75 acres has been handed over by Paradip
Port Trust in May, 1992 for construction
of Oil Storage Tankage (1 20 lakh KL)
and allied facilities at Paradip, Orissa.

[Translation]
Assistance to SCs/STs to Set up Industries

3644. SHRI KALKA DAS: Will the
Minister of WELFARE be pleased to state:

(a) the names of the schemes for pro-
viding financial assistance to the persons
belonging to Scheduled Castes/Scheduled
Tribzs for setting up their own industriss;

) (é)) the procedure followed in this regard;
an

(c) the details of the financial assistance
provided by the Government to the entre-
preneurs of this category during each of
the last three years ?

THE MINISTER OF WELFARE (SHRI
BITARAM KESRI) : (a) NSFDC provides
term loan & seed capital to SCs &
STs for projects in all sectors including
industries/small scale industries. The names
of the schemes for which such assistance
has been provided is attached in the state-
ment.

(b) On presentation of application by
a beneficiary, NSFDC adopts the following
‘Procedure before sanctioning the loan:

(i) Family income of SC/ST beneficiary -
is ensured to be below double the po-
verty line income; i.e. Rs. 22,000 per
‘sanum.

) The project must be . techaieall
( feasible mdw economically viable. y
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(iii) Projects must be sponsored by State
level SC/ST corporation or other agen-
cies tnommated by the State Govern-
ment.

(iv) The formalities for getting the Joan
secured by State Government/Bank
guaraniee are completed.

(c)e Financial assistance sanctioned by
NSFDC to entrepreneurs in the industry
sector during the last three years is as under :

(Rs. in lakhs)
Year No. of Schemes NSFDC'’s
share
1990-91 11 300.55
1991-92 34 633.75
1992-03 45 365.02
Tora 90 1299.32

Schemes Assisted by NSFDC duriag
1990-93 for lndustry Sector

(Rs. in Lakhs)

No. Scheme NSFDC’S Share
1 Readymade Garments . 9.20
2 Brick Kiln Units 3 . . 2.94
3 Masala Udyog . . . 4.49
4  Oil Expeller . . . 4.12
5 Quarry Complex. . 10.61
6 Spices . . . . 1.52
7 Bamboo Boards . . 19.50
8 Milk Chilling Unit . . 0.55
9 Rice Mill . . . . 2.56

10 Handicrafi . . . . 1.50

11  Weaving . 0.36
12 Weaving . . 0.36
13 Papad/Chatni Udyog . . 1.47
14 30 Rice Mills . . . 8.70

15 7 Brick Kiln Units . . 7.21
16 Stone Crushers Ph-II . . 72.30
17 lLeather Mfg Unit . . 2.20

18 Vignesh Leather Unit . 5.97
19 Banjara Granite . . . 5.00
20 Kohima Cold Retreads . 4.49
21 Copperware Froject . 15.48
22 Jeweluery Units(100) . 54.00

23 Printing Press(3) . . 2.40

24 Hire Purchase Mach, . . 100.00
25 Java Citronella . . . 66.21
26 Java Citronella . . 86.27

.7 150 Weaving Units . .  3.12
28 Cement Products . . 1.8
19 Attire Apparels . . . 0.75
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NO. Scheme NSFDC's No. Scheme - " NSFDC's
Share : Shage
30 Reliance Springs 0.58 79 Swati Plastics . . . 5.00
31 Elec. & Computer 7.95 80 Weaving & Niting 2.00
32  Semi Mechanised Bricks 4.90 81  Handi-Craft 1.50
33  Spice Grinding . ,8.60 82 Weaving . . * . 0.36
34 Trichy Textiles 20.00 83 Rice Mill-5 . . . 1.55
35 Weaving Unit 4.60 84 Power looms . . . 5.46
36 Stone Crusher 2. 6.14 85 Power looms (Tulja) . . 5.46
37 Paper Recycling . 7.10 86 Power loom (Siddharth) 5.46
38 Powerloom. . . 420.00 87 Gem Cutting . . . 1.36
39 Rice HOLL-CUMSHELL 1.40 % Handicraft Unit. . . 1.5
40 Blue Metal Crushing . 2.10 89 M/S Move Weaving . 0.36
41 Jigs, Fixtures . . 1.28 90 Ramthar Weaving 2.34
42  Weaving Unit 1.62 91 Iodised Salt Ind. 1 3.80
43  Mosaic Tiles 2.00 —_—
4 Weaving 0.54 ToTAL 1299.32
45 Ferric Alum 2.46
46 Ajanta Khadi 5.60 [English)
47 Garments . . 3.13 Monitoring of Oil Field Deveiopments
48 Woollen Shawl - OB 3645. SHRISARAT CHANDRA PATTA"
49 D. L. LOG Saw 4.70 EEAJL?[K;AVNW“ tll:‘; T}i‘len::Er o& Al;ETRg-
50 Weaving Unit 1.52 D e
$1  Weaving Unit 1.52 Pleased to  state:
52 Weaving Unit 1.52 1(agedwhether the Govefrnment have estai
. blis a separate wing for monitoring oi
53 Mech. Bakery Unit 1.47 field developments in private and public
54 Stone Crusher 1.25 sector;
55 Silk Weaving 0.82 (b) if so, the details thereof;
36 Haral Agro Products. 4.82 (c) whether any deficiency has been found
37 Stone Crushing Phell . 6.80 in the existing monitoring mechanism; and
58 Stone Crushing Ph-II . 6.80 (d) if so, the detaiis thercof and the
59 Stone Crushing Ph-II . 6.80 steps taken to remove the same ?
D Smommemls b WEEMITELCLSAT S T
o3 sone Crushing Phl - 680 TURAL GAS (CAPT. SATISH KUMAR
Stone Crushers . 3.50 SHARMA : (a) to (d) The Government
63 Leather Footwear 5.40 l;ave ste,:’ up thteh D{Irectorate Ge?eral of Hy-
: rocarbons with the objective of promoting
64 Coir I?dustry 13.45 sound management of the Indian Petroleum
65 Pragati Leathers 0.80 and natural gas resources having a balanced
66 Steel Fabrication. 10.65 resafd fgr the environment, saffggr, pt;chxlxolo-
: gical and _economic aspects of the petroleum
67 Fuel Briguctte 11.60 activity. This will be outside the produci
68 Fan Manu. Unit 0.92 companies and cater to both public an
69 Weaving (Venglai) 0.60 Private sector companies.
70 7 Knitting & Weaving 5.50 Pipeline From Bombay High te Uran
71 Stone Crushing Unit . 48.60 3646. SHRI ATAL BIHARI VAJPAYEE:
72 . Handloom Fabric 24.00 Will the Minister of PETROLEUM AND
73 Jute Sutli Mfe. Unit . 22.40 N’;‘)'U‘;::t‘h:“sm be Pleased 10 :t:;mm
74 Tea Processing . 30.50 have brought to the notice of O. N. G. €.
75 Brick Kiln 2.00 the serious weaknesses of the pipelines in
76 Pumpsets . - 1.663 the Main Oil Trunk Line from Bombay High
77 Weaving Unit se0 0o b6 stops takim by tha G
Brick Kilns Units 7.70 of the mmﬁon

78

ment on the report
authorities ? . -
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TURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b) The inspection
report of February 1990 reported corrosion
.on the riser and the damaged coating bet-
ween mean sea level and the spider deck.
Action was taken to clean the riser and apply
paint coat to arrest corrosion. Further, perio-
dici\ty of inspection of riser was increased.

Oustees of Sardar Sarovar Project

3647. DR. LAXMINARAYAN PAN-
DEYA : Will the Minister of WATER
RESOURCES be pleased to state :

() the number of Sardar Sarovar Pro-
ject oustees who have been rehabilitated
s0 far in Madhya Pradesb;

(b) the time by which the remaining
oustees are likely to be rehabilitated; and

(c) the percentage of electricity likely to be
provided to Madhya Pradesh from the
project ?

THE MINISTER OF STATE IN THE Mi-
NISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MI-
NISTRY OF WATER RESOURCES (SHRI
P. K. THUNGON) :(2) and (b) A total of
33014 families will be affected in Madhya
Pradesh due to Sardar Sarovar Project.
Out of which 14124 families are willing t0
resettle in Gujarat and the remaining 18890
families are willing to resettle in Madhya
Pradesh. Of the 14124 families willing to
resettle in Gujarat, 1328 families have
been allotted agricultural land and 1046
families have been allotted residential plots
in Gujarat. Allotment of agricultural land
and residential plots to the project affected
familics in Madhya Pradesh has not commien-
ced so far. The project affected families
willing to resetile in Madhya Pradesh are
planned to be rchabilitated by 199697,

©) 57% of the electricity proposed
to be generated by the Sardar Sarovar Pro-
) ject will be allocated to Madhya Pradesh.

Reduction in Price of Raw Petroleum Coke

3643. SHRI UDDHAB BARMAN :
Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

a) whether; Raw Petroelum Coke (RPC)
ha(s )piled up ix‘l some refineries in the coun-
try; 4

(b‘)‘ if so, the reasons threrfor ;

(c) whether the Government have any
proposal to reduce the price of RPC;

(@ if- 50, tho dotails thereof; and -
(e} it not, the z‘sm*thuaor ?

SRAVANA: 28, 1913 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM - AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (2) and (b) There is some
accumulation of Raw Petroleum Coke
(RPC), in the_refineries, as RPC is decana-
lised and the imported RPC is cheaper than
the indigenous RPC. .

(¢) to_(¢) Since the RPC produced and
marketed by the Oil Companies has been
declared a Free Trade Product w.e.f. 3-8-93,
Government Oil Companies are free to sell
it at market prices.

[Translation)

Entry and Shelter to Foreigners

3649. SHRI BHAGWAN SHANKAR
RAWAT : Wwill the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Government pcrpose to
make any amendment in the legal process
adopted for_giving entry as well as shelter
to the foreigners in India; and

() if so, the details thereof ?

THE MINISTER OF ‘STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : (a) Entry, stay and
movement of forcign nationals is governed
by the provisions of Passport (Entry into
India) Act, 1920, Registration of Foreigners
Act, 1939 and Foreigners Act, 1946. There
is no prgtposal at present to amend any of

S,

(b) Does not arise.
Leprosy Eradication Centres

3650. SHRI N. J. RATHVA : will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(3) the number of leprosy eradication
cantres functioning in Gujerat; particiiarly
in tribal arcas at piesent;

(b) the assisiance provided by the Uaion
Government to these Cenires during 1922-93;

(c)  whether these centres have been
receiving assistance from World Health Orga-
nisation also;

(d) if so, the details thereof;

(6) whsther the paticnts are given froe
medicines at these centres; and

() if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI  PABAN SINGH
GHATOWAR) : (a) The number of leprosy
Centres func tioning under National Leprosy
Eradication Programmy in the State of Guja-
rat including tribal areas is as under -

(i) Leprosy Control Unit/Modified — 21
""" Controf Units L
(ii) Urbas Leprosy.Centres- . = — 21

.



(i B B -

" (iv) District Leprosy Office Units -7

 {v) Temporary Hospitalisation
Wards

—9
(vi) SlzmpleSurveyAsmsmentUnits —2
(vii) - Voluntary Organisations — 17

.

was provided to the state of Gujarat
during 1992-93. c

(¢©) No, Sir.

(d) Does not arise.
(¢) Yes, Sir.

() Does not arise.

[English]

(ll:l)uACenttal Assistance of Rs. 46, 57
Lal

Spray of Pesticides

3651. SHRI MADAN LAL KHURANA °
will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the High Court of Dethi
has “instructed the Municipal Corporation
of Delhi to spray effective pesticides in
the residential areas to check the spreading
of malaria ;

(b) if so, the details thereof;
(c) the action taken thereon; and

(d) the areas which were fogged by MCD
after the issue of direction by the High
Court %nd the reason for not covering other
areas

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) and (b) The Delhi
‘High Court in their order dated 27-5-93
have directed Municipal Corporation of
Delhi to spray insecticides once a week in
Vasant Kunj area as per the programme
‘indicating the dates and timings when dif-
ferent areas in Vasant Kunj should be
sprayed. )

(c) The different areas in Vasant Kunj
are being sprayed by the Municipal Cor-
“poration of Delhi once a week.

(@) No areas are fogged by the Muni-
ciral C-rooration of Delhi. However, under
thc Urban Malaria Scheme, both MCD
and NDMC are carrying out recurrent weekly
treatment of mosquitoes breeding places
with larvicides, wherever necessary.

_ {Translation)
Iegal Arms Factories
3652. SHRI RAJESH KUMAR

‘SHRIMAT] SHEELA GAUTAM
will the Minister of HOME . AFFAIRS
be pleased to state ;

the number of factories engaged
i (t‘lZa manufacture of illegal arms unearthed
Bl during the fastsk honths;

“

_ @ the ‘detsils ‘of wrms mmufsctured
in such factories and the quantity and type
of arms seized; ST

(©) the number of persons arrested ‘in
this connection;

(@ the action taken against them;-and

. () the steps taken to check such actitvi-
ties in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
P. M. SYEED) : (a) Four cases of manu-
facture of illegal aims have been reported
;!i ;)g;hx during the period from 1-193 to

. (b) The quantity and type of arms seized
include 5 kattas, 7 pieces of kattas, 8 bodies;
18 strigers, 21 barrels; 3 country made pistols;
2 half built pistols; 42 springs; 15 spring
rods; 7 drill machines; and 22 handles.

(c) and (d) Three cases were registered
under sections 25/54/59 of the Arms Act
and u/s 5 TADA Act and one case under
section 25/54/59 of the Arms Act at Police
Stations Welcome, Nand Nagri, and Gokul
Puri. 10 persons have been arrested.

(e) The following steps have been taken
to check illegal manufacture of arms :—

(i) All the SHOs/Division Officers
Beat Constables have been briefed to
collect criminal intelligence in this
regard.

(ii) The staff has been briefed to main-

tair surveillance over tue  activities
of known criminals/BCs of the area.

(iii) Patrolling has been intensified.

(iv) The I/C Splk Staff Vigilance/Anti-
Auto Theft Squad have been briefed to
conduct raids over suspected persons
involved with dealing in illegal arms.

[Englis k)
Oil Exploration in Andhra Pradesh

3653. SHRI BOLLA BULLI RAMAIAH
SHRI D. VENKATESWARA RAO .
Will the Minister of PETROLEUM AND (*
NATURAL GAS be pleased to state

(a) whether ONGC has selected some
areas in Andhra Pradesh to explore the oil
and natural gas; .

(b) if so, the details thereof; and
© the? total amount earmarked for the

THE NISTER OF STATE O [
MINISTRY ‘OF PETROLEUM Ahﬁ)ﬁn

TURAL GAS , . SATISH -
SHARMA) 1 o, S UMAR
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(b). During thio. 8th Plan ONGC has plammed
to carry out seismic surveys and explora-
tory drilling in the areas of the districts of
Guatur, Krishna, West Godavari and East
Godavari in Andhra Pradesh.

(©) During the year 1993- ¢ ONGC
has carmarked an amount of Rs. 107.49
crores on surveys and exploratory drilling
in Andhra Pradesh. :

\ Police Personnel in Delhi

3654. SHRI RAMA KRISHNA KO-
NATHALA : Will the Minister of HOME
AFFAIRS be pleased to state the number
of police men and police women, separately,
per 1000 population in each police zone
in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED) : The number of police
men and police women per 1000 population
posted in police stations in each police dis-
trict in Delbi is as under :

Sl.  Name of the" Number Number

No. District of police of police
men women

fo00 1000
popula- popula-

tion tion
1. EastDelhi . . 1:66 -087
2. West Delhi . 133 .063
3. South Delhi . . 1-80 102
4. North Delhi . . 2-67 -073
5. NewDelhi . . 5-74 130
6. Central Delhi . . 2-33  .078
7. South-West Delhi . 2-68 -204
8. North-West Delhi . 1-87 -081
9. North-East Delhi . 1.52 -048

ONGC Projects to Private Contractors

3655. SHRI ATAL BIHARI VAJPAYEE :
Will the Mnis'er of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether certain important projects
ike Unmanned Platforms, Water-maker

Units, etc. of the ONGC are being giVen.

to private contractors;
(b) if so, the reasons therefor;

(c) whether this privatisation has resul-
tet‘:l in rendering many employees surplus;
an

(d) if so, the steps proposed to be taken
to absorb them? )

THE MINISTER OF STATE IN THRE
MINISTRY OF PETROLEUM AND NA.-
TURAL GAS (CAPT. SATISH KUMAR

A) : €8) and (b) For construction

agd. instajlati og.of offshore. platforms com

Weinen Anowers 170

tracts on turn-key basis "are awapded - by
ONGC to suceessful  bidders inst Inter-
national Competitive Bidding, ein both
public sector as well as private compapios.
are allowed to participate. However, ‘fcr-
operations and maintenance of water makers
of some of process complexes ONGC bas
also planned to give contracts to private com-
panies as no public sector company had
participated in the tender. This is mainly with
a8 view to improve its availability.

(©) No, Sir.

(d Does not arise.

Purchase of Homoeopathy Medicines

3656 .SHR1 B. L. SHARMA PREM .

_ SHRI PHOOL CHAND VERMA [ °

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether several non-listed Homoeo-
pathy medicines are not available with CGHS
dispensaries;

(b) if so, the reasons therefor;

c) whether there is no system of local
pu(rchase from chemists against indents as

pr?alent in the Allopathy dispensaries,
an

(d) if so, tae steps taken by the Govern"
ment to introduce such system in case -of
homoeopathy medicines? :

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) Yes, Sir.

(b) C.G.HS. procures the medicines
which figure in its formulary.

(c) and (d) Though there is a provision
for local purc] , it is not operational
due to lack of response from local homoeo-
pathic chemists.

Purchase of Medicines by C.G.H.S.

.3657.SHRT MADAN LAL KHURANA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to refer to
the reply given to Unstarred Question No.
4782 on December 22, 1992 and state :

(8) whether several medicines are not
available with C.G.H.S. dispensaries even
after placing full indents for listed medi-
cines with Medical Stores Depot;

(b) if so, the reasons therefor;

(©) the quantity and value of medicines
purchases from the local chemists during
the last one year; and

(d) the steps taken to minimise the pur-

chase of these medicines fr th
hersista? es from the local

THE MINISTER OF HEALTH :
FAMILY WELFARE (SHRI B. sl-x.m '
RANAND) : (a) Yes, Sir. R
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", (b)  Medicines - are procured -from the
Midical Stores Organisations (D.G.H.S.) by
CGHS Medical Store Depots through
regular indents. Supply of medicines are
made to the CGHS dispensaries depending
upon the stock position in CGHS Medical
Store Depots.

‘() Rs. 1469 Crores.

d) Efforts are made to maintain_proper
stock of listed items and the posmon is
being closely monitored.

Irrigation Projects

3658. SHRI RAMA KRISHNA KO-
NATHALA : Willthe Minister of WATER
RESOURCES be pleased to siate :

(a) the details of major and medium
irrigation projects spilled over to ths Eighth
Five Year Plan alongwich their projected
cost; }

(b) the time by which these projectrs
are likely to be completed;

(c) the irrigation potentxal likely to be
created;

"(d) the details of major and medium
irrigation projects of Andhra Pradesh pen-
du:lg with Union Government for clearance;
ani

(¢) the time by which these projects
are likely to be cleared?

. AUGUST 19, 1993 .
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"THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT -
MINISTER OF STATE IN THE
Ml'NISTRY OF WATER RESOUR@S‘
(SHRI P. K. THUNGON) : () to (c)

A statement giving the demls of major

and medium irrigation projects spilling over
to VII plan is attached

(d) and (¢) Out of 6 major and 3 medium
irrigation projects of Andhra Pradesh with
the Centre, techno-cconomic appraisal of
3 major projects mamely Jurala, Vamsa-
dhara Stage-II and Yeleru Reservoir Phase-I

has been completed and the projects have
been found acceptable by the Advisory
Committee subject to the compliance of
certain observations such as  obtaining
ciearances from the Ministry of Envu'on-
ment and Forests, Ministry of Welfare,
Ministry of Steel etc. by the State. Techno-
economie examination of one major project
namely, Telugu Ganga has also been come
pleted but its consideration has been de-
ferred by the Advisory Committee due to
non resolution of inter-State issues. The
States of Andhra Pradesh, Karnataka and
Maharashtra have taken upon themselves the
resolution of inter-State i issues on this project.
On the remaining two major projects namely
K. C. Canal, Modernisation and Pulichintala
and 3 medium projects namely Chelmela-
vagu, Pedderu Reservoeir and Modikun-
tavagu, the State has to sort cut various
techno-economic issues and is to obtain
clearances from the Ministry of Envu-om nt
& Forests, Ministry of Welfare etc.

STATEMENT
Details of Major and Meduim Irrigation Projects Spilling over to VIII Plan

SL No. " Category No.of Latestesti- Ultimate No. of Pro
Projects mated cost irrigation jects schedu-
(Rs. Crores) potential led for com-
(Thousand pletion in
hectares) VIII Plan
1. Major 158 54230 21397 67
2. Medium ) 226 4826 1454 162
3. Extension/Renovation/Modernisatior. 96 5839 2191 31

[ Tr_'mlat_ion]
AIDS Control Programmes

3659. SHRI N. J. RATHVA : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

"(a) the numaer of caxs of HIV positive
identified so far in Gujarat;

‘(b) the hospitals in Gujarat where A]DS
screening facilities are available;

(c) | whether aay aati-AIDS programm®
is being launchod in Gmarat with; extemal
assistance and ‘

(@) if so, the amouit provided to Guja;
during 199293 P werat

THE MINISTER OF HEALTH AND
FAMIILY WELFARE (SHRI |B. SHANKA.
RANAND) : (a) As on 31-7-1993, 108 HIV
posmve cases have been detected in Gujara:.

(b) AIDS/HIV Testing facilities are avail-
able at Zonal Blood Testing Centres working
at Blood Bank, Surat Medcijal College, Surat;
gloodnm B?:c‘):t Medical Co l Vado-

ara; Medlcz Colle Ab-
medebed - Blood’ Bank, M.P, Shah Hﬁinm

; Blood y Dlsfﬂet Hospital.
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Junagarh; Blopd Bank, Civil Hospital, Amreli.
Testing facilities are also available &t Sur-
veillance centre at Microbiology :Department,
B. J. Malical Coilegs, Ahmedabad.

(¢) and (d) Yes sir. During the year 1992-
93 Rs. 56,415 lakhs were released to Gowt,
of Gujarat under the National AIDS Con-
trol Programme; currently being implemented
vvv‘i’th Ht.hf) assistancc from World Bank and

[English]

Compensétion to D=pendants of Deceased
Employees

3660. SHRI SURENDRA PAL PATHAK:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the dependants of the emp-
loyee of Oil and Natural Gas Commission
who dies while on duiy is bsing given a lump-
sum amoun: with other benefits instead of
giving him employment on compassionate
grounls;

(b) if so, the details thereof;

(c) whether the said scheme is being fol-
lowed in all cases; and

(d) if not, the reasons thorefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (CAPT. SATISH KUMAR
SHARMA) : () to (d) Oil & Natural Gas
Commission (ONGC) had introduced a
scheme in July, 1987 for providiag financial
assistance in licu of employment to one deper-
dant of an employee who suffors permanent
total disability or dies while in service of the
Commission and leaves his family in finan-
cial distress. Although the Schsme is optio--
al, efforts are made to persuade the depen-
dants to accept the iinancial assistance in
lieu of employment.

Distribution of Coal

3661. SHRISANAT KUMAR MANDAL:
Will the Minister of COAL be pleased
to state:

(@) whether the Coal India Limited has
launched two schemes to promote distri-
bution of coal for ecomomic development;

(b) if so, the broad features of these schex
mes.

(c) whether any assessment has been
made of socio-economic and development
dimensions of these schemss; .

(d) if so, the details thereof; and

. (&) how far these schemes have resulted
in increased sales and stock liquidation
strategy?

THE . MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT PANJA):

12—113 LSS/ND/94.
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a) and .(b) - Yes, -Sir. Two schemes viz
%V)hjow Sale - Trade in coal'and 'a scheme for
appointmen: of - Mini ."Traders bave bean
launched by Coal India Limited (CIL) to
proma’z distribution of. coal. The details
of which are as follows: - Lo

- Wristen Angwers
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() Mini Traders :

Coal India Limited heve given wide ,pub”
licity inviting applications for appoin?-
ment of Mini Traders of Coal. The
intending Mini Traders are to get them-
“selves registered with the coal companics
-by depositing 2 nominal amount of Rs.
5000/- ‘(refundable) as registration fees.
There is no last daie-for moving - applica-
tions. However, applications received
up.to 14-8-1993 areto be registered in the
first batch, Thz Mini Traders will be
- supplied coal up 1o 100-tonnes per, month
subject to availability after meeting the
orders booked by the actual users from
the coilieries placed under ‘Liberalised
Sale Scheme’. ) :

(i) Whole Scale Trade in Coal :

Under this Scheme, the _subsidiary com
panies will appoint Whole Sale Traders
on.the basis of applications received
through open advertisements. Each .dea-
ter will lift 3000 tonnes of coal per month.
Dealers will have the freedom to sell
coal and fix prices for such coal. Coal
supplies 1o Whole Sale Traders will
be met from the collieries placed under
the Liberalised Sale Scheme (LSS). Under
this Scheme, the Whole Sale Traders
would eet coal from the collieries under
LSS, after meeting the orders booked by
actual users and Mini Traders.

© to (& It is expected that the z2bove
two)schemes launched by the Coal India
Ltd. would improve availability of coal to a
large cross section of buycrs and thus boost
industrial and econom : activity. The schemes
are desizned to emcourage self employment
of small entrepreneurs. They will also lead to
liquidation of s:'cks of - CIL. Since the
schemes are in ii.. pi-cess of being launcked,
it is too early to make 2n assessment of their
impact on sales and stock liquidation. -

Cancer Causing Metals

3662. DR. R. MALLU: Will the Minis-
ter of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether

ICMR has conducted a-

survey to identify the Cancer Causing Metals .

like cadmium, nickel, etc. ;
(b) if so, the outcome thereof; .

(c) whether the Government propose ‘0
highlight the barmful effects of pesticides
through electronic mediz; and )

(d) if so, the details theref;f 2
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THE . DEPUTY. MINISTER IN THE
MINISTRY OF TH AND FAMILY

HEAL’

WELFARE (SHRI PAWAN SINGH GHA-
TOWAR) : (a) to (d) Indian Council of
Medical Research have not conducted any
survey relating: to the carcinogenic impact
of cadmium, nickel. However, they bave repor-
ted that a multicentric study to assess the
magnitude of food contaminants was under-
taken. The National Institute of Occupational
Health (NIOH), Ahmedabad under the ICMR
participated in the “Integrated,Envnwmntal
Programme on Heavy Metals” sponsored by
the Ministry of Environment and Forests.
Further studies have been recommended as
the surveys could not come to & definite con-
clusion due to inherent limitations.

World Bank Report on Health Services

~3663. SHRI RAM KAPSE : Will the Minis=
ser of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(2) whether the World Bank had reviewed
the Medical/Health Services in the country
llnd brought out its Report in the midst of
ast year;

(®) if 50, salient features of the report; and
(c) the action taken by the Government
on the recommendations ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) to (c) A draft report on

- .AUGUST 19, 1993 =~
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Health Sector Financing, coping with 'At,ljus:-
ment Opportunities for Reforms 1992’ has
been prepared by the World Bank for their
internal use. The Government would examine
the report if and when the final version is
received.

Supply of Medicines to A. P,
3664.H SHRI BOLLA BULLI RAMA-] .

IA :
SHRI D. VENKATASWARA RAO !
Will the Minister of HEALTH

FAMILY WELFARE be pleased to state :

(a) whether the Government of Andhra

have urged the Union Government

for supply of medicines from Medical stores

Depot for implementing the various health
programmes cﬂ‘_ectively in the state;

(b) if so, the quantity of medicines sought
during 1992-93;

(¢) whether the Union Government have
supplied the required medicines; and

(d) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) to (d) The demand for
medicines made by Government of Andhra
Pradesh during 1992-93 for implementing
various Health Programmes and supplies
made by the Medical Stores Depots Hydera-
bad, as per availability is given in the State-
ment attached in the Statement.

STATEMENT

Name

Quantity Deman- Quantity Sup-
ded - plied

1. Cap. Clofezimire 50 mg. .
2. Tab. Dapsone 50 mg. .
3. Tab. Dapsone 100 mg.
4. Streptomycin Inj. .
5. Tab. INH 100 mg. . .
6. Tab. Ethambutol 200 mg. . .
7. Tab. Ethambutol 800 mg. . . .
8. Tab. Pyrazinamide . . . .
9. Cap. Rifampicin 150 mg. . .
10. Tab. INH 75 mg.+TZN 37 -5 mg.
11. Tab. INH 150 mg.+TZN 75 mg.
12. Thiacetazone 150 mg. Tab..
13. Iron & Folic Acid (Small) .
14. Tron & Folic Acid (Large) .
15. Vit. A Solution . e
16. Chloroquine Tab. .

49 -9 lakhs 49 -00 lakhs
2-00 lakhs 2. -00 lakhs
4 -25 lakhs 4 .25 lakhs
. 11-82 lakhs 11 -82 lakhs
. 57-00 lakhs. 10 -54 lakhs.
. 4575 lakhs 17 -83 lakhs
. . 53-25 lakhs. 50 -47 lakhs.
. . 27.15 lakhs. 26 -88 lakhs,
. . 29 -85 lakhs. 29 -05 lakhs.
. 60-30 lakhs. 34 -99 jakhs.
. 76 26 lokhs. 76 -24 lakhs.
. 4190 lakhs. 29 -99 lakhs.
. 27-50 Crare 1161 Crore’
. 2500 Crore 11 -60 Crore
. 76,000 Bottles 21,000 Bottles
5+07 Crore 81 -91 lakhs.
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OIll Exploration in Rajasthan

3665. SHRI A. JAYAMOHAN : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether some blocks in Raj
have been offered to a company for oil explo-
ratitl{n whose bid for the blocks was rejected
earlier;

(b) " if so, the reasons therefor; and

(c) the terms and conditions under which
the cqznr.ract has been awarded to this company
now

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and () Discussions are be-
ing held with M/s Shell International for
the block RJ-ON-90/1 under the Fourth Roung,

(b) Governmen! bad approved the pro
posal for finalisation of production Sharing
Contract for the block RJ-ON-90/1 in Rajas-
than with a conscrtium led by M/s Anadarko
Petroleum Corporation, USA under the
Fourth Round of bidding. During tic
last stages of negotiations the company
expressed some reservations regarding cer-
tain contractual aspects and pro
revisions in the contract terms which were
unacceptable to Government,

Amendment of IMCC Act, 1970

3666. DR. LAXMINARAYAN  PAN-
DEYA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state;

(a) whother the Association of Integrated
Medical Graduates, Delhi made any repre-
sentation for proper registration of practising
in Allopathy; and .

(b) if so, whether the Government propose
to amend I. M. C. C. Act, 1970 in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) Yes, Sir.

(b) No, Sir.
Gastroenteritis and Cholera Deaths

3667. SHRIMATI MALINI BHATTA-
CHARYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) the number of gastroenteritis and
cholera cases reported in Delhi this year;
(b) the number of deaths out of them;

(¢) whether similar outbreaks were repor-
ted in the last few years also;

(d) whether there has been an increase
_this year; and

(¢) ‘the measures taken hythe Govamment
for prevention of such outbreaks ?

SRAVANA 28, 1915 (SAKA)
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WELFARE (SHRI = PABAN ~ SINGH
GHATOWAR) : (a) andf.(b) The nnmbetd‘m :l‘
3

gastroenteritis and cholera cases and
in Dethi this year (upto Jt;%y 1993) as re-.
t of National Capi-

the Governmen
tal Territory of Delhi are :
Gastroenteritis
31934 . 729 10

(c) There has been no major outpreak in
Delhi during the last 3 years.
. (d) Cases of gastrogt?:"ttis.hvebuatligmly
increased as compared year cases
of cholera have been less.

(¢) The remedial stefs taken by the
Government of National Capital Territory
of Delhi to prevent such outbreaks are; .
1. Surveillance and monitoring.

2. Supply of safe drinking water.

3. Safe disposal of human excreta, garbage

4. Promotion of Oral Dehydration Therapy,
5. Strengthening of Health Education mea-
sures.

Welfare Activities

3668. SHRI PIUS TIRKEY : Will the
h:lai‘:ster OF COAL be pleased to
S H

(a) the funds ecarmarked by the Coal
India Limited and its subsidiaries for the
welfare projects to be undertaken during
the current year, Company-wise;

(b) the details of the welfare measure
taken up for the welfare of the displaced
families during each of the last three
Company-wise, alongwith the details of the
proposals for the current year, Company-
wise;

(c) the sumber of compensation cases
pending at present and

(d) the action taken/proposed to be
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT PANJA)
(a) Funds earmarked by CIL and its subsidi-
aries for the Welfare Projects to be underra-
ken during the current year, company-wise
are as under:—

Company  Amount (Rupees ia crores)
E. C. L. 35.20
B.C.C. L. 18.69
C.C. L. 24.271
N.C. L. 19.22
‘W. C. L. 18.72
S.E.C. L. 26.21
[M. C. L. 30.00
C.H.P.D. 1. 1.40.
N.B.C./C.I.L. 1.50
Total

v 178,21
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gﬁ ris . required for ‘the collection and
tion of these voluminous informations
m ‘all 'subsidiaries throughout the country
may. riof be commensurate with the purpose
‘sought to be' achieved.
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Sub-Standard I'V Fluids

3669, SHRI" ‘YELLAIAH NANDI : Wlll
the Minister of HEALTH AND FAMILY
WELFARE be p]eased to state

(a) whether a. large quarmty of intraven-
ous fluids are decla:ed sub-s‘andard for. the
‘last tﬁree ’ym

(b) lf 0, the detaﬂs of such reports, Sta-
t&wnso, .

‘(¢) the reasons’ for productlon of sub-
standard quality of IV fluids and the steps
taken by the .Government to improve the
quality of IV fluids ? - )

FHE “MINISTER " OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
¥ (@) “No such case has been

rqportgd ..by the = state Governm.nts/UTs
during thé last three years

(b) Does not-arisc.

{c) “The prod'uctlon of sub-standard IV
ﬂulds is  generally on account of non-comph-
ance with good manufacturing pradtices:
inadequate -in process- controls on products
manufactured; improper conditions under
which IV fluids .are stored and transported;
defective visual inspection of  products; etc.
Central Government have assumed powers
-for grant and renewal of licenccs for manu-
facturing IV fluids through appropriate amen-
dments of the Drugs and Cosmetics Rules,
1945 for stricter enforcement of the provisions
‘of the Law: .

““+- % Drigs-for Thalasseria

. 3670. SHRL CHETAN P. S. CHAUHAN :
‘'Will the Minster of tHEALTH AND FA-
MILY WELFARE be pleased to state:
~ (a) “‘whether- the test of ~ the medicins
‘deferiprone’, for Thalassemia is under its
'ﬁnal clinical test;

‘() ‘whether “clinical tests performed’. on
tl'.us medicine on forzign countries are found
suigeessful;” : .

(€) fthe nu.mber of patients in the co.mtry
suffering from this disease; .

(d) whether: the only medngme for this
d:seaseﬂ ‘desferdl’ is lmported and is  very
costly;

(e) the nnce af* ‘deferlprona’ mamifactured
1§:§enously : in companson to 1tnported

.

(3] the mmsrclal manu-
facturing of dofenprone u?i?(ely to begin ?

SAUGUST 19,1993 '+

‘TOWAR) :

.a National .
'mNN'ew Delhi on 27:28 July, 1991 in which

THE DEPUTY = MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFAPE (SHRI PABAN SINGH
GHATOWAR) : (2) Yes, Sir.

(b) Indian Council of Medical Research
and the All India Institute of Medical Scien-
ces have reported that ‘deferiprone’ has been
used in different European countries and
Russia and the efficacy of this drug has been
found to be uniform. However, it is still a
research . project under evaluation.

(c) No definite data about the number of
patients suffering from Thalassemia is' ava-
ilable.. However, according to one estimate
nearly 25 million persons are carriers of the
B-Thalassemia Gene in the country.

(d) Yes, Sir.

_ (e) The cost structure of ‘deferipronc’
is not available as it is not available for comn:-
eicial marketing.

() In view of reply to part (¢) abovc,
commercial manufacturing of the drug will
depcnd on results of clinical trials.

Ban on Tobacco Advertiserents

-3671. PROF. UMMAREDDY VEN-
KATESWARLU -: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whzather his Ministry has received
representation to call for a meeting of all
sectors concerned with rcgard to legislation
proposed on tobacco adverdsements;

(b) if so, the steps taken to call a meeting

.of farmers, industry and coacerned sectors

to arrive at a consensus;

(c) the reasons for not calling such a
meeting; and

) whéther World Heal!th Organisation
has directed the Ministry to avoid a consensus
approach in this matter ?

THE  DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH GHA-
(a) Yes, SII'

(b) and (c) This Ministry had orgamsed
onference on Tobacco or Health

représentatives’ from various Government
and -non*Government organisations, some of
the major cigarette and tobacco manufact-
uring companies, a few major tobacco growers,
some eminent -educationists, representatives
from leading sports organisations, legal exp-

“érfs,” éconbmists, medical scientists etc.

uctpated In the Conference all the tobacco

_related xssus -were analysed m_,death

S

) No, Sfr
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Dlscipllmry Action Against Secu-ity Per”
sonnel in Jammu and Kashmir
3672. SHRIMATI SHEELA GAUT.
SHRI RAJESH KUMAR will
SHRI RABI RAY _J}
the Minister of HOME AFFAIRS be
pleased fo state:

(a) the number of security personnel
against whom diciplinary action has been
taken for unlawful and excessive use of force
in the course of operation in Jammu and
Kashmir during 1991, 1992 and 1993 so far,
separately;

(b) the number out of them
punishment ;

awarded

(c) the nuiber of cases in which the
proceedings are in progress; and

(d) the m.asures bemg taken to curd
such cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) :(a) to(d) According to
available informaiion action has been taken
against 146 personnel of the security forces
for various acts of omission and commissioh
during operations in J & K during the past
three years. In 21 cases, proceedings are in
progress.

Instructions have been issued to all the
forces that serious notice and sirict action
would be taken against anyone found guilty
of indulging in deliberate excesses. The
situation in this regard is also  being
regularly reviewed and monitored at the
level of this Ministry.

Polie Vaccines

3673. 'SHRI RAM BADAN :Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether polio vaccine produce in the
country at prescnt has not been effective in
controllmg the polio disease;

" (b) if so, the steps taken to develop an
effective polio vacciné; and

(c) the number of polio vaccincs likely to
be produced in the country durmg 1993-94
against the target?

- THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) Polio vaccine is blended
from imported bulk. It is not being produced
in the country from the basic stage. The
blended vaccine has been effective in reducing
the incidence of poliomyelitis.

'(b) Does not arise.

(c) The total installed capacity for blen-
ded. polio vaccine is about 160-million doses
gginst an- estimeted requirement. of about
million doses . .1993-94 for the
Universal Immunization Programme.

SRAVANA 28, 1915 [$4K4)
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Clashes in Manipur

3674. PROF. M. KAMSON : Will the
Minit:rteer of HOME AFFAIRS be pleased
10 stare:

(a) whether the insurgent/militant out-
fits of Nagas and Kukis have joined in
support of their respective tribes resulting
in violent clashes in Manipur;

(b) if so, the details thereof;

(c) the number of persons killed and in-
jured and the number of dwelling houses
gutted/damaged in such clashes;

(d) the number of Kukis and Nagas,
separately, killed and injured in these
clashes;

(e) the provisions of compensation made
m this regard; and

(f) the instructions issued by the Union
Government to the Government of Manipur
¢0 tackle the situation effectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED) : (a) Yes, Sir.

(b) The National Socialist Council of
Nagaland is supporting the Nagas and the
Kuki militant outfits like Kuki National Army
are supporting the Kukis.

(c) 113 persons have been killed, 75 inju-
red and 1067 houses tted/damaged in the
clashes between 1-1-1993 and 11-8-1993.

@ Killed Injured
Kukis 94 37
Nagas 19 38

(¢) According to the Government of
Manipur, the victims- of clashes bave
been provided relief and rehabilitation
as per the following scales:—

(i) Death : Rs. 20,000/~ per pcrson,

(ii) Grievous injury
requiring hosp:ta-
lisation.

(iii) Fully damaged
House

(iv) Partia.llydama-
ged H

: Rs. 5,000/-per pcrson.
: Rs. 3,000/- per person

RsSOO/- per person.
“v In the case of death an additional

grant of Rs. 500/- per : pezson 1saho
released for funeral expenses etc

(f) To enforce effective counter insurg-
ency operations, Army has been inducted in
Manipur in May, 1993 with the support of
the State Pohce and Central Para Mili-
tary Forces. The Army has been given
overall res, ibility of coordmaung the
activities of other forces. A State level Coor-
dination Committee has been functioning
under the Chairmanship of Chief Secmhry
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comprising of DGP, GOC of the Army and
senior representatives of all concerned States
and Central Agencies. The State Government
has been asked to take necessary action in

this regard for co-ordinated and effective
action.

[ Translation)

Availability of Machines

3675. SHRI HARIKEWAL PRASAD :
Will the Minister of COAL be pleased
to stat:

(a) whether the underground and open
cast mines machines are not available in the
courtry;

(b) if so, the reasons therefor; and

- AUGUST 19, 1993 . .
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(¢) the numner of und .and open
cast mines machinies available at present
separately, as on March 31, 1993 2 - -

. Written Answers

THE MINISTER OF STATE OF THE
MINISTRY OF COAL(SHRI AJIT PANJA):

(a) Excepting for a very limited variety
of underground and opencast mining machin-
nes, required for specific geomining/technical
reasons, all other underground and opencast
mining machines are available in the country,

(b) The non-availability of such limited
variety of machines is, inter-alia, due to limi-
ted market, sporadic demand, absence of
manufacturing facilities etc.

(c) The details in respect of opencast
and underground machines available as on
31-3-93 are indicated below:

Major open cast Awvailable equip- Major under-ground ~ Available equipment
equipment ment 2s on 31-3-93  equipment ason 31-3-93

Dragline 37 PSLW 14
Shovel 854 Road Header 54
Dumper 4038 SDL 495
Dozer 1033 LHD 44
Deill 745 Total [

Ry 607
Total 6757 —

Tlegal Trade of Organs [English)

3676. SHRIMATI BHAVNA ‘
CHIKHALIA I& will
DR. RAMESH CHAND TOMAR
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is illegal purchase and
sale of children organs in seaveral metropo-
litan cities;

(b) if so, the number of cases reported
during the last two years, State-wise;

(c) the number of persons arrested so
far in this regard during the above perid ; and

(d) thc steps taken by the Government to
stop this illegal trade

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) The Government have no
information in this behelf.

(b) and (c) Does not arisc.

(d) with a view to inter-alia, prevent
trading in human organs, humble ptovisi-
ons have been made in the Transplantation
of Human Organs Bill 1993, which has been
passed by the Rajya Sabha and is due to be
taken up for consideration and passage by
he Lok Sabha. .

Coal Price Structure

3677. SHRI ANKUSHRAO RAOSA-
SAHEB TOPE: Will the Minister
of COAL be pleasud to state:

(a) whether the Government have received
any request for setting up of Commission to
go into the coal price structure; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b) Government is of the view that
there is no need for setting up a commission
to go into coal price structure. However,
Bureau of Industrial Costs and Prices are
presently conducting a study of coal industry
and their report will inter alia include their
recommendations on the price structure of
Coal India Limited and Singareni Collieries
Company Limited.

Population Figures

3678. SHRI RAMA KRISHNA KONA-

THALA:Will the Minister of

HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether United Nations population
Fund on July 6, 1993 had released the Figures
-of the World Population 1993; o
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) if so, the projects popnlatwn estimated
fogb India upto p2r0?25 A.

(c) whether these pro;ects are consxstcm
‘with thosg projected by the Planning Commis-
sion; an

(d) if not, the correct positio:: thercof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
AND) : (8) Yes, Sir, The Uniied Nations
Fund for Population Activities released.
Tg;B World Population figures on July 6.
1993.

() 1393. million.

(c) and (d) There is no comparative
projection made by the Planning Commission.

[Translation)
Machines in BCCL

3679. SHRI BRAHMANAND MANDAL:
Will the Minister of COAL be pleased
to state:

(a) whether the Government are awar®
that modern machines purchased with World
Bank assistance are lying idle in  Bharat
Coking Coal Limited;

(b) if so, the details thereof and the rea-
sons therefor; and

(c) the steps taken to put these machines
into operation ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA)
(a) No modern machines purc
World Bank assistance are lying idle in BCCL

(b) and (c) Do not arise.
[ English)
Demands of Organisations

3680. SHRI BHOGENDRA JHA: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether about 19 mass organisations
of peasants, agricultural workers, working
class, students youths etc. have submitted a
character of demands regarding observation
of National Unity Week etc. to the Govern-
ment recently;

("‘b) if so, the broad details of such demands
an

(c) the reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) :(a) Yes, Sir.

(b) A statement is attached,

(c), These demands require  detailed
and in-depth examination by various agen-
cies of the Central and State Governments
as many of these involve matters of policy.

SRAVANA 28,-1915 (SAKA)
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STATEMENT

Followiog are the Broad Detalls of the De-
mands

(=) To oppose the economic policy for-
mulated under the conditionalities of
World Bank and the IMF and formulate
a self-reliant economic policy free from
the IMF and World Bank in the interest
of the peeple of the country.

(b) To withdraw all concessions given to
multinational companies and Indian big
business.

«©) To,scrap the Exit Policy’and the Nario-
nal Renewal Fund.

(d) To stop retrenchment and closing
down of industrial units.

(¢) To stop all attempts for wage freeze
of the Govt. employees and to stop win-
ding up Government departments. Ensure
collective bargaining rights to all.

(f) To withdraw all measures of disinve-
stment and privatisation of public sector
undertakings including the naticnalised
banks, insurance and ovher financial
institutions.

(8) To stop introduction of anti-warker
Industrial Relations Bill.

(h) To increase the minimum wages for
unorganised and the agricultural workers
according to needs, evolve a criterion to
determine the minimum wages and to
guarantee them jobs throughout the
year and enact a comprehensive central
legislation for them. /

(i) To reject the anti-pational Dunkel
proposals in toto.

4) To give equal rights to women at par
with men and_protect them from al)
social, economic and sexua! oppression.

(k) To withdraw the present elitist edu-
cation policy and implement a scien-
tific, democratic, secular education po-
licy, to provide universal free primary
cducation and ensure equal opportuni-
ties for education to all. 109 of annual
budget allocations should be for edu-
cation.

() To guarantee right to work as fundae
mental right and to ensure unemployment
allowance to the jobless.

(m) Implement radical land reforms so that
land concentration is broken and land
is distributed to the landless. Guaranteed
joint pattas in the name of husband and
wife. In the urban areas also any reloca-
tion of slum cluster should ensure similar
joint pattas.

(n) Restore fertilizer subsidy to poor,
middle and marginal peasants and
introduce effective poverty alleviscion
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and employment generation programmes
for the rural poor. Devzlopment of rural
‘and agro-based industries. A

(0) Sirenth:a he public distributicn
system and ensure supply of all essential
commodities at cheaper prices to the
poor and middle classes boih in the
rural and urban areas through PDS,
and withdraw the recent administered
price hike on all items and withdraw
the freight increase.

(p) To stop all glorification of crime,
violence. and obscurantism in the offi-
cial media.

" (q) To ban communal and obscurantist
propaganda and using religion for
politica! purposes. -

(r) To restructure the judicial system to
. .nﬁake iv accountable and accessible to
all.

(s) To davelop indigenous technology
and industries and the process of indige-
nisation and research and development
and self reliance.

[Translation]

Alleged Trregularitics in Mining Work

3681. SHRI VISHWESHWAR BHAGAT:
Will the Minister of COAL be pleased to
state :

(a) whether the Government have recei-
ved complaints regarding irrcgularities in
taking services of heavy H. E. M. M. in the
mining work;

() if so, the details thereof;

(¢c) whether any inquiry has been conduct-
ed in the matter; and

AUGUST 14, 1993
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e
.\ if s0, the owrcome thereof and “th
action taken thereon 2 = - - o

THE MINISTER OF STATE. OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b) Certain instances of non-
wilisation/under-utilisation of  equipment
have, inter-alia, been brought to Govt’s
notice in the recent past, such as under-
urilisation of equipment in Lingraj, Giridih
and Chitra mines. ‘

(c) and (d) Coal companies have been
directed to take appropriate action on verifi-
cation of the factual position.

Fire Safety Measures

2682. SHRI ANAND AHIRWAR: - Wil
the Minister of HOME AFFAIRS be plea-
sed to refer to the reply given to Unstarred
Question No. 8434 on May 13, 1993 and
state:

(a) whether the owners/ occupiers of
all the 123 High-rise buildings have since
taken fire prevention/safety measures;

(b) if not, the names of such buildings
whose owners/occupiers have not taken such
measures so far; and

(c) the action taken or .;)roposed to be
taken against these persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED) : (a) No, Sir.

(b) Names of 113 high rise bui'dings which
do pot meet fully the 12 basic firesafety
requirements are given in the statement
attached.

(c) The Delhi Fire Service have been
issuing noticcs in unsafe high rise buildings
for providing the 12 basic fire sefety requi-
rements.

STATEMENT
List of Buidings owned by Central Government/Local Bodies and Autonomous Bndics etc.

S]. No.

Name & Address

CENTRAL GOVT. BUILDINGS (CPWD AND PWD)

M. P. Flats, DIZ Area, New Delhi.
Central Revenue Building, IP Estate.
A.G.C.R. Building, IP Estate.
Family,, Apartment, Tagore Road.
Vikas Bhawan, IP Estate.

C.G.0. Complex, Lodi Road.
CAG Annexs, IP Estate.
Nirman Bhawan, Maulana Azad Road.

M.S. Flats, Sec. XIIT, R. K. Puram.

12. Indian Oil Bhawan (Janpath Bhawan), Janpath.
13. 8-storcyed MS Flats, Minto Road.
14. G.B. Pant Hospital, J. L. Nehru Marg.

CSwmuawm P N~

Central Govt. Residential Flats, Peswa Road.
Shastri Bhawan, Dr. Rajindra Prasad Road.
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15.
16.
17.
18.
19.
20.
21.
22.
23,

24.
25.
26.
27.
28.
29.
30.
31
32
33.

34.
35.
36.
37.
38.
39.
40.
41.
42,
43,
44,
45.
46,

47.
48.
49,
50.
51,
52.
53.
54,
55.
56.
57.
58.
59.
60.
61,
62,

Safdarjung Hospital, Aurobindo Marg.

Sena Bhawan, Duplex Road.

Vayu Bhawan, Rafi Marg.

U.G.C. Building, B.S.Z. Marg.

M.S. Building, Near New Delhi Rly. Station.
Northern Railway Flats, Punchkuin Road.
Rail Niwas, MS Flats, State Entry Road.
Rail Bhawan, Rafi Marg.

Baroda House, K.G. Marg.
LOCAL BODIES

Mohan Singh Palace, Baba Kharak Singh Marg,
Akbar Bhawan, Chanakya Puri.
Yashwant Palace, Chanakya Puri.
Chanakya Bhawan, Chanakya Puri.
Super Bazar, Connaught Place.
Mayur Bhawan, Connaught Place.
Chandsrlok Builling, Janpath.
Shakti Sadan, Kotla Road.
Gaffar Market, Karol Bagh.
Admn. Block, Hindu Rao Hospital.

AUTONOMOUS BODIES
Hotel Samrat, Chanakya Puri.
Foreign Post Office Building, Kotla Road.
Telephone Exchange, Idgah.
Khurshid Lal Bhawan, Janpath.
National Productivity Council, Lodi Road.
P. N. B., Sansad Marg.
Akashavani Bhawan, Sansad Marg.
Vallabh Bhai Patel Chest Institute, Delhi University.
Jeevan Vihar, Sansad Marg.
USSR Building, 24, Feroz Shah Road.
Golden Jubilee Hall. Pusa.
Mankalya Bhawan, B.S.Z. Marg.
Manak Bhawan, IP Estate.

PRIVATE BUILDINGS

Manjusha House, 57, Nehru Place.
Manisha Building, 75-76, Nehru Place.
Padma Tower, S, Rajindra Place.
Vishal Bhawan, 95, Nehru Place.
Kundan House, 16, Nehru Place.
Hemkunt Tower, 98, Nehru Place.
Vikrant Tower, 4, Rajindra Place.
Azad Apartment,. Aurobindo Marg.
Dr. Zakir Hussain CGHS, Okhla.
Milap Bhawan, B.S.Z. Marg.
Saraswati House, 27, Nehru Place.
Punj House, 17-18, Nehru Place.
Deepak Building, 13, Nehru Place.
Osian Building, 12, Nehru Place.
Sidhartha House, 896, Nehru Place.
Gagan Deep, 12, Rajindra Place.

13—113 LSS/ND/9%4. T
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63,
64,
65.

66.
67
68.
69
70.

Sethi Bhawan, 7, Rajindra Place.
Hemkunt House, 6, Rajindra Place.
Mayfair Apartment, Mayfair Garden.

. D.L.F. Shopping Complex, Greater Kailash,
. Dally Tej, Bahadur Shah Zafar Marg.

Rohit House, 3, Tolstoy Marg.

. Riveira Apartments, 45, Mall Road.

'70. P.T.I Building, Sansad Marg,

S ..
72,
73.
74.
75.
76.
7.
78.
7.
80.
81,
82,
83,
M‘
8s.
86.
87.
88.
89.
90,
91.
92.
93.
94,
95.
96.
97,
98.
99.

100.

101.

102.

103.

104.

105.

Madan House, 26, Nehru Place,
Rajlok Building, 24, Nehru Place.

Raja House, 30-31, Nehru Place,
Kushal Bazar, 32-33, Nehru Place.
Dohil Chamber, 46, Nehru Place.
Sehyog Building, 58, Nehru Place.
Shakuntala Apartments, 59, Nehru Place,
Goverdhan House, 53-54, Nehru Place.
Godere House, 51-52, Nehru Place.
Laxmi House, 72, Nehru Place.

Red Rose, 49-50, Nehru Place.
Skylark Building, 60, Nehru Place.
Guru Angad Bhavan, 71, Nehru Place.
Sanchi Building, 77, Nehru Place.
Ashoka Bhavan, 93, Nehru Place.
Skipper Corner, 87-88, Nehru Place.
Padma Palace, 86, Nehru Place.
Skyline House, 85, Nehru Place.

Bajaj House, 97, Nehru Place.

Deepali Building, 92, Nehru Place.
Bhandari House, 91, Nehru Place.
Kailash Building, 26, Nehru Place.
Sagar Apartment, 6, Tilak Marg.
Himalaya House, 23, K. G. Marg.
Chiranjiv Tower, 43, Nehru Place.
Madhuban, 55, Nehru Place.

Sarojini House, 6, Bhagwan Dass Road.
Manasarover Building, 90, Nehru Place.
Meghdoot Building, 94, Nehru Place.
Asha Deep, 9, Hailay Road.

Surya kiran Building, 19, K.G.Marg.
Kirti Mahal, 19, Rajindra Place.
Pragati House, 47-48, Nehru Place.
Sheetla House, 73-74, Nehru Place.
New Delhi House, 27, Barakhamba Road.

106 Deep Shikha, 8, Rajindra Place.

107.
108.
109.
110.
111.
112,
113,

Prabhat Kiran, 17, Rajindra Place.
Pragati Tower, 26, Rajindra Place.
Eros Apartment, 56, Nehru Place.

Ratan Jyoti, 18, Rajindra Place.
Dakshneshwar, 10, Hailey Road.
Indian Express Building, B.S.Z.Marg.
Hansalaya Building , 15, Barakhamba Road.
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Inland Fisheries Bill

3683. SHRIMATI SUSHILA GOPALAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Government of Kerala
have sent Inland Fisheries Bill for concur-
of the Union Government for intro-
&cum of the said Bill in the State Assem-

»
. (b) if so, the details thereof; and
(c) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
"P. M. SAYEED) : (a) to (¢) The Kerala
Inland Fisheries Blll 1992 been received
on 6-7-1993 for previous sanction of the
President. The Bill aims at consolidating
and amending the laws relating to Inland
Fisheries in the State of Kerala and to pro-
vide for the development, management, con-
servation, propagation, protection, exploita-
tion and disposal of Inland fish and fishe-
ries and for the promotion of social fishe-
ries in the State. State Legislations are
examined in consultation with the concerned
Departments/Ministries of the Government
of India. Action has accordingly been taken.
Amendment to Drugs and Cosmetics Act

3684. SHRI SARAT CHANDRA PATTA-
NAYAK : Willthe Minister of HEALTH
ANDta FAMILY WELFARE be pleased
to state:

(a). whether the Government propose to
amend the Drugs & Cosmetics Act, 1940;

(b) if so, the details thereof; and
(c) the time by which it is likely to be
implemented ?
MINISTER OF HEALTH

THE AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) No, Sir.

(b) and (c) Do not arise.
Savarn Mukti Samaj

3685. SHRIMATI GIRUA DEVI :will
Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Savarn Mukti  Samaj
is terrorising dalits, backward classes and
other weaker sections in the eastern parts
of Uttar Pradesh, especially in the areas
adjoining Varanasi and Ghazipur districts;

(b) if so, the details thereof; and

(c) the action taken by the Government
to curb such activities of the said organisa-
‘tion and to provide protection to the dalits
and other backward classes of these areas ?

Written Answers lﬂ

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) :(a) No, Sir.

(b) and (c) Dow not arise. However
it has come to the notice of the State Govern=
ment that a Savarn Jati Mukii Morcha
has_been organised in Pare village of Vara-
nasi districts to prevent occupation of land
and atrocities by naxalites and other cri-
minals. State Government have issued ins~
tructions to the concerned authorities to
have a close watch over the activities of
Savarn Jati Mukti Morcha.

Pilgrims to Amarnath Shrine

3686. SHRI R. SURENDER REDDY
SHRI GURUDAS KAMAT
Willthe Mircicter of HOME AFF,
be pleased to state:

(a) the total number of pilgrims who
visited the Amarnath shrine during 1990,
1991, 1992 and this year, separately;.

(b) the details of facilities provided and
the security arrangements made for the
pilgrims by the Government this year;

(c) whether there were general complaints
from pilgrims that this year the prices fixed
by the Government in various tea stalls
and restaurants and the rentals for ponies
were very high;

(d) if so, the details thereof and the rea-
sons therefor;

(¢) whether a convoy of pilgrims at
Pahalgam and Chandanwari was attacked
by militants which resulted in some deaths
and injury to several pilgrims and security
personnel;

(f) if so, the details thereof; and

(g) ‘the steps taken or proposed to be
taken to further strengthen security
arrangements for the pllgmns ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) :(a) to (g) As per regis-
tration of State Tourism Department, the
position about pilgrims who visited the
Amamath Shrine is as under :—

1990 4824
1991 15599
1992 54630
1993 62000

This year the Department of Toumm
provided tented accommodation at_various
statlons on the yarra route i.e. Chandan-

Sheshnag and Panchtarni. Besides,
the Food & Supplies Department put up
stalls through whxch yatries were provided
rice, a’tl't:é l;err:tene oil, etc. at teasgm&l:
rates. () depa.mnmt Provi
wood for free langars. The Power departf
ment made arrangements for supply o
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dleciricity at each station, including the
‘Cave, for convenience of the yatries. Ar-
rangements for water supply were also made
.at Chandanwari. The department did not
teceive any complaint about the prices
‘being very high. :

: The State Government had made ela-
borate arrangements for_security of pilgrims
and this year, the pilgrims were brought
in convoys. No pilgrim Convoy was attacked
at_ Chandanwari. However, on 27-7-1993

- militants_hurled a_ granade and fired upon
security forces in the Main Bazar in Pahal-
gam, due to which one person, identified
as Khursheed Ahmed Kasgar, died and
13 others inclus 3 security jawans and
g yatries sus injuries. .
12.00 hrs.
[English)

.~ MR. SPEAKER :I have decided to thank
you every day, for the co-operation
you would be extending to me. To-
day, I propose to give chance to the Members
who are sitting in the last Benches.
" Before this is done, I will ask the Social
Welfare Minister Mr. Kesri to make a state-
ment. He wants to make a statement.

- {Translatizn)

SHRI MOHAMMAD ALI ASHRAF FAT-
MI (Darbhangs) : Are you going
to cut my time?

MR. SPEAKER : No, mo, your
reply is of half an hour.

STATEMENT BY MINISTER
- 12,61 hrs.

(i) Reservations in Promotions for Scheduled
Castes and Scheduled Tribes
. [English]

THE MINISTER OF WELFARE (SHRI
SITARAM KESARI) : During the zero
Hour on 13th August, 1993, some hon.
. Members of this House raised the issue
regarding denial of  promotions to

/ST officers  specially with regard to
" the officers cadre in the Syndicate Bank,
An impression was sought to be created
that promotions have been denied to the
officers in the Syndicate Bank as a result
of the directions of the Supreme Court in
Ihx:ddg:a s?lwmtg.r and pﬁigffs vesk. Iigion of

jia and others po, referred to a
the Mandal Case. Y *

During the discussion some hon. Members
made certain unwarranted allegations im-
. puting indifference on the part of the Gov-
ernment towards the interests of tbe Sche-
wm&n& tand Scheduled 'l'lrib&s. Doubts
. cast on my personal competen:
;as a Minister. petence
*  The matter was discussed in the chamber
- of the Hom. S on 17-8-93 where the
~leaders of various political parties partici-
G d. After the position in regard to the
maﬂom of the Supreme Court judge-

B

AUGUST 19; 1993 . Statements:by-Ministers 198

ment in Mandal Case was clarified .and the
faccual position in regard to the Syndicate
Bank employees brought out by me at the
meeting, it was clear that the boot is en the
other leg. L

In view of the importance of this issue
I consider it necessary to share the facts
in this regard with this August House so

_ that the matter is seen in its correct perspec-

tive and those who claim to be espousing
thtl‘. cause of SCs/STs come out in their true
colours. ce

At the very outset, let me clarify that
there is absolutely no connection between

. the Supreme Court judgement in the Mandal

C se and the withdrawal of the provision
for reservation to SC/ST in promotions by
selection within Gr. A in the Syndicate Bank.
Clubbing these two cases ought to be seen
as an attempt to confound the real issue.

On a writ petttion filed by Syndicate Bank
SC/ST Employees Association, the Hon.
Supreme Court had, vide its judgement on
10-8-90, ordered that reservaiion shouid
be provided in favour of SCs/STs even in
selection based promotions within the offi-
cers cadre right up to General Manager.

Instead of accepting the judgement of the
Supreme Court, the then Government chose
to file a review petition on 17-9-90 challeng-
ing the reliel provided by the apex Court
to the SC/ST employees of the Syndicate

While the Supreme Court had yet to give
its judgement on the review petition file
by the Goverament of India, the then gov-
ernment issued a clarificatoly order on
1-11-1990 whereunder, inter alia, it was
stated as follows:—

“It is hereby clarified that in prometion
by selection within Grade A to posts
which carry an uliimate salary of Rs.
5,700/- p. m. there is no reservation. ’

The instructions contained in the order .
of 1-11-90 were also circulated to-the public
sector banks for necessary action without
providing any saving clause in respect of
the Syndicaie Bapk case in the 1ight of the
Supreme ‘Court judgement.

It is the order of 1-11-90 wherein-lies the
genesis of the problem reiating 10 ‘the SC/

ST employees of the Syndicate Bank.

As regards the observation of the Supreme
Court in regard to non-acmissibility of
reservation in promoiions under article
16(4), I have already clarified in my .state-
ment in this House on 22-12-92 thai it
applies only prospectively and the Supreme -
Court has provided that wherever = resgrva-
tions are already provided in the matter of
promotions, be it Cenural services-or State
services or for-that muatter services under

any . corporation, authority - or . pogy
Filing under tho " definitian of Sthte., .
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article 12, su:.:h reserg‘tiio?sﬁmay eontf:me
in operation for a period of five years from
‘the ﬁ of judgement.

In accordance with the assurance I had
given in this House that there would be
39 immediate disdti:rsbance otf_ the presheaqt

ispensation regar promotions, my Mi-
‘nistry has already written to all concerned
including the State Governments and UT
¥ listrations to take appropriate action
in  this regard.

. There are no authentic reports with us

in regard to denial of promotion to any

SC/ST officers exoistpt in regard to Syndi-

cate Bank case. any case is

brought to my notice I would certainly

I:aive it looked into and appropriate action
en.

I would also like to reiterate the assurance
given by me earlier that Government would
take a view on the issue arising out of the
judgement in Mandal Case having regard
to its constitutional obligations towards
the advancement of backward class of citi-
zens specially the Scheduled Castes and
Scheduled Tribes.

In case the interests of the SCs/STs cannot
be safeguard without a constitutional amend-
ment we would be happy to make a move
for amending the Constitution and do hope
that we shall get the support of all the parties.
(Interruptions)

[English]
'12.06 hrs. .

SHRI A. CHARLES (Trivandrum):
Mr. Ram Vilas Paswan was a member
of Mr. V. P. Singh’s Cabinet. He had
refused to implement the order of the Su-
preme Court and thereby did not give re-
servation to the Scheduled Castes and Sche-
duled Tribe candidates. So, he should openly
apologise to the House. Now he stands
exposed (Interruptions). You cannot fool
everybody, you cannot fool the Parliament.
( Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K.
V. THANGKA BALU) : Your Government
did not give reservation to the Scheduled
Castes and Scheduled Tribes candidates.
You have duped them. You and your leader
Mr. V. P. Singh should come openly to the
people and apologise. (Interrupt.ons)

[Translation)

SHRI RAM VILAS PASWAN (Roserz) :
Mr. Speaker, Sir, I am thankful to you that

ou have invited all the leadérs to your Cham-

zu This August House is also thankful
to you for this. (Interruptions)

‘Mr. Speaker, Sir, if any member presentS
the facts in a wrong way, it is understandable
but if any Minister presents the facts in a
wrong way, he misleads the House and I

- demand that_ :
‘ap apology from the House.

Mr. Speaker, Sir, through you I-would like
to know whether it is not a fact thata full
bench of Supreme Court had given a verdict
on 1 April, 1991 regarding providing reser-
vation in promotions. At that time we were
not in power. Is it not a fact that the hon,
Minister had said on December 22 that re-
servation in promotions would not be with-
drawn. On 28 th April an advertisment
of 1600 vacancies for promotion ot Sche-
grUbuih Castes 'I%;d' gcheduledha Tribes was

ought out. judgement has been given
‘L';lslteéo days back and now it has been can-

[finelish] -

MR. SPEAKER : Let us not give the
impression to the entire country that reserva-
tion is not going to be allowed. That is not
in our interest.

SHRI RAM VILAS PASWAN : I do not
want to give that impression.

[ Translation)

I would like to ask only this much whe-
ther that reservation will be 1estorea or not
whereas reservation has bteen withdrawn
by the said judgement.

[English]

SHRI SOMNATH CHATTERJEE (Bol-
pur) : We have heard the hon. Minister.
According to the hon. Minister—you also
came to know from elsewhere—that certain
orders had been issued during the Janata
Dal Government itself. That Government
failed on the 7th of November. Almost
three years have elapsed. The present Gove-
rnment is in power for about two and a
half years. Kindly rectify if there is any error
or mistake. Instead of trying to score deba-
ting point, I would earnestly appeal through
you to the Minister that let that impression
not go to the country that these people,
those who are vulncrablc sections of society,
are now subject matter of political game.
They are not the subjeci matter of political
game. It should not be there. If there
is any error you should rectify it.

SHRI RAMESH CHENNITHALA
(Kottayam) : You should understand. We
never  played this political game on reserv-
ation issue. You are exposed now.

SHRI A. CHARLES: You
apologise for it, (Interruptions)

SHRI SOMNATH CHATTERJEE : I
can understand the youthful exuberance
of Shri Ramesh Chennithala. He is a very
nice young man. Sometimes he is misguided
by the persons around him.

should

I may request that whetever is to be done,
should be done immediately. Why a fecling
is going round the country that the Syndi-
cate Bank employees are not getting  this
due reservation, which they are entitled to
13 law. Therefore, clarify that and do it

seramB



 When I said on the last occasion that
Government should not give the plea of
machinery not working properly,

the plea that we heard. We said
should not be the excuse. Therefore, we
submit, let it be done.,

The other matter I wanted to raiseis ...

MR. SPEAKER : No, he may respoad to
it first. Today, we have deci to allow
the back-benchers.

t was

SHRI SOMNATH CHATTERIJEE : It is
in continuation to this. The Jail Bharo Ando-
lan is going on today. 56 organisations
have given this call against the economic
policies of this Government. Thousands
of thousands persons and = workers
in factories, in the fields are joining this.
Therefore, we want to congratulate those
people who are putting a strong fight against
this. We call upon this Government to change
the anti-people policies immediately.

[ Translation]

SHRI NITISH KUMAR (Barh) : Mr.
Speaker, Sir, Kesriji has just made hisstate-
ment. . . . . (Interruptions) . . .

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K.
V. THANGKA BALU) : There is no need.
This is not the convention of the House.

[ Translation)

SHRI NITISH XKUMAR : The hon.
Minister has just said in his statement that
his competcnce has been doubted. Nobody
can doubt his competence. His statement
shows how competent he is. He himself
has admitted that bureaucracy is indiffe-
rent, three years period has elapsed since
then, now you should rectify this fault.

[ English)

SHRI K. V. THANGKA BALU : We
are competent enough to deal with it.

[Translation)

MR. SPEAKER : Kesriji, d
like to say something. Ui would you

THE MINISTER OF WELFARE (SHRI1
SITARAM KESRI) : Shri Sommath
Chatterjee  bas mentioned a Supreme
Court verdict regarding Syndicate Bank. I
will bonour it, whereas the V. P. Singh
Government did not honour it.

SHRI RAM VILAS PASWAN : Wha
happened during two and half years period?
M'iesadm‘ ir 5553:.‘&’%“‘ it the. s
of in on wit Manda
Commission . . . .. ) Al

( Interruptions)
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[English) S
SHRI K. V. GKA BALU : D¢

not try to mislead the House. . . .

(Interruptions)

[ Translation)

SHRI CHANDRA JEET YADAV (Azam-
garh) : We would like to congratuiate

MR. SPEAKER : 1 congratulate those
who have raised this issuec as well as those
who have supported the cause.

SHRI KALKA DAS (Karol Bagh):
You deserve congratulations.

MR. SPEAKER : Thank you very much
but it is you who deserve congratulationst.

SHRI SURAJ MANDAL (Godda) :
Sudhir Mahto a Jharkhaad Mukti Morcha
M.L. A. from Itagarh in Jamshedpur.

MR. SPEAKFR : You may 'speak for
another two minutes, as we will close at
12.30 a.m. . . .(Interruptions)...

SHRI SURAJ MANDAL : A conspiracy
was hatched on the 15th, 16th instant to
kill him. Some days ago a Telgu Desam
M.L.A. was killed, there was an uproar
in the Lok Sabha for this. But I have an
information which I would like to furnish
to the Government and the August House,
which speaks that had there not been an
encounter then he would have been killed.
When a group of people reached Jamshedpur
on 16th to kill Sudhir Mahto, he had al-
ready left for Delhi on 15th and when he
returned, he came to knmow about a plot
about abducting and killing of a contractor.
The police received an information in this
regard and went there. Two persons were
killed and three were arrested in an encounter
with police . One of them was Shashi Bhu-
shan Rai and other was Abdul Aziz. These
people...... (Interruptions) .....

MR. SPEAKER : This is a state
subject and such matters should not be
raised here.

SHRI SURAJ MANDAL : You may
be right that murder of an M.L.A. is a state
subject but you must admit that there is
notl;:'ixfg more important than life in the
wor!

MR. SPEAKER : This can also be raised
in the State legislature.

SHRI SURAJ MANDAL :In 1987,
the President of Jharkhand Mukti Morcha,
Shri Nirmal Mahto was also killed, who
happend to be his elder brother. On 19th
May, Ashim Mahto was killed. He was
younger brother of Sudhir Mahto. The
police is inactive there as it could not arrest
anybody in this connection. The. case is
under C.B.I. investigition. I am also a com-
plainant. A ‘Person called Munhu Shaima
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of Patna ‘was iinvolved in it. He is openly
‘moving around in Jamshedpur but the police
do mo arrest him. Gaffoor Saheb must be
knowing that even in Ranchi on 8th, 40
persons carrying rifles had gone to kill one
person. At present Ranchi, Dhanbad and
amshedpur are in the grip of Coal ‘Mafia.
When Jharkhand Mukti Morcha opposes
their move then all Mafia groups set out
to kill them. Recently they tried to kill one

.L.A. A direction is sent from Home

inistry but no security is provided to us,
Shailandra Mahto’s life is also in danger,
He also had a haggle with the police, I need,

otection. It may be a State subject but
s there any value of the life of an M.L.A,
or an M. P. or not it this country. The State
Government is not providing any security.
He will be_killed any day. I request you
to kindly direct the Central Governhment
to provide security to Shri Sudhir Mahto
and his family. The criminals of that

area .ceees

MR. SPBAKER : It is all right, I have
understood your point.

SHRI SURAJ MANDAL : The State Gove-
rnment should be directed to arrest Munna
Sharma and Surya Patel, whose names are
recorded in C. B. L. case so that there is no
danger to the lives of the witnesses and we
should not show any complacency in this
regard and arrest those persons.

SHRI NITISH KUMAR BARH : Mr. Spe-
aker, Sir, yesterday Shri Sudhir Mahto had
met Chief Minister of Bihar Shri Laloo
Yadav in my presence and he had asked the
senior police officers to provide full security
_to the hon. M. L. A. and also ordered to

rrest the persons accused by the M. L. A.

SHRI SURAJ MANDAL : No security
has been provided till date. instead of provi-
ding security they have let the criminals roam
frecly. . . .(Interruptions)** ...

[English]

_MR. SPEAKER : Now whatever he says
will not go on record.

[Translation)

Now you have spoken and moreover he
has also clarified it. You should not continue
there afier. Let others also speak. The Gove
rament will do whatever it can in this case.”

[English)

SHRI PRATAP SINGH (Banka) : Mr.
Speaker, Sir, I -would like to thank you for
permitting me to raise a matter relating to
the Barauni Oil Refinery. - - -

*Not recorded:

- It would not be out of place to mention
here that the Barauni Oil Refinery has con-
tributed in each year not less than Rs. 1.8
million crore to the Indiar excheque.
At the present moment the condition of the
Barauni Oil Refinery is as follows:

The Barauni Oil Refinery is or the verge of
being decleared a sick unit. Crude Oil supply
to that particular refinery, which is one of
the  oldest refineries in the country,
has severly depleted. There is a grave
that thousands of persons will be put out
of the job and it is very necessary that some-
thing be done by this Government to make
good the shortfall in crude oil supply to
the Barauni Oil Refinery.

It would not be wrong to mention here
that this refinery is one of the earliest two
refineries which was commissioned. In the
subsequent refineries, which were commis-
sioned at Mathura and Baroda, production
has increased enormously. On the contrary,
in the Barauni Oil Refinery, production has
come down only because the source of crude
oil supply has diminished.

I would like to place a request through
you, Sir, to the Ministry that arrangements
be made that a new pipeline be allowed bet-
ween Haldia and Paradip to supply imported
crude oil to the Barauni Oil Refinery, It is
of vital interest to the Eastern sector because,
T think, there are very few refineries of such
capacity in that part of the country, I feel
that utmost concern should be shown by
the Minister to the good health of this parti-
cular unit.

Sir, I would request the Minister to kindly
give a statement in the House regarding the
steps that the Government is contemplating
for the alleviation of these problems with
regard to the Barauni Oil Refinery.

SHRI R. NATDU RAMA SAMY (Periya-
kulam) : Mr. Speaker, Sir, the Cauvery River
water Tribunal had given an Interim Award for
supply of 205 TMC of water to Tamil Nadu.
The Government of Karnataka has refused
to honour the Award. Tt went to the court
to obstruct the implementation of the Award,
but miserably failed.

The Congress M. Ps. from Tamil Nadu
did not bother about the issue at all and
badly set down the interests of the people of
Tamil Nadu. 1 strongly condemn them for-
dancing to the tunes of the Centre and alig-
ning themselves with an unconstitutional
Government in Karnataka.

Our dynamic leader Puratchi Thalaivi
wanted to save the interests of the people- of
Tamil Nadu by sacrificing herself. She went

n an indefinite fast which made the Centre
3). agree for a monitoring Committee.
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* After several days, the Centre is yet to
constitute the Committes. The Karnataka
Government has again said that it would not
give a drop of water to Tamil Nadu.

The Karnataka Government  which
refused to implement the Interim Award,
now opposes the constitution of the Monito-
ring Committee, the Karnataka Government
has disrespected the Constitution and the
established law., For protecting the
interests of the people of Tamil Nadu,
the Constitution and the law, the Karnataka
Government must be immadiately dismissed.

I strongly urge upon the Centre to impose
President’s rule in Karnataka for not imple-
menting this Award.

" SHRI MRUTYUNJAYA NAYAK (Phul-
bati): Sir, a growing tendency in the
country has bsen develoning for parnchial
forces and commmal forces to jeopardise
the integrity and unity of the country, In
this respect, our beloved, the late Indiraji had
deeply been interested to initiate a national
debate on Presidential form of government,..

(Interruuption).

MR. SPEAKER : You are raising this
Presidential form of government in Zero
Hour. Please sit down.

[Translation]

_SHRI MOHAMMAD AUl ASARAF
FATMI (Darbhanea): Mr. Sopeaker, Sir,
through you, I would like to raise an importaut
issue in regard to Passport Offices, in the
House. As you are aware man power is the
maximum export being made from the coun-
try. Tt is made espzcially to the Gulf countries.
Some countries of that region have imvosed
an additional requiremsnt of PCC recently.
In our country passport is issued only after
clearance certificate is 2ot from th= onolice.
Now 2 days when the Embassy offizials ask
for PCC one has to pay Rs.1,000 as bribe
even to a low ranking official in passport
offices for a passport. This is a serious issue
because the people are facing a lot of hardship.
T urge the Government to make a provision
for the issue of PCC to those persons whom
passoports have already been issued. This
will help the poor peovle. The Ministry of
Bxternal Affairs should take up with the
Ambassadors of those conatries which have
put the aforementioned restrictions and tell
them that once passports are issusd by the
Government. of India, it should be taken as
granted that police clearance has_also been
done. I urge the Government of India to do
all this for the benefit of the poor.

[ English)

" "SHRI ANBARASU ERA (Madras Central):
Mr. Speaker, Sir, the hon. Member ...,
(Interruptions).

' MR..SPEAKER: Mr. Anbarasu, you do
Dot belong to the Karnataka  Government
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yoéu do not belong to the Tamil Nadu Govern-
meat, 30, you do not go to that. You go to
your personal matter which you: wanted to

SHRI ANBARASU ERA: O. K. Sir. I have
a very important subjéct to raise on the
Independence Day, while unfurling the
Flag, the Chief Minister of Tamil Nadu
openly said. .[Interruptions).

MR. SPEAKER: If you are highlighting a
matter of this nature which is not noticed by
everybody, it does not help the country also.
(Interruptions)..........

SHRI ANBARASU ERA : Sir, just because
I am exposing .....c.ceceenee

MR. SPEAKER : My request to you is to
please undérstand the delicacy involved and
please do not highlight it.

SHRI ANBARASU ERA : Yes Sir. Just
because, time and again, I am pointing out
the lapses of the ATADMK Government., a
brutal attack has been made against my fam-
ily members. My wife was injured; my son
was also injured. When T gave a comvlaint,
the police took prompt action and they arr-
ested nearly 10 or 15 persons. They ~were
kept in the volice custody. But, on 12th,
two AIADMK M. L. As. went to the police
station; threatened the S. 1. and the Insosctor;
got released all the accused. They garlanded
them and took out a procession and fired
crackers.

SHRI P. G. NARAYANAN (Gobiche-
tﬁipalayam): Sir, he is misleading the
ouse.

[Interruptions)

SHRI ANBARASU ERA : And they said*
“Down down Narasimha Rao; down down
Congress rule and .... ¢ Interruptions) *%*They
said these slogans and they freed the accused
from the police station.

MR. SPEAKER : That last portion will
not go on record.

SHRI ANBARASU ERA : Sir, is this
the way a family member of an M. P. is being
treated ? So far, no action has been taken
against the assailants. Though I represented
this matter to the D. G. P., though I called on
the Governor, no protection is given to me
and I am afraid that once acain they will
attack me as well as my family members.
So, I seck your direction that necessary
protection be given to me.

I also submit that there is no law and order
in- Tamil . Nadu. . (Interruptions) Therefore,
in view of this chaotic condition, T uree
that the Chief Minister of Tam'l Nada
should step down tely. She has
no moral right to rule Tamil Nadu.
nterruptions) o

#*Not recorded. - © .
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SHRI R. NAIDU RAMASAMY : Sir, there
may be some personal enmity between them.
AJADMK members are not involved in it,
These are false zllcgations. All over India
Tamil Nadu alone is the State where the law
and order is weli maintained.

SHRIP. G. NARAYANAN : Sir, the
allegation by the hon. Member is totally
false. The law and order in Tamil Nadu is well
maintained. (Interruptions)

\

MR. SPEAKER : Let the matter be not
dragged on further. Shri Narayanan, you
have made a statcment. I am not going into
it. But, supposing, some protection is ruquired
for the M. P. it should be given by the State
Government and if necessary by the Central
Government also.

\ Translation)

SHRI RAM NAGINA MISHRA (Padrauna):
Mr. Speaker, Sir, through vou, I would
like to draw the attention of the Government
towards the situation prevailing in Delhi.
Shri Jitendra Prasad, Advisor to the hon.
Prime Minister.........

MR. SPEAKER : Please do not treat this
August House as the Police I nspector’s Office.

SHRI RAM NAGINA MISHRA : Please
just listen, I am not treating this August
House as a Police Inspecior’s Cffice. I v ould
like to say that four days ago son of the hon.
Prime Minister’s Advisor was abducted and
terrorists entered into his residence last night
and shots were fired. I would like to submit
that if such incidents are happening with
the Advisor to the hon. Prime Minister and
the hon. Prime Minister is riot able to protect
him, then how can Delhi be secure. I would
like to submit to you that steps for providing
security to all ths hon. M. Ps, present here
should be taken. In addition, I would also
like to make a demand to provids secu-
rity to Shri Jitendra Prasad, Advisor to the
hon. Prime Minister. This is not a small issue
but a very imporiant point which I would
like to bring to the notice of the Government.
Security should be provided to all the hon.
M. Ps. Yesterday’s incident is of quite serious
a nature. That is why we are all compelled to
raise all these issues. The Government should
teke steps for everybody’s sccurity.

DR. CHATTRAPAL SINGH (Bulandshahr)
Mr. Speaker, Sir, I would like to bring 1©
the notice of the Government and the August
House a very important issue concerning
my Constituency. My Constituency, district
Bulandshahar is just 80 kms. from Delhi.
Even then no direct rail link to Delhi or the
State Capij*al Lucknow is available. My
Constituency is the leading producer of milk,
wheat and other commodities. Even (hen the
farmers do not eet remunerative orices
for their produces because Bulandshahar is
not directly linked with Delhi. Though Buland-
shahr comes in the National Capital Region

14—113 LSS/ND/94.

and the Government says that NCR will be
speedily developed, yet Bulandshahr is lag-
ging behind from the development point of
view as comparcd to other areas. Till date
there is no direct rail link, neither to Delhi
nor to Lucknow. Therefore, people of my
Constituency facc lots of hardships. Sir,
through you, 1 urge the Government to
provide direct rail link from Bulandshahr to
Delhi and Lucknow immediately.

{English

DR. (SHRIMATI) PADMA (Nagapattl-
nam) : Mr. Speaker, Sir, I would like to
bring to the attention of the House a proposal
by the Ministry of Railways to degrade
and later wind up the ‘Agasthiampalli’ Rail-
way Station situated in my constituency,
i.e., Nagapattinam in Tamil Nadu.

Sir, this is an important trading and indus-
trial centre in the sense that there is a heavy
movement of salt from this place to all impor-
antcenires in the country. It is important from
the security point of view also ac this Station
is very close to Sri Lanka. Moreover, some
salt based and other industries are coming
¢P in this region very soon.

From the commercial aspect also, it is
essential that this railway line should nct
be degraded and wound up.

The people of my constituency are very
much agitated by the decision of the Railways
{Interruptions.] ’

May 1 request the hon. Railway Minister
to look into the issue personally and order
that this important railway branch line should
not be desrcded and wound up.

On thc other hand, this line should be
converteG in‘o broad gauge immediately
so that coramercial activities will get a boost
and public will be teiter served. Thank ‘you
very much, Sir.

SHRTMAT! SUSFELA GOPALAZ
Jhriaricki) : Sir. rape incidents in the country
are increasing like anything and nearly
11000 registered cases are there in each
year and 20 per ccnt out of that is child rape.
Such inhumar things are taking place. From
every State we are getting reports that child
rapc is increasing like anything. Immediate
legislation giving stringent punishment for
these rapists should be enacted or imme-
diate changes should be made in the legislation.
Otherwise this wili go on like this. The cul-
pritsare taking bail and terrorising families.
Recertly from Himackal Pradesh one family
came to me and fold that a five-year old
child was raped and killed and the culpritl
came out on bail and is terrorising to kiw
the others. This is going on very much. Nord
the Government will have to come forwann.
and make necessary changes in the legislatio be
Within six months a case of this type should ba
disposed of. So, immediate steps should

taken.-



‘@7  Popews Loidenthe Table AUGUSY 18, 1998

- {Translation]

MR. SPEAKER : Look, d:spite giving
notices of the Qusstions 20 days in advance
fire Qusition. Hoir is over exactly at 12,00
¥rs. everyday. But his wes taken up without
notice and inspite of that we want to extend
its time. Ttis not proper. it ;hould, therefore,
be completed within half-an-hour.

|English)
I hope that the agreement which you

arrived at should be respected. Now, Papers
laid en the Table.

1237 hrs.
PAPERS LAID ON THE TABLE
Statement the reply to USQ

No. 1713 dated 5-8-1993 regarding Privaie
Investment—Coal Washeries

“THE MINISTER OF STATE IN THE
.MINISTRY OF COAL (SHRI AIJIT
PANJA): 1 beg to lay on the Table a
- statement (Hindi and English versions)
correcting the reply given on the 5th
August, 1993 to Unstarred Question Neo.
1713 by Shri Anadi Charan Das regard-
ing Private Investment in Coal Washe-
ries.

[Placed in Library. See No. LT 4352/93]

'Memorandum of Understanding between
the Lubrizol India Limited and the
Ministry of Petroleum and Natural Gas
. for 1993-94 etc.
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI PABAN SINGH
GHATOWAR): On behalf of Captain
Satish Kumar Sharma. I beg to lay on
the Table a copy each of the following
papers (Hindi and English versions) ;—
(1) Memorandum of  Understanding
between the Lubrizol India Limi-
ted, 1993-94, and the Ministry of
Petroleum and Natural Gas for
1993-94,
[Placed in Library. See No. LT 4353/93)
2) Memorandum of  Understanding
between the Indian Oil Corpora-
tion Limited and the Ministry of
Petroleum and Natural Gas for the
year 1993-94.
[Plaved in Library. Ser No. LT 4354/93)
() Memorandum of Understanding
between the Cochin Refineries
Limited and the Ministry of Petro-
feum and Natural Gas for the yeas

- 1993-94. k-
{Placed in Library. See No. LT 4355/991
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(4) Memorandum of Understanding
between the Engineers India Limi-
ted and the Ministry of Petroleum

and Natural Gas for the
1993-94, .

[Placed in Library. See No. LT 4356/93]

Explanatory Statement giving reasons for

immediate Legislation by the Parl'ament

(Inventions of D squalifications) Amend-
ment Ordinance, 1993

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND'
COMPANY AFFAIRS (SHRI H. R.
BHARDWALJ) : I beg to lay on the Table
an explanatory statement (Hindi and
English versions) giving reasons for
immediate legislation by the Parliament
(Prevention of Disqualification) Amend-
ment Ordinance, 1993.

[Placed in Library. See No. LT 4357/93]

Review om the Working of an Annual

Report of the New Delhi Tuberculosis

Centre, New Delhi for the period from

the 1st January, 1991 to the 31st March,
1992 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI PABAN SINGH
GHATOWAR) : 1 beg to lay on the
Table :—

(1) (i) A copy of the Annual Report
(Hindi and English versions)
of the New Delhi Tubercu-
losis Centre, New Delhi, for
the period from the 1st Janu-
ary, 1991 to the 31st March,
1992, alongwith Audited
Accounts. :

@) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the New Delhi Tuberculo-
sis Centre, New Delhi, for the
period from the 1Ist January,

. 1991 to the 31st March, 1992.
@) Statement (Hindi and English ver-
sions) showing reasons for de-
lay in laying the papers men-
tioned at (1) above. -

=t (Placed in Library. See No. LT 4358/931
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12374 tus.
'MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : 8ir, I have
%0 report the following messages received
from the Secretary-General of Rajya
Salha :

(1) “In accordance with the pmvi
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its
sitting held on the 17th August,
1993, agreed without any amend-
ment to the Recovery of Debts
due to Banks and Financial Insti-
tutions Bill, 1993, which was pas-
sed by the Lok Sabha at its sit-
ting held on the 10th August,
1993™.

(ii) “In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Parliament (Prevention of Disqua-
lification) Amendment Bill, 1993,
which has been passed by the
Rajya Sabha at its sitting held on
the 18th August, 1993".

Parliament (Prevention of Disqualification)
Amendment Bill

As passed by Aajya Sabha—
12.38 hrs.

SECRETARY-GENERAL: Sir, I lay
on the Table the Parliament (Prevention
of Disqualification) Amendment Bill, 1993,
as passed by Rajya Sabha on the 18th
August, 1993.

12.38% hrs,
Standing Committez on Home Affalrs

Second Report
[Translation]

SHRI VINAY KATIYAR (Faizabad) :
Mr. Speaker, Sir, I beg to lay on the
Table of the House each of the copies
(English and Hindi version) of the second
report of the Standing Commites on

Home Affairs Report

Home Affairs with regard to the Govas-
nor (Emoluments, Allowances and Pric
vileges) Amendment Bill, 1993.

12.39 hrs.

STATEMENT BY MINISTER.—Comd.

Statement Correcting reply to Stasred

Question No. 143 dt. 5-8-1993 regarding
Tubewell Projects in Bihar

{English]

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :
Sir, 1 beg to correct the reply given in
the Lok Sabha on 5th August, 1993, to
Starred Question No. 143 (Priority No.
3) regarding Tubewell Projects in Bihar
as follows :—

Part o* the answer Yot mg__
@) No, Sir. Yes, Sir.

This correcting Statement has been
necessitated due to a typographical error
which crept in Part (a) of the .answer
due to oversight.

Inconvenience caused to the Hnnoura-
ble Members is regretted.

12.39% hrs.

Business Advisory Committee

Thirry-Second Report

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKUL WASNIK): Sir, I beg
to move :

“That this House do agree with the
Thirty-second Report of the Business
Advisory Committee presented to the
House on the 18th August, 1993".

MR. SPEAKER : The question is:
“That this House do agree with the
Thirty-second Report of the Business
Advisory Committee presented to the
House on the 18th August, 1993".

The motion was adopted
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" * MATTERS UNDER RULE 377

. (i) Need to enbance the quota of essential
commodities to Kerala State

{English]

-‘PROF. SAVITRI LAKSHMANAN
AMukundapuram) : Mr. Speaker, Sir,
there . are  approximately  53,36,816
ration cards in the Kerala State and the
requirements of these ration card holders
are catered to by 13,164 PDS outlets.
Kerala is rather a consumer State in res-
pect of food articles. The annual dome-
stic production of rice comes to 7,00,000
‘MT. The annual Central allocation of
rice to the State is of the order of
18,00,000 MT, wheat 3,00,000 MT and
Kerosene 28,378 KL. Consumption of
rice is 1,69,203 MT per month as against
Central allocation of 1,50,000 MT.
There is also short supply of wheat.
The monthly consumption of wheat in the
State is 21,96,000 MT as against Central
- allocation of 3,00,000 MT. In this item
-at least 50,000 MT per month is needed
to supplement the other food items.

- Likewise, kerosene is also an essential
commodity in respect of which the
requirement of the State is 33,606 KL as
against Central allocation of 28,378 KI.
At least 5,000 KL more of Kerosene may
be allocated immediately from the Central
quota. :

I, therefore, request the Union Govern-
ment not to impose any restriction on
ration items to certain specified cate-
gories of people of Kerala by providing
adequate essential commodities through
PDS outlets and by supplying enhanced
quantity of essential commodities to
Kerala State.

(ﬁ) Need to extend Tunsar-Tirodi railway
Jine up to Katangi ia Balaghat district
of Madhya Pradesh

[Translation]

SHRI VISHWESHWAR BHAGAT :
Mr. Speaker, Sir, Balaghat district in
Madhya Pradesh has an extensive mineral
wealth, forest reserves and a developed
agricultural area. At present there is a
railway line from Tunsar to Tirodi. The
distance of the railway line if extended
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upto Katangi will be only 15 Kms. while
it would be much more beneficial from
commercial point of view. The peo-
ple’s representatives, trade organisations
and common masses have been making
a demand to this effect for the last several
years. But this demand has not been
fulfilled so far. Katangi happens to be
an important trade cenire and is a pro-
minent food grain market. Rice is sup-
plied to the various parts of the country
from this place. At the same time there
are a number of mines of manganese
dolomite etc. in Katangi area, from where
minerals are being extracted and sent to
otier pzits of the countrv. Therefore,
the Government should extend the
Tunsar-Tiiedi railway line upto Katangi.

[English]

(ii) Need to retain railway Crossing No
33 while taking up gauge conversions
woik betweea Ecllary and Roydurga
Karnataka.

iEnglish}

SHRI K. G. SHIVAPPA (Shi-
Moga) : Mr. Speaker, Sir, the gauge
conversion work between Bellary and
Roycurga has becen sanctioned by the
Government. But the level crossing No,
33 ia beiween Somalapur station in Mola-
kalmaru Taluk, Chitradurga district and
Budunshaiu station has not been retained.
It is a matter of common practice that
the level crossing and approach roads are
retained while effecting guage conversion.
Nonetheless, it is not uuderstood as to
how the “level crossing 33” has been
removed. This does not sound logical
znd reusonable. The omission has caus-
ed grazt concern in the minds of the
peqplc of Pennammanshalli and other
neighbouring villages. Pennammanahalli
wijl be isolated from other important
neighbouring places. They will have to
cross the railway line to reach the main
road of Bellary and Roydurga. In the
absence of this level crossing No. 33, the
people of Pennammanahalli and other
villages wiil have to travel more than
10 kilometres to reach Bellary-Rampur
road. The villagers have to cross the
railway line to go to their irrigated lands
which are on the other side of the rail-
way line taking their domestic animals,
bullock carts and transport of produce
to’ thieir houses and market. )
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To avoid these problems of villagers
the retention of level crossing No. 33 is
necesary.

Hence, I request the hon. Minister ot
Railways to look into this matter and sec
that railway crossing No. 33 is retained,
while taking up the abovesaid gauge con-
vergion work.

(iv) Need to ensure early clearance from
Environment and Forest Department for
certain irrigation projects in Ramtek
Parliamentary Constituency in
Mabharashtra

[Translation]

SHRI TEJSINGHRAO BHONSLE
(Ramtek) : Due to lack of co-ordination
between Forests and Environment De-
partments, the people are being deprived
of any benefit of Government funds in-
curred on certain irrigation projects such
as Pendhiri Nala in Savner Tehsil in Nag-
pur  district and Sagar Nala, Ramjan
Goti, Sarekha, Khumari Nala, Phuljhari
etc. in Ramtek Tehsil in my Constituency
Ramtek. All these projects have been
launched for the development of Adivasis.
The local Adivasi residents of the area
get the benefits of water only for 2-3
months of rainy season in a year. There
is no cultivation in the remaining eight
months because there is no rain, due to
which the local residents face starvation.
The result is that they have started migra-
ting to other places to earn their liveli-
hood. Several people have already mi-
grated to other cities to earn their liveli-
hood.

I would like the Cental Government to
direct the department of Environment and
Forests to implement the said projects so
that the Adivasis in my Constituency could
be able to get benefits of these projects
and earn their livelihood. The implementa-
tion of these projects would not only pre-
vent the migration of people but also
provide job opportunities to them.

(v) Need to review the decision of rescind-
ing Molasses Control Order, 1961

SHRI MADAN LAL KHURANA
(South Delhi): Mr. Speaker, Sir the Cen-
tral Government has rescinded the Molas-
ses Control Order, 1961 with regard to
prices and transportation of molasses. As
& result of this order many industrial
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units like those of chemicals, alcohol
medicines. fodder etc. are caught in
a grip of crisis. Keeping in view the
evil effects, the Government of Uttar Pra-
desh refused to obey the Molasses “Con-.
trol Order issued by the Central Govern-
ment and decided to continue the imple-
mentation of the Molases Control Order,
1964. They say that implementation of
the order of the Central Government
would cause a revenue loss of about
Rs. 800 crores to the State Government.
it would also lead to adulteration in molas-
ses and thus putting several industrial
units based on molasses in crisis.

The Governmtnt of Maharashtra also
implemented the orders of the Central
Government initially and issued orders on
21st June, 1993 in its support. But when
they found that many of their chemical
industries were closing down, they issued
another order on 17th July, 1993 and im-
posed restrictions on the transportation of
molasses to other States which is against
the spirit of the Central Order.

Therefore, the Central Government
should clarify the situation in this regard
and also review the dccision of rescinding
Molasses Control Order, 1961.

(vi) Need to review National Textile
Policy

DR. LAXMINARAYAN PANDEYA
(Mandsaur) : Mr. Speaker, Sir, due to con-
tinuous decline in the textile industry all
over the country and due to closure of
textile mills one after the other in Madhya
Pradesh the country is incurring heavy
financial loss on the one hand and on the
other hand lakhs of labourers and their
families are facing financial hardship.

The Central Government is, therefore,
requested to review the entire textile
policy with a view to saving the industry,
which is earning huge foreign exchange
by export of garments, from going sick.
In the absence of a proper textile policy
the industry will continue to suffer which
in turn will create many socio-economic
problems. ,

(vil) Need for early clearance to pending
power projects of Kerala

[English]

" SHRI THAYIL JOHN ANJALOSE (Al-

leppy) : Sir, the Kerala State is facing



218 . Matsers under Ruls 377

acate .power shortage. Many power pro-
jects are held up at the Central Govern-
ment for various reasons. The decla-
zatios that N.-T.P.C. would be setting
1p 2 Thermal Power Project at Kayam-
kulam was 8 melief to the people of the
State. Even as years have passed, the
project has still not been set up. That
is the case of many other projects too.
Peoyamkutty Hydro Project, Bhrama-
puram Kozhikode and Kasargod diesel
plapts are a few projects which await
implementation.

I would, therefore, request the Central
Government to take prompt steps in clear-
ing and implementing these projects which
are of vital importance for the Kerala
State.

{viii) Need to issue letter of Intemt for
wefling up a sugar factory either in Saharsa
or Supaul district of Bihar

{Translation)

SHRI SURYA NARAYAN YADAV
(Saharsa) My Constituency Saharsa is
an industrially backward area and it has
besp declared as No Industry district too.
There are two districts—Saharsa and Su-
paul in my Constituency where there is
a good agricultural production, especially,
sugarcane crop is grown extensively in
these areas. But there are no sugar
mills in this area and as a result thereof
the farmers are not getting remunerative
price for their produce. At times large
guantity of sugarcane goes waste. I, there-
fore, urge the Government to set up a
sugar factory in Seharsa or Supaul so
that the farmers get remunerative price
for their produce and the youth of the
districts also get employment.

[English]
12,52 hrs. .
STATUTORY RESOLUTION RE. DIS-
APPROVAL OF THE CONSUMER
PROTECTION (AMENDMENT) ORDI-
NANCE, 1993
. AND
CONSUMER PROTECTION (AMEND-
MENT) BILL
As passed by Rajya Sabha
Motion to comsider
MR. SPEAKER : We will take up Item
Nos. 11 and 12. Shri Ram Naik mn
speak on Item No. 11.
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SHRI RAM NAIK (Bombay North):
1 beg to move*

“That this House disapproves of the
Consumer Protection (Amendment) Ordi-
nance, 1993 (Ordinance No. 24 of 1993)
promulgated by the President on the
18th June, 1993.”

This is a Bill which was introduced ori-
ginally in the Rajya Sabha on 31st March
and the Bill could not be passed.

In the last Budget session, though the
House was working for nearly one and
half months after its introduction—the bill
was introduced on 31st March and the
House adjourned on 14th May—the Bill
was not discussed and on 18th June, the
Pres.dent issued the Ordinance.

I have seen the proceedings in the
Rajya Sabha. When I saw the proceed-
ings, I found that the resolution for dis-
approval of the Ordinance was moved
there. But the Government did not im-
troduce a new Bill which is normally
done. The Bill which was introduced on
18th March was not withdrawn, The
normal course should have been that to
repeal the ordinance, a fresh Bill should
have been brought out and the earlier
Bill should have been withdrawn. But
instead of doing it straightway, the Bill
of 18th March was continued and, after
the discussion of the Bill, an amendment
was brought by the Minister in the second
reading repealing the Ordinance. When
I tried to read the Objects and Reasons
of the Bill of 18th March, there was no
mention of the Ordinance. I feel that it
is not the proper course. It is perfectly
legal. There is no doubt about it. But
the Government should have always bring
their Bills straightway to facilitate the
easy understanding of the members. That
is my point Number one.

*Moved with the recommendations of
the President.

The objects of the Bill are, by and
large, laudable. 1 would support the bill.
But that is when I speak on the Bill I
am at present restricting myself to ‘the
Ordinance because Prof. Ram Kapse is
our first speaker and he will speak on the-
merits or demerits or shortcomings of the:
Bill. But I have an objection about the:
misuse of ardinance power which the.
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Constitution has given and very often for
small reasons the Government is resort-
ing to the ordinance. If the Bill was so
important, why was it not passed in the
last session? There were one and half
months at our disposal. That could have
been done. If the Government would
have requested both the Business Advisory
Committees of Parliament that this Bill
is ver\‘y important and this must be passed,
we would have sat even extra hours and
passed the Bill. But after introducing the
Bill, to pass an ordinance, is misusing the
authority to issue the ordinance. This is
very often evident from the way the Ordi-
nances are being issued.

Sir, in 1992, the Government issued 21
Ordinances. In 1993, we have just com-
pleted the month of July and we are in
the month of August. In this period, the
Government has issued 29 Ordinanecs.
That means, the speed and the proportion
of issuing the Ordinances have increased
considerably. That is whv sometimes, I
feel it and T say also that the Govern-
ment is becoming Ordinance-addict. This
ordinance-addict habit has to be chang-
ed. That is why, I am opposing the in-
troduction of any legislation by way of
an Ordinance.

The next point which is most impor-
tant is if the Ordinance was that impor-
tant, why was it not done immediately.
Our Budget Session concluded on 14th
May. The Ordinance was issued on 18th
June. that is, nearly after one month. Why
was it not done immediately? Why did
you lose one month if it was that im-
portant? You have lost one month. But
the point is, after one month, we are
assembling here. Had the Bill been
brought forward again in the July Ses-
sion, what would you have lost? So, what
has been lost could have been
achieved earlier also. Therefore, the
Government must explain why it did not
do it immediately after the Session was
over if the Odinance was that urgent.
What were the circumstances which
changed immediately which necessitated
the issue of this Ordinance?

At the same time, T want to know one
information.  After issuing the Ordi-
nance, what is the action taken bv vou.
When the Ordinance was issued on 18th
June, you must have done something.

What type of implementation activity have
you done in respect of this important
Ordinance? The House is entitled to
know about it. That is why I request that
when the Minister speaks, he should ex-
plain why the Ordinance was not issued
immediately after 14th May, after the
Session was over. What were they doing
for one month? After issuing the Ordi-
mance, what is it that they did? What
action have they taken in respect of the
various provisions which the Ordinane
contains? This information must be givea
to the House.

According to the rules, whenever any
Ordinance is issued, a statement is requir-
ed to be laid on the Table of the House
under Rule 71(1). Accordingly. the state-
ment has been laid. The Government
should take some care in respect of draft-
ing statements also. Otherwise it become
a routine type of statement. The reason
for issuing the Ordinance has been given,
1 am quoting para 2 of the statement
which says :

“The Consumer Protecton (Amend-
ment) Bill, 1993 was introduced in
the Rajya Sabha on 31st March, 1993.
The Bill, however, could not be consi-
dered and passed by either in the Lok
Sabha or in the Rajya Sabha during the
last Session due to paucity of time.”

How could the Bill have been passed in.
the Lok Sabha? If the Bill is introduced
in the Rajya Sabha, unless the Bill is
disposed by the Rajya Sabha, it cannot
come to the Lok Sabha for adoption. But.
this is a routine type of statement which
has been appended. We cannot give any
amendments to this type of a statement.
Sa, I expect that the Government should
take better care while drafting such
statements.

MR. SPEAKER: If we do not want
many ordinances then, we shall have to
be brief also.

SHRI RAM NAIK: I agree. My last
point is that there is substantial difference
between the earlier Bill and the Ordi-
nanee. Probably, the most controversial
amendment would be that the period of
lodging the complaint has been increased
from one year to two years. The Ordi-
nance said that it is one year. But the
Bill says that ‘it is two years. I expect
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that the Governmen: should tell us in
advance why the period was kept earlier
as- one year. Then, it has been changed
to two years. Why hus it been changed
to two years ? I feel and many Members
have also given amendments that it should
be three years so that proper justice can
" be done in respect of this Act.

: Sir, with these words, I oppose the
Government’s addiction to the issuing of
Ordinances. By and iarge, I would sup-
port the Bill. But I would do that after-
wards, after the main speaker speaks.

MR. SPEAKER : Motion moved :

“That this House disapproves of the
Consumer  Protection  (Amendment)
Ordinance, 1993 (Ordinance No. 24 of
1993) promulgated by the President on
the 18th June, 1993.”

13.00 hrs.

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN
AHMED) : I beg to move:

“That the Bill fuither to amend the
Consumer Proieciion Act, 1986, as pas-
sed by Rajya Sabha, be taken into con-
sideration.”

, The object'on raised by hon. Shri Ram
Nalk is mores of a technical nature. I am
grate‘ul to him that he has pointed out
certain matters, I will only respectfully
submit that the Bill was moved in the
Rajya Sabha and it could not be passed.
The reasons are w:'l-known to all the
Members. They couid not find time here,
and with the result, it could not come
here also. After that the Consumer
Protection Council meeting was held and
in that, the members said, “this Bill has
been moved but it has not been passed.
So, you now Kkindly issue an ordinance
because otherwise the matters which have
to be urgently taken up through the Bill
will again take more time.” It was main-
'y because of that recommendation of
the- Consumers Protection Council that
this- was done. 'And then consequent
upon the promulgation of the ordi-

nance, certain action has been tak@n.
for example, monetary jurisdiction of ‘the
various forums had to be taken and
various adminisirative actions had to-be
taken by the State Governments. There
were certain very pressing difficulties for
which the Bill was brought.

I am sure that the hon. Members will
agree with every amendment that has
been  there in the Bill because,
by and large, there is a unanimity on the
contents of the Bill and - the measures
that have been taken.

With these words, I request the hon.
Members to carry through the Bill.

~MR. SPEAKER : Motion moved :

“That the Bill further to amend the
Consumer Protection Act, 1986, as
passed by Rajya Sabha, be taken mto
consideration.”

SHRI SHARAD DIGHE (Bombay
North Central) : Mr. Speaker, Sir,
I rise to welcome this B'll which has been
brought by the Government. And I
whole-heartedly support the Bill. .

MR. SPEAKER : You can speak after
lunch.

13.03 hrs.

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock

14.06 hrs,

The Lok Sabha re-assembled after Lunch
of six minutes past Fourteen of the Clock.

(SHRI NITESH KUMAR in the Chair)
RE: JAIL BHARO MOVEMENT. IN
DELHI AGAINST ANTI-PEOPLE. ECO-
NOMIC POLICIES OF THE GOVERN-

MENT
[English]
SHRI - SOMNATH - CHATTERJEE
(Bolpur) : Mr." Chairman, Sir, a very

serious situation has happened in the
Capital of  this country. Today, Sir, I
mentioned in the House about the jail bharo .
movement, against the economic pollcleu
of this country, the anu-pmplp ecopomic .
pollcles of this country. A large number.
of people, working people, ordinary people
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had gathered; Mambers of Parliament
were there ; and Sir, in 2 most unprovoked
manner, without any reason, provocation,
the Government almost ran amuck.
There has been lathi charge, tear gas shells
have been used and water-cannons have
been used; our Members of Parliament
also have been injured What is happening
in the Capital of this country, we would
like to know. (Interruptions) What is this
Government doing ?  (Interruptions)

SHRI SAIFUDDIN CHOUDHURY
_(Katwa) : We demanded that the Home
Minister should come here now to the
House. (Interruptions)

SHRI SOMNATH CHATTERIJEE : We
want an immediate response. What is the
position. Why is it happening? Why
should the Government behave in this
manner ? (Interruptions) Sir, there has been
lathi charge inside the Police Station also,
Shri Hannan Mollah was there. (Interrup-
tions)

SHRT HANNAN MOLLAH (Ulu-

beria) : Sir I was there.
(Interruptions)

MR. CHAIRMAN : Please take your
seats. I have allowed Shri Somnath
Chatterjee to say. I have allowed him.
Please take your seats.

' (Interruptions)

SHRI HANNAN MOLLAH : Sir, about
15,000 people from various mass organi-
sations representing various trade unions.
kisans, students, yuvaks and women were
there. As you know, we announced this
six months before; campaign was going
on at the State level and district level.
All over the country lakhs of people have
already been informed. Today, they have
courted arrest. In Delhi also, we plan-
ned the programme and about 15,000
people were there near Jantar Mantar.
We were just walking. There was no
arrangement. We thought that we will
be arrested as usual, in Delhi also, as
we have seen in the earlier period. We
thought that we will be taken into police
custody and we wil be courted arrest.
When we were just walking, some of our
women who were in front, ran and im-
mediately they started beating; and more
than 600 to 700 people have been injured.

15—113 LSS/ND/94.

Shri Balaraman, MP from Rajya Sabha
has his eyes still burning because of the
tear gas shells. I also have problem in
my eyes. About seven, eight MPs were
there ; Shri Indrajit Gupta was there.

When we went inside the thana, there
was also a lathi-charge. Fifty to sixty
people were injured there. (Interruptions)
It is a barbaric situation. . (Interruptions)

SHRI SOMNATH CHATTERJEE:
We want Home Minister to be here.
(Interruptions) We want an answer on
this. (Interruptions) 1If this type of de-
mocratic movement is not allowed in this
country, the House will not run.

(Interruptions)

SHRI CHITTA BASU (Barasat) : Sir,
you should know that it was sufficiently
propagated. About six months ago, there
was a national convention of all the
secular and democratic mass organisations.
It was decided from there that all
the mass organisations will court arrest
today, on the 19th August, peacefully non-
violently—all over the country. The de-
mand was: reversal of the anti-people
economic policies and industrial policy
of the Government.

We have got the democratic right to
speak against the anti-people economic
policies and industrial policies of the
Government. Equally, the people outside
have got the right to give vent to their
feelings and express their opposition to
the Government policies in a peaceful
manner so that Government is forced to
change the policy.

Are we in a fascist country ? Have
you decided that the people outside have
got no democratic right to protest ? If
you have decided that only some people
decide here something, if it is even
against the nation’s interests, the country
will have to accept it. That stage has
not yet come. That stage has not
reached, that our people were allowed,
that our people can assert themselves, our
people are very much determined to
protest and preserve the democratic rights
as has been demonstrated today in Dethi
and is being demonstrated all over the
country.



223 Re: Jail Bharo Movement AUGUST 19, 1993

in Delhi

We are not going to accept the Govern-
ments position or policies lying low.
I think, this is an important development
in the democratic movement in the country.
Never, before has their been such a mas-
sive character of the movement. (Inter-
ruptions)

[Translation]

SHRI DAU DAYAL JOSHI (Kota) :
What had happened the day when women
were Leaten up in your area? Mr.
Chandra Shekhar had said that you fired
shots.

“SHRI TARIT BARAN TOPDAR (Bar-
rackpore) : ‘Both of you - are hand in
glove because you belong to the same
party.

[English]

MR. CHAIRMAN : Please take your
seat.
(Interruptions)

MR. CHAIRMAN : Please speak one-by
one.
(Interruptions)

[Translation] .

MR. CHAIRMAN: Mr. Somnath
Chatterjee has raised this question. We
have allowed 2-3 members to speak. Mr.
Mohan Singh may also speak if he so
desires.

{English]

SHRI SOMNATH CHATTERIEE: It
is very significant that the Government
of the day is unable even to think or res-
pond in any matter of importance.

{Translation] .

SHRI MOHAN SINGH (Deoria) : I
would like to strongly critisize it on
behalf of my party. It is unjustified.
This administration was aware three days
in advance that some people of some
organisations were going to stage a de-
monstration. Their ‘Jail Bharo’ campaign
was going to be started throughout the
coumry. ‘The adrmsiristration deliberately
clamped prohibitory orders in the entire
area three days in advance. There was
no reason to do that. It is a democratic
right of any organisation to court arrest
and stage a ‘Satyagrah’ by informing the

Re : Jail Bharo Movement 224
in Delhi

Government in a democratic way. It was
proposed to be a peaceful satyagrah. But
to arrest the ‘Satyagrahis’ and lathi-charge
them barbariously reflect the dictatorship
and thus should be condemned. Sir, I
would like to urge you to ask the
hon. Minister of Internal Security to make
a statement in the House and regret this
action. I want to demand, through you,
that the action be taken against the offi-
cials found responsible for this barbaric
lathi-charge.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS)
AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKUL WASNIK) :
Sir, I would not like to arrive at any
conclusion at this point of time but Mr.
Somnath Chatterjee and all his colleagues
have raised a matter which definitely
meeds to be taken care of. I can say, at
this point of time, that I will immediately
inform the hon. Home Minister the con-
cern which the hon. Mambers have ex-
pressed about this. (Interruptions)

[Translation]

SHRI RUPCHAND PAL (Hugli): It
should be condemned.

[English]

SHRI TARIT BARAN TOPDAR
When the democratic process has been
installed by lathis and water cannons,
proceedings of Parliament cannot continue.

[Interruptions)
[Translation]

MR. CHAIRMAN : You raised your
point and the hon. Minister responded to
it. Now, I think nothing more needs to
be said on it.

[English]

MR. CHAIRMAN: I am on my legs.
Please take your seats.

SHRI SOMNATH CHATTERIJEE: Sir,
it is a very serious matter and Members
are very much agitated. The only sup-
port which the Government has is from
tbe BJP. Kindly note that, Sir.. (Inter-
ruptions). ’
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SHRI RAM KAPSE (Thane): We do
not support the Government. It is very
rare. (Interruptions)

[Translation]

MR. CHAIRMAN : The Point is that
you have raised this issue and I have given
you 'permission to raise it. The Govern-
ment has also responded to it. Therefore,
you are requested to co-operate us in
running the House smoothly. You have
expressed your viewpoint. (Interruptions).

SHRI TARIT BARAN TOPDAR : But
we have not received any response on the
issue. The issue that was raised has not
been responded. (Interruptions).

SHRI ASTBHUJA PRASAD SHU-
KLA (Khalilabad) : We too condemn it.
But it has become their habit.

SHRI DAU DAYAL JOSHI (Kota) :
We also condemn the deeds of the
Government. It is certainly murder of
democracy. On behalf of the BJP I
criticise it.

[English])

SHRI SOMNATH CHATTERJEE :
Sir, I am thankful that at last some good
sense has prevailed. The question is very
important. I was trying to avoid a refe-
rence to a meeting held in the Parlia-
mentary Affairs Minister's room in which
the hon. Home Minister was also there.
I had informed him about it. He tried
to speak to the Police Commissioner; I
requested him to come and tell the House
as to what is the position and what ac-
tion they are going to take. There are
four Home Ministers in the Government
and not a single Home Minister is present
here.. (Interruptions)

[Translation}

MR. CHAIRMAN : Here the Minister
of Parliamentary Affairs has promised to
bring this incident to the mnotice of the
hon. Minister of Home Affairs and an
appropriate action would be taken accord-
ingly. He has clarified all this. I do not
think it proper to say anything more in
this regard.

SHRI MOHAMMED ALI ASHRAF

FATMI (Darbhanga) : The Minister of
Home Affairs may be called in the House
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and asked to make a statement. .(Interrup-
tions)

MR. CHAIRMAN : Do you want to
say something only for the sake of say-
ing. You have already expressed your
viewpoint strongly and the hon. Minister
has also noticed it and has assured to
bring it to the notice of the Minister of
Home Affairs.

[Interruptions)]

MR. CHAIRMAN : You may please
sit down. Shri Mohan Singh has already
spoken on behalf of your party.

(Interruptions)
[English]

SHRI SOMNATH CHATTERJEE :
Notice is already there.

SHRI SAIFUDDIN CHOUDHURY :
It has already been brought to the notice
of the Home Minister. The Home Minis-
ter should come to the House. (Interrup-
tions).

SHRI NIRMAL KANTI CHATTER-
JEE (Dumdum) : We have repeatedly
stated in this House that....

MR. CHAIRMAN : Nirmalji, at least
treat him as a Minister.

SHRI NIRMAL KANTI CHATTER-
JEE: I am treating him as a Minister.
His name is Mr. Mukul who is a Minis-
ter. Now, we have repeatedly insisted
that whenever such developments take
place, before we are enabled to raise our
voice, there should be a suo motu state-
ment from the Government. He has
already talked to him and right now, if
he says that he will draw the attention
of the Home Minister, then they continue
to fail in their duty. That is why, we
are suggesting that the Home Minister
should be called here and till then, let
the House remain adjourned.

SHRI ANIL BASU  (Arambagh) :
Parliament is the supreme body of demo-
cracy and this House cannot be a silent
spectator.  (Interruptions).

SHRI MUKUL WASNIK : Mr. Chair-
man, Sir, When this matter was raised
by hon. Somnathji, I myself was not
aware that he had already met the Home
Minister and expressed his concern. I
did not know that there was a dialogue
between them.



227  Jail Bharo Movement
in Delhi

SHRI SOMNATH CHATTERIEE :
There was no dialogue at all. It was
rather a monologue. He has stated that
he wonld send the MoS. I have told him
that if he could not send anybody, he
himself should come to the House.

SHRI MUKUL WASNIK : But at this
point of time if the hon. Member were
to say that I should immediately go and
summon the hon. Home Minister, I think
it will be unfair on his part to expect
such a thing. I have already stated that
1 would bring it to the notice of the hon.
Home Minister. 1 will definitely inform
him that the Members are very much
concerned on this issue.

[Translation]

MR. CHAIRMAN : The incident he
has referred to is a serious one. Many
hon. Members were there in the proces-
sion. He has expla'ned what happened
inside the Police Station. Keeping in view
its seriousness it would be better to hold
'disenssmu immediately and the Govern-
ment should come out with its stand in
this matter. -

(Interruptions)

SHRI INDRAJIT GUPTA (Midna-
pore) : Mr. Chairman Sir, if an hon.
Member is arrested, the Chair is informed
as per the rule. Has the Chair received
any intimation in this regard that 6-7
_members belonging to this House as well
as the other House had been in the Police
Station for 2 hours ? (Interruptions)

SHRI PAWAN KUMAR BANSAL
(Chandigarh) : You were freed very
soon. {Interruptions)

SHRI INDRAIJIT GUPTA : Only God
tnow: how much disturbance you might
have created if you had been detained
even for a minute. (Interruptions)

|English}

SHRI PAWAN KUMAR BANSAL:
You have misunderstood me. I am not
at all taking it lightly. I am very much
concerned. The hon. Member has said
that intimation had not come. 1 said that
it would have come. I did not expect
that you would react in this way. I am
equally concerned about the incident.
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.SHRI INDRAJIT GUPTA:1 am ask-
ing only one question. Has the Chair
been informed or not ? The police station
is hardly 400 yards away from here. They
noted down the names of all the MPs
within the first half an hour itself. I want
to know why the Chair has not been in-
formed.

[T1anslation]

* MR. CHAIRMAN : Guptaji, you know
very well. We will get it checked.

SHRI INDRAJIT GUPTA : What do
I know ?

MR. CHAIRMAN : The House should
be intimated in this regard. If it is not
conveyed the hon. Speaker as per the rules,
action can be initiated under rules. Since
you have raised this issue, we will find
out the facts and whatever is thought
proper would be done.

(Interruptions)

[English]

SHRI SOMNATH CHATTERJEE:
Is this “overnment functioning only
through teargas shells, lathis and water can-
nons ? There is no response from them
when such an incident occurred in Delhi
itself and that too in the Parliament Street
police staticn when Senior MPs have
been injured. They have been arrested
and detained. Even then, the Govern-
ment does not respond! When we raise
the matter, someone says that the Govern-
ment will be informed. I don’t know
what is harvening. Isn't there a Govern-
ment functicning even in Delhi ?

|7 rer:station)

People like ‘Mauni Baba’ have been
inducted in the Government and what
they are dcing ?....(Interruptions)...

MR. CHAIRMAN : It has been discus-
sed.

(Interruptions)
[English]
MR. CHAIRMAN : I am on my legs.

" You please sit down. Let us allow Shri

Sharad Dighe to speak on the Bill. Let
us resume cur business.
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SHRI ANII. BASU: Will the Home
Minister come here and make a statement,
first ? When such a grave incident has
occured, how can we simply carry on with
our business ?

- DR. RAM CHANDRA DOME (Bir-
bhum) : Let the Home Minister come

and make a statement. We want the Home

Minister here. .. (Inzerruptions) . ..
[Transiation]

MR. CHAIRMAN : This has been dis-
cussed. The question has been raised strong-
ly. The Minister has responded twice. !
have commented upon it.

SHRI TARIT BARAN TOPDAR:
What is the content of the response?
-« .(Interruptions).. .

[English]

SHRI ANIL BASU: When Members
uof Parliament are iathi-charged, how can
the House function as if nothing has hap-
nened ? How is it pussible Sir ? Let the
Home Minister come and make a state-
ment first. ... (Interruptions)

14.25 hrs.

At this stage Dr. Ram Chandra Dome
and some other hon. Members came and
stood on the floor near the Table

(Interruptions)

[Translation]

MR. CHAIRMAN:: I shall be able to
speak only when you sit in your seat....
{Interruptions)

[English]

MR. CHAIRMAN : The Minister of
Parliamentary Affairs wants to say some-
thing. You first hear him...

(Interruptions)

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): I will
speak on behalf oif the Government.

[Translation}

SHRI BHOGENDRA JHA (Madhu-
bani) : Mr. Chairman, Sir, you first listen
to me. . (Interruprions) . ..
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MR. CHAIRMAN : Now this matter is
over.. .(Interruprions). ... The members
have been stating their view point for the
last 20 minutes. All have expressed their
views. Now you please sit down.

SHRI BHOGENDRA JHA : You should
please listen to me.. (Interruptions). ..
If you will not allov me I will not speak
.. .(Interruptions)

MR. CHAIRMAN : The Minister of
Parliamentary Affairs is going to say
something. You should listen to him and
now you please take your seat.

{Fnglish]
14.26 hrs,

At this stage Dr. Ram Chandra Do)ne
and some other hon. Members went back
to their seats

SHRI VIDYACHARAN SHUKILA :
Sir, there was a peaceful demonstration
going on. The Delhi Administration had
made all arrangements for arresting all
those persons who were demonstrating in
violation of Section 144. The demons-
trators were being peacefully rounded up
and they would have been released after
the end of demonstration but unfortuna-
tely some incident occurred.

SHRI INDRAJIT GUPTA (Midnapore):
What incident occuried ?

SHRI VIDYACHARAN SHUKLA :
1 have not yet received the details of the
incident. But, I regret greatly that this
kind of incident took place in = which
some of our political workers have been
‘njured. We will immediately hold an
inquirv and see that the wrong-doers are
dealt with properly.

iT-anslation]

SHRI BHOGENDRA JHA : Mr. Chair-
man, Sir, I am coming from that very
place. I am one of the victims. Please
allow me to syeak only for two minutes
-« . .{Interruptions)

MR. CHAIRMAN : Whatever you
want to submit, has already been stated
by cther hon. Members.

SHRI BHOGENDRA JHA: I have
first hand information. ... (Interruptions)
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MR. CHAIRMAN : There is no
question of first hand cr second hand in-
formation. This issue is over now.

- |English]

MR. CHAIRMAN. There is a listed
business in the House. We will now re-
sume the listed business. Shri Sharad
Dighe may please speak.

[Translation)

SHRI BHOGENDRA JHA : I am one
of its victims. Let me allow to speak
please. .. .(Interruptions)

MR. CHAIRMAN : You are a senior
member. You rise and start speaking
whenever you wish to do so. Everything
has been stated regaiding this incident
and the hon. Minister has also expressed
his views. Therefore. please sit down.

(Interruptions)

SHRI BHOGENDRA JHA: I am
starting from that very point.. . (Interrup-
tions) " Please listen to me.

[English]}

MR. CHAIRMAN : I will not allow
you. I have already called Mr. Sharad
Dighe. You please take your seat.

(Interruptions)

MR. CHAIRMAN : Nothing will go on
record.
[nrerruptions}**
[Translation])
SHRI RAIJNATH SONKAR SHASTRI

(Saidpur) : Please allow him to speak for
two minutes.

MR. CHAIRMAN : All right. I allow
you for two-minutes time.

SHRI BHOGENDRA JHA: 33 Al
India People’s Organisations of the coun-
try comprising All India People’s Organi-
sations of labourers, agricultural labour
ers, students, women and youths were pre-
sent at the Tal Katora Stadium on the
last 15th April. They decided to launch
‘jail bharo abhiyan’ on the 19th August
ie, today as a mark of protest against
the new industrial and economic policy of
the Government as well as against com-
munalism. The Government of India had
been informed about it.

Sir, today we assembled at the Jantar
Mantar and proceeded ahead. We had
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openly given a call for court arrest. Nearly
25 thousand people were present there. If
the police wished they could have arrest-
ed us at the very outset. They tried to
stop them but we did not stop. Then they
resorted to water canon and tear-gas from
very close vicinity. It was virtually im-
possible to breathe and see even for a

moment and thereafter there was lathi
charge.

Had they arrested earlier, this develop-
ment might not have taken place and such
a large number of people including my-
self would not have been injured. Women
also were injured in the lathi charge. We
have requested the police to send them to
hospital and they have replied that they
are sending them. Al this could have
been averted if thev had been arrested
earlier. With these words I conclude.

**Not recorded.
{English]
14,35 hrs,

STATUTCRY RESOLUTION RE. DIS-

APPROVAL OF THE CONSUMER
PROTECTION (AMENDMENT ORDI-
NANCE
AND

CONSUMER PRCTECTION (AMEND-
MENT) BILL—Contd.

SHRI SHARAD DIGHE (Bombay
North Central) : Mr. Chairman, Sir, 1
was saying in the morning that I whole-
heartedly welcome this Consumer Protec-
tion (Amendment) Bill, 1993 which has
been brought before this House. When this
original Consumer Protection Act was
passed in December, 1986, we were very
glad because it was a major step in the
field of consumer protection movement.
And some of us had even held this legis-
lation as a Magna Carta, as far as the
consumers are concerned. It was really
a milestone in the history of socio-eco-
nomic legislation of this couniry. Now,
this legislation was in force since 1986
and certain loopholes and lacunae were
found out and detected not only by those
who were functioning under this Act but
several institutions were also helping the
consumers in order to protect their rights.
And therefore, it was but natural that a
working group was instituted to find out
the exact defects, as far as this Act was
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concerned, and to remedy those defects
so that the consumers’ rights can be
effectively protected. A very detailed study
was done by that working group since
1990; and I find that a very good and de-
tailed report was also submitted by them.
They had made ten major recommenda-
tion§ and a detailed note, as far as the
amendments of the different clauses were
concerned, was also annexed to that work-
ing group report. I am glad that most of
the recommendations have been accepted
by the Government. After accepting this
liberally, the legislation is very much help-
ing the consumers, as far as their rights
are concerned. However, there are some
suggestions which have not been accepted,
but, still, I would like to dwell upon them
also in my speech. The main irritants are
there, as far as different definitions in the
Act are concerned. And the major defi-
nitions which were very much relevant for
the functioning of this Act were, namely,
iwo. The first one was the definition of a
complaint. In this Bill, a major irritant
has been removed by adding one more
clause in that definition that is one or
more consumers, where there are numer-
ous consumers, having the same interest,
can make a complaint. But there were
two more suggestions by this working
group which have not been included in
this Biil. I do not know why they have
not been included. The first was that
many of these redressal machineries, name-
ly, district forums the State commissions
and national consumer dispute redressal
commissions have pointed out one lacuna
that in many cases when the recognised
bodies of these consumers file the com-
plaints, they are not accepted because the
affected consumer is not a party to
that complaint or ceases to be a
party, as far as that complaint is
concerned.  Therefore.  there was a
suggestion by this working group that
a clarification should be made that
whenever a complaint is filed by a recog-
nised consumer, then, even though that
aggrieved consumer is not a party to the
complaint or for any reasons if he ceases
to be a party to that complaint, even then
that complaint should be entertained; but
that has not been included in this; and I
feel that when further occasion comes, the
Government would do so. Another sug-
gestion was that sometimes even the re-
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dressal machinery, namely, these forums
teel aulso suo moru to take up certain com-
plaints and to take note of those com-
plaints and entertain them. But they are
unable to do so because there is no provi-
sion in this Act by which they are autho-
rised to do so. Therefore, one suggestion
was that these redressal grievances machi-
nery suo-motu should be able to take up
certain complaints when these things are
brought to their notice.

As far as the definition of consumer is
concerned, two more irritants have been
satisfactorily removed by the Government
by this Bill. Firstly it has been now made
ciear that even though the goods are not
actually bought, if there is an agreement
to buy those goods, complaint can be made
by the consumer.

Secondly, as far as the hiring was con-
cerned, the suggestions was ‘hires
or avails' of the service should have
been added and that has been added
by this Bill. It is a very Welcome
step.

Now one more irritant that was there,
which has been always discussed in the
press also viz. that public hoscitals are not
covered by this Act because the wording
used in the difinition is. ‘there should be
some service for consideration and then
the free Government hospitals or the
free hospitals run by the local bodies
are there even though there are several
complaints by the consumers viz., patients.’
They are unable to take advantage of this
because of this condition that there is mo
consideration for that service, that is
available in this. Therefore, this Work-
ing Group had suggested that this pre-
condition of consideration should not be
there as far as this definition is concerned.
That does not appear to have been accept-
ed in this and therefore, hereafter also the
public hopsitals run by the Government
and the local bodies would remain to be
exempted as far as this Consumer Protec-
tion Act is concerned. My submission
and my request to the Government would
be that this may also be considered if

there is another opportunity to amend thxs
BilL

Now, Sir, there has been a lot of dis-
cussion in courts as well as in the press

whether doctors and lawyers are covered
by this. My submision is, that should have
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been clarified in this Bill. But somehow
or the other, that point has also been left
out and not clarified. We have to depend
only upon the judicial decisions as far as
this is concerned. My submission is, it
would have been better if clarification had
been added as far as this is concerned.
That was also one of the suggestions of
the Working Group.

Now as far as service is concerned,
housing activity has been brought in as
per the suggestion of the Working Group.
That is a very welcome suggestion. But
as I said that this would have been also
better if at this stage Government hospitals
would have been included and further
protection would have been available to
the consumers.

There is only one doubt in my mind,
when we have added the word ‘housing con-
struction’ in these services which are to be
covered by the Consumer Protection Act.
It may not happen that disputes between
landlords and tenants may come by some
stretch of the interpretation of this and
therefore, some care should have been
taken. But I hope that ultimately, the
courts will come to the rescue and would
not enlarge the scope of this phraseology
of housing construction to include the dis-
putes between landlords and tenants also.

Now, further on, there are several other
things which have also to be accepted. But
I would first deal with a new clause that
has been added, as far as limitation is
concerned.

Clause 19 adds one more section,
namely, Section 24(a) and that Section
24(a) lays down a limitation period for
filing a complaint. Originally one year
was stated in the Ordinance. I find that
one year has been substituted by two years.
Tn the original Act there was no provi-
sion for limitation at all. But judicial
interpretations have laid down that three
years should be a normal and reasonable
period for entertaining these comnlaints.
That was a reasonable period according to
me. I do not know why the Government
has taken into consideration this aspect
at all. There was no suggestion from
anybody. This Working Group had not
suggested regarding laying down limita-
tion for entertaining the complaint. Nor
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did the members; nobody had suggested
this. No organisation had suggested. I
do not know why the Government itself
has taken into its head to lay down these
conditions as far as the limitation is
concerned.

My submission would be that in this
beneficial legislation limitation ought not
to have been put and the reasonable in-
terpretation which the courts had put on
these subjects was quite sufficient. Three
vears would have been good. Therefore,
1 have also given, by way of an amend-
ment, to substitute three years for two
vears which have been already put here
and that would be a good thing accord-
ing to me.

There are six rights of consumers
which are enshrined in Section 6 of the
Act and the suggestion of the Working
Group was that some more rights should
have been added. Not only that. A
direction should be given to the redressal
grievances machinery that these rights
should be considered while addressing to
the grievances cf the consumers.

This is what the Working Group had
said in the repo:t, at page 8: “The
six rights of the consumers are enshrin-
ed in Section 6 cf the Act. These
rights can also be called as the funda-
menta! rights of the consumers. It
will be befittinz to have a separate
chapter on rights of consumers where
these six rights are mentioned. It should
also be provided that Councils and
three-tier redressal agencies envisaged
in the Act while protecting and
addressing themselves to the affairs of
the consumers, shall attempt to ensure
that these rights are fully protected.”

Therefore, I would very much like the
Government to accept this suggestion and
provide in this way. This Working
Group had also «dded some of the rights
which are meutioned in  Section 6 and
my submission will be that those rights
also, these fundamenta) rights which are
mentioned in section 6, also may be ad-
ded so that it will be a full statement
of the fundamental rights of the consu-
mers.

Now, some more teeth are also given
10 the redressal of grievances machinery.
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But all those suggestions which were
made by the Woriunz Group have not
been, of course, included in that. The
Working Group, at page 15 and 16 has
mentioned some more powers Wwhich
should have been given to these machi-
neries viz. the District Forum, State Com-
rnissiog and National Consumers Dispute
Redressal Commission. Some of them
were these. They have no powers at
present to grant interim reliefs. So some
provision ought to bs made so that inte-
rim relief can be given by them. Then
they should have powers to remove the
defects arnd deficiencies in the services in
question. That is partly accepted and
some provision has been made.

Now there should be also power given
to these redressal grievances machineries
to direct to issue ~crrective advertise-
ments if an advertisement is held mislead-
ing. That provision ought to be made.

Then there should also be provision to
review their own decisions and to issue
interim injunctions. All thes suggestions
also were made by ihe Working Group
and T would have very much liked the
Government to take into  consideration
those suggestions ulso.

Anyway, the Government’s step to ac-
cept most of the suggestions of the Work-
ing Group is a verv welcome step taken
by the Government. 1 congratulate the
concerned Minister arG also the Govern-
ment for having accepted liberally these
supgestions which are made by a very
representative group as far as the consu-
mers’ movement is concerned.

I urge upon the Government to take
further opportunity to amend and to in-
corperate the other suggestions which are
there. 1 would very much earnestly urge
unon the Government to increase the
limitation to three vears rather than two
vears that is provided. That is a unani-
mous demand of all the consumer asso-
ciations and all those who want to pro-
tect the consumer’s rights.

" SHRI RAM KAPSE (Thane) : Hon.
Chairman Sir, T would have welcomed
the amendments and the ordinance also
provided all the suguestions of the Work-
ing Group were accepted in toto. The
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Government is telling uc that they have
accepted 80 per cent of the suggestions.
But in reality all thc major suggestions
have not been accepted =nd whatever
suggestions have been accepted, they will,
ultimately, just help the cause of the
consumer and for that only we would say
that a step forward has been taken. But
if after the experience of seven years you
have come with an amendment and all
the exercise of Working Group has been
done for the last two-three years, we
would hsve expected the Government to
accept all the suggestions of the Working
Group because Working Group had taken
into account the Jecisions of the court,
the decision of the forum, discussion in
the Parliament. So all that elaborate
endeavour, ultimately, you have not ac-
cepted. What yoa have not accepted is
cbout thc municipal bodies, about the
local bodies. about ire Government. Still
wherever vou go, as far as the courts
are concerned, the decisions are not
favouring the consumers as such.

Even if there is a decision given by a
district forum some iimes, it is reversed
at the Statc body or at the national body.
Even the about Railways, the Telephones,
the Posis, if the district forum has given
some favourable deacision, it has been
removed. The Raiiways have not accep-
ted it. The Posts have not accepted it.
Se, in a way, the Government feels that
we are not to be charged for anything
if it goes against the consumers. But
they are to be charged.

About an individual, yes, between one
individual and anuther individual the
Government has taker. the side of the
consumer. But as far as Government
agencies are concerned. the local bodies
are concerned, the Government says that
sometimes it would dJe it. It may take
some time. If you feel that the consu-
raer should bhe bencfited, then he should
be benefited in roto. Even if you accept
that public enterprises and the Govern-
ment bodies have n  immunity, in that
case. there is a possibility that private
enterprises also will behave differently.
Because, today there is a feeling that
Government agencies are above board and
that has created a Problem.
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1 will request again and again to see to
it that the Telephones, the local bodies
and the Railways are brought under the
purview of the Consumer Act; because
the consumer forums will be popular one
day. Today they are not that popular.
Because some of the people do not know
the basics of the consumer movement.
Really speaking, this is the easiest legis-
lation which the Government has given.
There is no need for a lawer and there
are minimum formalities with a dead-
line of three months. So, if the consu-
mer gets the benefits of this Act, he will
be benefited like anything. But today
we say all good words about the consu-
mer. But do we really help him, and if
50 to what extent? Has enough publi-
city been given to the Act? Do the
people in the rural areas know about their
rights ? This is mostly an urban Move-
ment. Even among the States, is it call
between the South and the North? In
the South the movement is popular. In
the North it is not that popular. Some
States have just started working as far as
the district forums are concerned.

The Supreme Court has directed the
Government that by the 1st January,
1994, it has to see to it that all the dis-
trict forums, the State forums, should
start functioning in a proper order. Even
the members whom the Government has
appointed. is it satisfied throughout ?
Are the Government satisfied firstly that
the States have appointed the right per-
sons for a right cause? Tt is not the ex-
perience of the people. Many a time
the Government could not get Judges in
the district forums also and at many places
full Judges are not available. Tt is a
part-time job done in some courts. As a
stretch, the Government has given an
amendment and they would like to have
even two district courts in one district.

15.00 Hirs.

But, at the same time, there are some
district courts where you are not getting a
full-time Chairman. So, in the given cir-
cumstances, 1 would request you to see
to the execution of the Act, see that it
becomes more popular, see that it really
reaches the peopls and see to it that the
public enterprises and the government de-
partments are broueht into the purview
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of this forum. Then only the real pur-
pose will be achieved and for that we
should werk together. That is my first
suggestion.

[Translation)

MR. CHAIRMAN : Shri Kapseji, would
you like to participate in the debate later
or you would like to conclude just now?
It is upto you.

SHRI RAM KAPSE: If you allow
me, I would like to conclude it within
five minutes.

MR. CHAIRMAN: All right. Please
conclude it in five minutes.

[English]

SHRI RAM KAPSE : There is one
amendment about the class action com-
plaints. Till today, only the consumer
could go in for complaint and if it was
a class complaint, it was not acceptable.
But, 2t the same time, the Working
Group; had suggested that organisation
should be allowed to go in for consumers’
redressal. We know that there are rea-
sons for the consumer not going to the
court. Sometimes he is afraid. He does
not know about it. But if the organisa-
tion is allowed to go in for that, what
prevailed upon you not to accept this
suggestion of the Working Group? You
have accepted the class complaint, I wanted
to ask you about the organisation, whe-
ther an organisation can suo motu com-
plaint.

My second suggestion is about the ser-
vices. I have given an amendment that
after ‘housing construction’, insert ‘real
estate’, because as far as the housing is
concerned, housing construction is one
problem and the problem created by the
real estate agencies is another problem.
So, my suggestion is about the acceptance
of the amendment suggested by me on
page 3, line 16.

About the DDA, we were having the
experience. There will be complaints
against Housing Boards, DDA, etc. about
land, about price, etc. If they are taken
‘nto account by the consumer courts, that
~ill be a nice addition here.

The Third amendment which you have
accepted is about the goods brought by
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self-employed people for earning their
livelihood. That is a good amendment and
we support it.

About the safety of public, you have
brought in a new amendment and we
welcome it.

About more district forums, even the
Supreme Court had suggestion that for

Delhi, there should be a separate court
and it was a necessity.

About the monetary jurisdiction of dis-
trict fora, State Commissions and the
National Commission, we welcome your
suggestion. .

Then, about the Selection Committee,
again I have given an amendment. As far
as the selection is concerned, now it will
not be only a Government endeavour;
there will be Selection Committees. But,
at the same time, for the appointment of
members of the District Committees,
State Committees or the National Com-
mission, the President of the National
Commission is fully ignored. I feel that
the President of the National Commis-
sion should be included when you are
taking help of all others.

Avoiding the help of the President of
the National Commission, I think, will not
be in the fitness of things. So, this is
one important amendment which I have
suggested.

About the limitation period, there is no
reason whatsoever for acepting the limita-
tion of two years in place of three years.
It should be three years because it is a
general practice. It was demanded by
the working group, by everyone and I
feel that you should accept this amend-
ment also about three years because even
the guarantee period, sometimes, is for
one year.

~ Many a time people feel that we should
go in for consumer protection; but at
the same time your time limitation comes
in their way. So, please accept the sug-
gestion of limitation of three years.

Then there are some recommendations
of the Council which you should take
into account. One is about the separate
legislation on the pattern of Freedom of
Information Act, 1966 in the U.S.A. That
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is not a suggestion of the working group
but the Council. The Council had sug-
gested it and the hon. Minister, Shri
Antony, had almost welcomed that sug-
gestion,. But when we went through the
amendments, we do not find that. I would
again suggest to you that a legislation
on the pattern of Freedom of Information
Act should be there for the consumers.
That will go a long way to help the
consumers, That is one suggestion of
the Council.

Then another suggestion is about the
Public Utility Regulatory Commission Act.
If public utility service is made respon-
sible, private organisations’ attitude will
also change and further Railways, Posts,
Telephones, LIC etc. all these should be
brought into its purview. This Act will
also help the consumer movement.

. As on today the consumer movement
needs the help of the Government, of the
social organisations and at the same time
it should be publicised. For that the
Government should come forward and
accept all these suggestions in the interest
of the consumers.

Thank you very much.

MOTION RE:REVIEW OF DRUG
POLICY
[English]
15.08 hrs.

MR. CHAIRMAN: Now we take up
discussion on drug policy.

[Tiunslation]

SHRI MOHAN SINGH (Deoria): Mr.
Chairman, Sir, when this discussion will
be taken up again?

MR. CHAIRMAN : It will be discus-
sed next day. Now the drug policy will be
discussed. Four hours have been allotted
for this.

{English]

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND:
FERTILIZERS (SHRI EDUARDO
FALEIRO) : Sir, I beg to move :

“That this House do consider the Back-
ground Note on Review of Drug Pelicy,
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1986, laid on the Table of the House
on the 12th August, 1992.”

Sir, at the outset permit me to express
my gratitude to the hon. Speaker and to
all the Members of this House for having
found time to discuss this subject.

‘Now, as the motion itself says, the
background note was laid on the table of
the House on 12th August, 1992, that is
just a little more than one year ago. In
fact, when we wanted this to be discussed,
some members were telling us why were
we wasting the time in implementing this
policy as  so many months—one year—
have passed and it was not necessary for
us for go to Parliament as policy is a
matter that the Government does and atter
the policy is made, Parliament has autho-
rity and full powers to ask qusstions on
it and to debate it; but before the policy
is finalised it is not necessary for the Gov-
ernment—that was the argument ad-
vanced—to get the views of Parliament.
We  respectfully disagreed with this view
because it is not just another policy of the
Government. It is a policy which affects
the life and hezlth of the people of the
country and of every citizen. On such
an important policy, we were extremely
keen that the wisdom of Parliament

should come to bear upon it before we
finalise it.

Therefore, I am happy that the discus-
sion is taking place because we had de-
cided that—in spite of our best desire to
postpone it until Parliament finds time—
We were constrained not to implement it
but to implement it after the session.
And it is, therefore, most opporiune that
Parliament is discussing it before we im-
plement it

MR. CHAIRMAN : Sir, as I have
mentioned, the hon. Members have been
showing great concern on various aspects
pertaining to drug scctor. A number of
questions have been ruised from time to
time expressing concern on the various
a.spects of medicines like availability, price
situation, the status of Research  and
Devwelopment, quality etc. Hon, Members
are also aware that the review of the drug
policy has been going on since long and
t_bere is all-round expecia.ion that this
aurcue should now be finulised soon.
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Let me make this clear that when we are
speaking of a new drug policy, this is not
something new as far as objectives are
concerned. The objectives continue to be
the same as they were from the days of
Mr. Hathi and from the days of the Hathi
Committec Report, viz, medicine is a
thing which is vital, it is not like a car
for some luxury which a person may or
may not buy, everybody must buy medi-
cine for his health as and when required,
life of a person must depend on them and
therefore, even the poorest of the poor
is entitled to life and entitled to health
and, therefore, it 1s important that medi-
cines should be available at prices that
che humblest people can afford or the
Goveinment must give the money for them
or thcy must be suca that the patient
whatsoever is his or her economic status,
should be able to afford and therefore, 1
say that these are the objectives of the
Hathi Committee and these objectives are
varied today, namely, (i) make medicines
available to people at prices that people
can afford, even the humblest can afford
and (ii) make medicines available. They
should be available «nd there must be,
therefore, a reasonabiz profit for the -
dustries to make medicines. It is a thin
line, but it must he a very clear line
between the reasonable profit and profiteer-
ing. We must see that the industries—
they are not after all social workers, they
~re making those medicines so that they
make some profit, reasonable profit, yes,
it is necessary; proficering, unreasonable
profit at the cost of people, no, and there-
fore, when they are discussing the drug
policy and then when they are discussing
the question of prices, whatever system
you would like to suggest, let us all keep
‘n mind that (i) the industry must have
a profit, but then (i) profit must be
reasonable and not anrcasonable, and steps
must be, therefore, to see that the in-
dustry has the profit and steps must also
be there to see that the industry does not
profiteer because our people just cannot
afford very high prices.

As explained in the background note,
the need for modifization in the drug
policy, 1986, has arisen mainly because
of the following factors :

(i) The changes in the new industrial
policy announced in July 1991,
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(ii) to make the price control mechanism
easy to operate and at the same time
make it more realistic so as to en-
courage new investment for meeting
the growirng requirements of medicines
in the country, and

(iii) as I mentioned, to see that medicines
are available in a reasonable manner.

Drug is a sensitive area and there are
a number of interes: groups whose per-
ceptions vary on how the sector can best
serve the common m&n. From the con-
sumers’ point of view, in a country like
India, the bu'k of the population has very
low purchasing power. Medicine prices
have to be kept under check. However,
availability and quality of medicine are
equally important and to ensure this, the
prices have to be remunerative to the
manufacturers on the lines that I have
respectfully submitted to this House.
Therefore, to assess the situation in realis-
tic terms a series of d:scussions were held
with different associations both from the
industry and from the medical profession
and from the consumers.

The views expressed were further de-
bated by the Standing Committee at the
official level under thc Chairmanship of
the Secretary of the Department. One
of the important aspects, Mr. Chairman,
in the review of the Drug Policy
of 1986, is the nezd to liberalise the in-
dustrial licencing mechanism to bring it
in line with the New Industrial Policy
announced in July, 1991. As at present,
the drugs and pharmaceuticals sector of
the industry is being subjected to controls
on the industrial licencing side which are
more rigid than those prevailing before
the announcement of the New Industrial
Policy. What has happened is this.

Mr. Chairman, as you are aware, from
1986 liberalisation startcd and we ment on
liberalising and actually the New Industrial
Policy was announced in 1991. The bene-
fits of liberalisation from 1986 onwards
or thereabout were also available to the
drug industry, but in 1991, when the New
Industrial Policy came into force, it did
not apply to the drug sector because there
was a separate, special policy and as a
result thereof, even the liberalisation which
was available in 1991 before the New
Industrial Policy, ceased to be available

when the New Indusirial Policy came into
force, because it was linked to the earlier
policy. And this is the greatest contradic-
tion. So, there are inherent contradictions
in the present situation. There are also
some aspects of the existing drug policy
which cannot be implemented. That is
the other side of it, as a result of coming
into force of several measures, for ins-
tance, like Exim Policy with the New
Industrial Policy. And therefore, there is
urgency also in regurd to taking a view
towards delicensing, with whatever degree
is the matter to be discussed, as far as
the drug industry is concerned. This, ap-
parently, is being viewed as a retrograde
step, that is, the New Drug Policy com-
ing into effect and at the same time, the
backtracking as far as the liberalisation
is concerned on the drug industry and the
drug sector. This, apparently, is being
viewed as a retrogrude step in as much
as presently its entire activity has to follow
the delicencing regime in place of the
earlier simplified schemes of legislation.
This situation has mzade the pharmaceuti-
cal projects as unattractive proposition,
vis-a-vis, the projects in other sectors of
the industry, thus, hampering new invest-
ments. The modification proposed in the
background note has taken into account
the important fiscal policies prevailing at
that point of time, namely, in August, 1992.
Since then, these policies have undergone
a sea change, particularly regarding actual
user conditions in imports and easy avail-
ability of foreign exchange at the market
rate. The provisions of the Drug Policy,
1986 have necessarily to be in consonance
with these changes so as to retain only
such of the controls as are practical and
meaningful. It has, in fact, become neces-
sary to do away with some of the restric-
tive provisions contained in the earlier
proposals as these have become super-
fluous in the changed context.

Coming to the pricing aspects, the pric-
ing mechanism in drug was one of the
important features cxamined as part ‘of
the review of the Drug Policy, 1986.
Some of the aspects have been considered
relate to span of control, the consump-
tion of drugs for purpose of price control
and simplification of the present procedures
of bulk drugs and formulations. As I have
mentioned a little while ago, 2 large num-
ber of representations were received by the
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Government- on the existing list of price
malies and aberrations as I have also
mentioned, a Standing Committee at
level was created to
look into this and its recommendations
are- incorporated now in- the background
aote.

"It has, therefore, been our endeavour
to make the price contror mechanism more
simple and easy to operate. We would
like 'to manage the situation without in-
creasing the complexities and without the
need for extra administrative machinery.
Another important objective kept in view
is to make the policy transparent, easy to
comprehend and non-controversial and
when the policy is not transparent, then
the people do not know as to why the
particular drug that 1 am making is under
price control and the drug that the other
man is making is not under price control.
Then, the reactions and the representa-
tions start coming. If the policy is trans-
parent, if the policy is open and if there
are some objective criteria, I am quite sure
that whoever may be affected one way
or the other, would understand the policy
well which is applied evenhanded to
everybody and so, the people are not
particularly unhappy in such circums-
tances.

May I mention here one important as-
pect. We are living in an age where we
are all going by decomtrol. Everybody
is talking of decontrol, liberalisation.
These are the great slogans
of the day. I am sure, there is tremendous
amount of substance in these things. But
while we can talk about decontrol,
rightly so, there is one area in this drug
sector where there canrnot be any question
of decontrol, where there is need for
greater and greater, more effective and
stronger control and that is, quality con-
trol. There is need to strengthen quality
control. There is need to make quality
control mechauism more effective, both
at the Central as well as at the State
levels. The quality aspects of drug is an
important arca. We aie in constant touch
with the Ministry of Health and the Drug
Controller administration at the Central
Ievel and in the States would be streng-
thened expeditiously.

1 do not want to take much time of the
Houes at this stage Let me say that I
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this matter to be taken up for discussion
today. I have just given a few ideas here.
We have tried to explain in the background
note some of the key issues involved in
the modifications that are under consi-
deration. The background note is just a
paper, on which your views are sought.

I look forward to very valuable dis-
cussions which will be a major input when
we ultimately finalise the policy and I
hope that we do the finalisation as soon
as possible, after this Session of Parlia-
ment.

DR. LAXMINARAYAN PANDEYA
(Mandsaur) : Mr. Chairman, Sir, today we
are going to discuss a very important
topic. We are discussing proposed drug
policy. It is true that health care is
necessary for a healthy life and the Gov-
ernment also have its role to play in this
regard. The Government's participation
is determined through medicines, health
programmes and health measures.

The Government has resolved to pro-
vide health facilities to all by 2000 AD.
The Government has to do a lot in this
direction. Although this matter relates to
the Ministry of Health to some extent.
We may make available the medicines in
whatever quantity, we may keep an eye on
quality to any extent, we may make the
licensing rules, stringent or liberalize
them, but this target cannot be achieved
until and unless the Ministry of Health
fulfills its responsibility. Keeping this in
view it is necessary that we consider it in
its entirety.

1 had suggested that some Drug Autho-
rity like institution ..y be set up with
the coordination of the Ministry of
Health and Chemicals Industry. But I
have been informed two days back that
the Government has no such proposal at
present. It is necessary that quality drugs
should be produced. We are following
the recommendations of Hathi Commit-
tee and this policy is not away from those
recommendations. There are certain
amendments and alterations in it, but the
basic principles recommended by the
Hathi Committee are being followed. If
we follow those principles, it would
be. in the fitness of things to think
over the contents therein. But oven after
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the production of quality drugs, its uti-
lity is not proved and distribution is not
up to the mark, we shall not be in a posi-
tion to derive any benefit. We shall also
not derive any benefit if the Inspectors
do not perform their duty well in case
of quality control. The Government may
say that this comes under the jurisdiction
of the State Governments, but I would
say that the Central Government have
also have its responsibility in this regard.
The change in the policy or making
amendments will be of no use unless the
Government admit this fact.

This question relates to common peo-
ple and that is why it is essential that
every person is provided quality medicines
in time and at reasonable prices.

Our drug industry is lagging behind as
compared to other countries. We are not
producing the required quantity of drugs.
The hon. Minister was talking about the
features of our drug industry. Our drug
industry has made tremendous progress
during the last ten years and our drug
preducing companies have done a com-
mendable job. Today we should rise to
the occasion. The Government should
review the policy in this regard. I have
with me the official document of the
Ministry of Commerce entitled “Back-
ground document for discussion on
multilateral trade talks on Urugawe
round”. Some apprehensions have been
expressed in this document. I would quote
from page 10. So far as its effects on the
prices of drugs are concerned, the appres
hension is that due to monopoly of patent
rights, the prices of drugs would go up
many times. This is a proposal of the
Commerce Ministry. You have said that
drugs would ke available at low costs.
You are heading towards the acceptance of
Dunkel proposals. The document says
that the prices would go up. If the sys-
tem of patent rights is accepted in case of
import, the domestic market will be flood-
ed with imported goods and all possibilities
of domestic production will be nowhere.
The Government should not give evasive
reply by saying that it relates to the
Ministry of Commerce or the Ministry of
Health. The Government have brought
the drug policy and it is being discussed
from a!ll angles. ¥f Dunkel proposals are
accepted it would create hinderances in

the way - of research and the produeced
goods will have an adverse effect on our
economy directly. Afier the acceptance of
Dunkel proposals, as the Government
have said that in many cases it has
accepted the proposals, what adverse or
favourable effect will be there om our
drug industry and so what extent our
domestic production will suffer loss. After-
all what is our health policy and how far
we have not been able to fulfil the re-
quirements. How wmany people die of
Malaria, Filaria, Diptheria, Cancer, Dia-
betes and T.B. ? 1If their number is count-
ed, it would be in crores. Have the Gov-
ernment made adequate arrangements for
the timely supply of medicines in adequate
quantity and at reasonable prices to the
patients suffering from fatal diseases like
T.B., Malaria, Filaria and Meningitis.

15.31 hrs, (Shri Sharad Dighe in the Chair)

SHRI CHANDULAL CHANDRAKAR
(Durg) : These days many people are
suffering from viral infection.

DR. LAXMI NARAYAN PANDEYA :
It is true that viral has spread these days,
but I did not make its mention because
it does not cause instant death. In your
preliminary speech you said that drugs
would be made available at reasonable
rates. But what is the factual position ? I
would like to make a reference in this
regard. The price of ten tablets of
Acidtrone, which was 2.15 paisa before
the new policy of iiberalisation, is now
26.50 paisa. Glaxo product Saditone
which previously cost Rs. 53, is now
Rs. 80. A medicine for Ulcer which pre-
viously cost Rs. 12 is now Rs. 20. Bene-
dril, a cough medicine which previously
was of Rs. 8 is now cf Rs. 37. This is
all because of the new policy of liberalisa-
tion and delicencing. Has the Govern-
ment ever thought over it ? The Govern-
ment talks about price control and
reasonable profit. Why the IDPL, a
public sector undertaking is running ia
loss? This industry prepares a medicine
named Iodozone which is available at the
price of Rs. 4, but when the same medi-
cine is sold with trade name of Dekazone,
its price is Rs. 10 and when sold
trade name of Decadrone, its price
Rs. 16. All the three medicines Inve
same -formula, the same quality and -

relief. In the same way the said

553.3
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also prepares Analgean, the price of which
is 19 paisa. But when the same medicine
is sold in the name of Nawalzean, its price
becomes 35 paisa. Both the medicines are
of the same formula and the same quality.
Even then there is difference in the prices.
is there any provision in the Drug Policy
of the Government to check it? If not,
what are the steps being taken by the
Government in this ;egard ?

There are many such examples. These
are life saving drugs. Then why the
government is allowing to earn so much
profit on these medicines ? Now the Gov-
ernment has excluded many life saving
drugs from the Drug Control list. The
medicines meant for T.B., Heart problems
and Cancer have been excluded from the
said list. In such a situation what will be
the fate of heart, Ulcer and Cancer
patients ? Many medicines have already
been decontrolled and their prices are
constantly going up in the market. 1t is,
therefore, necessary to think over it.

I would like to quote a news item from
the ‘Sunday Mail’.

[English]

“After the drug companies, it is the

Government’s turn. In what seems to
be a drive to protect consumers of
drugs, the Director General of Investi-
. gation and Registration (DGIR) of the
Monopolies and Restrictive Trade Prac-
tices Commission (MRTPC) has written
to the Health Secretary asking him to
explain the government’s drug policy
in the matter of pricins™.

[Translation)

Therefore, what is the p:i.¢c control
policy of the Government ? The standing
Committee on Petroleum and Chemicals
has pondered over the whole issue in
detail and has already presented its report
on proposed national drug policy. There
cannot be two opinions about it. How-
ever, all'the doubts should be removed.
I would like to quote the matter contain-
ed in it. On merits, it is mentioned in
the report, about patents. Regarding
patent laws, which have a duration
of 10 years at present, will be
extended up to 20 vears. There are many
doubts ‘regarding which medicines will be

covered under the patent laws and which
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not, which formulas and formulations- will
be covered and what will be their ingre-
dients and what will be the position of
drugs manufactured abroad and whether
these could be manufaciured in India
or not and whether these could be utilised
by the Indian markets or pot ? Ultimately
this will adversely affect Indian pharma-
ceutical industry. I would like to submit
that since India’s share in drugs and
medicines exports is nominal, therefore,
our policy for pricing structure should be
very clear. I would like to quote:

[English]

About Policy options for the pricing
structure, in the National Drug policy,
on page 16 it is stated :

The anomalies due to listing of drugs
under price control in two categories
with different category ;

(b) The span of control could be
determined and kept within reason-
able limits by adopting suitable
turnover limits across the board,
including on drugs required for the
National Health Programmes. In
case of drugs having monopoly situa-
tion, the turnover limit can be lowered
to suitable limits to tackle the situa-
tion.

(c) The Kelkar Committee has given
the criteria of exclusion based on
market competition. It has been
observed that drugs which are hav-
ing mass consumption, being mostly
prescribed for common diseases,
qualify under this criteria for exclu-
sion from price control. Market
forces are expected to keep their prices
under check. However, these can
be kept under strict watch.

[Translation)

The Government is silent about the
amended drug policy and the policy an-
nounced by the Hathi Committee.

I was talking about co-ordination. How-
ever where is your co-ordination ? There-
fore, it has been stated that:

[English]

About the co-ordination it is stated
in the Policy :
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“A Co-ordination Committee for
monitoring the areas of key concern
in implementation of the Drug Policy
and for taking effective and timely
action is proposed to be set up. The
Committse will consist of representa-
tives of the Ministries of Commerce,
Finance, Health, Departments of
Biotechnology and Industrial Develop-
ment and BICP under the chairman-
ship of Secretary (C&PC).”

[Translation]

That’s why I submitted in the begin-
ning that these two things are quite diffe-
rent. Both the Ministries of Commerce
and Health are at variance and the latter
is stating that within 4-5 years goal for
‘Health for All’ would be achieved. Drugs
will be made available for all. But, how
will this be achieved if Indian pharmaceu-
tical industry is made to suffer under the
Dunkel proposals. Indian drug export is
nominal i.e. 2 per cent of world’s total drug
exports. Therefore, the Government should
ponder over all this and also whether
adequate capital is available? In India
there are 18,000 registered companies
engaged in drug manufacturing and out of
these 250 are in the organised sector.
Many companies have their own mono-
poly. Many foreign companies—Sandoz,
Glaxo, Ciba-Giegy—initially and very low
capital base, but now their capital base
has widened. This 1s also the reason
why IDPL ‘is not growing because foreign
companies have got wider leeway like
advertising facilities. Medical Represen-
tatives give 200—400 samples to doctors.
That’s why they also prescribe the medi-
cines manufactured by these companies
instead of IDPL. As a result public sec-
tor company IDPL is suffering. Situa-
tion has come to such a pass that any
day lockout could be declared. There-
fore, I would like to know the decision
the Government is going to take in re-
gard to IDPL ?

Both foreign and domestic capital are
required. But for expanding capital in-
vestment adequate profits are to be en-
sured. If the Government gives an assu-
rance. then our domestic pharmaceutical
industry will also be able to compete.
It is not so that our domestic' companies
cannot compete with the foreign compa-
nies. If preferential treatment is given
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to indigenous manufacturers then  these
can also manufacture quality drugs as
Indian manufacturers are also quite com-
petent. Ever increasing demand for medi-
cines in the country should be calculated
and all encouragement should be given
to new companies for investment by the
Government. The other  multinational
companies willing to work within our
laws should be aliowed to come and
other Indian companies should also neces-
sarily function under the laws of the
land. In this connection I would like to
give a suggestion :

[English)

“The price control system and the
procedure should be minimised to
make transparent and workable and
ultimately abolished. The existing
price control exemption enjoyed by
SSI units should continue; SSI drug
units should also be exermpted. Ac-
tual cost of the production should
form basis of the price system. The
present patent law should be allowed
to continue to encourage indigenous
research and development works.”

[Translarion]

I was making a submission that when
the House is discussing the pharmaceuti-
cal industry we should also discuss whe-
ther the manner in which diug policy is
being formulated by the Government is
right or not ? We must take into account
all these things and then see our weak-
nesses and mistakes. As a result of the
new drug policy in the offing prices of
medicines in the market are rising and
some medicines are simply not available.
The Government has no control over the
increasing scarcity of life saving drugs.
Newspapers of last 15 days have widely
reported about the nou-availability of
certain drugs in the market. Where have
these medicines vanished is not clear ?
The Government has no control over all
these things and spurious drugs are open-
ly being sold in the market. Since there
is no control, therefore, there should be
a machinery to check prices of medicipes
and how do thése vanish from the market.
Secondly, drugs are not available for
shortage ‘of prodiction, due to lack of
investments, in pharmaceutical industry.
I would like to "submit that adequate
investment should be made in this indus-.
try. i
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Drug industry has got a total annual
turnover of Rs. 5,000 crore in the country
and India also exports medicines worth
Rs. 500 crores annually ie., our exports
are just 2 per cent of total world exports.
Average consumption of drugs in India
on population basis, is just Rs. 40 per
annum. On an average on monthly basis
the figure works out to Rs. 3.50 per
person. Shri Shankaranand only gave the
slogan of ‘Health for all’ and not we
people. When this is the slogan of the
Government all this should not happen.
1 think this amount is simply nominal
and at some places even this much expen-
diture is not made. Expenditure on drugs
remains confined to big cities only and
does not reach the villages. I do not
want to dwell on this issue at the moment
because it is not being discussed in the
House. I do not also want to dwell on
the availability of the Doctors in the rural
areas but simply would like to submit that
adequate funds on this account are not
reaching the rural areas. Medicines for
Malaria like chloroquin, novaquin and che-
moquin are not available and their prices
also differ. Out of these chloroquin is
the cheapest and novaquin’s price is still
higher and costliest is chemoquin. These
are the irregularities and the Government
should ponder over all these points. The
need of the hour is that the people must
get medicines on time and the Govern-
ment should ensure timely availability
of medicines. There is lot of competi-
tion in drug industry in India and there-
fore, quality medicines should be neces-
sarily available. Maximum investment
should take place in pharmaceutical
industry for its speedy growth. Invest-
ment by multinational companies should
be regulated so that it does not adversely
affect the domestic industry. It is correct
that due to liberalisation policy of the
Government the multinational companies
would come forward tg invest in the
country. However, if foreign equity
rises to 51 per cent then these companies
will impose their decisions on India too
and will market their products as per
their wishes and will also accordingly
spend money on marketing. The Govern-
ment should take note of this thing
otherwise lakhs of people employed in
pharmaceutical industry will face a lot of
problems. I would like to reiterate that
India is competent to export medicines
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and can also boost its exports because
ample opportunities are there for research
and development in this field. We have
been informed that India has made some
headway in the field of research and
development. It is also correct that
some rare medicines have been develop-
ed in India.

[Trenslation]

We can move ahead in this direction
also. We must ensure that our work in
respect of Research and Development does
not have an adverse effect.

Before 1 conclude, I would like to
make two submissions. Earlier, I talked
about the intellectual aspect. Here again,
I would like to submit that it is a matter
of regret that the matter of spurious
drugs is not taken seriously. All the
medicines banned in other countries are
being sold openly in our country. What
measures are being taken by the Govern-
ment to prevent the causes underlying it ?
The drugs which are supposed to be
harmful from the health point of view in
other countries are being sold without any
check in India. Multinational companies
have been involved in selling the spuri-
ous drugs here and we have not been
able to do anything in this regard. Are
we not playing with the lives of our peo-
ple in this manner? I would like the
Government to take a rigid stand in this
regard and clear its policy with regard to
spurious drugs so as to make it clear what
measures are proposed to be taken in
this regard. I would reiterate to impose
restriction on the sale of spurious drugs.

At the same time specific norms should
be adopted while giving export orders in
this respect. With regard to drug supply
also there are certain aspects which must
be given attention. For instance, there is
a need to strengthen and organise the
various pharmaceutical companies. Just
as multinational companies have been
given certain concessions and facilities to
import machinery, indigenous companies
should also be given concession in excise
duty for importing machinery for the ex-
pansion of the concerned industry, which
they are not getting at present. ¥ the
Government provides such facilities to the
indigenous companies. our pharmaceuti-
cals industry would be more strengthened
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and capable to fulfil the requirements of
people. The IDMA has given appre-
ciable suggestions in this regard.

Besides, before I conclude I would like
to submit that all medicines which come
under the maximum limit of post produc-
tion expenditure should be kept in one
category. It is very essential to keep all
of them in a single category. The drugs
sold under price control should be kept
in a single list and 100% maximum limit
of post production expenditure should be
imposed on them. At present the maxi-
mum limit of the post production expen-
diture is 75 per cent which is so much in-
adequate that neither it is beneficial in
increasing the production of medicines
nor it is proving beneficial from the point
of view of the requirement of medicines.
Therefore, the upper limit should be
increased. At the time of fixing the
prices of drugs, the over all production
from the export point of view should also
be taken into consideration. At the same
time I would like to submit something
with regard to bulk medicines also.

The rate of profit should also be in-
creased to encourage production of basic
drugs. At present the rate of profit is
14 per cent which should be increased to
18 per cent so that the prospects of capi-
tal investment in this field may widen.
This would be in the interest of our
country.

Finally, I would like to repeat what I
submitted in the beginning that so far as
the appropriateness of the report of
Hathi Committee is concerned, the com-
mittee has stressed upon the need to manu-
facture indigenous life saving drugs to
ensure their availability. At the same
time, I would also like the Government
to keep in view the recommendations given
with regard to research and development
in this field. Besides, the standing com-
mittee with regard to drugs has made an
important observation in the report sub-
mitted recently. It has given recommen-
dations with regard to Ayurvedic, Unani
and Sidh medicines which have been
used in our country for a long time.
Several Unani and Sidh medicines have
been considered most apropriate for keep~
ing fit. There should be no objection if
these medicines are also included in the
drug policy. Similarly, there are medi-

cines in Ayurved which are useful for
saving life, if taken in appropriate pro-
portion but may prove dangerous to
life if taken in unrequired quantity.
Some medicines have a combination of
arsenic which controls the fever if taken
in appropriate quantity but may kill a
man otherwise. Similarly mercury is also
used in many drugs. Drugs manufactur-
ed with the combination of mercury are
life saving on the one hand but may also
kill a man.

Thus Ayurvedic, Unani and Sidh medi-
cal systems have been practised in India
for a long time, and scme of the drugs
have proved quite effective for saving hu-
man life. It has been suggested that these
medical systems should be adopted as a
means of beauty aids with a view to give
recognition to them. It is not appropriate
to adopt them merely as means of beauty
aid. Ayurvedic and Unani medicines
should also be brought under the drug
policy. The reason being that Ayurved
is a system which can compete. Under
Allopathic system we do not have any
treatment for diabetes, tuberculosis, can-
cer etc. Whereas under Ayurvedic system
we do have medicines tp prevent all these
diseases.

The number of effective drugs available
in Ayurved are not available in Allopa-
thic system. The Ayurvedic practitioners
take pride to say today that the drugs for
which ailments are not available in Allo-
pathy are available with them. Con-
traceptive medicines are available in Ayur-
ved but not in Allnpathy. Therefore, it
won't do merely by saying that it may be
included as a means of beauty and the
Government should think seriously as to
how it can be introduced and thus pro-
tected and strengthened. 85 per cent of
the total population is benefited by the
Ayurvedic and Sidh medicines. ,

Even today, Tulsi, which is planted in
homes, not only cures fever but is also
effective in cough and many other ailments.
I do know the names of many Ayurvedic
medicines which cure a number of diseas-
es. ‘Asgandh’ and ‘Moosali’ are being
adopted as combinations by foreign phar-
maceuticals and sold under their own
labels. There are many medicines on which
research is done in other countries and
sold here at double the price under
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-foreign labels though - originally they have

been exported from our country itself.
- ‘Asgandh’, ‘Tulsi’ etc. may be sold under
the label ‘Serpentine’ but not under the
label ‘Sarpgandha’. 1herefore, the Gov-
ernment should think seriously in this
regard and take appropriate measures to
set up and strengthen the pharmaceutical
industry. There are many things which
still need to be improved. At the same
time we must not forget Homoeopathy.

I would also like the Government to
keep this industry unaffected from the
Dunkel proposals, otherwise it would shat-
ter and the indigenous industry would
lose its identity.  Therefore, we should
adopt a policy which may strengthen the
.drug industry in India and consequently
people may lead a healthy and protected
life.

With these words I hope that Govern-
ment would take into considera-
tion all these facts and formu-
late the drug policy accordingly.

1552 hrs.

[ English]

PROF. K. V. THOMAS (Ernakulam) : Sir,
in a developing country like ours, when
we think of a new drug policy, our prime
aim should be to make available essential
drugs to ‘the common man at reasonable
price.

Sir, in this House, there have been repeated
questions on the spiralling rise of prices
of essential drugs and medicines. Government
has been repeatedly assuring that the prices
of the medicines and drugs will be control-
led. But, unfortunately, if we look at the
prices of essential drugs in the last one year,
it can be seen that the prices have gone up
by 50 per.cent to 500 per cent. The price of
a medicine which is used as an anti-depressant
called Orap, has gone up by 140 per cent.
The price of Chloromycetin. which is the
usual - medicine used for the treatment of
typhoid has gone up by 230 per cent. The
price of another medicine Acitrom which
is an essential drug for the treatment of
cardiovascular diseases has gone up by about
200 per cent. So, if you take any essential
drug, we can find a steep rise in the prices.
So, the Government has failed completely
to control the prices of essential drugs.

- Similarly, the essential medicines are very
often not available to the common man.
The prime importance, this Government has
to give when formulating the new drug policy
is to make available, to the common man,
essential medicines and drugs at rsasonable
prices. :
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Similarly, India is the only country where

~a very large number of formulations are

used without any scientific basis. According
to the World Health Organisation, just 270
drugs_are needed for the ftreatment of all
the ailments. But in India, there are 60,000
r 60,000 combinations
are prescribed by the doctors according

-to their whims and fancies and according

to the pressure put by the medicine manu-

-facturers. Many of the banned medicines

abroad are widely prescribed in India, for
example, Triominic syrup which is given
to the children. Then, there is Tixylix syrup.
These are the syrups which are banned out-
side India, But these are being sold in India

-everywhere.

_Similarly, there are some irrational com-
binations and unnecessary drugs. Usual

-tablet is Neurobion. Neurobion is a medicine

which costs about Rs. 2 to 2-1/2 per tablet.
It is given for improvement of vitamins.
This is an unnecessary drug. Combiflam,
which is very often prescribed, is not given
abroad. Enteroquinol is the medicine al-
ways prescribed for diarrohoea. I am a
victim of Enteroquinol. Enteroquinol will
affect your eyes. The continuous use
of Enteroquincl will definitely make
you blind. It has been banned every-
where outside India and we are using it
very frequently. Its sale has increased, It
understand, by 15-30 per cent. What are
we doing for this ?

These are unnecessary medicines. These
unnecessary combinations have to be banned.
There has been a proposal to have an Indian
pharmacopoeia. We are still following the
British pharmacopoeia. Why don’t we
have our own paarmacopoeia ? For almost
all the diseases in India, which can be cured
by the advice of World Heatlth Organiza-
tion by just 270 drugs, why have we got
60,000 formulations ?

Then I come to the fixing of the price.
The same medicine. has got different prices

by the different companies. What is the me-

chanism that Government has got to
control the price is practically at the hands
of the drug manufacturers. We have been
questioning in this House several times that
the - Government has no machinery to con-
trol the price of the essential medicines.
So, Government has to think of what me-
chanism they have got to control the price

-of -the medicines.

It is estimated that by 2000 AD, when
we think that there will be health for ali,
we need medicines worth about Rs. 15,000
crores. What do we manufacture ? Now,
it is just worth Rs. 6,500 crore . There is no
industry that has come in this field. Resea-

-rch work has to be done. R&D has to be

-developed. In many countries, 5 to 10 per
cent of the total sale of the medicines is
earmarked for R&D. We are not earmarking

“even 1 per cent. In India, our drug
16.90 hrs.
manufacturers have got the process

- patent. But If we sre going to adopt the
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Dunkel proposals, then we have to accept
the product patent. Then, we will be com-
pletely finished. The Government has to
be very serious about the Dunkel proposal,
-especially when it is connected with the ma-
nufacture of drugs.

It is because America is insisting that
there should be product patent. If product
patent is accepted, then it will become a
manopoly. Secondly, new drugs will not be
available for along time in India and when
available, prices will be considerably higher
than it would be otherwise available. So,
this is a very serious situation. When we
discuss Dunkel proposals, these aspects
should be looked into depth and seriously

Then, what about quality control ? Then
comes intravenous injections and other

medicines which are given intravenously.
Very often, there had been complaints even
in this House about a glucose bottle contain-
ing a number of spurious items. What
action has the Government taken and what
mechanism have they got? So, for quality
control, there should be some effective me-
chanism.

We have got Indian systems of medicine
like Ayurveda, Unani and Sidha. These
medicines have been developed after years
of research. We do not do anything about
it and we are not serious about develop-
ing the Indian system of medicines. I think
Government should think about how to
develop the Indian system of medicines.
1 request the Government to look into these
points especially the Dunkel proposals.
Unless they are seriously thought of, it will
badly affect our drug manufacturers, With
these words, I once again urge the Government
to look seriously into these proposais.

SHRIMATI  GEETA MUKHERJEE
(PANSKURA) : Sir, the hon. Minister is not
present here at the moment. He said very
good thing. He said that the drug industry
should run at reasonable profit. Secondly,
it was clear that he himself is suffering from
great contradictions. Here also, our Mem-
bers have raised those questions. Unless
those are clearly indicated here, I think no
rational drug policy can be really developed.

With regard to the question of 1986 po-
licy, in my opinion, we started drifting from
1986 policy itself. 1 was a Member and I
took part in the debate and Mr. Virendra
Patil was the Minister in charge at that time,
At that time i'self, the span of price con‘rol
was reduced from 347 bulk drugs to 166
drugs and there was increase in the mark
up in these from 75 10 100 per cent. This
increasing of mark up was a very serious
thing which was not at all needed. What
does it matter whether a particular medicine
is in a very beautiful container or a simple
container? And at that time, it was raised

“and we did protest against it. That was
in 1986. I am not going into the prices at
that time because I do not have the figures
of that time. But as a result of that, what
happened? Let us see one drug, na.mely
‘Inderal and since I ama cardiac patient,

I am quoting Inderal. Many more dru
have been quoted by many more frien
But let us look at Inderal. The price of ten
tablets increased from Rs. 1.73to Rs. 4.15
between 1992 and 1993.

The increase is more that 150 per cent.
Many more things have happenedn this
way. As far as the question of reasonable
profit is concerned, 1 was going through
a news report which stated that the Direc-
iorate General of Investigation and Regis-
tration (DGIR) has sent questionnaires
regarding price increase of certain impor-
tant drugs to some of the most important
multinational companies which pay a out
20 to 25 per cent dividend. Let us a kebthe
case of Hoechst India. The price of ten tab-
lets of restal increased from Rs. nine to
Rs. 16.75 between 1991-92 and 1992-93.
This is _one of those companies which pay
2C to 25 per cent dividlend ! And what
was their response to the questionnaire
sent by the DGIR? Well, they never replied.
They did not care even to relpy to it ! Such
is the situation. In these circumstances, I
feel that the question of drug policy has
to be very seriously gone into. Everybody
has spoken about ‘Health for all by 2000
A.D. L for one, at least, do not see any
such indication either in the Health Budget
or in the Policy so far pursued. Looking
at the trend of the IMF, atc. I am very sorry
to state that the suggested changes are
reflecting the demands of a section of the
drug industry led by multinational compa-
nies. No doubt, multinationals 'are needed
in_certain areas which are high technology
oriented. But they are producing such
which have got nothing to do with high tech-
nology. Why are they allowed to do so ?
If this is the so called liberatlisation policy,
surely, 1 am_ totally against it because it
is totally against interest of the people. As
a result of the multinational companies
going into the manufacture of all kinds
of drugs the indigenous drug industry will
be the loser. Some of the units may even
be on the brink of extinction. And our
object of self-reliance in drug production
will receive a severe blow. Some hon.
Members have spoken about the IDPL.
I had been a member of the Public Under-
takings Committee and I had visited IDPL.
IDPL and other public sector undertakings
are let down even by Government itself,
Government is not placing orders on them.
Of late, 1 also heard that a move is being
contemplated :0 do away with the market-
ing staff of the public sector undertakings
such as the IDPL. How is it that such a step
is contemplated? Without the marketing
staff, how are the public sector units g
to compete with the aggressive multination-
als?” This has very serious implications
and this should not be done. All the avail-
able indicators point out to the fact that all
these steps will held only the multinationals
and workers both on administration side
as_also marketing personnel will be severely
reduced, adding to our growing unemploy-
ment problem !
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_Last but not least, any change in the In-
dian Patent Act, 1970 on the lines of the
Duykel proposals will throw our coun-
try’s patients into dire peril as they will
be at the mercy of global giant companies.
So, it must be clearly stated on the floor
of the House that the proposals contained
in the Dunkel Draft, insofar as they relate
to our Drug Industry and Drug Policy,
will totally be rejected off hand. Unless it
is very clearly stated, I am sure we will land
up in very big trouble.

It has been said that only in agriculture
sector some of the Dunkel proposals will not
be aczepteld, but in this sector no promise
has been made by the Government. It should
begone into in detail. In myopinion if we
want to havea Rationale Drug Policy our
aimshculd be:

1. Making essential Drugs availabie at
tolerable prices. I think msn of the
drugs are now being sold at into-
lerable prices.

2., Fighting the super profit of the multi-
nationals. I am afraid you do not have
the machinery for that. Just now, before
the Minister came, I was talking about
the DGIR. What was the fate of the ques-
tionnaire sentto a very big multi-national
Company.? It did not evencare to reply
about the super profit.

3. Keeping the public sector intact and
improving its performance. This is very
.important and this should not be given
up. I understand that there are some
sick public sector units. We should
think as to how to revive them and put
them back in action. Whatever technolc-
gical help is possible we should provide
this help to them. Our sovereignty in the
field of drug will go totally if we give
,ugmthe public sector units. But, I am
afraid this appears to be the general
trend of this liberalisation policy.

. If the Government is really interested
in making a rationale Drug Policy, then
a new_venture should be made in this direc-
tion. I would suggest that the experts in
this field—of course by experts, 1 do not mean
persons belonging to multinationals—
like the Doctors, drug manufacturers and
the consumers should be consulted. The
attention should be focussed on the price
and availability of drugs. You should also
see that our indigenous industry and the
public sector is fully protected. Last bu
not the least the protection of our patients
should be of paramount importance but
I am afraid the way you ar€ going they will
the worst victims.

L, therefore, urge upon the Government
to be very very cautious about it. As I said,
the hon. Minister himself is in complica-
tion. He is in contradiction. I request him
to please give up this contradiction and
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stick to the decision. If in this wayyou will
rame the new Drug Policy then it will be
beneficial to the people of our country.

SHRIMATI MALINI BHATTACHARYA
(J.davpur) : Thank you, Mr.  Chair-
man. Today, quite belatedly we are dis-
cussing a review of the Drug Policy which
was circulated to us some time last year.
Anyway, better late than never. We are
discussing it but it seems to us that the dis-
cussion has been initiated within the Parlia-
ment at a stage when the Government sezms
to have already closed its mind regarding
the future of our Drug Policy. Well, itis
no use shaking your head, Mr. Minister,
yo;:l are going to bring, as you yourself
said .......

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILISERS (SHRI EDUARDO FALEIRO) :
Rather than shaking my head I would like
to make it very clear that there is no close
mind. In fact there is an open mind. If we
had a close mind we had gone and imple-
mented it. There was no need under the
Rules of Parliament to come here and obtain
approval of Parliament for this type of a
policy. This policy is to be made by the
Government, but precisely because we have
got an open mind .........

[Translation]

SHRI DAU DAYAL JOSHI : What is
being done in regard to Dunkel proposals ?

[English]

SHRI EDUARDO FALEIRO : Dunkel
will come. There is an objection in the Dunkel.
1 will remove it at the appropriate time. But
I will come to that, but at this point of time,
what I have to say is that we have an open
mind and we will look forward to the
suggestions of the Parliament and in the
light of those suggestions, we will finalise
our Policy.

[Translation]

SHRI DAU DAYAL JOSHI : The Dunkel
proposals will have their impact mor: on
medicines than agriculture. If these are
accepted it will be difficult fora common man
to purchase medicines.

[English]

SHRI EDUARDO FALEIRO : Sir, should
1 reply to his point ? Shall I reply now ? I
can reply at any ti{ne.

MR. CHAIRMAN : Not now.

SHRIMATI MALINI BHATTACHARYA :
This review is of the Drug Policy which was
initiated in 1986. As Mrs. Mukherjee has
just now pointed out, many of us had been
very critical of the Drug Policy which had
be:>n initiated in 1986. We have been calling
for a review of this Drug Policy, for tightening
up of the Drug Policy for reformulation of
the Drug Policy for a very long time. How-
ever, when the review element comes, we
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find that, instead of moving in the direction
in which it can best attain its objective, it
seems to be moving futher and further
away from the stated objectives of the Drug
Policy. What are the stated objectives of the
Drug Policy of 19867

Firstly, availability of drugs at reasonable
prices; secondly, quality control; thirdly, new
investment into the pharmaceutical indus-
try and fourthly, strengthening the indigenous
capability for production of drugs.

1 find that in the Report of the Standing
Committee, the representatives of the Mi~
nistry have stated to the Standing Committee
that they have no intention of moving away
from these objectives and they are altoge-
ther with these objectives. It is only because
they want to implement these objectives
better that this review has been brought.

Now, I would like to put it before the
Minister, in your review, you have both
tried to keep your cake and eat it. On the one
hand, you have spoken of bringing Drug
Policy in tune with the New Industrial Po-
licy, with the New Economic Policy viz.
the Policy of Liberalisation and on the other
hand, you have not changed the stated
objectives of 1986 Drug Policy. This
might be understood. If the two interests
were to be compatible, if by following the
New Economic Policy, if by following the
New Industrial Policy, the objectives of
ensuring greater availability of drugs,
ensuring quality control, ensuring streng-
thening of the indigenous capability for
production of drugs, ensuring that the
essential drugs be available to the poorest
sections of the population of our country
could have been dchieved. But if you find
that the New Industial Policy is not compati-
ble with providing health for all by A.D.
2000, providing the essential drugs for all
by A.D. 2000, providing the requisite drugs
for the National Health Programmes, then
what will happen ? If he finds that the two
things are not compatible, Mr. Chairman,
I would like to ask the Minister what would
he do; which interest would he sacrificed and
whether he will go on trying to bring Drug
Policy on line with the New Industrial Po-
licy, the New Economic Policy.

Or would he say that whatever the new
industrial policy may be, the area of drug
policy should be kept separate. Drug indus-
try is not like any other industry. It is the
very basic right of the largest sections of
our poople, which are connected with this
industry. And therefore, if we find that
the new industrial policy cannot enhance
the availability of essential drugs for the
poorest section of our population, we
should not try to bring drug policy in tune
with the industrial policy. Does he agree to
say that? ([Interruptions]

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARADO FALEI-
RO) : T would like to say that there is no

contradiction between the new industrial
policy and the policy that we have brought.(2)
It is correct that the drug industry is
not an industry like any other industry. It
is known for special qualities for many-
reasons like affecting the health and life
of the people. The captive market is there,
When you get a prescription, there is no
question of demand and supply; no option;
you have got to take it as it comes. So, there
are specialities in the drug industry which
are not available in other industries. I will
reply to all other questions at the end.

MR. CHAIRMAN : Why not follow
the usual procedure of replying the ques-
tions at the end ?

SHRIMATI MALINI BHATTACHARYA :
My questions are to be taken as rhetcrical.
1 know the answer. In this review of
policy, while talking about the review - of
industrial licensing and related  aspects,
in the first sentence, it is said that the frame-
work for giving indusirial aproval in the
drug sector hasto conform to the Structupe
laid down ia thz industrual policy. It seems
that there is a certain compulsion in this
whereas in the last sentence of the same
paragraph, suddenly, the Ministry seems
to have become confident and say there is
no reason why the drug sector should be
excluded from the liberalisation envisaged
in the new industrial policy. When I was
listening to the Minister’s reply, I was rather
disappointed to note that in his reply he
was laying major emphasis on drug industry
as an industry. It was from the point of view
of certain industrial interests, not even the
industrial interests of the medium and the
small sector, not even the interests of the
public sector, the drug industry came within
the purview of this review or within the
purview of the Minister’s speech. The para-
meters within which this review has been
formed relates to the interest of a particular
section of the drug industry and not to the
interest of the people as a whole; and that
is why, we are opposed to whatever inkling
we can get regarding the reviewed drug
policy from this document that has been
presented to us. .

One of the major points mentioned by
the Minister was regarding delicensing of
drug industry; and he has said that, as a
matter of fact, at the time when the new
industrial policy came in force, the system
of compulsory licensing was - introduced
into the drug indusiry. And_therefore, he
says, while there was liberalisation in the
other sector, there was, as a matter of fact,
a degree of deliberalisation in the drug sec-
tor.

Now the question that I want to raise
here is whether this proposal of decontro-
lling, and delicensing will help in. increa-
sing production of essential drugs in our
country. This is one of the big. problems.
UNIDO had said that India is the only
third world country which has the capacity
of producing all drugs that are ensstial
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for this country by using internal resour-
ces. In spite of that, we find that there is
a shortfall in the production of essential
drugs. There is a shortfall, in particular,
in the production of bulk drugs.

Now it seems, from what the Minister
has said, that if delicensing is introduced
then various drug industries would be en-
couraged to enhance their production of
essential drugs, their production of bulk
drugs, in particular. That seems to be the
assumption. Is there any ground for this
assumption?

Now we find that in 1986 decontrolling
of price was there. At once, within a span
of one week, price control was reduced from
347 bulk drugs to 166. The policy decreased
the number of controlled categories to two
and increased the mark up in these to 75
and 100 per cent. Now it had been accep-
ted at that time and it had been advertised
with a great deal of fanfare that this would
Jead to enhancement of production of bulk
drugs. As a matter of fact, we find that in
the course of subsequent years production
of bulk drugs has not gone up; our depen-
dence on import, so far as bulk drugs are
cocerned, has, in fact increased. Therefore,
the argument that merely by decontrolling the
industry the industrialists may be encoura-
ged to enhance the production of bulk drugs
is not, I think, an acceptable argument,

What kind of hike has there been in drugs
since 1986? In a very large number of cases,
we find there has been more than 100 per
increase in the case of aquaviron, a hor-
monal preparation; ovoral, which is an
oral contraceptive; alupent anti-asthama drug;
ralcidin for cough and cold; chloromycitin
and entromycitin. In the case of all these

there has been an increase of price
by more than 100 per cent.

Now this spiralling of prices has already
begun and I think it is a mistake to assume
that the drug industries, particularly the
multinationals and the large industries
are not benefiting, That they are, in fact,
losing so much that because of.this law
they are unable to increase their produc-
tive. activities. There is no reason to think
that these drug industries are losing out
gewc‘ause .we find them paying handsome

. We find, as a matter of fact, that the profit
of the drug industry, particularly the larger
drug industries in the private sector has
increased and it has not come down. Qut
of the top 49 drug companies, 34 have de-
clared dividends ranging from five to 35
per cent. The sales turnover of all large
companies has incr and so also the
gross profit earning.

So, how can we say that it is because they
are unable to-make sufficient profit that the
private -industries are unable to invest more
to produce more-? - As a matter of -fact,
we also find that so far as the multi-
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national companies are concerned, these
are making more profits than are due to
them by not utilising their installed capa-
cities as much as it should be used. This
shortfall in utilising installed capacity so
far as the multinationals are concerned,
hides the total profit that they are making
out of cheating the Governtment, by viola-
ting the rules that have been imposed upon
them by the Government. As a matter of
fact, there has been a court order by which
reveals socalled unintended profits of cer-
tain drug companies running to serveral
hundred crores are still lying to be collected
by the Government. Ever since this review
of drug policy has been presented to us,
we have been getting all kinds of letters
from all the big drug manufacturing lobbies
saying how important it is that the prices
of the drugs should be decontrolled. We
find as a matter of fact that it is_not the case.
It is not due to lack of sufficient profits
that they are not producing the essential
grugs to the extent that they should pro-
uce.

. Therefore, this decontrol of drug prices
is likely to have a deleterious effect on our
public health system which is very frail
anyway if you withdraw price control and
production control at the same time. This
is the other point which seems to us to be
very ominous when we read the review of
the drug policy.

It has been said in the Review of Drug
Policy which has been circulated to us :—

“New Industrial Policy and Drug Sector :
The pharmaeeutical sector has been tem-
porarily placed under the ambit of com-
pulsory licensing to meet the requirements
of the Drug Policy. These requirements
relate to manufacture from the pres-
cribed  basic state and supply of the
percentage of the bulk drugs produced
through non-associated formulators in the
case of bulk drugs.and compliance of
ratio parameters between bulk drugs and
formulation actually.”

Now, there are certain requirements acco-
rding to the conditions of the licences that
drug industries have to fulfil. As I have
said already, these requirements are already
being violated particularly by the multi-
national companies. They are not complying
with these regulations.

Now by way of legalising these violations,
the Government is proposing to withdraw
these ratio parameters and the other require-
ment regarding the minimum amount of
production of bulk drugs, the percentage
of bulk drugs to formulations. All_these
requirements are going to be abolished
in the name of sim%)lifying the process. Can
we accept that by allowing this, the Govern-
ment can attain its objective, can achieve
its objective, of ensuring the greater availa-
bility of essential drugs, the greater pro-
duction of essential drugs? Is there any
guarantee? There is no guarantee. In fact
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it seems to us from our previous experience
" that exactly the opposite is likely to happen
as a result of this.

It has also been said that as a result of
the New Industrial Policy, 51 per cent fore-
ign equity is being allowed; automatic appro-
vals can be given for equity upto 51 per
cent in certain areas. So far as the recommen-
dations of the Hathi Committee are con-
cerried, the equity was sought to be reduced.
I think, to 24 per cent. It was not. It had

at the level of 40 per cent. Now, in
tune with the rest of the New Industrial
Policy, if you allow foreign equity of 5l
per cent in the drug sector also, what will
happen? One thing that wil! happen is
that we will not be able to see many multi-
nationals. They will not be visible as multi-
nationals, if their equity <hare is somewhat
Jlower than the requirement that they have.
So far as foreign exchange regulations are
concerned, these would be further relaxed,
these would be further liberalised. And,
therefore, there would be a further drainage
of foreign exchange through the drug sector
as a result of drug policy being made to
co;lform with the industrial Policy in gene-
ral.

Sir, there are one or two other points that
I would like to make.

In the Review of the Drug Policy, it has
been said that according to the new EXIM
Policy—I think, the Minister has also men-
tioned this in his speech- except for few ifems
placed under negative list under the EXIM
Policy of 1992— 97 any item can be imported
without any restriction since there is no act-
ual users’ condition. In view of the UNIDO
statement regardine the capacity of India to
manufacture all essential drugs by using
internal resources. do you think it is necessory
to follow this EXIM Policy ? Is it necessary
to enhance imports, to allow imapnrts to
be liberalised further ? Is not India be able
to stand on her own feet ? Do we have not
enough research scientists and enough wor-
kers in the pharmaceutical industry, who
are quite capable of developing the technolo-
gies ? In fact, what we have found is that
particularly in the public sector by using
new process technologies, the drug industry
has been able to develop new drugs.

It is because we have a Patent Act of 1970
which allows us to research in processes
where one process is under patent. It is only
the process which is under patent at the
moment and, therefore, if other processes
can be invanted of manufacturing the same
product, than there is no bar to that. And
by using this provision our drug industry
has been able to enhance its activities in the
area of research and, therefore, India has
become—1 would not say becavse of Govern-
ment’s policy, T would say, in spite of
Government’s policy—one of the great ex-
porter of drugs. No thanks to the mwltina-
tionals, thanks to the public sector. thanks
to the small-scale and medium-scale drug
Industry that India has become a major
exporter. :
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Now there are :other interests which :are
envious of this achievement of India. There-
fore, now pressure i3 being brought upon
us to change our Patent Act and to intro-
duce patenting of product as well as of pro-
cesses. This is the content of the Dunkel
Draft on which others have spoken as well,
50, I am rot going into that in detail. But
if this is agreed upon by the Government,
thea, as my other colleagues have -also
said, T think that that could be the end of
our indigenous drug industry. :

Sir, the Minister has left.

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRT VIDYA CHARAN SHUKLA).:

-'He has requested me to note down the points.

. MR. CHAIRMAN : There is a discussion
in Rajya Sabha also which is going on simul-
taneously. Therefore, MOS has sent 2

that he will be skipping the aiscussion in
Lok Sabha. He has requested Shri Thungon
to be in the House and take notes. -

( Interruptions)
[ Translation]

SHRI DAU DAYAL JOSHI : He cannot
understand it.

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : 1 am noting
down his points.

SHRI DAU DAVAL JOSHI : It is -not
the question of noting down. He should be
present in the Heuse. The hon. Member _is
saving a very good thing. He is not the
Minister of the concerned Department. There
are as many as three Ministers in this Depart-
ment, but none of them is present here.
(Interruptions.) ...... .

[English]
MR. CHAIRMAN : Please conclude now.

_SHRIMATI MALINI BHATTACHARYA :
Sir, this is one of the books which has been
sent, I think, to many of the MPs. This is
supposed to be the speech given by Mr. T.
Thomas who used to g:efhe Director of Uni-
lever, one of the multinational companies.
It is a World Symposium on Intellectual
property Rights, it seems. Of course, if it. is
presided over by Directors and .previous
Directors of large multinational companies
it is bound to be a world symposium. !

It is because they represent the world. at
least that is what they think. So, in this book
we find the kind of pressure that is being
brought upon the Government , under which
pressure this kind of a review has been brou-
ght out by the Ministry. We find it being said
that— do not be afraid of changine your Pat-
ent Act; do not be afraid of multi-nationals,
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It'says, and I quote : _

" “Most drugs which are patented are not
. novel; ‘they are improvements on existing
" drugs. You take for instance any antibiotic
. 'which is new and which may be patented.
It is not a revolutionary new product which

isprodi once in many many years.

-They are improvements on existing antibi-

otics and they still continue.” :

You see that the suggestion is that if patent-
ing is accepted, then cnly the latest
products will be under patent. These latest
products will be only for those who can
afford to import their drugs from abroad
“whereas all the other drugs which have been
rendered obsolete, which have been rendered
back-dated by new inventions, will be for
the ordinary people of India. This is what is
.being suggested in this symposium on intel-
lectual property rights.

- About drug policy it has been said, and I
quote : o

“What ple do not realise is the cost of

mar;ufacpteu‘;ing a drug is hardly twenty

per cent of the price you pay”.

We are very grateful indeed to Mr. Thomas
for this information. We are told that the
-production cost is 20 per cent only of the
“price we pay. What is the rest that we pay ?
He says, and I quote :

“The main cost of the drug, the cost of resea-
rch which can be up to fifteen per cent
and the major cost is in sales and distribu-
tion”, .
It is not for production of bulk drugs bu

just packing it up attractively. You have nice

packages. You have not put any ceiling on
the packaging material and that is included
in the MAPE. Therefore, you are allowing

different kinds of formulations. There is a

proliferation of formmulations, not at all neces-

-sary, but you are allowing them to proliferate

and through this proliferation you are allowing

the price of drugs to go up simply because of
the packaging.

So, from this point of view it seems that
the research activities that are highlighted
for which the price of drugs is sought to be
de-controlled, these research activities of the
multi-national companies are nothing but
packaging activities.

I would like to say that so far as this
review is concerned, it talks of investment for
research and development. But the way in
_which it seeks to promote investment merely
by de-controlling the price of drugs by aboli-
shing price control and by abolishing produ-
ction control, this cannot lead to better quality
'of drugs being produced. This cannot lead to
‘the multi-nationals, the big concerns shifting
from the non-essential areas—in which they
like to be at the present moment-to the essen-
tial areas of drug production. It cannot make
them move from the non-essential areas to the
essential areas.

AUGUST 19, 1993

Re: Review of Drug policy - 272

Therefore, this review of drug- policy is
one which—even though it is still very lazy
and rather vague because it is not sufficiently
detailed—has ~ certain  aspects | about
it; there are certain suggestions in it which
make us suspect that it will lead not to greater
production of essential drugs, not to the
greater availability of drugs but it will lead
to the destruction of our indigenous industry.

And it would lead w0 the deprivation of
the people of our country of whatever
drugs they get from the health system.
Tuberculosis is increasing in c¢ur country,
Incidents of Malaria, particularly the lethal
kind of malaria is rampant now. If the patent-
ing of drugs is allowed, then it is likely
that these new drugs which are under paten:-
would be priced out of our reach altogether.
Therefore, Sir, I wish that the Government
would re-review this review and théy would
bring out a different review of the drug policy
which would be more in consonance with the
stated ' objectives of making esseniial drugs
available to all sections of the people of our
country. Thank you. A

16.52 hrs. :

PROF. K. VENKATAGIRI GOWDA
(Baagalere Sonth) : Mr. Chairman,
Sir, I rise to speak on the new drug policy of
the Government. The present drug policy
was formulated as early as in 1986.
With the passage of time, the policy was found
to be badly wanting in many respects and
needed a close review. Accordingly, the
Government of India prepared a backeround
paper on the review of the drug policy and
tabled it in both Houses of Parliament on
12-8-1992. However, for reasons best known
to God and the Government, the drug policy
was not taken up for discussion at all for
over a year. The nation is now greatly relieved
that it is now taken up for discussion, debate
and disposal.

The drug policy must be formulated in
such a way as to promote the cause of health-
for-all by 2000 A. D. The Government of
India has adopted the programme of providing
health for everybody by 2000 A.D. and this
programme must be strengthened and sustained.
The drug policy is a good instrument for
supporting' this programme. -

The drug industry must be enabled to
improve its competitive efficiency. This requi-
res that the drug industry must be liberalised.
The Government: of India adopted a policy of
liberalisation in 1990-91. The Government of
India adopted a new industrial policy. This
Policy is-unshackled from the industrial system
bureaucratic- controls and licensing procedu-
res. But unfortunately, the drug industty
is still under licensing -and controls and there-
fore, it is time that the Government of
India liberalised the drug industry also in
line with other schemes of the industrial s>ctor
in order to improve its efficiency, in order to
increase production, in order to incredse the
quality of the: products. It is only when the
drug industry is liberalised and decontrolled
that investmenr flows in large quantity to
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the industry. Othcrwise, investors will be
reluctant to invest in the drug industry. As a
result, production suffers, and quality suffers
and therefore, we will not be able to zot ade-
quate quantity of drugs of good quality. Tt
must be mentioned that aven aficr 46 years
of Independence, only 30 per ccnt of popuia-
tiorf has access to modern medicines. But

now the demand for drugs is increasing at a-

steady rate. India’s population which is 88
crores at present will rice to 160 crores by
3000 A. D. because of the addition of 17
million people every year. The growing popu-
lation generates growing demand for medici-
nes of high quality.

Secondly, there is pollution of all kinds—-
water pollution, atmospheric pollution, air
pollution, noise pollution and SO on.

These kinds of pollution make people
isease-prone and therefore, they need medici-
nes. So, there is need to increase the supply of
medicines of good quality. With the invention
of new drugs, the old drugs become obsolete,
inefficacious and what are considered to be
the lifesaving drugs become life-taking drugs
r some time, because the use of these
drugs for a number of years makes people
bacteria-prone and bacteria become drug-
resistent. Threfore, there is need to increasse
the investment in the production of drugs of
good quality. Now, the investment depends on
the rate of return on it. But the rate of return
in the drug industsy is very low. The following
data indicates the rate of return on investment
in different sectors of the Indian economy.
For example, in tea and coffee industry the
rate of return is 10,99  per cent, in the deter-
gent industry it is 8.29 per cant and in the
food products industry it is five per cent and
in drug and pharmaceutical industry it is
only theee per cont. Therefore, the rate of
return in the drug industry is the lowest in
the country. The rate of return is the guide to
private investment. As the rate of return in
the drug industry is very low, the investment
does not shift and it goes elsewhere. The
Government has not taken any action to
attract investment to the drug industry. The
Government has dismantled controls in the
other sectors of the industry, but the drug
industry is still under control €ven now.
The Government feels that the people need
medicines at reasonable prices. Reasonable
prices are feasible only if the drugs are brought
under control. This is a facile assumption.

India_spends only 0.8 per cent of its GDP
on public health when the developed couniries
spend 10 per ent of the GDP on public health.
The World H=alth Organisation recommends 7
per cent of the GDP to be spent on health.
At present, 40 per cent of the prices of the
drugs goes to the Government by way or
tax revenre. Thus, while the Government
does not nrovide adequate health services
like sanitatio, safe drinking water and so on
which cause ill-health to the population,
the prices of the drugs are very high and
therefore the rate of taxes on the drugs should
be redrced so that the drugs become cheaper
and are made accessible to even the
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commo< man. The competition among the
p?'oducers results in lower fprnces. The compi-
tirion could be realised if greater investment
is attracted to the drug industry and competi-
tion is encouraged. This calls for foreign
investment. Foreign investment brings with
it_technology also. These two, together,
will help the Indian drug industry to grow
Improve ics efficiency and the quality of the
drugs produced.

Foreign economic policy should be based on
consideration of enlightened national interests.
The policy, in its present form, is restrictive to
foreign investmen: and technology. The
drug policy should enable the inflow of fresh,
high technology for the production of drugs of
good quality. In this way, the problems of
the drug industry can be soived by dglicen.
sing the drug industry, decontrolling it, by
encouraging competition in the industry, by
increasing the inflow of foreign capitali and
technology into the industry and also by
encouraging the export.of drugs outside the
country. At the same time, there is need to
form a policy of drug subsidy. At preseat,
the Government is paying food subsidy te
enable the poor people to purchase focd
articles at reasonable prices. But now the
prices of drugs are very exorbitant. The poop

eople cannot afford 10 buy them and there-
?ore, they die in consequence. An English poet
said:“If health is the thing which money can
buy, the rich live and the pcor die.”” Therefre,
in order to enable the people to prcduce
lifesaving drugs to live longer, the Government
should give drug subsidy, especially to the
poor people.

There is reference to Dunkel Draft and
and its impact on the Indian economy. One
group of people say that the Dunkel Draft
is_going to make India the land of ﬁowmg
milk and honey. The other group says, it
is going 1o ruin the Indian industry and the
economy, in general. Anyway, the truth lies
between thece two exwremes. The Dunkel
Draft is good in part, but it is not good
in respect of ¢r g industry, The Dunkel
Draft insists ¢n India_ adopting  product
patent'ng, b1t the Indian Patent Act wants
process na‘enting., Threfore, India should
reject the prodictpatenting provision of the
Dunkel Draf* 2nd insist on observing the
process patenting.

17.00 hrs.

Therefore, with these modifications, I support
the new drug policy. I want the Government of
India to delicense and decontrol the drug
industry to enable the industry to manufacture
good quali*y products. I want to Government
to pay subsidies on drugs so that the poor
people can purchase drugs and lead a longer
and happier life.

[ Translation)

SHRI RAJNATH SONKAR SHASTlgI
(Saidpur) : Mr. Chairman, Sir, health is
an integral part of human life today. Every
body wants to remain healthy. But a man
falls in the grip. of different diseases caused
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by poilution in the environment. Drugs are
aan integral part of life. These are very ne-
oessary for survival. It is everybody’s concern
today. Now it is necessary thai the Govsin-
ment should provide life saving drugs 10
every citizen. 1 am observing that the
Governmant has totally failed to provide
life savinz drugs which has bscome a maifer
of discussion everywhere. Today, the quastion
is how t» mal availahic at reasonable
rates. Today, «vorybody thinks as to how
these life saving Jdrugs could be made avrila-
ble to-all. Today. to ge! lifz saving drug has
become a problem. The Government is not
paying any aileation to it.

Sir, sometimes it so happens that although
doctors write prescriptions but medicines are
rot available in the market. With the result
the patients die on hospital beds. No doubt
talks are held in biy institutss in regard to
madiciu, but in fact, medicines are not

Even if :hev arec avaiiable oae has io pay
very high prices p2rhaps doubie or four times
the prices.

The. was 2 discussion on drugs in the
House. There is no doubt that prices of drugs
have gone up by 200 to 300 per cent. The
Government has  totally failed to control
the prices of drugs during last 3-4 years. There
are about 250 drugs which come in daily
use. The doctors prescribe these drugs and
these are madz available to one or the other
patient. But it has been observed that the
prices of about 150 drugs have gone up by
200 to 300 times as compared to what they
were in 1986. Theare are certain drugs over
which the Government has control while on
some others it has not control. It causes
doubt on the manufacturing of such drugs on
which the Government has no control.

Sir, here some of our colleagues discussed

ut the new industrial as well as the drug
Policy. It appears as if there is no co-ordina-
tion between the new industrial policy and the
drug policy. T would like to know from the
hon. Minister whether the norms being fol-
lowed in small scale and medium units
conform to the criteria being followed in drug
policy. Some drugs have been kept beyond the
purview of licence while some have been kept
uader control. Why is it so ?

Sir he hon. Minister talked about liberal
policy in manufacturing of drugs. He has
also reiterated that certain special drugs are
being delicensed. I would like to know about
the new outline being adopted for licensing
and delicensing.

¥7.07 hrs.
. [Shri Peter G. Marbaniaag the./air

. Sir, the quality of drugs has been discussed
just now: Much has been said about it by
the Hathi Committee. I would not like to go
into its details. But my hon: colleaguestalked
about Ayurvedic medicines. It has been
observed that no attention is being Pajdto
Goverameat policy on Ayurvedic medicines
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in the country. In 1977, the then Health Minis-~,
ter. late Shri Raj Narain had given an open
call {0 promote Ayurvedic medicines. At
that time people’s aticntion was drawn to
it., But today the present Government has
forgotten it. Today, the Ayurvedic medicines
play a significant role in every phase of human
life. These are more importani than allepa-
thic medicines. In thz country, the people
have a belief that Ayurvedic medicines ensure
a toial cure of a disease whereas the allopa-
thic medicines supress the disease. Owing to
the Gowvernment not giving proper atten-
tion to manufacturing of Ayurvedic medicines,
e allopathic drug manufacturing compa-
ave functioning arbitrarily.

Sir, Baidnath, Dabar and Onjha manufac-
ture  Avurvadic medicines. But they clash
a:zinst one another as their qualities differ.
Had thc Governmen! paid ifs attention io
Ayurvedic indusiry there weald have been a
revolutionary change. There are some drugs
in Allopathy whose quality is on the deciine
day by day. A modicine called camagqguine
was introduced 20 years ago. At that fime it

as claimed that the use of this medicine
would root out mosquitoes as well as malaria.
This slogan was given 30 vears ago. Latter the
slogan was given that malaria would be
cradicated but mosquitoes would remain.
Now the slogan is that mosquitoss as well as
malaria will remain. I would certainly say
that the quality of these medicines has decli-
ned to such an exient that these are nct at
all effective today. Through you, 1 would
like to t=ll the hon. Minister that he should
lay emphasis on quality and change his policy
accoeraingly.

There was a discussion on Indian drug in-
dustry. The Minister of Finance said that the
industry was earning less profit. 1 would
like to inform that out of 49 drug manufacrur-
ing companies, more than 30 companies
have shown above 100 per cent profit in their
capital. There are 250 companies which
earned heavy profit and they have announced
to pay double or three times bonus to their
employees. Sir, our country is marching a
head in the matter of manufacturing of drugs.
About Indian drugs I would like to reiterate
that Dr. Dubey of Sir Sundar Lal Hospital,
Banaras has developed a medicine from
herbs which would be helpful in improving
the talent of mentally retarded children.
Those who are mentally retarded must use
this medicine. But it is a matter of regret that
he has become a Member of parliament.
Sir, T have observed that a unit of Sir Sunder
Lal Hospit=1 visited a village and experimented
that medicine on mentally retarded children -
there With the use of this medicine, they
improved a lot and got high ,marks in mathe-
maiic: and science. I would like to request
the hon. Minister of Health to experiment
it on mentally retarded children of Scheduled
Castes and Scheduled Tribes whose women
take liquor during their pregnancy period. =

SHRI RAMKRISHNA KUSMARIA (Dat”
moh) : Mr. Chairman Sir, [am oo 2 point
of order, Just now Shrj Shastrisaid that this

[
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medicine is very useful for mentally retarded
people. 1 would like to requsst that generally
good intellectuals and educated people
become engineers or doctors. But those who
cannot do anything elss come in  politics.
Therefore, [ request that one such medicine
should be invented and experimznted at
least, on politicians.

[English]

) . .
MR. CHA'RMAN : That is your view
and those are his views. He is on his feat,
[ Translaiion]

SHRI RAJNATH SONKAR SHASTRI :
Sir, Twas just talking about a drug to the hon.
Minister of Hezalth. 1 was saying that during
thz pregnancy period women beloaging to
Szheduled Cazfes and Scheduled Tribes take
liquor. Thac is why their children are
born mentally veta~ded. Bui recentiy this
drug has ben applizd to peopie in forest
a~zas of Mirzapur in Varanasi area. The

2ad of the Dzpariment of Ayurved of
Sir Sander Lal Hospiial iook some doctors
-there and distributed the:ze drugs among
-children, The concept regarding tne
.mezntally retardation has proved to be wrong
and now with the consumption of this drug
children are becoming good scientists and
skilled engineers.

Sir, I would like to say that Ayurvedic
medicines have proved very effective an
indispensable in our country, The Govern-
msnt should pay proper attention to promote
‘manufacture of these drugs. The industries
related to these drugs should be given as much
facilities as possible and given maximum
publicity.

1 was saying that companies engaged in
drug manufacturing are earning huge profits.
Our drug policy should be formulated taking
this into consideration so that profit making
could be brought under control. Since drugs
are purchased from market at quite higher a
price, I would like to request the Government
to make arrangements so that the poor could
get them at reasonable rates.

As some of my colleaguss said here during
the discussion on Dunkel proposals. 1
would like to know as to what would be the
impact of these proposals on foreign as well
as Indian medicines. This should be clarified.
Will the proposals applied to them or not?
Moreover, the Government should also
clarify whether the policy that the Government
proposes to formulate on drug manufacturing
will be affected by these proposals or not.
What is applicable to that policy?

I would like to say that the Government
had formulated a drug policy in 1986 which
was implemented in the month of August, 1992.
The Government had brought amendment to
this also, I would like to know as to what
does the Government propose to do further
in this regard. This_also should be clarified
as to what amendments are going to be
introduced in this policy_by the Government.

Today we find that the Government has no
control over the drugs manufactured by the
Multi-national companies and Indian compa-
nies. T would like to say that the Government
should pay attention to it and formulate a
clear-cut policy on drugs. The Government
has paid ifs attention to it. It is a commenda-
ble step. But I would like to know as
to the time by which the Government
would start implementing the drug policy
successfully. Tt should not be so that the
Government takes two years in formulating
its drug policy and thz poor people of the
eounlry conlini. to suffer the scarcity of

rugs and ihe common people do not get
essential drugs. ’

SHRI MOHAMMAD ALI%. ASHRAF
FATMI @ Mr. Chazirman, Sir, we are very
grat=iul to the Government that today the
drug polic: i being discussed here.  Although
thez hon. Minister has left the House, it
raay be noted that he said here that h= could
have avoided to bring this issue here and the
Government it~ if could have settled it. Since
the issuz was ~elated with the common people

“of the country it must have been brought

bzfore the august House. It was essential
to present thz issue before the country and
pold a comprehensive discussion on it.

. Mr. Chairman, Sir, while participating
in the discussion on this issue the hon.
Members  expressed concern that Multi-
national co.npanies are manufacturing drugs
on a large scale in the country and I know it
because some people from Bombay who
manufacture medium class drugs bad come
to me somegdays ago.

They said that they are being harassed in
many ways as a result of which they are not able
to manufacture drugs. They further added
that they were capable of manufacturing
medicines, They were not inefficient at all,
but they were being harassed in many ways.
Perhaps it is due to the conflict among big,
small and medium class drug manufacturers
the drugs become costlier. If we review the
Indian drug prices with the global drug prices
we find that our drugs are of course cheaper, but
there are two main reasons behind their being
cheaper, one of the reasons is that so far as
no basic research is conducted in a big way in
India as it ought to have been. Simply
chemical formulas are borrowed from fforeign
countries and drugs are manufactured.

Mr. Chairman, Sir, the situation is such
that the Government is not able to manufacture
emergency medicines as yet. For instance
1000 people died of Kala-azar all over
Northern Bihar. But the medicine is still
brought from Germany. 1f that medicine is not
available, the patients are treated with other
sub-standard drugs which claim thousands of
lives. I understand that this kind of emergency
n{edicines should be manufactured in India
also.

Mr. Chairman, Sir, apart from this I would
like to put forth one more serious issue before
the august House today. The hon. Minister
is not present here. Just now our old friend
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Shri Sonkar was talking about Ayurvedic
medicines. Various kinds of systei'nusrv like
the Unani Homeopathic and Ayurvedic
and a different kind of medicine, used in
China, emerged in this world. These
medicines worth crores of rupees are sold in
India. But we have to understand the basic
thing whether the Government recognizes
these medicines or it has taken up any research
in this field. Just now my colleague was
saying that this medicine develops mind. As
far as I think that no research has so far been
made on modern science in this country.
Even the modern science could not be able
to have complete knowledge regarding mind
as yet but that man from Banaras knows each
and every thing about it.

Mr. Chairman, Sir, while making progress
the world takes all the good qualities of old
things. The world has taken all the effective
medicines in use today whether it belongs to

a. Homeopathy or Yunani medical
system. So I urge upon the Government
to review its drug policy and know whether
these medicines are prescribed by Unani,
Homeopathy or Ayurvedic medical system
or the people are eating them out of their
mere blind faith. People believe in exorcism
as just now he has said that it will develop
the mind. Can exorcism cure the snake-bite.
I do not believe in it as I had been a science
student. There is a need to understand and
develop the modern science today. There
is a need to start research on modern medicines
in the country at large scale. Would you
like to tell me about the amount of India’s
Contribution in modern medicines? How
many medicines are invented by it? Whatever
medicines are prescribed by doctors today,
how many medicines out of them are developed
and manufactured in the country. We should
undertake research work in medicines and
prepere them indigenously; it is a good thing;
but what we are doing today instead is that
we stick to one thing that we would not sign
the Dunkel Proposals. You can sign it, as
you are pressurised for it but the only way
to avoid the Dunkel proposal is thar research
programme should be launched on a large
scale for inventing new medicines.

Secondly, I would like to point out a specific
thing that today the medicines available for
common people in the country are sold in
small shops. We Often get complaints that
after consuming some medicines someone
becomes unconscious and died lateron.
Spurious drugs are being sold openly. Itis a
clear-cut crse of murder, So strict laws should
be inacted in this regard. The matter should
be taken up seriously in the Drug policy and
arrangements should be made that such
drugs should not reach the market. These
should be cenfiscated immediately. If such an
accident takes place then guilty person should
be punished in the same way as the person
is charged fer murder. If the victim is saved
somehow then the guilty should be sued under
Article 307. It is an important matter. So
the Government should look into it.
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Several laws have been enacted in
India but their implementation is also neces-
sary. If someone buys an_anti-biotic for
one rupee and it remains ineffective, them
it is useless for him. In the same way if
someone buys a drug for ten rupces and
becomes fit in three days then at least it will
be valuable. There is a need to improve
the quality of drugs. If improved quality of
drugs is available in the market at some
higher prices, I think, there is no harm in it,
If Some-medicine is available at cheaper rates—
say about 10 paise—but its quality is not good,
then it is of no use. It is a fact that sub-
standard drugs are being manufacured in
India. Doctors do not advise for blood test
but prescribe several drugs which are to
be purchased from some particular shops.
Out of these drugs four or five are antibioties
and four or five or other. Their m
shops are fixed and they know that atleast one
or two medicines will definitely be effective out
of these several drugs. So, I urge the Govern-
ment to make arrangments for production of

quality drugs.

Drugs should be manufactured in the coun
try after conducting proper research works
Through research,it should be ensured whether
some alternative medicine is available in
existing circumstances or not. Unani and
Ayurvedic medicines are available only in
India. If these medicines are ever found
outside India, there will definitely be some
Indian using these medicines for treatment.
Modern medicines should also be made
available in the market. Useless medicines
should be removed from the market after
conducting research.

[English]

SHRI RAMESH CHENNITHALA (Kotta-
yam) : Sir, at the outset i may comp-
liment the Government for coming forward
to review the drug policy. It is a long-standing
demand from all quarters of this House and
the whole naticn that this policy should
be reviewed and certain lacunae and impe-
diments which there are should be removed
and rectific d, The drug policy definitely affects
life and the health of our people.

As our Government promised and as it i®
well-accepted. when we are reaching 2000 AD
there wil! be health for a'l. On that basis
and on that background, we have to review
this Drug Policy, When the Minister in his
speech rightly mentioned, the Government
has an open mind in this regard. the policy
should be open for a discussion and the
policy should be transparent. When the policy
is transparent, there will be no confusion
ameng the people, As it was rightly pointed
out by certain other Members also, we are
discussing this Drug policy on the shadow of
the Dunkel Draft,

About the Drug policy which was announced
in 1978 on the basis of the Hathi Committee
Report. afer gaining experience. the peopie of
this country and the Members of Parliament
were repcatedly asking for a2 review of tha.
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Drug Policy. After gaining experience, the.
Government miewfﬁ’f’ working - of the
Drug Policy in 1978 and replaced with the

«smeasure for ratonalisation, quality control
and growth of drugs and pharmaceutical

industries in India.”” Oiherwise, that is called

as the Drug Policy of 1986. In this review
also, it is clearly mentioned that the objectives
of the Drug Policy of 198¢ will not be changed.
The objectives are abundant availability of
medigines, reasonable price for essential
drugs, quality conirol and rational usage
of drugs, chanalising new investments in the
pharmaceutical fields and lastly, the streng-
thening of indigenous industries.

Sir, there has always been a heated discus-
sion inside Parliament and outside-also about
the increasing price of the life saving medicines.
Everyone will agree that there will be a reaso-
nable price for the lifesaving medicines. Th=
drug industry has been governed by special

Drug Price Control Orders, DPCOs of 1987. .

Even though the drug industries are governed
by these orders, it was never implemented
properly. That is the complaint by the local
drug manufacturers in our country. If you
80 into the merit of that argument, we can
come to the conclusion that this is correct.
Even though these orders are therc, they
were never implemented properly; and
because of that, our Indian drug manufactu-
rers are suffering a lot and we can see a distur-
bing trend in this field. Of course, these manu-
facturers wanted to get profit out of their
business. Bur, at the same time, it should be

reasonable. If the Government want to help-

them, these DPCOs the orders which were
proclaimed in 1987 should be clearly 1mdple-
mented so that our Indian indigenous drug
manufacturers will be helped. o

The price mechanism is well mentioned in
the background paper which is supplied to
us. Regarding the Drug Policy and the policy
framework in regard to the quality coatrol
and rational usage of drugs, etc. etc., as T
mentioned here, the Government of India
had given more importance and significance
for these indigenous industries. For the promo-
tion of these industries, the Government
bad taken a lot of measures and as a result
of that about 250 large units and 8000
small scale units including five Central Public
sector units are now established in our country.
Seventy per cent of the indigenous demand
for formulations is being met through our
domestic production.

. If you go through the export sector, India
is one of the largest exgorters of drugs to
other couatries. In the

will continue like this, in
foreign exchange. . ]
Members have poited out hete becauss of
el B ey

e field of exports, we -
are now in a better position. I think, the trend

the coming years, -
we can be able to export more and earn morce

, was an .
imn necessity for that. To make it -
have to the new industrial policy, Government --

prepared for a review. A standing committeé
of the Ministry has examined this. Now, it.
is presented to the Pailiament. Certain provi-
sions in the drug policy relating to industrial
licensing for invesiment, etc., required a’
review. In the new indistrial policy, delicens-.
ing and other incentives were given. We have.
taken policy decisions regarding investment.
etc. Now, in tune with that, our drug policy,
has to be reviewed. e

Secondly, there will be categorisation of
drugs for the purrpose of price control. The
drug _industry compelled about price
control mechanism. These are the factors
before the Government for considering a
drastic review of the drug policy.

i¥ As we are discussing the drug policy, two
or three very important points have to.
be taken care of. First of all, the Indian
manufacturers should be rrotectec. Govern-
ment should give more faciiities for the
Indian drug manufacturers who are. now
competing in the world market, who are
competing with the other countries and earning
foreign exchange for cur country. Their inter-
ests should be proiected. The indigenous
production shouid be encoursged. :

In the background paper, it is mentioned
that 1the Goveinment hes 1eken certzin mea-
sures for reducing the duy eic. I do not went -
to go into all the details bucause these have:
already been circulaied to iie Members.
Governmen: has taken certain clear measures
to lelp the indigenous production in our
country and protection shou'd.be given. to-
small scale uniis. Incentives should be given.
to the small scale units so that they can pros:
duce more. . . Lo

¥ Unfortunately what is happening in' the"
public sector cf our country ? Of course, I

am welcoming liberclisation. We have 1o see-
the global chaize. We cannot avoid that,
We have to impiement the policies rationally. -
But unforiunately in the name of liberalisa-:
tion, our public undertakings are com- -
letely ignoring. This is a serious issue,’
Eaclier, it was restricted to ceriain items—

heavy invesiment items. Now, in the review,

it is mentioned that it is limiting for a lesser-
number of items. This will definitely be a -
bottleneck in the smooth running of the public -
undertakings. We have already invested -
crores and crores of rupees in the public under- -
takings. They have got a very good infige

structure. We have to streamline the -activities .
further to make them more productive.

But, unfortunately, our public sector under- :
takings were not given proper attention and-
in the name of liberalisation, we are ignoring-
and" neglecting them znd thus, the wore-
kers'as well as the production is suffering. =

. Regarding foreign investment, as mentioned
in the background paper, automatic approvals
can be given for equity upto 51 per cent te .
high priority. areas and if investment is above ..
51 per ‘cent, it may be considered case by ..
case, that is as per the merits of the case-”



383 Re: Review of Drug policy . AUGUST 19, 1993

Goyernment should act on this very cautiouse
1y "b:cause there are already indigenous indu--
stries, there are Indian manufacturers who
are doing well and we have investcd crores of
rupees in publie sector undertakings. If we are
not acting cautiously,then our Indian industries
will not bein a position to compete with the
multinationals. In the coming days, we

- may have to see s'iff compe'iton between
multinationals and Indian manufacturers.
These multinational companies will try to
capture our market. Our indigenous indus-
tries and Indian manufacturers are not in a
position to compete with huge multinational
companies. So, our Indian industries should
not be allowed to suffer.

Regarding R & D, we are not giving proper
attention to it. Drug s=ctor itself is R & D
oriented. There is no other way out expect to
improve our R & D. My suggestion is that
Government should earmark a percentage of
profit earned by the Indian manufacturers
for R & D development and more money
should be channelised for proper research
activities. Honourable Members men-
tioned about certain new technology which

" is going to be developed in our country. There
are scientists who are intelligent and who
are able to develop a new tec nology for this
industry in our country. Due to scarcity of
support from the Government, our own
scientists are going abroad and working and
new technology inventions by them are coming
into our country. This is what is happening
our country. Proper facilities schould be
given for R & D activities and Government
should give more imvortance for this aspect.
The draft is primarily concerned with pricing
and profitability but ignores certain vital
issues. I would like to point out them. First
comes the non-availability of essential drugs.
People are experiencing this situation. Cerp-
tain essential drugs which are very much nece-
ssary for the people are not available
in the morket. So, the draft itself is silent
on that. Secondly,continuous sale of hazar-
dous and useless medicines is also important.
Draft is silent on this point also. Thirdly,
there is a problem faced by smalland medium
scale units in public sector. As I mentioned
earlier, we have certain pub!ic sector units
which are small scale and medium scale
units. Their problems are not attended to
by the Government. This draft is silent on
that also.

‘Sir, you know fully well that pirates
drugs is another problem. Complaints are
coming about it from all sides. Our Govern-
ment and manufacturers should take care
of it. Government should not give the treat-
ment of foreign companies on par with
the local unmits, as I explained earlier, local
units are not in a position to compete with
multinational companies.

Unfair competition from multinationals
will definitely hamper the prospects of
indigenous manufacturers. Therefore, a_pro-
per. - list of essential drugs shouldbe drawn
up and incentives that would be given for

- guay round of talks.
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producing these drngs should alsq be -stated-
vety clearly. Unfortunately, we do nop find"
any of these points in the Drug Policy.

Sir, some hon. Members have spoken’
about, Homeopathy, Ayurveda, Siddha,
Unani, etc. I would like to suggest that
price control measures should be made ap-
plicable in these system too.

One of the main objective of our drug
policy is to make available quality drugs.
Many drugs which are available in our’
country are not up to the mark. Su, Govern-
ment should take adequate measures to
see that quality drugs are produced in
our country.

Finally, ] will come to the Dunkel pro-
posals. Certain proposals contained in the
Dunkel draft will definitely affect the Indian
pharmaceuticals. Here, I would like to
reiterate what Shri P. Chidambaram has
stated. According to Shri P. Chidambaram
the then Union Minister of State for Com-
merce, not more than 30 per cent of India’s
population has access to modern health
care, including modern medicines. Prices -
of medicines in India are among the lowest
in the world. According to Shri Chidamba-
ram, if a patent regime as envisaged by the
US and o*her countries and as adumbrated
in the Dunkel package is accepted without
qualification. it is inevitable that prices of
drugs in India will go up five times or ten
times, This means that even among the
30 per cent, who have access to modern -
medical care, half of them will be driven out
of this cover. So, it would-mean that there
would be an increase of 200 to 300 per
per cent in the prices. If this Dunkel pro- -

sal is accepted, India will be affected

ly. These proposals affect adversely not
only India bat other developing countries
as well. I am not disputing the fact that
there are certain favourable proposals in
the Dunkel package. But as far as our
drug industry is concerned. we are going to
face a lot of problems. if we accept the
package as it is. Our pharmaceutical indus-
try will be in danger. Moreover, the Patent
Law is also going to affect our industry.
Government of India, of course, has not
accepted the Dunkel proposals as such
the discussions are still going on. In
this regard. I want to say that India should
take a leading role and consult other deve-
loping countries. Then only, we should
take a firm s'and on these aspects. I say
this because TRIPS would difinitgly have
an acverse 2ffect on all d-velo~irg coun-
tries and 10t cn India alone. Therefore,.
India tries should assume a leadership role
and fight for this cause in the next Uru

We hear so many things about these
proposals. There are different opinions
expressed by various people. Therefore, 1
urge u the Government to find out “the . .-
m?ndn say tfl;at the mcd:d ‘chs :dv;i;able".-..
in India are off-patented. ording to . -:
the version of the US Administration and -



285 Re:'Revlew of Drig policy’ SRAVANA 28,1915 {SAKA) Re: Review of Drig polskicy 290

‘some others, more than 70 per cent of the* *-
‘meicines available in India are half-patented;
Some other argumenmts are also coming
forth in this regard. I want to know from
the hon. Minister whether we are going to
object this. What is the clear policy of the
Ministry on this aspect ? If we are going to
object it, what is our modus operandi ?
Are we going for bilateral discussions
with other dcveloping countries in this
regard ? Ouhzrwise, chis will adversely hit
our' drug industry. If we accept the Dunkel
proposals on these aspects, then there is no
room for a drug policy or a review of the
drug policy. I say :his because if we accept
Dunkel proposals on TRIPS we have ¢
chanze every.ning. We have to change
ou: dcug policy, we have to change our
patent law; and so on and so forth. Certain
other countries, which have accepted the
proposa:s coatained in the Dunke| proposal
have changed their pateat laws. Simiieriy,
India will also be forced to change h:r
diuz policy. If we are conducting review,
of our Jdoux policy withoui a  clear policy
regirding the Duik:l proposals, thzn we
will bc in real problem in future.

( Translation)

SHRI DAU DAYAL JOSHI (KOTA) :
Mr. Ciirman Sir, “Yasya Deshasya Yo
Jantu Tagyam Tasyoushoham Hitam’ means
that medical sysiem should be in accordance
with iz climatic counditions of the country.
It is correct that Briiishers have introduced
Allopaihy system of medicine in the coun-
t:y. Beiag an Ayucvedic doctor I am happy
that inspite of all this our medical system
is alive and progressing. Our country has
its own culture, language and medical system.
Unforiunately, due to constant foreign
agzression couatry’s own modical system
has Jdiminished. Greek culture has stolen
the couniry’s Ayurvedic literature. Charak
Samiiia is the basic book. There are six
prominent books ia the name of Laghuriari
and Brihartari, Brihartari Charak, Sushrut
and Banabhatia etc. In Unani system the
name of Charak has been mentioned as
‘Sarak’ and they started a Unani system
of medicine on ilic basis of ‘Charak’. Sashrut
Samhita which was known for surgery treat-
ment bscame ‘Sharak’ in Unani system.
After chat Britishers decided to encourage
Ayarvedic medical system in a planned
way. Last time in the meeting of
Health and Family Planning Ministry,
it was said that oaly 3 per cent of total alloca-
tion of fund has been allocated for Ayur-
vedic miedicines. It is very sad that out of
one rupee only 3 paise has been given for

* Ayurvedic, Unani, Homeopathy.,  Siddha
and Naturopathy. How Ayurvedic medical
system can progress with such a meagre
allocation.

Today India is spending Rs. 4000 crore ~n
manufacturing Allopathic medicines and by
~2000 A. D. this expenditure will go upto
“Rs. 15,000 crore. After all why it is so ?

" Through you I would like to know chloro-

how ihe Gouvernment would be ab policy
1;;;ovide, healili for all by 20,0 A. D. I weh on
ve asked this quesyon from ihe He.
Minister if he were present here becau
he had promised to provide ‘Health Font
all by 2000 A. D.’ I would also like 10 khowf
the percentage of achieve.n.nt against e
target fixed for this period. It is only a
slogan 1 am not ignoring the progress of
science because it has contribuied much it
the progress of socie.y. Bui the person
suffering from side effecct of Allopaihy
medicines knows 1ihat it is an abhorring
deaih. ‘Poison’ is clearly writle: on the injec-
tion of Penicillin. If it reacts, the person
will defirtely dic despite the best atlempts
to save his life. They die on the table; why?
The aim of your Scieiicc should not
death of people. Science means gift of life
to people. Last time I had enquired from
the Ministry of Heal.h and today also I would
like to submit that the Government should
state as to wiy all the medicines which
are banned in the world, are being used in
India ? I put a simple question as to why
Entroquinnol is still being prescribed in
India while its use has been banned in the
whole world because it has direct adverse
effect. The person who takes some more
dose of it, becomes blind. In response to
my question, the Ministry of Health re-
plied to me that it does not have any other
alternative medicine which may be ihe best
and the cheapest for treatment of Diar
rhoea and Dysentery as the E. Q. is. There
is no medicine in Allopaihy for these di-
seases. No matter, people of India ma
get blind but the use of Entroquinnol wi
go on. I would like to ask from the Ministry
of Health as to why Subnill is in use when
the Tendrill has beecn banned in India. The
use of Subnill causes damage to liver; so
it has been banned, but due to sinister alliance
with the company the use of Subnill is still
going on. Todady the Analgin is banned in
the whole world, but it is going on in India
because we do not have any better subs-
titute for headache in place of Analgin.
What our Scientists are doing ?_You are
talking about new inventions. Naturally,
this medicine would have been invented
by some scientist of the world. Why the
Scientists of India do not inven: alternative
medicines in view of the demerits of this
medicine? =~ What th~y are doing? My
sub mission is that the reactions of anti-
biotics and sulfa drugs are fatal. In the cir-
cumstances, I would like to request you
to reconsider it. At any cost Allopathy can-
not provide Health for all by 2000 A. D.
Only Ayurveda has the capability of doing
so. The Government should at least do
consider it but today no body is willing
to listen about Ayurveda. It has been men-
tioned in the Report too that “Due to lack
of faith in modern medicine and inability
to purchase them. people in this country
are bound to purchase cheap Ayurvedic
medicine.” You are downgrading the Ayur-
vedic medicines in this manner. My sub-
mission is that all the medicines of Ayurved
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are being pirated rapidly. 4 days before,
I went to the hon. Minister of Health and
submitted that she should bring an Act
for the people of Ayurved because she had
put a condition that an allopathy doctor
can consult the books of Ayurved but Ayur-
vedic ‘Docior canno: consuli the books
of. Allopathy. No doctor in India can claim
that he has any medicine for liver. Except
LIV 52, there is no medicine in Allopathy;
and-to whici pathy it belongs ? It belongs
to Himalaya Laboratories but the name
was given as LIV 52. Neo and Phemaplex
also belong to Charak Bhandar but their
names are given in such a manner as if they
belong to allopathy. In my opinion, if such
praciice prolongs for the next ten years;
even the name of Ayurvedic systcm of me-
dicines will disappear, because a weil consi-
dered conspiracy is being haiched to down-
grade the Aywvedic system of medicines.
JAll its medicines are being converted
and given the names of allopathy and people
are not aware of it. On the one hand, peouple
are adopting tae Ayusvedic sysiem and on
‘the other, the Government is irying to eli-
minate this system. It was reporied today
itself that seven Indian medicin:s have been
_invented for the treatment of AIDS and
those are the best medicines for the disease.

.18.00 hrs.

In our Ayurved, ‘Tulsi’ is considered
~as a very useful plan: for prevention of
AIDS because of Ashvagandha which is
found in it. But it is unfortunaie that no
" attention is being paid to ic in our couatry
" in this regard. We are much conceined about
allopathic medicines and try to spend more
and more on it. I am neither against allo-
- pathy nor I am saying so for he sake of
" opposition of allopathy. If any ncw thing
comes through allopathy, we are ready
..to welcome it. I have no objcction to ir;
- but at least its eect must be visible at any
‘ stage so that we may justify the huge ex-
_penditure being incurred om it annually
“from our Budget, and it may ai least prove
- ‘useful at any stage. Today, we are not ge:-
ting any advantage out of it.

Now a days, Indian markeis are flooded
.with allopathic medicines. Previously there
“were about 209 formulations of allopathic
*“medicines but today more than 14 thous.nd

“ types of medicines of aliopal.y are avaiia-
- ble in thc market and mos. of them are
- false and spurious. Ose day I was
' reading a report in the Hindustan  Times.
- It was mentioned in the Report thai the
largest number of spurious drugs areavaile-
“ble in the North India whereas the least
'number of spurious drugs are found in the
- Southern and the Western India and Ke-
- rala. But spurious drugs are in abundance
+ in U. P. and Bihar. 6 monihs back in Delhi,
* a large stock of spurious drugs were scized.
“In those drugs, there were Beco:ule cap-
" gules also and in_those capsules, powde:
- of turmeric were filled and ihsse capsules
. were being sold openly in the market. The
- ‘main reason for it is that the¢ Goveirnmen;

" had Malaria before two months, he
“ me in affirmative. When I put the next question
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does not_have proper system to stop such
things. There:are 2 thousand depots and
2 lakh 25 thousand factories, but you have
on}{ 700 persons to monitor these depots
and_ factories whereas 5 thousand persons
are needed for this big task. Everyone knows
as to how these persons are doing.

Allopathy medicines are sold on the basis
of commission and the amount of commi-
ssion on these medicines fixed in the market
is known to most of the people; you will
not find any other such example of that...
(Interruptions) . . ..

Mr. Chairman, Sir, I was submitting that
a big amount of commission is being given
for the allopathy medicines. I can quote
a number of such examples here. If any
doctor prescribes allopa:hic medicines worth
Rs. 5 iazkhs of a particular company 10 the
patients, the company provides him a Maruti
car free of cost in lieu of that. At least there
should be a limit for such commissions, 25
to 30 per cent of commission is b:zing given
to doctors by the companies and they are
told io prescribe .he medicines manufactu-
red by tlLose companies. Nobody is worried
about it whether such medijcines are useful
or useless. Ii one prescribes medicines for
Rs. 5 lakhs, he will get a Maruti Car from
that company.

1n this way, substandard and spurious
drugs are flooded in the Indian Markets.
That is why I am of the opinion that we
must definitely give a serious thought on
the Ayurvedic Medical system.

Apar: fromthis I would like to submit
that in our country an extensivc research
has been conducted on ‘neem’ oil. Only
few days ago it has come to light that some
foreigner will purchase all the neem in India
to produce some article from it. It is not
known as to what produce he will prepare
from it and in what form it will be supplied
in Indian markets. No guarantee has been
given in this regard. An Ayurvedic research
has been conducted on the Neem oil in Jam-
vagar Instituie and it has been proved that
no other medicine is as good as Neem oil
for f&mﬂy planning but no oue is bothered
for this.

Apart from this our Jamnagar Institute
achieved a remarkable success in regard
to control Malariz. In our country, Rs.

. 4,000 crores have been spent uptil now to !

eradicate Malaria. 4 days back, in_reply
to a question, it was stated in this House
that 2 demand of Rs. 700 crores more has
been made to the World Bank to check
Malaria in the Tribal areas of Bihar and
Madhya Pradesh, It means an amount
of Rs. 700 crores would be spent on control-
ling malaria in the Tribal areas of these
two States only. I would like to state the
offects of quinine which is used for control-
ling Malaria. Whenever any -jaundice pa-
tignt comes to me, I ask him whether he
replies
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whether he had taken Chloroquine as
“a medicine for it, he again says yes. I
would like to submit that as per Allopathic
theory, the cause of fever is the infight of
haemoglobin and White cells. If in this in-
fight, haemoglobin increases, Malaria auto-
matically ends. So, I would like to submit
as to what is the guarantee that chloroquine
will kill only the white cells and not  the
haemoglobin and when haemoglobin are
also killed alongwith the white cells, jaun.
dice is caused; and sometimes, when the
haemoglobin and the white cells are killed
in huge quantity the Coma stage also comss
and che person can di¢ too. After all,
how long we will continue to follow this
theory ? Can we not study and follow our
own system of madicines ? As per the re-
commendaiions of Hathi Comumittee, we
formulated a drug policy; but unfortuna-
tely we could not be able to give any room
to our own indigenous system of medicines
in this drug policy. Ayurvedic system of
medicines is our own research which has
been conducted only by us. I emphasise
that the Allopathic system of medicines
can never touch the heights of perfection
for centuries to come, which has been ob-
tained by our Ayurvedic System.

Mr. Chairman, Sir, I would not like to
talk about the surgery department of Allo-
pathic system because in Buddhist era what-
ever the sysiem of surgery was prevalent
in those days uader the Ayurvedic System
had been bannzd. This is the main reason
as to whay the Ayu.vedic system of surgery
lagged bzhind. I admit this fact that there
is mo match of allopathic Surgery in any
other system of m:dicines. But whatever
bas been taught by an Acharya (my tea-
cher), I can challenge on the baisis of my
knowledge that whatever allopathic medi-
cines uave inveated, these are no match
to Ayiaevedic madicinss bzcause whatever has
bzzn writicn in A yurvedic before 1800 years,
it i.-i1 still true teday, as it is a fundamental
truth :—

“3urve aive Pramahaastukalena Prati-
Ksrana”

“Madhumehtva Mayanti Tadasadiiya Bha-
vanti Hi”

It msans that after sometime all types
of sugar is converted into blood sugar. The
- seieatist, who invented insulin for djabetic
paticnss, himself died of diabetes. He could
not cure himself from this disease. I would
like to request that while formulating a new
drug policy, we should consider all these
poiats. Through this Dunkel proposal, a
ban will be imposed on researoh of allo-
thic medicines in our country. No new
ormula will be sent here. Due to it, the pri-
ces of medicines will increase and indige-
nously prepared medicines such as neva-
quin, analgin etc, will cost Rs. 10 to Rs,
[5 per tablet, Even these tablets will not
be available in the market without the doc-
tor’s prescription and the doctor will charge
at least R, for prescribing the me-
dicines. How this country will go on only
4

onthe basis of saridon, novaquin or chloro-
quin. So, we should review this drug policy
and we should encourage our research on
ayurvedie medicines.

I had asked a question about the amount
of earning in rupees from the export of
allopathic and ayurvedic drugs, I was told
that ayurvedic medicines worth Rs. 2 crores
were exported during the last year and me-
dicines worth Rs. 7 crores were exported
in the year before last year. Homoeopathic
medicines are not prepared inour country,
so homocopathic medicines worth Rs. §
crores were imported. I would like to sub-
mit that we can manufacture these medi-
cines in our country, so we should progress
in this regard. We have faith in this :—

“Sam Doshah Samaagnishch Samdhatu
Malkriyah,

Prasannatbhendriya Manah Swastha Iiya

H ”

Vidhiyate”.

We have developed a thought to make
every one healthy.

I would request the Government tore-
view the drug policy. I would like to praise
the Government for reviewing the
policy in 1986. This policy has been brought
in the House after much consultations in
the Parliameaizry Committee. But the Gov-
ernment should review it for the welfare
cf the counry, otiicrwise cxcessive cost
of antibiotic and sulfa drugs will rove

an excessive burden on the people of this
country.

[English)

DR. ASIM BALA (Nabadwip) : Sir,
the Drug Policy of 1986 was entitled, ‘“Measu-
res for Rationalisation, Quality Control and
Growth of Drug and Pharmaceutical Industry
in India”. The Review of the Drug Policy
is going to be adopicd here.

bcThe objectives of the Drug Policy should

(a) to ensure abundant availability at reason-
able prices of essential and life saving and
prophylactic, good and quality medicines;

(b) strengthening quality control;

(c) encourage new investment and techno-
log; and

(d) strengthening indigenous production.

If the Government is going to adopt a new
Drug Policy, it should be in relation to the
Health Policy. It should be like that, because
the Drugs manufactured in the country should
be for curing the diseases that are prevalent
in our country. They should be manufactured
on those lines. The hcalth of the country
is in a very bad shape. Only 15 to 20 per cent
of the people in our country usc the modern
drugs and abour 70 per cent of the people are
suffering from mal-nutrition. They are not
using these modern drugs. So, if we adopt a
drug policy which is not useful to the people,
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‘then it is useless. That is why my thinking
is that the Drug Policy should co-related to
the Health Policy.

[Shri Nitish in the Chair]

. The present Drug Policy is very much
relaied to the New Industrial Policy which
.my predacessor, Prof. Malini Bhattacharya
has also mentioned. It has come up here at
present bscause the Government is going to
review to impose the Dunkel proposals and
also bzcausc th: patent law is going to be
changed. That is the reason why the New
Drug Policy is coming up in this House for
discussion and is going to be adopted. It is
not very much useful to the people in general.

In our country, bulk drugs are very much
essential bzcause bulk drugs constitute the main
development of the drug industry. So, in
our couantry we should give more impetus to
the production of bulk drugs, because the
other brand namss, or what are called the
formulations numbz: about 65,000 whereas
bulk drugs are oaly 250. So, there is need for
increasing the production of bulk drugs in
our country.

After the 1936 Drug Policy, our production
has gone up. In 1981, we had produced bulk
drugs worth Rs. 240 crore but in 1990-91 we
produced buik drugs worth Rs. 700 crore. In
ths casz of drug formulations, the production
in 1931 was worth Rs. 1200 crore; whereas
in 1990-91 the production was worth Rs. 3600
cro=2......(Interruptions)

[Translation)

DR. LAXMINARAYAN PANDEYA
(Mandsaur) : We have been invited to
tea at Teen Murti Bhavan....(Interruptions)
Please carry on the business of the Houss
maximum for 15 minutes more.

MR. CHAIRMAN According to ths
Business Advisory Committee, the House
should sit upto 7 p.m. today, so it will sit
upto 7 p.m..... (Interruptions)

DR. LAXMINARAYAN PANDEYA :
It is my humble request. ~When we have
been invited, it is necessary that we should
reach there by 630 p.m.  But you are saying
that we shodld not attend that function and
should sit in the House..... (Interruptions)
Please direct us not :o attend the tca
party. . .. (Interruptions)

MR. CHAIRMAN : It cannot be discussed
in the House. But the House has to sit upto
*F p.m. today.

DR. LAXMINARAYAN PANDEYA :
The programme will end by 7 p.m.

[English)

DR. ASIM BALA : Sir, the Indian manu-
.facturers are very much interested in giving
the brand names. The brand name could
be anything and it could be manufactured in
-any process. The profit will be more. That
~. -why our manufacturers arz more

interested in giving the brand names. But the
generic name in the drug industry is very
important. I request the Government to see
that manufacturers in the public sector under-
takings give more generic names than the brand
names. The Government has to keep a
watch over the quality control of these drugs
because it is going to delicense the drugs.
‘Delicensing’ means that more spurious drug
will come up and the Government will not
have any coatrol over the manufacturers or
the indusirialists. In this respect, I request
the Government fo give more impetus to the
public sector units.

Sir, in India there are five public sector
undertakings in the drug industry. Four are
waiting for the BIFR repori. Only one is
there. The public sector is very important
in drug industry. But only due to corruption
and mismammagement, the public sector is
becoming sick.

They could not make any profit. But
sometimes the Government cannot take any
acrion against corruption It is there in the
sytsem of markeiing. To develop the drug
industry, cspecially in the Government sector,
it requircs a very good infrastructure for
marke:ing. But the Government, specially
che puolic secor, is not caring for marketing.
Sometimes what happens is that for proper
marketing, there is a role of the workers,
specially of the Medical Representatives.
But the Government always tries to suppress
those people who try to earn profit for the

ubiic sector. So, the Government should look
into this aspect for the proper formulation
of the Drug Policy.

Specially, I am referring 10 the new Patents
Act which is going to come into fo-ce very soon,
If the patent drugs are going to be imposed
on our counuy, the drug prices will go up
even by one thousand per cent. In some
cases the prices may go up by twenty to thirty
times. I do not know what the Government
will do at that time.

When the patent is going 1o be adopted in

“our country ¢ riainly, it requires a very good

R&D. In our couatry, only two per cent of the
total saies of drugs is spent on R&D, whereas
the multinationals are spending from fifteen to
twenty per cent of their total sales on R&D.
So, we cannot compete with the multinationals
in the drug industry.

Our indigenous drugs are having a good
quality. In 1980-81, the export of Indian
drugs was only to the tune of Rs. 76 crores
whereas in 1990-91, it was Rs. 951 crores.
So, you can easily guess how our Indian drugs
are important for other countries. If we
develop our own Research and Developmen:
as well as give more importance to our
indigenous drugs, then, as Joshiji has said,
we will not require any medicine, except
in special cases, to be imported from foreigy

‘countries. So, the Government should giye

more importance to indigenous drugs.
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As an hon. Member has said, most of our
people in the villeges are not using modern
medicines. They are still using Homoeopathic,
Unani, Ayurvedic and Hakimi medicines.
The Government should give more importance
to Research and Development in that sector,
Then only the people in general will get more
help from these drugs.

With these few words, I am opposing this
Drug Policy which is not for the people.

SHRI SHRAVAN KUMAR PATEL
(Jabalpur) : Mr. Chairman, Sir, the
object of the Drug Policy is to make available
to the people of this country, essential
lifesaving drugs with good quality at reason-
able prices. Nobody coul: have any problem
with this object. The aim of the Gove:-
nment is indeed laudable and commendable.
With the new liberalised industrial policy of
our Government, which came into force in
July, 1991, it got rid of regulatory processes
in other sectors of industry.

With this a need was felt to bring the
drug industry also in tune with the philosophy
and the spirit of new industrial policy, the
only condition being io obtain drug manu-
facturing licence under the Drug and Cosmetics
Act, 1940. Since the drug industry is highly
technical in nature, it cannot be denied that
there is still a need to encourage more foreign
investment with the objective of making
available letest and best drugs to the people
of our nation at reasonable prices. Howcver,
the fact of the matter is that even today a

very small percentage of our ropulation is
served by modern and vital life-saving drug
because of the low-purchasing capacity of the
Indian people. This, to my mind, is the heart
of the problem.

[Translation]

SHRI SANTOSH KUMAR GANCWAR :
The reply will be given tomorrow.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIA-

MENTARY AFFAIRS (SHRI MUKUL
BALKRISHAN WASNIK) : I agree to
what the hon. Member has said. The

Business of the House has not yet been comple-
ted. we have to complete the discussion on
drug policy and its reply before lunch and
before taking up the Private Members’ Bill
tomorrow. We have to pass one or wo
important Bills after the Business of Private
Members’ Bill is completed at 6 p.m. Except
that, we have no other objection.

[English]

MR. CHAIRMAN : The House stand
adjourned to meet again at 11-00 a.m. on
Friday, 20th August, 1993.

18-27hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Friday August, 20, 1993/
Sravana 28, 1915 (SAKA).
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